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The Lok Sabha met at Eleven of the
Clock

[ M r. S peaker in the Chair ] 

ORAL ANSWERS TO QUESTIONS

fiwwt fr f t  ^  wfvTvtv

tsft no « o  firgw m
wftrcr Wtirft

*it 5'WCT :
sft * v r m  ^»ft :

f?o f|o :
sft WtfWT :

"c iv .-

f^T fc w  *pft V̂. U fa , «F
^ T f  V i: %

IT jjjr r ,-»pi T* *<n fr^ij fap :

( * )  7 P F U  j: *?*,' , !  f l ^ r if
j=Rr?r % f r n  *i xr wnr J=r*ft «ft m r .
^rnfr wnr T i f r t  w i  f i  p
*wt ^ ;

( * ) *rf*rfn % * m  s fa***
Jf fa** z z r m  t -

(*t ) r«rnf**Trt *r T*r t t

Rift Hr*?* frr | i  ?

Ike Dcyat; MiaMer at lilh r ty i
< » r 1  8 . V. B u t t iw t a j ) :  (a) Ye*. Sir.
SM (Ai> L S D — 1 .

+438
(b) The Enquiry Committee suspect

that the fire was caused by some mis
creant in order to cause damage to
railway property and cripple the pro
gress of railway works. The fire,
which started at about 16*25 hours,
was first observed at about 17*05 hours
when it had already spread over an
area of 700 sq. ft. and it was too late
to extinguish it. The chowkidar in
whose beat the fire originated was
absent from his sector, with the result
that the fire could not be delected
promptly and put down. He has been
held guilty by the Enquiry Committee
of gross negligence in the discharge of
his duties.

(c) The total loss sustained in this
fire is about Rs. 137 lakhs.
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Shrl S. V. Ranuuwamy: No indl-
vidual except thi*« person, the chowki
dar, who was ab«r*nt. We could not
pitch upon the person who *vas res
ponsible for it andt therefore, nobody
has been found responsible.

Khrl 8 C. Samanta: May I know
whether the Report of the Enquiry
Committee was placed on the Table
of the House, a» was promised 6y the
hon. Minister?

8hii S. V. Ramaswamjr: It has teen
placed on the Table on the 22nd.

S ir! Narasftmhaa: May I know
whether it is the usual practice of the
Railway Ministry to keep just one
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cnowkidar when the total value of the 
property exceeds Hs. 1 crore?

Shri S. V. Ramaswamy: No, it k  in 
different sectors by different heats. 
There are a number of persons.

Rhrt T. B. Vittal Rao: Apart from
finding that the chowkidar 'ailed In do 
his duty, may I know how il was 
that such a huge stock of limber 
which is liable to catch fire wa;; stack
ed in one place? Has the Committee 
made any recommendations v ill. re
gard to th • stacking of this timber7

Shri S. V. Ramaswamy: The Com
mittee ha.> mado several recommenda
tions. We have accepted some of 
them. For certain reasons, wo have 
not accepted some recommendations; 
we have deferred them.

Shri 8 M Banerjee: May I know 
whether it is a fact that this Are took 
place at a time when there was a 
itook verification and there was a 
tremendous shortage found in the 
godown?

Shri S. V. Rimaswamj: No. As a 
matter of fact, the stock venllcalion 
was done just one month before. Two 
sleepers were found in excess; these 
were accounted for by deficiency else
where. That is all.

Shri 8 . M. Banerjee: May 1 know 
whether it is a fact that the yard con
taining the timber stack is not insur
ed? If so, how do Government pro
pose to recover this loss of Rs. 137 
takhsT

Shri S. V. Ramaswamy: We do not 
insure railway property. It is so 
enormous that we do not insure it.

Shri Goray: I would like to know 
whether the railway usually takes 
precautions to stack such valuable 
timber in a particular way? Or is it 
only after this timber stack caught 
Are and the Committee has made re
commendations that they will now 
take precautions?

Shri 8 . V. Ramaswamy: There are 
certain directions as to how it should 
be stacked. It is in different sectors

and it i« stacked according to certain 
directions. It so happened in this 
'•sse that the fire was detected only 
about 30 minutes after it caught fire 
and had spread rather wildly. If it 
had been discovered earlier, with the 
fire fighting apparatus in the factory* 
we would have put it down. That 
w'as the unfortunate thinf.

Dr. M. S. Aney: How was i 'a fact 
knewn that the fire was detected after 
30 minutes?

Shri S. V. Ramusv.amy: Bec^u.>e
somebody found the smoke and then 
raided alarm. Then they sent for the 
fire brigade.

Shri Goray: When Government do 
not know when it started, how ;s it 
possible to say that it was detected 
^fter 30 minutes?

Mr. Speaker: It is not nay or coiiun. 
It is timber. Even in our houses, 
when we deliberately put a match 
tntn the wood, it takes time* for it to 
catch fire. Here suddenly a crora of 
rupees worth of timber seems to have 
been destroyed and it was noticed ir» 
half an hour. This is rather strange.

Shri S. V. Ramaswamy: It caught
fire in six or seven places sim ul
taneously.

Mr. Speaker: Did somebody m: fire 
to it?

Shri S V. Ramaswamy: That is th* 
finding, that it was done by some 
miscreant.

Shri Narastrahan: Did the fire start 
In all the different places just a half 
hour before it was detected or at 
different times?

Mr. Speaker: Has the Report been 
placed on the Table?

Shri 8 . V. Ramaswamy: Yes. it was 
plat*#*! on the Tabic on the 22nd

Mr. Speaker: I will allow a discus* 
sion on this.

Shri Tyaft: I want to know how 
they could say that it was detected 
only half an hour after it caught Art.
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Mr. Speaker: There is no good ask
ing the hon. Ministers. They were 
not there. They appointed a Com
mittee. That was all that they could 
do. They have placed the Report or* 
the Table. It is open to hon. Mem
bers to advise Government as to what 
further steps have to be taken. No
body seems to want a discussion on 
the Report. What is the meaning of 
cross-ex,im the hon. Ministers
about it?

Shri Tyagi: The Government has 
fa:led to find any clue as to the per
sons who committed this criminal act. 
Therefore, the House is anxious, 
naturally, to know what was the proof 
with Government to show that it was 
detected just half an hour after it 
caught fire.

Mr. Speaker: The Report has been
placed on the Table of the House. In 
view of the seriousness of this matter, 
I am prepared to allow a discussion.

Shri Tyagi: What action has Gov
ernment taken to trace the culprits?

The Minister of Railways (Shri 
Jagjivan Ram): The police are investi
gating the matter. Up till now, they 
have not been able to lay their hands 
on any individual. But efforts are 
continuing.

Mr. Speaker: I shall allow a discus
sion on this Report. The hon. Minis
ters also may know the views of the 
House. If the House is able to give 
any clues or directions, certainly they 
will adopt them.

Shri T. B. VltUl Rao: I would like 
to have some further information so 
that we can use it during the discus
sion. Is there any other depot in the 
railways where such huge quantities 
of timber are stacked?

Sfcrf S. V. R aattsw asj: There are 
four depots. The six* of each varies.

Start S. M. H is tr jn : I want to know 
whether there was any ire  fighting 
Apparatus inside that particular depot 
where it was stacked.

Shri S. V. Ramaswamy: Yes. There 
was a Are fighting apparatus.

Shri Yadav Narayan Jadhav: May
I know whether any police force, 
other than the chowkidar. was kept 
there for protection?

Shri S. V. Ramaswamy: No police
was there.

Mr. Speaker: Does he mean a re
gular watch and ward?

Shri Yadav Narayan Jadhav: They 
had one chowkidar to protect such 
a huge quantity of timber.

Shri Jagjivan Ram: One chowkidar 
is in a sector. Thf? sectors cover a 
large area, spreading to several square 
miles, and they have a system of 
stacking in lots leaving a gap of three 
feet in between, putting sand bags, 
water buckets, hydrants and hose 
pipes. All these precautions were 
there. It was not that just one 
chowkidar was there; one chowkidar is 
for one sector.

Shri Tyafl: What did the other
neighbouring chowkidars do? Fire is 
a thing which can be detected from a 
distance of even one mile.

Shri Jagjivan Ram: That wa& what 
has been said. It was noticed when 
the flames were seen and smokt* in 
large quantity was seen. In the initial 
stages it was not noticed. It might 
have been noticed perhapg if the 
chowkidar of that sector had been 
there.

Mr. Speaker: In spite of my sugges
tion the House is not in a mood but 
merely questions are put. This has 
become really a place for cross-exa
mination of the Ministers and not for 
the purpose of constructive sugges
tions I said once, twice, thrice what 
1 had to say. The report is placed on 
the Table of the House. One can 
charge the Minister or his department 
for having been careless. But they 
are going on crot*-examining the 
Minister about the details in the re* 
port as to why there ha» been one
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chowkidar and not more. I have said: 
study the report and then ask for a 
discussion if you think there are some 
points in this. Instead they go on 
elaborating and cross-examining the 
Minister. What can the Minister do? 
..........  ( Interruptions).

Shri Tyagi: It is a loss of one crore 
of rupees.

Mr. Speaker: I am surprised at this. 
The Minister seems to be the target 
here. The hon. Members do not care 
to study it. The truth is that no hon. 
Member, evidently wants to study and 
without a study they cannot discuss it. 
Therefore, it is easy without any 
study, to put supplementary questions. 
Let us not create that impression.

Shri T. B. Vittal Rao: The answers 
will be used in the discussion.

Mr. Speaker: I have allowed some 
indulgence to this hon. Member. I 
thought that he was going to ask 
something which is not at all in the 
report. You cannot say that what all 
he asked cannot be raised in the dis
cussion. This is not necessary or 
preliminary to the discussion. It 
appeared as if it was the preliminary 
point without which you cannot start 
a discussion at all. I leave it at this 
stage. If hen. Members still study ard 
say that there are some things cer
tainly I will allow a dlscusston nbcut 
this matter. One crore of rupees is 
not an easy affair. We cannot afford 
to lose like that. Again, timber has 
to be stocked tomorrow in that same 
place.

Shr! Hartfth Chandra Mathur: Will 
wt be able to take up even one-tenth 
of the number of reports for which 
notices had been given? Members 
have studied those reports and there 
are a number of no-day-yet-named 
motions. We may not be able to dis
cuss one fourth of them. You have 
started accusing Members of not 
studying the reports. Members have 
studied the reports but they have got 
•0  many reports which they have

studied and have given notices. But 
not even one-tenth can be discussed.

Mr. Speaker: I will give priority. It 
is not that every report is discussed 
as soon as it is placed on the Table 
of the House. I know hon. Members 
have tabled motions for discussion. 
Merely because they have not come 
up, it does not mean that I am not 
going to give priority to this.

Shri T. B. Vittal Rao: There was 
similarly the accident in Kurasia col
lieries involving a loss of Rs. 30 lakhs 
and we wanted to discuss it but it 
could not be done.

Mr. Speaker: Therefore? If we do 
not have time, I am not going to allow 
the Question Hour to be converted 
into an hour for discussion. If we do 
not have time, I am willing to sit for 
more hours, the hon. Deputy-Speaker 
is willing and the Members in tne 
Panel are willing to sit for more 
hours. But as soon as it strikes 5 p.m. 
tho hall is empty. I am really sur
prised at the way in which things are 
said. Possibly a few Members are 
always here but a majority of the 
Members do not think like that. It is 
unfortunate ( Interruptions.) One 
hon. Member may be there. A single 
swallow does not make a summer. 
What can be done?

Shri Ranga*. It will be a good thing 
to have a secret session to discus? all 
these things—our own defects, instead 
of vcnt:lating them in this way

Mr. Speaker: After all, hon. Mem
bers are not very chary of pointing 
out the defects of this side; they have 
attacked the Government. Let them 
also be subjected to one. Next ques
tion. Shri Indrajit Gupta. I will 
allow two motions next we$k. There 
is already one motion today. Here
after we shall have two motions every 
week for discussion until these are 
exhausted. If hon. Members are pre
pared to sit one more day, I will allow 
any number of motions; 1 have no 
objection. Next question.
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Calcutta Port

•897. Shri Indrajit Gupta: Will the 
Minister of Transport and Communica
tions be pleased to state:

(a) whether it is a fact that a large 
quantity of coal falls into the inland 
docks from the coal-berths at Calcutta 
Port; and

(b) whether there is any scheme for 
salvaging this coal?

The Minister of Transport and Com
munications (Dr. P. Subbarayan): (a)
At the coal berths where loading is 
done* manually, workers carry the 
coal in baskets on their heads over 
the gangway. While they do so, 
lumps of coal fall into the water. The 
quantity which thus falls is, however, 
negligible.

(b) No, Sir.

Shri Indrajit Gupta: The lump.* of 
coal that have been falling from these 
baskets into the inland docks—this has 
been going on for many years, ever 
since these coal berths have been 
operating. I want to know whether, 
when the dredging work is done in the 
inland docks, these lumps of coal 
come up with the mud why cannot 
they be salvaged, even if it is not a 
very big amount? We are short of 
coal any way.

Dr. P. Subbarayan: As the hon.
Member mentioned himself, dredging 
is done almost immediately because 
we have to keep the Calcutta port up 
to a certain draught. As it happens, 
coal that is salvaged through this 
dredging is very little and that is why 
I said that the loss is negligible.

Shri Indrajit GupU: I want to know
whether any attempt is being made to 
salvage them with the help of divers 
in the inland docks? What is the real 
amount of coal lying at the bottom 
of the docks.

Dr. P. SaMarayu: That has not 
been done; that is a suggestion for 
action.

Samhalpur and Tttlagarh Line
*898. Shri P. G. Deb: Will the Minis

ter of Railways be pleased to state:

(a) what has been the progress for 
construction of the new Railway 
Line between Sambalpur and Titla- 
garh in the South-Eastern Railway;

(b) the amount sanctioned for the 
year 1961-62; and

(c) the number of stations to be 
opened up in this line?

The Deputy Minister of Railways 
(Shri Shahnawas Khan): (a) The pro
gress in the principal items of work at 
the end of June 1961 is:—

Earthwork 50 per cent

Bridge work 30 per cent and

Main line Linking 2 per cent.
(b) Rs. 9.31 crores.
(c) Twelve

Shri P. G. Deb: Is the Government 
aware of the fact that the contractors, 
big or small, dealing with this con
struction arc not getting their legiti
mate payments in time for progress
ing this construction? If so, wnst 
steps do the Government propose 
to take?

Shri Shahnawas Khan: It is not so.
In fact very strict instructions have 
been issued that payments should 
be made promptly after the work has 
been done.

Shri P. G. Deb: May I know the 
anticipated target date as to when 
will the trains run through?

Shri Shahnawas Khan: It is hoped
to complete this line by December 
1962, provided all the material is 
available.

Shri Svreadranath Dwivetfy: What
is the estimated expenditure for the 
total scheme?

Shri Shahnawas Khaa: The amount
sanctioned i§ Rs. 14*60 crores.

Shri T. B. VHtaJ I m : This line to- 
rolves the construction of a very
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major bridge across the river Maha- 
nadi. May I know when the construc
tion of that bridge will be taken up 
or has it already been taken up?

Shri Shahnawaz Khan: For the in
formation of the hon. Member, I 
would like to tell him that on this 
line there are seven important, 
twentyfour major and 388 minor 
bridges and work on almost all tne 
bridges is in progress.

Mr. Speaker: Adverting to my sug
gestion made earlier, I would say Inis 
about the discussion of the report. I 
would like the hon. Ministers them
selves to share with the hon. Members 
the time. Private time has to be 
found after the official business is 
over. I would request the hon. Minis
ters themselves to ask the House to 
take important reports into considera
tion—all major ones. They send these 
reports for the purpose of ascertain
ing the views of the House. I leave 
it to them to decide which of them 
they can introduce. So far as the 
others are concerned, if hon. Members 
feel that some other reports are also 
to be taken ini ■ account, I shall, on 
their req t allow, time. Thus, if 
time is distributed between official 
and non-official business, I think wc 
can get through a number of report* 
So far as this report is concerned, in 
as much as it covers a crore of rupees, 
I would like the hon Minister himsdf 
to move that this report be taken into 
consideration. It is not a question of 
accusation of the Minister. Anything 
may happen, whoever might be the 
Minister.

Shri Jagjivan Ham: I have not kept 
anything secret, Sir; the report is be
fore the House.

Mr. Speaker: This is a case where 
the hon. Minister himself may table a 
motion that the report may be taken 
into consideration and invite the views 
of the House for future guidance.

*
Shri Jagjlvan lUm: I will have a 

talk with you: As 1 said, there is
nothing to hide; the report hss been 
placed on the Table of the House. If

the House is willing to 'discuss it, we 
will have to see what the procedure if 
and so on.

Printogram Telegraph Service 

4*
f  Shri S. C. Samanta:
I Shri Subodh Hansda:
| Shri Arjun Singh Bhadauria:

*899. ̂  Shri P G Deb:
i Dr. Ram Subhag Singh:
| Mahara.jkumar Vijaya 

 ̂ Ananda:

Will the Minister of Transport and 
Communications be pleased to state:

(a) in which of the P. & T. Circles 
printogram telegraph services have 
been opened; and

(b) how much messenger service 
will be reduced and how much delay 
in delivery of telegrams will be mini
mised by this service?

The Minister of Transport and Com
munications (Dr. P. Subbarayan) 'a )
In Bombay and West Bengal Circles 
and in Delhi Telephone District.

(b) Messenger service at the rate of 
one messenger for every 20 telegrams 
will be saved and the time taken in 
hand delivery eliminated.

Shri S. C. Samanta: In this year’s 
report we find that in Bombay this 
service was introduced in 1956 and the 
average traffic was from 800 to 900 per 
day. May I know why, after so many 
years the main cities of India have 
been left out and why this system has 
not been introduced there?

Dr P. Subbarayan: We are still
watching what is the result of the ex
periment we have made in West Ben
gal and Bombay circles. We mean to 
introduce it next in Madras. But the 
point is, neither the telegraph office— 
because they have not got enough 
teleprinters— nor the people who 
want to send these telegrams by 
means of teleprinters are able to do 
it because the number of teleprinters 
in our possession goes for the news
papers and other important aspects.
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Shri S. C. Samanta: May I know 
whether there is any proposal to in
troduce this service in Delhi in the 
near future?

Dr. P. Subbarayan: As far as 1
know, not yet.

Postal Stamps of Swami Dayaiiand 
Saraswati

*901. Shri Bibhuti Mishra: Will the 
Minister of Transport and Communi
cations be pleased to stat-j:

(a) whether it is a fact that a re
quest has been made by some Mem
bers of Parliament for the issue of 
postal stamps bearing the? portrait of 
Swami Dayanand Saraswati to com
memorate his memory; and

(b) if so. what steps have Gov»-rn- 
m eit taken in this regard?

The Minister of Transport and Com
munications (Dr. P. Subbarayan): (a)
Yes Sir.

(b) It is intended to have a por
trait of Swami Dav^nand m a special 
series of Social Reformers that i>. pro
posed to be brought out.

Shri Bibhuti Mishra: Bv what unit 
will this portrait come out on 'hr 
postage stamps0 When wii! these 
stamps come out?

Dr. P. Subbarayan: We are having 
it examined as to whom we couid in
clude in this matter of social refor
mers, and a decision has got to be 
taken soon. I have told Mr. Prakash 
Vir Shastri who saw me that it will 
be in March.

Shri Bibhuti Mishra: Has the Gov
ernment fixed any definite period for 
continuing the printing of such postage 
stamps with portraits?

Dr. P. Subbarayan: It will come as 
they are found necessary.

Shri AJfti Slack Sarhadl: What are 
the names that are being considered 
in this respect? May we have a li*t?

Dr. P. S o M tr a ju : As I said, some 
names are under consideration, but 
I cannot give the names now.

Shri S. M. Banerjee: May I know 
whether a similar request came lrom 
many organisations, including the 
Congress Committee from Kanpur, for 
having a stamp bearing the portrait of 
the late-lamented Ganesh Sankar 
Vidvarti and whether that is also 
under consideration

D r P. Subbarayan: I am as well
aware of this as the hon. Member is.

That is also under consideration.

Some Hon. Members rose—

Mr Speaker: Am I to allow more
questions relating to more names,— 
whomsoever,— that the hon. Members 
weuld like to mention? This question 
relates only to Swami Dayanand 
Saraswati. Next question.

Recruitment of Pilots by I.A.C.
+

/  Bahadur Singh:
904 \  Shri Nek Ram Negi:

Will the Minister of Transport and 
Communications be pleased to state:

(a) whether any recruitment of 
pilots has been made by the I.A.C. 
during the months t f May and June, 
1961;

(b) the number of pilots selected; 
and

( o  the total number of applications 
received from the candidates?

The Deputy Minister of Civil Avia
tion (Shri Mohiuddin): (a) Ye*, Sir.

(b) Ten.
fc> Eighty-three.
Shri Bahadur Singh: May 1 know

whether the selection which has b*cn 
made in May a^d June j* enough or 
whether some more pi loti are going 
to be selected very soon?

Shri Mehisddfta: They will be select
ed as and when the need for more 
pilots arises.

8hri BraJ Raj Stagfc: What is th« 
latest position with regard to the 
unemployed pilots trained at the 
CATC, Allahabad?



4451 Oral Answers AUGUST 24, 1961 Oral Answers 4452

Shri Mohlnddin: The latest position 
seems to be that out of about 44 pilotb 
who have renewed their licences, 
about 12 to 14 have got the chance of 
employment now. Some posts have 
fallen vacant and it is expected that 
these vacancies in the flying clubs and 
among the private operators will be 
advertised. I hope these unemployed 
pilots will apply for employment there 
and will get employment.

Shri Braj Raj Singh: May I know 
whether there is a possibility of send
ing these pilots to foreign countries, 
such ar> some African countries, where 
there may be a requirement lor such 
pilots, whether this question has been 
examined by the Government of India 
and also whether the Government 
have considered the difficulty in the 
way of pilots with regard to the rene
wal of their licences?

Shri Mohiuddin: As far a , mewal
is concerned, we have issued instruc
tions that the minimum requir. d hours 
for renewal should be allowed to then, 
without cost, that is, free of ehr»*fct\ 
As regards employment in foreign 
countries, of course, whenever there 
is requirement, they themselves apply 
for employment. About the Africa i 
countries, I have nol had any infor
mation whether any application has 
b 'en  sent there or whether there is 
any require.*, non t. there.

Shri Amjad All: May 1 know :f it is 
a fact that that there & large Lumb^i 
of unemployed pilots because their 
qualifications do not answer to the 
description of certain aircraft?

Shri Mohinddln: No, Sir. It is not 
correct.

Shri B. K Gaik wad: May I know 
whether there is any reservation for 
the Scheduled Castes, Scheduled 
Tribes and other backward classes in 
the matter of recruitment of pilots? If 
not, why not? May I a ho know 
whether Government have taken that 
much care to see that candidates from 
these classes are recruited If there 
is no reservation?

Shri Mohiuddin: Government have 
awarded scholarships at the flying 
clubs. We take particular care to see 
that suitable and capable boys who 
have got talent fcr flying are given 
chance in the flying clubs. Of course, 
as far as the selection of the pilots by 
the IAC is concerned, there is no 
reservation.

Shri Ajit Singh Sarhadi: Mav I
know whether recruitment is limited 
to these people, or whether those who 
have had training at the different 
training centres after getting training 
in thfi flying clubs and other institu
tions and who possess equal merit will 
also be considered?

Shri Muhiudilin: This selection of
pilots is a selection from those who 
hold the B licences as pilot-. The fly
ing clubs do not give B licences for 
pilots.

Shri Yadav Narayan Jadhav: May
J know what e f f or t s  are made to have 
a hand of such trained pilots in case 
of a national emerg.-ncv when wo may 
require their services?

Shri Mohiuddin: They are available, 
and we are trying to give them a 
chance to renew their licences free of 
charge. I hopt» that will be useful.

Some Hon Members mse—

Mr. Speaker: I have ailowed so
many supplementarirs for every aues- 
tion.

Dr. P. Subharayan: I want to make 
a further clarification of what mv hon. 
colleague has said in answer to a 
question put by Shri B. K. Gaikwad. 
I am sure that the hon. Member rea
lises that this is a specialist service. 
We have got to be careful about 
choosing our pilots. We cannot play 
with the lives of the people in this 
country and we have got to be very 
careful in recruiting them. This is a 
specialist service. Therefore, there 
can be no reservation for anv class. 
(Interruptions).

Shri B. K. Gaikwad: As the hon. 
Minister has given this explanation,— 
if pilots from these classes are ap
pointed, so many lives will be in
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danger, does he mean to say that if 
candidates from among the Scheduled 
Castes, Scheduled Tribes and other 
backward classes are appointed as 
pilots, they will be harmful to this 
service and to society? Let him ex
plain it.

Dr. P. Subbarayan: I did not mean 
that. (Interruptions).
■r»
Mr. Speaker: Hon. Member may try 

to send a number of young men tor 
this training. Persons belonging to 
these classes have acquitted them
selves very well. If you want an 
example, here is the hon. Minister nt 
Railways. Nobody can make an ac
cusation. There is also one Chief 
Minister in India, belonging lo this 
class, of whom we can always be 
p:oud. Members of this community 
are fast coming up, and the erstwhile 
so-called higher communities are 
going down. There is no difficulty.

Shri B K. Gaik wad: Not yet, Sir!

Mr. Speaker: W( will wish for the 
day.

Trarrm vt w, wtaC ^
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(w ) ?

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) Yes, 
Sir.

(b ) The findings of the Railway 
Enquiry Committee and of the Police, 
in brief, are that Shri Ramarao’s death 
was accidental. These reports do not 
point to any negligence on the part of 
Railway.

(c) No, Sir.

(d) Does not arise.

Shri Vajpayee: Is it not a fact that 
the enquiry was purely a depart
mental enquiry conducted by railway 
officials and it did not take into ac
count all the evidence put before 
them?

Shri S. V. Ramaswamy: Of course, 
it was by railway officials, but every 
evidence was taken, and there was an 
enquiry by the police also.

Shri Vajpayee: Is it a fact that the 
statement given by the daughter o f 
the late Shri K. Rama Rao who ac
companied her father in the train 
was not considered by the enquiry 
committee and it does not form part 
of the enquiry committee’s report?

Shri S. V. Ramaswamy: I do not
know about the specific evidence, but 
so far as I know, every evidence was 
recorded.

Shri Vajpayee: May I know whether 
a copy of the report of the enquiry 
committee will be placcd on the Table 
of the House?

The Minister of Railways (Shri 
Jagjivan Ram): The evidence o f hit 
daughter also finds a place there and 
it has been taken into consideration.

Shri Vajpayee: May I know whether 
a copy of the report of the enquiry 
committee will be placed on the Table 
of the House?

Shri Jagjivan Ram: We will have 
to consider that, but, what is the pur
pose of all these things? 

Shri Vajpayee: Because there are 
apprehensions in tho public mind that
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the enquiry committee has not pro
ceeded in the right man.^r( the en
quiry has not been honest and efforts 
have been made to suppress some 
facts.

Shri JagJIvan Ram: I do not know 
what are the facts which can be sup
pressed in this. I do not think there 
is any possibility of any fact being 
suppressed. I have stated all the 
facts. What is the purpose of sup
pressing it?

Shri Ranga: The purpose is this. He 
was one of our most important leaders 
in our country. He was also a Mem
ber of the other House. He was th • 
editor of so many daily papers. Thai 
gentleman dies due to what the Gov
ernment call an accident, but quit a 
number of us feel that that accident 
has taken place because of the rn^’ i- 
gence on the part of the railways to 
maintain the alarm chain, as a re a: It 
of which he fell down. His daughter 
says that there was still life in ttu' 
man, but the Government says that he 
was dead. Afterwards, Government 
refuse to give any compensation to the 
family.

Shri JagJIvan Ram: I am coming to 
that last point, which is the material 
thing.

Shri Ranga: That is a very impor
tant thing. He was one of our col
leagues.

Shri JagJiYan Ram: 1 do not mini
mise the importance of this thing 
He was not only one of our colleagues, 
but he was an important countryman 
of ours. Everybody is sorry for the 
accident that took place. All the facts 
that Shri Ranga has said are admitted. 
vi2 , the alarm chain was blanked off 
•nd it did not work, he fell down and 
instantaneous medical aid could not 
be rendered, etc. All these facts have 
been admitted by the Government 
There is no attempt to suppress any 
fact.

So far as compensation is concerned, 
1  was going to say, as I had answered 
In the House on a previous occasion* 
according to the Railway Act, in such

cases compensation is not payable. 
The claim has not been fil;-d under the 
general law. I want to inform the 
House the action I have taken. Some
time back I asked the Railway Board 
to send some officer to meet Shrimati 
Hama Kao and ascertain what could 
be done in this matter. I was think
ing whether it would be possible to 
help his children, if some of the chil
dren of Shri Hama Rao, are qualified 
and unemployed, whether I could do 
something to help them,—his so.’ s or 
daughters— and also consider what we 
could do for the lady. I was not satis
fied with the report that the first 
ofT-cer gave to me or the way in which 

approached her. Only a few days 
back, I send the Additional Member 
of the Railway Board to go and s. e 
Shrimati Rama Rao. He has returned 
only this morning. He has met me 
and I have asked him to examine 
what can be done.

Shri S M. Banerjee: Because tne 
blanking was done by the railways. I 
want to know whether the Railwav 
Ministry will kindly amend the Rail
way Act in the matter of compensa
tion, because when the passenger 
boards a train, he know? there i> a 
chain. But he find* that the chain 
could not be pulled because the rail
way administration ha< blanked it off 
without intimation to the passengers.

Mr. Speaker: It is a question of law.

Shri Jagjivan Ram: I do not wan* to 
argue this legal aspect. As I have 
said, if the claim could be made under 
the law. of course, that will stand. We 
do not know what view the court will 
take. But the claim has not been 
made. I am not waiting for that. As 
I explained. I took initiative on my 
own and Shrimati Rama Rao has 
been contacted. I will try to do as 
much as we can do in the matter

Shri Ranjra: Ts it not a fact that a 
penalty is attached to the improper use 
of the chain? Is it also not the res
ponsibility of the railways to pay 
compensation when they themselves 
do not maintain the alarm chain?
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Mr. Speaker: Why not refer this
matter to the Attornev-General?

Shri Jagjivan Ram: We will refer
that matter. But the practice has 
been that the alarm chains are blank
ed off and it is notified.

Mr. Speaker: Let the highest legal 
opinion be taken in this regard. 
Instead of our deciding the l(Jgal mat
ter here, I am sure the hon. Minister 
will refer it.

Shri Jagjivan Ram: I am not
into the question whether they are 
legally entitled to compensation or 
not, becausc that will arise only if 
the compensation is claimed. Thai has 
not been done yet. If a claim for 
compensation is filed in the proper 
court, the* legal position will be decid
ed. But I am not waiting for that.

Mr. Speaker: Are all claims for
compensation filed in court?

Shri Jagjivan Ram: That is the pro
cedure. Whether under the law 01 
under the Railway Act. all claims 
have to be filed b fore the competent 
authority.

Shri Tangamani: Apart from the 
claim for compensation, in view of 
the fact that the enquiry committee 
has found the alarm chain has be< n 
blanked off and also that there was 
no proper latching arrangement or 
locking arrangement from inside, may 
1 know whether in these through 
trains with sleeper compartments this 
blanking will not take place and pro
per arrangements will be made for 
locking from inside?

Shr! Jagjlvan Ram: So far as the 
first part is concerned, of course, the 
alarm chain was blanked off. So far 
as the security and latching arrange
ments inside are concerned they were 
quite intact and in order. No defect 
nas been found in them. So, that If 
not correct.

Shri Vajpayee: May I know whether 
the enquiry committee has given its 
finding on the question whether Shri 
Rama Rao was still alive even after 95

minutes or whether he died 
instantaneously?

Shri Jagjivan Ram: It is very diffi
cult to say, because there was nobody 
to say whether the death was instan
taneous. He fell down and it was 
noticed by some gangmen there, wno
walked to that place and found that
he was dead. We cannot say whether 
the death was instantencou\ because 
nobody was there nt the time he fell 
down.

Food Production

•f
f  Sliri Indrajit Gupta:

4007. <5 Pandit I) N. Tiwari:
[  Shri Supakar:

W 1! 1 the Minister of Food and A gri
culture he pleased to state:

(a ) whether it i <  a fact that he 
made a statement in London on the 
fith July, 1961 that bigger food pro
duct ion than requirement was not 
advisable etc and that India was in 
a position to export foodgrains; and

(b) if so. whether there i‘ to he 
any chnnpe in th(* policy of import of 
foodgri- a.

The Deputy Minister of Food and 
Agriculture (Shri A. M. Thomas):
(a) The remarks made bv the Minister 
of Food and Agriculture in London 
were reported in the press somewhat 
out of context. On his return to 
India, the Minister clarified the posi
tion at a press conference held on 
12-7-1961 and explained that no 
slowing down of food production or 
export of foodgrains wan contemplat
ed. *

(b) Doe* not arise.

Shri Indrajit GupU: The Deputy 
Minister said that the hon Minister's 
remarks were reported out o f context. 
May I know what was the context in 
which he made those remarks?

Shri 1  WL Thomas: My senior 
colleague had reason to be highly 
satiated with the achievements wo
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have made on the food front. It has 
touched the 80 million ton mark and it 
has even surpassed the 80 million ton 
mark. So, he only expressed satis
faction with regard to the progress 
made by us in the field of food pro
duction. He also mentioned that we 
have to keep a balance between cash 
crops and foodgrains.

Shri Indrajlt Gupta: Am I to under
stand that Shri Patil had said that 
we were not concerned any longer 
with increasing food production, as 
we had ample for our requirements 
and adequite for exports also? This 
statement is completely unfounded.

Shri A. M. Thomas: According to
the proposals made by the Food 
Ministry wo have got a production 
target of 100 to 105 million tom- to 
be achieved towards the end of the 
third Five Year Plan. So. it could 
not have been said that thorp is any 
question of slowing down our produc
tion in this matter. There is the 
question of large-scale imports f om 
America under the PL 4H0 programme 
of about 17 million tons to be import
ed in a period of four years. We 
also want to build up buffer stocks
So, there was no question of nnv 
slowing down of production at all.

Shri B. K. Gaikwad: Leaving a:;ide
exporting foodgrains to foreign coun
tries, may I know whether India will 
be a self-supporting country within 
the five-year period?

Shri A, M. Thomas: That is what
we propose to achieve That is the 
objective.

Shri Prabhat Kar: The hon. Deputy 
Minister was- trying to explain that 
this statement could not have been 
made.

Shri A M. Thomas: According to
the Minister, himself, it was not 
made.

Shri Prabhat Kar: In that case,
Sir. why is it that no action was 
taken against the Press which had 
given this information which was 
completely wrong?

Mr. Speaker: Order, order. Every 
matter is not taken up like that and 
a fight started. Sometimes it is very 
well to let things alone. We will go 
to the next question.

Vamsadhara Project

*910. Shri Chintamoni Panigrahi.
Will the Minister of Irrigation and 
Power be pleased to state:

(a) whether the revised project 
report and estimates in respect of the 
Gotta reservoir on Vamsadhra Pro
ject have been received by Govern
ment;

(b) if so, the detail of the revised 
Projcvt report and estimates; and

(e) what is the reaction of the 
Oris.-.a Government to this?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) Yes.
Sir.

(b) Trie Project comprises a low 
anieut at Neradi with a right side 
canal, a masonry dam with an average 
height of 114 ft. above the* founda
tion of Gotta, 2iU miles below Neradi 
anieut across Vamsadhara river with 
two canals on either bank. The total 
estimated cost of the Project is 
Its. 1359.50 lakhs.

te) The Government of Orissa have 
no objection to the execution of the 
Vamsadhara Project at Gotta site

Shri Chintamoni Panigrahi: May T
know whether the Government of 
Orissa first objected to the consatruc- 
tion at Neradi and even the work o f 
construction was stopped by the pre
vious Government of Orissa?

Shri Hath!: They did not start
construction; the anieut was only in
augurated. There also the prior 
approval of the Planning Commission 
was not taken. Subsequently there 
was a meeting between the Chief 
Ministers of Andhra and Orissa and 
it was stated that the Orissa Govern
ment had no objection. But they 
wanted to safeguard against the 
water-logging of the area and there
fore they had asked for certain
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details. As soon as these details are 
received the Orissa Government would 
communicate their approval.

Shri Surendr&nath Dwivedy: What
is the position now? May I know 
whether after the talks the work is 
proceeding or the work has been 
stopped till the report is received/

Shri Hath!: No. The talk took 
place only on the 17th and 18th of 
July. I do not think the work is 
proceeding, because the project is not 
cleared.

Shri Chintamoni Panigrahi: What
was the original objection of the 
Orissa Government for the construc
tion of this anicut at Neradi, and may 
I know how this objection has been 
now overcome by the present Govern
ment?

Shri Hathi: No, the Planning Com
mission has not yet overcome the 
objection. The discussion was 
between the two Chief Ministers. The 
Orissa Government said that their 
area might be water-logged by this 
project and they wanted some details 
Those details have not yet been 
furnished.

Shri Chintamoni Panigrahi: When
the details have not yet been furnish
ed and the Planning Commission has 
not taken into consideration any of 
these details, how is it that the work 
of construction has started in the 
Neradi site?

Shri Hathi: I do not think the work 
has started; they only formally 
inaugurated the project.

Pipes for Water Supply Scheme
*912. Shri Harisfa Chandra Mather:

Will the Minister of Health be pleas
ed to state:

(a) what is the estimated require
ment of G.I. pipes and special for 
water supply scheme* in hand and 
those to be taken up during the Third 
Five Year Plan period: and

(b) what is the present production 
capacity and what arrangements h*ve

been made for meeting the full 
demand?

The Minister of Health (Shri 
Karmarkar): (a) and (b). The Minis
ter of Commerce and Industry will 
be happy to reply to the question in 
due course.

It is a transferred question, Sir, 
and this is the way we reply, *t has 
been transferred to the Minister of 
Commerce and Industry and at the 
earliest opportunity he will answer 
the question.

Mr. Speaker; Has it been intimated 
to the Secretariat here that they 
would like to transfer it to the Minis
try of Commerce and Industry?

Shri Karmarkar: Sir, some little 
time is taken between the two res
pective ministries. When the time is 
too short for the other Ministry to 
reply, they take the earliest oppor
tunity to reply. This is what we have 
been advised by the Parliament 
Secretariat, and we have also been 
told that this is the proper reply to be 
given.

Shri BraJ Raj Singh: It seems. Sir, 
your directions are not being follow
ed. On a previous occasion you were 
pleased to direct that when a question 
does not pertain to a particular 
Ministry that Ministry should inform 
the Lok Sabha Secretariat so that the 
question may not be put for that day.

Mr. Speaker: Hon. Members would 
have noticed that whenever a question 
is addressed wrongly to a particular 
Minister and he points it out by 
writing to this Secretariat or by 
transferring it to the concerned 
Ministry, we note against that ques
tion in the margin 'Since transferred 
to such and such Ministry*'. Possi
bly the hon. Minister had no time to 
intimate.

Shri Karmarkar: Yes, Sir
Shri Harisb Chandra Maibsr: Mr.

Speaker, Sir, 1 hove certain question* 
to a»k to the Minister of Health in 
respect of part (a) of the question. 
He knows what the schemes are for 
the water supply and whether those
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schemes are stuck up or not. He is 
executing those schemes. He knows 
what the requirements of raw mate
rials are. He has received several re
ports in this respect. This particular 
point has been highlighted in those 
reports. I want to know whether the 
Ministry of Health has taken certain 
s4.eps in respect of those reports or 
not. There are many questions that I 
■would like to put to this Ministj*y.

Shri Karmarkar: With a view to
apprise ourselve,; of the position, we 
have appointed rather a high-power 
committee with the hon. Member as a 
distinguished Member of the com
mittee. Now, things take a little 
amount of time. Sometimes bottle
necks occur as well. G.l. pipes may 
not be available at the proper time. 
That is a fact which we are raising in 
regard to the water supply schemes. 
At thi8 moment I will not be in a 
position to say what exactly is the 
(shortage. If notice is given, I shall 
try to collect that information from 
all State Governments where the 
schemes have been held up for want 
of pipes, and I shall be happy to lay 
that information on the Table in due 
course.

Shri Hartsh Chandra Mathur: Apart 
from the fact that a highpower com
mittee is going into the larger ques
tion, apart from the fact that the 
committee's work will be there, the 
hon. Minister says that he has to 
collect the information regarding 
these health water supply scheme* 
from the State Governments. That in 
another matter. He can say that he 
has not got the information or he is 
not able to give that information. 
But the cannot say that it is for the 
Minister of Commerce and Industry 
to give the information in respect of 
at least part (a) of the question.

Shri Karmarkar: In fairness to my 
hon. friend I should like to reply. 
Whenever we sanction a water-supply 
scheme, we give the administrative 
sanction, the financial sanction and 
there the matter ends. The particular 
8tate Government has to indent for 
pipes. They do not come to us for

pipes, they come to us for money. 
They go to the Commerce and Indus
try Ministry for pipes. That is the 
long and short of it. If you direct 
me, Sir, I shall try to collect that 
information also and answer, as I 
said, at the earliest possible date. I 
have no information at present.

Mr. Speaker: I will transfer this
to the Ministry of Commerce and 
Industry.

Shri Karmarkar: Thanks very much„ 
Sir.

Reduction in Railway Freight Rates

*914. Shri P. C. Borooah: Will the 
Minister of Railways be pleased to 
state.

(a) whether the Federation o f 
Indian Chambers of Commerce and 
Industry has demanded a reduction in 
the Railway freight-rates as an ex
port promotion measure;

(b) if so, to w'hat extent; and

(c) what i,̂  Government's decision 
thereon?

The Deputy Minister of Railways 
(Shri Shahnawai Khan): (a) Yesr
Sir.

(b) Extension of the concession to 
as many commodities as possible.

(c) The Government have already 
appointed a permanent Inter- 
Ministerial Committee of officials to 
examine individual requests for 
reduction in freight rates on export 
traffic and action is taken on the 
recommendations of the Committee. 
No special action i* called for on the 
suggestion made by the Federation.

Shri P. C. B r oaah: May I know
whether Indian goods fail to capture 
foreign markets on account of their 
high prices and high freight is an 
important factor in keeping their 
prices high?

Shri Shahaawas Kfcan: Sir, we are 
conceding concessions in freight rate 
in some items to the maximum ex
tent of 50 per cent of the actual
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freight rate. I think that is a very 
substanitial concession.

Shri P. C. Borooah: May I know
whether the freight rates are not 
considered to be a .substantial factor 
which come in the way of increasing 
our exports?

The Minister of Railways (Shri 
Jagjivan Ram): No; I do not think
that is so. Every item is being 
examined—every exportable commo
dity—by a committee of our Ministry 
and the Ministry of Commerce and 
Industry, and where they find that 
by giving certain concessions in the 
freight rates that commodity may find 
a market in other countries such 
concession* are granted.

Shri P. C. Borooah: May I know
whether the Export Promotion Coun
cils were consulted; if so, what was 
their opinion

Shri Shahnawas Khan: A perma
nent committee consisting of the Rail
ways and the State Trading Corpora
tion in the Ministry of Commerce 
and Industry is functioning, and that 
Committee will examine anything 
that is placed before it.

Shri Kasliwal: May I know on
what particular commodity these 
freight rates are proposed to be in
creased—I mean decreased.

Shri Shahnawas Khan: It is not
proposed to increased the freight rate 
on any commodity; it will only be 
decreased.

Shri Kasliwal: I said decreased'—
that was only an error.

Mr. Speaker: There is no proposal 
to increase the rates.

Shri Kasliwal: I was not asking
about increase. I wanted to know the 
decrease or reduction of rates for 
particular commodities.

Shri Jatfhran Ram: We have given
a list of commodities and certain 
engineering goods, while presenting 
the budget for the railways. It is a 
long list containing 40 or 50 commo
dities

Postal Circle for Kerala

+
f  Shri Jinachandran:

*916.  ̂ Shri Ram Krishan Gupta:
 ̂ Shri A. K. Gopalan:

Will the Minister of Transport and 
Communications be pleased to refer to 
the reply given to Unstarred Question 
No. 1327 on the 9th March, 1961 and 
state at what stage is the proposal to 
create a separate postal ciicle for 
Kerala?

The Minister of Transport and Com
munications (Dr. P. Subbarayan): A
separate P & T Circle for Kerala was 
created on 1-7-1961 with its Head- 
quarUu at Trivandrum.

Shri Jinachandran: May 1 know
how many P Sc T Circles are major 
circles and how many are minor cir
cles under the directorate?

Dr. P. Subbarayan: The Kerala
Circle ig a comparatively small one, 
comprising 7 postal divisions, one 
RMS division, 3 engineering division, 
one gazetted head office and gazetted 
telegraph office. The number of post
office? are comparatively less than in 
other circles which are under a 
Post-master-General. Hence, it has 
been decided to have a DPT in charge 
of the circle. The question of up
grading of the circles in Assam, 
Kerala, Orissa and Rajasthan is. how* 
ever, being examined by the P Sc T 
Board.

Shri Tangamaal: Formerly, Kerala
circle was also part of the Madras 
circle. In view of the formation of 
the Kerala circle, may I know whe
ther the workers, particularly in the 
telephones, who know Tamil and who 
are now in the Kerala Circle will be 
transferred to Madras and tho*e who 
know only Mslayslam will be trans
ferred to Kerala?

Dr. P. Subfcarayaa: We have ad*
justed thif as much at we can. But 
there are still some people who know 
Tamil and others who know Malaya- 
lam working in other regions. That 
is happening in other regions also.
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Shri TMi|imaiii: May I know whe- 
her it is under the consideration of 
Sovernment to have mutual trans- 
ers, if it is so desired, because of the 
ormation of the new circle?

Dr. P. Subbarayan: If the exigen
cies of service allow it, we will be 
Drepared to do it.

Posting of Class I Officers on 
Railways

*918. Shri Harlsh Chandra Mathur:
Will the Minister of Railways be 
pleased to state:

(a) whether new class I entrants on 
Railway^ are not kept in the regions 
of their residence;

(b) since when this practice has 
been adopted and reasons for the 
same; and

(c) whether it is in line with all 
Jndiu practice adopted by Home 
Ministry or it is a practice peculiar 
to the Railways?

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) It is
correct that they are so kept

(b) This policy has been adopted
since 1956 mainly with a view to 
broaden the outlook cf Ra lway
officer,*, and to maintain the unitary 
character of th • aclm nistration of 
Railways which provide a strong bond 
for uniting the people of the country

(c) The practice adopted by the
Ministry of Home Affairs is to allot. 
As far as practicable, 50 per cent of 
the candidates in the Indian Adminis
trative Service and the Indian Police 
Service to each cadre from out-
sick the State.

Shri Harlsh Chandra Mathur: May
I know' if the hon. Minister has 
considered this matter in the light of 
the great hardship caused to the 
officer* in many ca*es? Even the 
Home Ministry, though they are very 
anxious about national integration, 
have permitted at least 50 per cent of 
the officer# to be posted in their own

The Minister of Railways (Shri 
Jagjivan Ram): Why should they be 
posted in the home region? There is 
no proposal to revise the procedure in 
the railways.

Shri Harish Chandra Ma'thur: 1 am
asking about the justification for the 
railways to have a different practice 
from the one which is being followed 
in all other Ministries of the Central 
Government, whether it is the postal 
department or the Home Ministry.

Shri Jagjivan Ram: Shri Mathur
will perhaps appreciate that the 
analogy of the Home Ministry cannot 
be applied mutatis mutandis to the 
railways. Once an IAS or IPS officer 
is allotted to a particular cadre in a 
particular State, he continues to 
remain in that State for ever, whereas 
in our case he is transferable to any 
part of the country. That does not 
apply to the Home Ministry.

Shri Harish Chandra Mathur: Does
the hon Minister also take into consi
deration the fact that these retjiuis of 
the railways are much larger than 
that of other departments?

Mr. Speaker: T h ee  are all ai'gu-
ments.

Shri Harish Chandra Mathur: It is
not an argument.

Mr Speaker: The hon Member
wants a particular change of policy, 
and he puts it in the form of a ques
tion. This is not seeking information. 
The hon. Member definitely does not 
want the existing practice to continue 
for various reasons which he may 
consider to be very proper, but the 
hon. Minister takes a different view. 
I would not allow a change of policy 
to be put in the form of a question.

Shri Harish Chandra Mathur: 1 have 
found that the practice is v e ry  differ
ent in other departments. So. 1 
wanted to know the special reasons 
which made this department adopt 
this particular course.

Mr. Speaker: The hon. Minister hai 
already referred to national Integra-
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officer is posted to a State, he always 
continues to be there and he is not 
allowed to go to another State. So 
far as the Railways are concerned, 
after a few years, he is transferred 
to another region.

Shri Harftsh Chandra Mathur: It is
the other way round.

Mr. Speaker: I will not allow such
questions. A change of policy ought 
not to be taken up for discussion 
during the question hour

Shri Harish Chandra Mathur: All
right, I will not refer to it. May I 
seek for information on another as
pect?

Mr. Speaker: Yes.

Shri Harish Chandra Mathur: May
I know whether in the implementation 
of this scheme you take into consi
deration only the home State of that 
particular individual or the wider 
circle of the enWre railway region?

Shri Jagjivan Ram: He is not post
ed in that railway if it covers for the 
greater part, his home State.

Port Charges for Sillimanite Ore

*921. Shri P. C. Borooah: Will the 
Minister of Transport and Communi
cations be pleased to state.

(a) whether the Union Ministry of 
Transport and Communications made 
a request to the Calcutta Port Com
missioners recently for reducing the 
port charges for sillimanite ore;

(b) if so, to what extent.

(c) whether the request has since 
been declined: and

(d) if so, on what grounds?
The Minister of Transport and Com- 

Bumicatioos (Dr. P. 8«bbarayaa>: (a) 
The Bharat Chamber of Commerce 
made a representation in March 1909 
to the Director of Export Promotion. 
Ministry of Commerce and Industry, 
for the levy of port charges at a re
duced rate on sillimanite ore exported 
from the Calcutta Port. A copy o f this 
W4 (A i) L S D -2.

representation was sent to the Port 
Commissioners by the Government of 
India for comments in April 1959.

ib) The Bharat Chamber represent
ed that Port charges on sillimanite ore 
os? substantially reduced but did not 
specify any amount.

(c) and (d). All types of ores such 
as iron, manganese, kyanite, silli
manite etc. shipped in bulk are 
assessed to port charges at the special 
rates provided in the statutory Sche
dule of Charges. Whenever such ores 
are shipped in bags, the mode of 
handling is different and port charges 
are realised at the rates applicable to 
general cargo, which are higher than 
the special rates On the advice of 
the Calcutta Port Commissioners, the 
Director of Export Promotion was. 
therefore, requested to inform the 
Bharat Chamber of Commerce to 
advise their constituent member firms 
to ship sillimanite ore in bulk.

Shri P. C. Borooah: 1 find from the 
statement that the port charges on 
sillimanite ore is uibstantially 
1 educed. But it did not specify any 
amount. May I know whether if the 
amount is known to them there will 
he reduction in port charges?

Dr. P. Subbarayan: I could tot
follow the question.

Mr. Speaker: What is the question?
Shri P. C. Borooah: It i* stated

that they have not specified the 
amount of business. Suppose they 
state the amount of business, then, 
will the reduction of port charge* be 
considered?

Mr. Speaker: 1 am afraid, the hon.
Member will have to take the infor
mation from the hon. Minister pri
vately.

Shri p. C. Borooah: The Bharat
Chamber of Commerce have asked 
the port authorities that the port 
charges on sillimanite ore be reduced 
and the port commissioners replied to 
that, that if they know the amount 
they can consider the question. It has 
been stated often that they did not 
specify the amount. Suppose the
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Dr. P. Snbbarayan: The Bharat 
Chamber of Commerce made a repre
sentation that the port charges on 
sillimanite ore be reduced. So, the 
Director of Export Promotion request
ed the Bharat Chamber of Commerce 
to advise their constituents to ship 
sillimanite ore in bulk.

Shri Yadav Narayan Jadhav: What 
is the quantity that is exported at 
present from the Calcutta port? Is 
there any expectation of this quantity 
being increased?

Dr. P. Snbbarayan: I must ask for 
notice for this question.

Mr. Speaker: We cannot go into 
such details. Hon. Members will go 
to the port and get that information.

Power Supply in Delhi
Shri P. C. Borooah: Will the 

Minister of Irrigation and Power be 
pleased to state:

(a) whether Delhi Power Supply 
will be adversely affected on account 
of the inevitable closure of eertair. 
Bhakra Nangal generating units early 
next year;

(b) if so, to what extent; and
(c) how long it will take to bring 

the power supply position to the level 
as envisaged in the recent Punjab 
Government’s undertaking for addi* 
tional power supply to the Capital?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) No. Sir. 
There is no proposal at present to 
close down any of the generating units 
early next year.

(b) Does not arise
(c) Originally an additional 40,000 

K.W. of power was planned to be sup
plied to Delhi from the Left Bank 
Power House by May, 1961; subse
quently this programme was changed 
to 20,000 K.W. in 1961 and remaining 
20)000 K.W. in 1962. This commitment 
is likely to be fulfilled. Out of

Mr. Speaker: Now the question list 
is over. This is the first day when 
we have finished the question list.

An Hon. Member: Some of the im
portant questions can be taken up.

Mr. Speaker: I will first see if any 
of the hon. Members who have tabled 
questions and who were absent when 
I first called their names have since 
come, f any such hon. Member is pre
sent in the House, he may stand in his 
seat I And none. So, if any hon. 
Member wants any particular question 
to be taken up, I will do so.

Shri T. B. Vittal Rao: Starred Ques
tion 900 may be taken up.

Coal Supply to Railways

*900. Shri Pangarkar: Will the
Minister of Railways be pleased to 
state:

fa) whether coal supply to the 
Railways has improved in quality and 
quantity since 1st April, 1961;

(b) if so, to what extent; and

( o  what steps are being taken to 
maintain and ensure full supply of 
right type of coal?

The Deputy Minister of Railway! 
(Shri S. V. Ramaswamy): (a) There
was some improvement in stocks on 
the Central Northern, North-Easterr 
and Northeast Frontier Railways dur
ing the said period, though there hat 
been some deterioration in the case of 
others particularly Southern and 
Western Railways. Some improve * 
rnent has also been made in the 
quality of coal supplied.

(b) Coal stocks on Central, 
Northern. North>Eastern and North
east Frontier Railways improved by 
about one day's consumption while 
those on Western and Southern Rail
ways deteriorated to the same extent

(c) With a view to improve and en- 
<ure full supply of right type of coal, 
coal loading in the Bengal and Bihar 
coalfields has been stepped up and



4473 Written Answers BHADRA 2, 1888 (SAKA) Written Answers 4474

♦.he Railway Inspection Organisation 
which had started functioning in the
public sector collieries of Karanpura 
and Bokaro area last year would also 
be extended to the collieries in other 
areas in the private and public sectors 
as soon as the contract system of pro
curement of loco coal is brought into 
force. Washeries for the benefication 
of non-coking coals are also proposed 
to be set up to meet the deficiency in 
superior grades of non-coking coals 
required for the Railways.

Shri T. B. Vittal Rao: What is the 
normal stock of coal held by the 
Southern Railway? May I know if it 
is a fact that there was a terrible 
shortage of coal in the Southern Rail
way in the first week of August and 
some goods trains had to be cancelled?

Shri S. V. Ramaswamy: For the
Southern Railway, the maximum is 30 
days’ stock and the minimum is 14 
days. But, in August, it came down 
to as much as 5 days’ stock largely 
due to the fact that coal transport by 
ship did not come up to the expected 
level: instead of 47 ships being trans
ported, only 37 came. There wa? 
shortage both m the Southern and the 
Western Railway.

WRITTEN ANSWERS TO 
QUESTIONS

Madras Airport
•895. Shri Ram Krishan Gupta: Will 

the Minister of Tran >port and Com
munications be pleased to refer to the 
reply given to Starred Question 
No. 1120 on the 27th March, 1961 and 
state:

(a) whether Government have 
since finalised the proposed scheme 
for the improvement of Madras air
port; and

(b) if so, the details thereof?

The Deputy Minister of Civil Avia
tion (Shri Mohiuddls): (a) and (b).
The detailed estimates are being 
drawn up and the matter is expected 
to be finalised early.

Intake of Calories by Indiana

•896. Shri D. C. Sharma: Will the 
Minister of Health be pleased to state:

(a) whether it is a fact that Indians 
aave the lowest intake of calories in 
the world; and

fb) if so, the steps proposed to be 
taken in this regard to raise the 
general health of the people by rais
ing their diet standards?

The Minister of Health (Shri
Karmarkar): (a) No, Sir.

(b) Does not arise.

Salt Traffic

•902. Shri Aurobtado Ghosal: Will 
ihe Minister of Tran port and Com
munications be pleased to state:

(a) whether any scheme has been 
ndopted to link up salt traffic with 
.'oal movement; and

(b) if so, what is the scheme and 
now it is operated?

The Minister of Transport and Com* 
in uni cation 3 (Dr. P. Subbarayan): (a)
»'id (b). The only scheme we have is 
nat ships carrying coal to Tuticorin 

and Saurashtra ports can lift salt 
whenever available on their return 
voyage since low priority has been 
grafted to movement of salt by the 
rail route which makes this cargo 
available for ships.

Fire in Baroda House
*903. Shrlmatl Ila Palchondhurl:

Will the Minister of Railways be 
pleased to state:

(a) whether it is a fact that as a 
result of fire having broken out in 
Baroda House, Head Quarters of 
Northern Railways in Delhi, con
siderable office records and furniture 
etc. were destroyed;

(b) if so, the cause of the fire; and

(c) the details of records etc. des
troyed?

The Depoty Mialster of R*Uway» 
(Shri Shakaawat Khaa): (a) and fb).
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Yes, Sir. The Committee appointed 
to enquire into the incident have come 
to the conclusion that fire broke out 
as & result of a cigarette or bidi butt 
end having been thrown by some 
careless passerby or mischief monger.

(c) The articles destroyed on this 
account included certain registers, 
flies, records of measurement Kolb 
requisition books, stock registers etc., 
electric fittings, uniforms, pelmets, 
Tools 81 Plant and Janitor’s stock.
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Floods In Southern India

*908. Shri N. R. Mnnlswamy: Will 
the Minister of Transport and Com- 
municatlons be pleased to state:

(a) what are the damages caused 
to the properties of P. & T. as a result 
of the flood havoc in Southern India 
recently; and

(b) whether telecommunications 
were repaired in time?

The Minister of Transport and
Communications (Dr. P. Subbarayan):
(a) Extensive floods occurred In 
Madras, Andhra, Mysore, Kerala and 
Maharashtra Circles. Very little

damage was caused in the Andhra 
and Madras Circles and interruptions 
to trunk and local services were few. 
They were also repaired quickly. 
There was some damage in Mysore 
and Kerala Circles but as a rule the 
lines were restored within a few 
hours. Extensive damage, however, 
occurred in Poona in the Maharashtra 
Circle. The estimated total loss in 
the Maharashtra Circle was Rs. 2,12,900 
and in the other four Circles 
Rs. 38,600.

(b) Restoration of interrupted lines 
was ordinarily completed within a few 
hours accept when the staff could 
not reach the site due to roads being 
impassable or site of breakdown being 
inaccessible because of flood water. 
Restoration of communications in 
Poona area, however, took longer 
because of the extensive damage. Only 
in 35 cases have telephone connections 
not been restored in Poona because 
either the houses where the tele
phones were installed have collapsed 
or the subscribers are no longer living 
there.

Shipping Shortage for Movement of 
Coal

*909. Shri Raghunath Singh: Will
the Minister of Transport and Com
munications be pleased to state:

(a) whether it is a fact that ship
ping shortage has been holding up 
the movement of coal to coastal ports 
and at coal pit; and

(b) if so, what action is being taken 
in the matter?

The Minister of Transport 
Communications (Dr. P. Subbarayan):
(a) There have been several factors 
holding up the movement of coal by 
sea such as monsoon conditions, strike 
by boatmen unloading salt at Cal
cutta, sudden and unexpected deterio
ration in the draft in the Hooghly 
river as well as shortage of coastal 
tonnage antf delay in the tumround 
of ships. There has been no accumu
lation of coal at pit-heads due to 
shortfall in the movement of coal by 
sea.
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(b ) The question of bringing addi
tional ships in this trade by acquisi
tion or chartering is under considera
tion of Government. In regard to 
improving the turn-round of avail
able ships, the position is constantly 
under review by Government as well 
as the three Co-ordination Committees 
at Calcutta, Madras and Bombay.

Payment of Freight to Foreign 
Shipowners

*911. Shri Rajendra Singh: Will
the Minister of Transport and Com
munications be pleased to state:

(a) whether it is a fact that India 
is losing large amount of foreign 
exchange in the payment of freight 
to foreign shipowners;

(b) whether Government have con
sidered the proposal of the shipowners 
to constitute a separate foreign 
exchange pool for shipping companies 
from their earnings; and

(c) if so, what are the reasons for 
not creating such a pool?

The Minister of Transport and 
Communications (Dr. P. Snbbarayan):
(a) Yes, Sir, since our existing fleet 
is capable of carrying about 9 per cent 
of our foreign irade.

(b) and (c). The proposal has been 
carefully considered by Government 
but has not been accepted because it 
would not be in the over-all national 
interest to create separate pools for 
every foreign exchange earning 
industry.

Sharavatty Hydro Electric Project

•913. Shri Achar: Will the Minister 
of Irrigation and Power be pleased 
to state:

(a) whether there is any proposal 
to prune the financial provision for 
Sharavatty Valley Hydro Electric 
Project and if so. the reasons for such 
reduction; and

(b) whether the first stage of the 
project would be completed according 
to schedule?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) No, Sir.

(b) On account of delay in the pro
curement of equipment from abroad, 
the completion of the first stage is 
likely to be delayed by about eight 
months.

D.V.C. Waters for Irrigation

C Shri Tridib Kumar Chandhurt: 
\ S h r i Suhiman Ghose:

Will the Minister of Irrigation anil 
Power be pleased to state:

(a) whether the attention of Gov
ernment has been drawn to the per
sistent allegations made in Calcutta 
Press and also by spokesmen of West 
Bengal Government about non-supply 
or utterly inadequate supply of irri
gation water by Damodar Valley 
Corporation in its irrigation command 
area in the six districts of West 
Bengal viz. Burdwan, Birbhum, Midna- 
pur, Bankura, Hughly and Howrah in 
the month of July for replanting 
Aman Paddy and about the failure of 
the Damodar Valley Corporation to 
keep its distribution canals, embank
ments and syphons in a state of proper 
repairs;

(b) what is the exact position now 
in this regard;

(c) what is the total extent of irri
gation command area in terms of acres 
and what is the total area for which 
water could be made available in July 
this year as against the total requisi
tion of the West Bengal Government;

(d) the number of breaches in 
embankments which were reported on 
the left bank and the right bank 
canals and the number of defective 
syphons and the reasons of their being 
in a state of dis-repair; and

(e) the reasons given by the West 
Bengal Government for their un
willingness to take over the adminis
tration of the canals?

The Deputy Minister of Irrigates 
and Power (Shri Hathi): (a) to <e).
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A  statement is laid on the Table of 
the House. [See Appendix III, an- 
nexure No. 30].

Road Accidents in Delhi

f  Shri D. C. Sharma:
Shri P. G. Deb:

I Pandit D. N. Tiwari:
*917. <( Dr. Ram Subhag Singh:

| Maharajkumar Vijaya 
Ananda:

Will the Minister of Transport and 
Communications be pleased to state:

(a) whether it is a fact that the 
number of road accidents in Delhi 
has been on the increase during the 
past few years despite many steps 
taken to regulate traffic; and

(b) if so, the further steps pro
posed to be taken to check the number 
of accidents?

The Minister of Transport and 
°«mmunications (Dr. P. Subbarayan):
(a) and (b). A statement giving the 
information required is laid on the 
Table of the House. [See Appendix 
III, annexure No. 31].

Price of Locomotive

*919. Shri Pangarkar: Will the
Minister of Railways be pleased to 
state:

(a) whether the price of Locomotive 
manufactured in Chittaranjan has 
further come down as a result of more 
production;

(b) if so, to what extent; and
(c) how does it compare with price 

of Locomotive manufactured in 1960?
The Deputy Minister of Railways 

(8hrl Shahnawai Khan): (a) to (c). 
In 1960-61 the average cost of a W.G. 
locomotive manufactured by the 
Chittaranjan Locomotive Works was 
slightly less than the previous year’s 
cost as indicated below:
1999-60 — R*. A. to Excluding proforma 

lakm. dividend charset.
1960-61 — Approx.

Ra. 4.05
-4o-

Licensing of River Crafts
f  Shri Raghnnath Singh:

9Z0' ^ Shrimati Maflda Ahmed:

Will the Minister of Transport and 
Communications be pleased to state:

(a) whether Government are in
tending to license river crafts; and

(b) if so, details of the proposal?

The Minister of Transport and 
Communications (Dr. P. Subbarayan):
(a) Inland waterways and traffic 
thereon being a State subject, the 
powers of the Central Government to 
legislate for licensing river craft are 
confined to mechanically propelled 
vessels. Such vessels are already 
covered by the Inland Steam Vessels 
Act, 1917.

(b) Does not arise.

Irregular Purchase of Stores by Cal
cutta Port Commissioners

Q22 / Shr* *iam ^ rishan Gupta:
 ̂ Shri Nek Ram Negi;

Will the Minister of Transport and 
Communications be pleased to refer 
to the reply given to Starred Ques- 
1 on No. 1017 on the 6th March, 1961 
und state:

(a) whether the Calcutta Port 
Commissioners in consultation with 
the Central Government have con
sidered the report of inquiry regard
ing irregular purchase of stores; and

(b) if so, the action taken thereon?

The Minister of Transport and 
Communications (Dr. P. Subbarayan):
(a) and (b). The Calcutta Port Com
missioners have accepted the findings 
of the Inquiry Officer and have decided 
the action proposed to be taken 
against the officers who have been 
found guilty. The next step will be 
to issue show-cause notices to the 
delinquent officers. The final decision 
regarding the punishments to be 
awarded to them will be taken after 
giving due consideration to any repre
sentation which they may make in 
reply to these notices.
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Catering Colleges

mu 1 /  shri Ram Krtshan Gupta:
A \  Shri Chuni Lai:
Will the Minister of Food and Agri

culture be pleased to refer to the 
reply given to Unstarred Question 
No. 4334 on the 3rd May, 1961 and 
state:

(a) whether scheme for setting up 
catering colleges with special refer
ence to their location, training pro
gramme and number of persons to be 
trained has been finalised; and

(b) if so, the details thereof?

The Deputy Minister of Food and 
Agriculture (Shri A. M. Thomas): (a)
and (b). The details of the scheme 
have not yet been finalised.

Sugar Mills in Co-operative Sector In 
U.P.

f  Shr* Ram Krishan Gupta:
0 \  Shri Chuni Lai:

Will the Minister of Food and Agri
culture be pleased to refer to the 
reply given to Unstarred Question 
No. 4400 on the 3rd May, 1961 and 
state:

(a) whether Government have con
sidered the remaining proposals for 
setting up sugar mills in co-operative 
sector in U.P.; and

(b) if so, the result thereof?

The Deputy Minister of Food and 
Agriculture (Shri A. M. Thomas):
(a) and (b). In view of surplus pro
duction of sugar in the country, it has 
been decided not to license any 
further capacity in the sugar indus
try for the present. The remaining 
proposals will be considered if and 
when it is decided to resume licensing 
of additional capacity.

National Institute of Tropical 
Meteorology

/  Shri 8am Kriahan Gupta:
**** \8hri Chuni Lai:
Will the Minister of Transport and 

O—M— nlfiei ina» be pleased to refer

10 the reply given to Starred Ques
tion No. 1886 on the 3rd May, 1961 
and state:

(a) whether Government have con
sidered the proposal to start a 
National Institute of Tropical Meteo
rology; and

(b) if so. the result thereof?

The Deputy Minister of Civil Avia
tion (Shri Mohluddin): (a) and (b). 
The proposal is still under examina
tion.

Removal of Fish Plates

/ Shri Ram Krishan Gupta:
4 • \  Shri Chuni Lai:

Will the Minister of Railways be 
pleased to refer to the reply givei 
to Starred Question No. 1727 on the 
25th April, 1961 and state:

fa) whether the police have since 
completed the investigation regarding 
the removal of fish plates near Dehra 
Dun Station; and

'b ) if so, with what result?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) and
lb). Yes, Sir.

A few arrests have been made in 
this case which will shortly be put 
up in court by the State Police.

Pamodar Valley Corporation Act

/ Shri Ram Ilrlshaa Gupta: 
Shri Chuni Lai:

L 8ardar Iqbal Singh:
Will the Minister of Irrigation and 

Power be pleased to refer to the reply 
given to Unstarred Question No. 3801 
on the 29th April, 1961 and state:

(a) whether Government have since 
considered the draft amendments to 
the Damodar Valley Corporation Act; 
and

(b) if so, the result thereof?

The Deputy Minister of Irrigation 
and Power (Shri Hatfcl): (*) The
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proposed amendments pre still under 
consideration in consultation with the 
D.V.C. and the partieij ating Govern
ments.

(b ) Does not arise.

Standard Designation and Duty Lists 
of Class IV Railway Staff

22l#ti /  Shri Ram Krlshan Gupta:
\  Shri Chuni Lai:

Will the Minister of Railways Lk 
pleased to refer to the reply given 
to Starred Question No. 1296 on 
the 4th April, 1961 and state:

(a) whether the Standard designa
tion and duty lists of Class IV Staff 
have since been issued by the Rail
way Board as recommended by the 
Class IV Staff Promotion Committee; 
and

(b) if not, whether they are likely 
to be issued?

The Deputy Minister of Railways 
(Shri Shahnawas Khan): (a) No, Sir.

(b) The standard designations and 
duty lists of Class IV Staff of the 
major departments of the Railway 
like Transportation, Civil Engineering 
and Mechanical are likely to be issued 
within the period mentioned in reply 
to Starred Question No. 1296 on 4th 
April, 1961 and the others may take 
some more time.

Central Technical Assistance Board 
for Inland Water Transport

Shri Ram Krishan Gupta:
W ’ Shri Chunl Lai:

Will the Minister of Transport and 
Communications be pleased to refer 
to the reply given to Unstarred Ques
tion No. 2726 on the 4th April, 1961 
and state the nature of progress made 
so far in setting up a Central Techni
cal Assistance Board as recommended 
by the Inland Water Transport 
Committee?

Tho Minister of Transport and 
Conunnafeatlons (Dr. P. Snbbarayan):

The proposal to set up a Central 
Technical Assistance Board to advise 
Government on technical problems 
relating to Ports and Inland Water 
Transport is still under consideration. 
In view of the general ban imposed 
by Government on the creation of 
new posts, and of the need for 
economy of expenditure, it is neces
sary to restrict the staff to be sanc
tioned to the barest minimum. These 
details are being worked out.

Ayurvedic Pharmacopoeia

99na /  Shri Ram Krishan Gupta:
\  Shri Chuni Lai:

Will the Minister of Health be 
pleased to refer to the reply given to 
Unstarred Question No. 2742 on the 
4th April, 1961, and state the further 
progress since made in the prepara
tion of Ayurvedic Pharmacopoeia for 
lhe country?

The Minister of Health (Shri 
Karmarkar): The recommendations
of the Ayurvedic Pharmacopoeia Sub
Committee are still under examina
tion.

Sugar Factory in Hastinapnr

2209 / Shri Ram Krishan Gupta: 
\ S h ri Chuni Lai:

Will the Minister of Food and Agri
culture be pleased to refer to the 
reply given to Unstarred Question 
No. 2755 on the 4th April, 1961 and 
state the progress made, if any, with 
regard to establishing a sugar factory 
in Hastinapur?

The Deputy Minister of Food and 
Agriculture (Shri A. fUL Thomas): No
progress has been made so far.

Co-operative Societies In UJP.

2219 /  8hri KrUuui Gnpta:
\  Shri Chani Lai:

Will the Minister of C onunulty 
Development and Co ip w attf  bo
pleased to refer to the reply given to
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Unstarred Question No. 3213 on the 
12th April, 1961 and state:

(a) whether Government have 
received report of the team appointed 
to study the work of co-operative 
societies in U.P.; and

(b) if so, the details thereof?

The Deputy Minister of Community 
Development and Co-operation (Shri 
B. S. Murthy): (a) Yes, Sir.

<b) A copy of the summary of con
clusions and recommendations made 
by the study team is placed on the 
Table of the House. [See Appendix 
III, annexure No. 321.

Irrigation Tube-Wells in Punjab

2*11 / Shri Ram Krishan Gupta: 
\ S h ri Chuni Lai:

Will the Minister of Food and Agri
culture be pleased to state:

(a) whether the Central Govern
ment have given financial assistance 
to the Punjab Government for the 
construction of irrigation tube-wells 
during the year 1960-61; and

(b) if so, the amount thereof?

The Deputy Minister of Agriculture 
(Shri M. V. Krishnappa): (a) and
(b). Financial assistance has been 
given by the Central Government for 
schemes in the agricultural sector as 
a whole. The amount earmarked by 
the Punjab Government for Tube- 
wells Project in 1960-61 is Rs. 41 
lakhs.

Train Collision near Bafmar 

Shri Ran Krfehaa Gupta: 
Shri Chun! Lai:

Will the Minuter of Railways be 
pleased to refer to the reply given to 
Starred Question No. 1563 on the 17th 
April, 1961 and state:

(a) whether Government have since 
completed the investigation into the 
causes of collision ol passenger train 
between Dongargaon and Bagmar; and

(b> if so, the result thereof?

The Deputy Minister of Railways 
(Shri Shahnawas Khan): (a) No.

(b) Docs not arise.

Forest R?sources of the Country

f  Shu Ram Krishan Gupta:
I Shri Chuni Lai:

2213. J Shti Bliakt Darshan:
] Sarrtar Iqbal Singh:

\ S h ri Dal jit Singh:

Will the Minister of Food and
Agriculture bo pleased to refer to the 
reply given to Unstarred Question No. 
4049 on the 28th April, 1961 and state 
the further progress made for con
ducting a detailed survey of the forest 
resources of the country?

The Minister of Agriculture (Dr.
P. S. Deshmukh): A  detailed scheme 
has since been formulated within the 
provision of Rs. 127 crores approved 
by the Planning Commission and
Ministry of Finance An application for 
assistance from the U.N. Special Fund 
to the extent of about Rs. 30 lakhs is 
now being made. The survey itself ?s 
cxpocted to be taken up only from 
1902-63.

Water from Bhakra Dam for Branches 
of West Jamuna Canal

2214 Shri Ram Krishan Gupta: Will 
the Minister of Irrigation and Power
b? pleased to state:

(a) the names and details of 
branches of West Jamuna Canal which 
will receive water from Bhakra Dam;

(b) the lime by which they will 
receive water from Bhakra Dam;

<c) steps taken or proposed to be 
taken to convert the flood of western 
Jamuna canal into perennial canals;

(d) the names of the canals which 
wil! be converted into perennial 
canals; and

fe> the approximate time by which 
this work will be completed?
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The Deputy Minister of Irrigation 
and Power (Shri ITathi): (a) Sirsa
Brarch.

(b) It is already receiving non
perennial supplies of water from the 
Bhakra reservoir. Perennial supplies 
are expected from 1903-64.

(c) It is presumed the hon. Member 
is referring to the step > to convert 
non-perennial channels of the Western 
Jamuna Canal into perennial chan
els. If so, these are:—

(i) Construction of the Brakra 
Dam.

(ii) Installation of tube-wells 
which feed the non-perennial 
channels with water during 
periods of lean supply from 
the river.

( iii) Lining of the existing chan
nels.

(d) A final decision has not yet be n 
taken.

(e) The work of converting non
perennial canals into perennial canals 
after the existing channels are lined 
is expected to be complete i during 
the Fourth Plan.

Automatic Telephones In Maharashtra

2215. Shri Pangarkar: Will the
Minister of Transport and Communi
cations be pleased to state the names 
of piaces where automatic te'ephone 
lines had be^n installed in Mnhr 
rasht a during the year 1960-61?

The Minister of Transport and Com- 
munlcatlons (Dr. P. Subbarayan): The
names of places where new automatic 
exchanges have been installed *n 
Maharashtra in the year 1960-61 is 
given below:—

fi) Akkalkot.—50 lines.
(ii) Khedl (Ratnagiri).—50 lines.
(Iii) Kirloskarwadi.—10 lines.
(iv) Koregaon.—50 lines.
(v) Malinagar.—25 lines.

(vi) Malvan.—50 lines.
(vii) Pimpri.—50 lines.
(viii) Sawantwadi.—50 lines.

2. Extensions to the following auto
matic exchanges were also carried out 
in 1960/61.

(i) Bombay telephone system.— 
1100 lines.

(ii) Miraj.—50 lines.
(iii) Nira.—25 lines.

Fertilizers allowed to Maharashtra

2216. Shri Pangarkar: Will the Min
ister of Food and Agriculture be
pleased to state:

(a) the quantities of Ammonium 
Sulphate and other fertilizers which 
have been allotted to Maharashtra for
1961-62 from April to June 1961; and

(b) the total quantity of fertilisers 
despatched to Maharashtra during the 
above period?

The Minister of Agriculture (Dr. P. 
S. Deshmukh): la) and (b). For the 
year 1961-62 the first allotment made 
to all the States was for the period 
April-September, 1961 and not for 
Apr;l-June. The allocation and des
patches are given below:—

(All figures in mctric tons)

Kind of fertilizer Ouantity Quantity
allotted despatched 

for the till 15-8- 
period 1961 
Ap i I—

September,
1961

Sulphate of Ammonia 60̂ 000 31*200
Calcium Ammonium 21,000'  9,580

Nitrite
Ammonium Sulphate 6*500 5,070

Nitrate "
Urea 15.000 12O30

•This includes an additional allo
cation of 10,000 tons. H ie State Gov
ernment did not accept the additional 
allocation.
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Food Production

2217. Shri Fangarkar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the Planning Commis
sion has fixed the target of foodgrains 
production and the necessary allocation 
under the Third Five Year Plan for 
Maharashtra; and

(b) if so, the details thereof0

The Deputy Minister of Agriculture
(Shri M. V. Rrishn&ppa); (a) and (b). 
Yes, the target of additional produc
tion of foodgrains envisaged during 
the Third Plan period for Maha
rashtra is 17 32 lakh tons and the 
total production of foodgrains in 1965
66 is 79 98 lakh tons. This target of 
additional production is expected to 
be achieved from the following 
schemes:—

Major and Minor irrigation,
Fertilisers and Manures,
Improved seeds,

Land development and Soil Con
servation,

Improved Agricultural Practices.

The financial allocations made for 
various heads of development under 
the S*ate Plan having a bearing on 
production are as under:—

Rs.
crores

(0 Agricultural production 14 89
(m) Minor Irrigation . 15 79
(tit) Soil Conservation • 20 34

T otal 5* 5*

Minor Irrigation

2218. Shri Pangarktr: Will the Min
ister of Food tad  A fr tn U n e  be 
pleased to state:

(a) whether the Central Govern
ment have allotted any financial assist, 
ance to the Maharashtra Government 
for the construction of irrigation tube-

wells during the year 1961-62 so far;
and

Ob) if 90t the amount thereof.

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) No; as 
the Maharashtra Government has not 
formulated any programme for con
struction o f State Tube-wells during 
? 961 -62. The State Government pro
poses to do so after groundwater 
availability in areas recommended by 
:t is assessed by the Exploratory Tu be
dells Organisation o f the Government 
of India.

(b) Does not arise.

Maithon Dam

2219. Shri N M. D?b: Will the Min
ister of Irrigation and Power be 
pleased to state

(a) whether it is a fact that Maithon 
Dam is being silted up and water 
level has become low; and

(b) what steps Government pro
pose to take for preventing the same?

The Deputy Minister of Irrigation 
ana Power (Shri Hathi): (a) (i) Silt
ing up of a reservoir formed by the 
construction of a dam is a natural 
phenomenon, but to what extent the 
Maithon Reservoir is being silted up, 
will have to be ascertained by means 
of Sedimentation Surveys. This sur
vey has not yet been undertaken in 
the Maithon Reservoir and the same 
will be undertaken after completing 
works at Panchet Hill Reservoir.

(ii) The water level in the Maithon 
reservoir was, however, drawn down 
to 5 ft. below Dead Storage Level 
early in June, 1961 to meet the de
mand for hydel power.

(b) Soil conservation and afforestat
ion measures are undertaken with a 
view to reducing as far as possible, 
the flow of silt deposits into the re
servoirs*
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Naharkatiya Thermal Power Station, 
Assam

2220. Shri N. M. Deb: Will the Minis
ter of Irrigation and Power be pleased 
to state:

(a) the total output of power in 
Kilowatts in Naharkatiya Thermal 
Power Station, Assam State; and

(b) the coit of the power station?

The Deputy Minister of Irrigation 
and Power (Shri Hathi); (a) The
Nnharkatiya Thermal Power Station 
in Assam which will bt; taken up dur
ing the Third Plan period will have, 
on completion, i \ total capacity of 67*2 
MW.

(b) The cost of the entire scheme,
including transmission and distribution 
works, has beer, estimated at Rs. 10 72
ciorcs.
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Water Supply Schemes for Kangra

2222. Shri Hem Raj: Will the Minis
ter of Health be pleased to state:

(a) the number and names of the 
Rural Water Supply Schemes sanction
ed and completed in the Kangra Dis
trict (Punjab) during the Second 
Five Year Plan period; and

(b) the number and names of the 
Urban Water Supply Schemes sanc
tioned and completed in the Kangra 
District (Punjab) during the Second 
Five Year Plan period?

The Minister of Health (Shri Kar
markar): (a) A statement containing 
the required information is placed on 
the Table of the House. [See Appen
dix III, annexure No. 33].

(b) No urban water supply scheme 
was sanctioned for that District dur
ing that period.

Package Programme in Ludhiana 
District

/* Shri D. C. Sharma:
\  Sardar Iqbal Stngh:

Will the Minister of Food and Agri
culture be pleased to state:

(a) the outline of the Package Pro
gramme introduced in Ludhiana dis
trict of Punjab for increasing the food 
production;

(b) the amount to be spent every 
year for this purpose;
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(c) the number o f new employees 
to be employed for this purpose and 
the annual expenditure to be incurred 
on them; and

(d) the annual production of food
grains in Ludhiana during the last 
three years and the extent of increase 
estimated to be effected therein after 
the completion of this Programme?

The Minister of Agriculture (Dr. 
P. S. Deshmukh): (a) to (d). A  state
ment giving the required information 
is placed on the Table of the House. 
[See Appendix III, annexure No. 34].

Indians in F.A.O.

2*24. Shri D. C. Sharma: Will the 
Minister of Food and Agriculture bo
pleased to state:

(a) the number of Indian nationals 
working in F.A.O. Secretariat and its 
important agencies at present; and

ib) the procedure of appointment 
the reof?

The Minister of Agriculture (Dr. P.
S Deshmukh): (a) 66

lb) Applications are invited on a 
global basis and appointments made 
bv the Director General on the re
commendation of the Appointment 
Committee. The prescribed criterion 
fnv selection is as follows:—

“In appointing the staff, the Dir
ector General shall, subject to 
the paramount importance of 
securing the highest standards 
of efficiency and of technical 
competence, pay due regard 
to the importance of selecting 
personnel recruited on as wide 
a geographical basis as is 
possible."

National Dairy Research Institute 
at Kama!

Shri D. C. Shatma: Will the 
Minister o f Food asd Agrieultsre be 
pleased to state:

(a) the up-to-date progress made in 
constructing buildings and other items

at the National Dairy Research In
stitute at Karnal; and

(b) when it is likely to be com
pleted?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) and (b). 
The progress made in construction of 
buildings and other iterms at the 
N.D.R.I., Karnal is given below:—

( 1 ) Construction of buildings: —
(a) Students Hostel.-—The const

ruction work is nearing com
pletion.

(b) Dairy Technology Division 
and Dairy Science College.— 
Tenders were called for four 
times by the C.P.W.D. but 
there was no response. Ten
ders have again been called 
for.

(c) Administration Block.—Firm 
estimates together with the 
plan of the building are await
ed from the C.P.W.D.

ffl) Cattle Yard Buildings.—The 
construction work has not yet 
started; it is likely to be 
taken up during 1961-62.

(e) Additional Residential quar
ters for staff.—The construct
ion cf 26 additional residen* 
tial quarters is expected to 
be taken up during 1961-62 
Necessary administrative ap
proval has been issued.

(2) Other —
The Post-graduate M.Sc. (Dairying) 

und the B.Sc. (Dairy Husbandry) 
Courses were started at the N.D.R.I., 
Karnal in February and July, 1961, 
respectively. The new Experimental 
Dairy has started functioning.

Boaonrstlon Clerks on Noribc^P 
Bailway

2t*4 Shri D. C. Sharma: Will th» 
Minister of Hallways be pleased to 
state:

(a> the number of reservation clerks 
on Northern Railway (n d e -w b e  « «*
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station-wise; and

(b) the number of passenger guides 
working on Northern Railway?

Th" Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) A state
ment is placed on the Table of the 
House. [See Appendix III, annexure 
No. 35].

(b) 41.

Casual Workers on Northern Railway

2227. Shri D. C. Sharma: Will tho 
Minister of Railways be pleased to 
state:

va) the total number of casual 
workers on the Northern Railway at 
present;

(b) how many of such workers 
have put in more than one year of 
continuous work; and

(c) the number absorbed in regular 
service during the same period?

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) 40,281.

(b) 1,655.

<c) 346.

Homoeopathic and Ayurvedic Systems 
of Medicine in Jammu and Kashmir

2*28. Shri D. C. Sharma: Will the 
Minister of Health be pleased to statp 
the financial assistance given by th* 
Central Government for the develop
ment of Homoeopathic and Ayurvedic 
Systems of Medicine in Jammu and 
Knshmir State during the Second Five 
Year Plan period?

The Minister of Health (Shri Kar- 
markar): A sum of Rs. 11,000 was
sanctioned to the State Government 
duiing 1959-60 and 1960-61 under the 
group “Other Schemes—Medical** 
which included schemes relating to 
the development of Homoeopath* 
and Ayurveda. Since the State Gov
ernment can regulate the expenditure

on the various schemes included in 
one group it is not possible to state de
finitely the schemes on which tne 
amount sanctioned by the Government 
of India was utilised.

No financial assistance was paid to 
any private institution in Jammu ana 
Kashmir during the Second Plan
period.

Medium Irrigation Projects In Delhi

2229. Shri D. C. Sharma; Will the 
Minister of Irrigation and Power be
pleased to state:

(a) the amount of financial assist
ance asked for and given towards the 
construction of Medium Irrigation Pro- 
lects in Delhi during 1960-61; and

(b) the names of the projects sanc
tioned?

The Deputy Minister of Irrigation 
and Power <Shri Hathi): (a) and (b). 
No medium irrigation project was 
under execution in Delhi during the 
Second Plan period and as such the 
question of financial assistance during 
1960-61 does no* arise.

Railway Quarters

2230. Shri D. C. Sharma: Will the 
Minister of Railways be pleased to
state:

(a) the number of quarters and the 
places in which they have been con
structed for Railway employees on 
the Northern Railway during 1959-60 
?.nd 1960-61;

(b) the number o f quarters allotted 
during the period; and

(c) the number of employees on the 
waiting list as on the 1 st July, 1961?

Th* Deputy Minister of Railways
(Shri 8hahnawas Khan): 'a ) 1342 in
1959-60 and 1036 in 1960-61.

A division-wise statement showing 
the places where quarters have been 
constructed is placed on the Table of 
the House. [Placed In Library. See 
No. LT-3138/61].
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(b ) 1530 in 1959-60.

867 in 1960-61.

Figures for 1959-60 include quarters 
completed towards the end of 1958-59.

(c) 39,784.
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Santa Cruz Airport

2235. Shri D. C. Sharma: Will the 
Minister of Transport and Communi
cations be pleased to state:

(a) how far the work of modernisa
tion of Santa Cruz Airport including 
the establishment of up-to-date Radar 
system has progressed;

lb / whether it is a fact that the 
work of modernisation has been stop
ped; and

(c) if so, the reasons therefor?

The Deputy Minister of Civil 
Aviation (Shri Mohiuddin): (a) All
essential modem facilities including 
an Airfield Surveillance Radar for 
operations by heavy intercontinental 
jot transport aircraft are available at 
Bombay (Santa Cruz) Airport.

<b) No, Sir.

-c) Does not arise.

Filaria in Coimbatore

2236. Shri Nanjappan: Will the Min
ister of Health be pleased to state:

(a) the number of filarial cases oc
curred during 1960-61 and 1961-62 so 
far in Coimbatore (Madras State);
and

(b) whether any survey has been 
made regarding the preventive meas
ures so far carried out?

The Minister of Health (Shri Kar
markar); (a) and (b). The Govern
ment of Madras have been requested 
to furnish the required information and 
it will be laid on the Table o f the 
Sabha as soon as received.

Stock of Foodgrmins la Punjab

2237. Shri Ram Krishan Gupta: Will 
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that wheat 
weighing 8515 maunds stocked in de
pots in Punjab during the period 
October, 1954 to June 1958 has not 
been disposed of till now;
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(b) if so, the reasons thereof; and

(c) the loss suffered thereby?

The Deputy Minister at Food and 
Agriculture (Shri A. M. Thomas): (a)
No, Sir.

(b) and (c). Do not arise.

A piculture Minister's Visit Abroad

2238. Shri D. C. Sharma: Will the 
Minister o f Food and Agriculture be
pleased to state;

(a) whether the Deputy Minister of 
Agriculture visited Australia, New 
Zealand and U.S.A. to study latest de
velopments in those countries m re* 
gard to fishery, dairy farming, animal 
husbandry and poultry farming; and

(b) if so, what were his observa
tions?

The Deputy Minister of Agriculture
(Shri M. V. Krbhnappa): (a) Yes, Sir.

(b) The object of the observation 
tour was to study scientific agricul
tural methods and techniques relating 
to dairy plants and feed lots, com
mercial poultry, poultry feed industry 
and inland fishery, since it was f* It 
that there was a considerable scope 
for giving an industrial slant in these 
fields in India. Deputy Minister visit
ed a number of processing factories 
and institutions connected with activi
ties in the above fields. The exper
ience gained by him will be used in 
India for encouraging the establish
ment of feed industry for poultry and 
cattle.

Wounded Body of a Young Woman at 
Mathura Station.

£233. Shri D. C. Sharma: Will the 
Minister of Railways be pleased to 
state*

(a) whether it is a fact that the 
body o f a young woman with knife 
wounds was found in a compartment 
at the Railway siding in Mathura in 
the last week o f April, 1061;

(b) if so, whether any arrests have 
been made in this connection; and

(c) the action taken in the matter?

The Deputy Minister o f Railways
(Shri S. V. Ramaswamy): (a) Yes, Sir. 
It was in the early hours o f 27th April, 
1961, that the dead body of a lady 
with numerous stab wounds was 
found in the latrine o< third class 
compartment, while it was standing 
at the platform of Mathura Junction 
station.

(b) and (c). No arrests have so far 
been made. The case is still under 
police investigation.

Bridge over River Gangs at Patna

2240. Pandit D. N. Tiwari: Will the 
Minister of Transport and Communi
cations be pleased to state:

(a) whether Government are aware 
that an investigation into the possi
bility of construction of a bridge over 
river Ganga at Patna is being conduc
ted by the Government of Bihar and 
the aerial survey in this connection 
has beon completed;

(b) whether the attention of the 
Government has been drawn to the 
editorial of the Searchlight of 29th 
April, 1960 on the subject; and

(c) if so, help sought for by the 
Government of Bihar and assistance 
given so far?

The Minister of Transport and Com
munications (Dr. P. Subbarayan): (a)
The Government of Bihar are reported 
to be conducting certain investigations 
into the possibilities o f a bridge over 
the river Ganga at Patna. The Gov
ernment of India sre, however not 
aware of the progress made in the 
matter. The bridge, if and when con
structed, will fall on s State road and 
the Bihar Government are, therefore, 
primarily concerned with this pro
je ct

(b) and <c). Presumably the hon. 
Member is referring to the Editorial

984(Ai) LSD—3.



published in the “ Searchlight” dated 
the 29th April, 1961 and not 29th 
April, 1960 which indicated that after 
the completion of the survey the 
State Government proposed to under
take the project with financial assist
ance from the Government of India. 
No proposal for Central aid has, how
ever, been received from the State 
Government.

Be -Keeping

2241. Pandit D. N. Tiwarl-. Will the 
Minister of Food and Agriculture be
pleaded to state:

(a) whether Government are aware 
ul i»n experiment and research car
ried on by a Japanese bee-keeper of 
To’iyo. Mr. Kinji Tada, on bee-keeping 
whereby swift and spectacular increase 
in production of honey has been ac
hieved by u*;? of plastic h o n ey -combs; 
and

(b) if so, whether such research is 
proposed to be carried on in the coun
try?

The Minister of Agriculture (Dr. P. 
S. Deshmukh): (a) and (b). Reports 
of some experiments conducted in 
Japan have been received. No con
clusive result regarding the practical 
utility of th!s technique is yet avail
able. The possibility of using similar 
plastic combs in this country is being 
examined.

Health Museum In Delhi

2242 Shri Rum Krishan GupU: Wi>» 
the Minister of Health be pleased to 
refer to the reply given to Unstarred 
Question No. 1385 on the 9th March, 
1961 and state:

<b) whether the details of the Health 
Museum scheme in Delhi have since 
been finalised; and

ib) if so, the main features thereof?

The Minister of Health (Shri Kar
markar) : (a) Not yet.

(b) Do not arise.

45°3  Written Answers

Workers' Participation in Management 
of Workshops on Railways

2243. Shri Ram Krishan Gupta: Will 
the Minister of Railways be pleased 
to refer to the reply given to Un
starred Question No. 1330 on the 9*h 
March, 1961 and state:

(a) whether Government have since 
considered the manner in which wor
kers’ participation in management 
should be secured in workshops on 
the Indian Railways; and

(b) if so, Ihe result thereof?

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) and (b)
It has been decided to defer the mat 
ter till such time as the incentive 
schemes, which are gradually being 
introduced in all the workshops on th»? 
Railways, are well established

Los. .»f Insured Parcel

2244. Shri Ram Krishan Gupta: Will 
the Minister o f Transport and Com 
munlcations be pleased to refer to the 
reply given to Unstarred Question 
No. 1328 on the 9th March. 1961 and 
s*ate:

(a) whether police enquiries re
garding loss of the insured parcel havo 
since been completed; and

(b) if so, the result thereof?

The Minister of Transport and Com 
munlcations (Dr. P. Snbbarayan): (a)
Yes, Sir

(b) The police have treated the case 
as •‘untraced".

Fishing Companies

2245. Shri Ram Krishan Gnpla: Wi.l 
the Minister of Food and Agriculture 
be pleased ts refer to the reply given 
to Unstarred Question No. 1329 on 
0th March, 1961 and state:

(a) whether Government have ex 
amlned proposals received tm n *be 
Ashing companies; and

Written Answers 4504AUGUST 24, 1961
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(b) if so, the details thereof?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) and (b). 
T hj Indian Fishing company, with 
whom the Taiyo Fishing Company of 
Japan will collaborate in the schemc 
for shrimp trawling, has finalised its 
plans with the approval of Govern
ment. Shnmos (prawns), lobsters 
etc., are stated to be in abundance on 
the Cochin coast. Two new trawlers 
and an ice plant together with ths 
necessary fishing gear are being im
ported from Japan under the De
ferred Payments Credit Scheme and 
wil! be engaged on shrimp trawling 
operations off the Cochin coast with a 
vifw mainlv to exporting these variet
ies of fish co the U.S.A. and othei 
countries. A sum of Rs. 5 lakhs 
iikcly to be earned per annum as 
foreign exchange by these exports.

As regards the proposal of the Aichi 
Prefectural Government, the report on 
the survey carried out by its vessel 
“KA1KO MABU” off the Mysore Coast 
is expected shortly. The possibilities 
of a company being established in 
Mysore for commercial fishing in 
collaboration with the Aichi Prefer 
tura! Government will be examined 
after the report has been received

P. & T. Circle of Madhya Pradesh
f  Shri Ram Krlshan Gupta:
| 8hrl Nek Ram Negi;

2 2 4 6 . Shri Jangde:
| Shri Birendra Bahadur 
I Slnghji:

Will the Minister of Transport and 
Communications be pleased to refer 
tc the reply given to Starred Question 
No. 206 on the 24th February, 1941 
and state:

(a) whether Government have since 
considered the question of bringing 
entire Madhya Pradesh under the con 
trol of one P. & T. circle; and

(b) if so, nature of the decision 
taken?

The Minister of Transport and Com
munications (Dr. P. Subbarayan): (a)
and (b). The entire Madhya Pradesh 
State has been brought under the 
control of the Postmaster-General, 
Central Ciicle, Nagpur with efte:t 
from 1st April, 1961.

Crop Insurance

f  Shri Ram Krishan Gupta:
2247. <[ Shri Nek Ram Negi:

[  Shri D. C. Sharma:

Will the Minister of Food and Agri
culture be pleased to refer to the reply 
given to Unstarred Question No. 1016 
on the 6th March, 1961 and state:

(a) whether the details of the 
scheme for crop insurance received 
from Punjab Government have been 
finalised; and

(b) if so, what are they?

The Minister of Agriculture (Dr. P. 
S. Deshmitkh): (a) No; the details of
the scheme for crop insurance are still 
being workc I out by the Punjab 
Government.

(b) Does not arise.

National Water Supply and Sanitation 
Scheme

2248. Shri lum Krlshan Gupta: Will 
the Minister of Health be pleased to 
itaie.

(a) whether the programme for the 
National water supply and sanitation 
scheme for urban and rural areas 
duT'ng 1961-(ft has been finalised; and

(b> if so, the details thereof (State-
wise)?

The Minister of Health (Shri Kar. 
markmr): (1 ) Yes.

(b) The details are given in the 
*tatement laid on the Table of the 
House. [See Appendix lit, annexure 
No. 86].
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Leprosy

2249. Shri D. C. Sharma: Will the 
Minister of Health be pleased to 
state:

(a) whether it is a fact that no 
hospital in the capital has indoor 
facilities for the treatment of Leprosy; 
and

(b) if so, the steps taken or propos
ed to be taken in this direction?

The Minister of Health (Shri Kar
ma rkar): (a) Yes.

(b) A  Home for Leprosy patients 
with a capacity to accommodate 130— 
150 indoor patients is functioning at 
Tuhirpur village near Shahdara, under 
the Municipal Corporation of Delhi. 
The inmates are provided with free 
medical aid in addition to free ac
commodation, diet, clothes etc. It has 
been proposed that during the Third 
Five Year Plan period the Home for 
Leprosy patients should be converted 
into a detention Camp with facilities 
for indoor treatment also. To start 
w th, it is proposed to provide 4 obser
vation beds which may be increased 
upto 10.

Delhi Gliding Club

2250. Shri D. C. Sharma: Will the 
Minister of Transport and Communi- 
rations be pleased to state:

(a) whether it is a fact that Dolhi 
Gliding Club is faced with a shortage 
of gl:ders and has urged the Govern
ment of India to supply some gliders 
lying with Government; and

(b) if so, the action taken in the 
matter?

The Deputy Minister of Civil 
Aviation (Shri Mohiuddin): (a) Yes, 
Sir.

(b) It has been decided to allot one 
proto-type 'Ashvini* Glider constructed 
at the Technical Centre of the Civil 
Aviation Department to the Club. 
The question of allotting another 
Glider to the Club is under consider
ation.

Panchayati Raj Elections

2251. Shri Harish Chandra Mathur:
Will the Minister of Community Deve
lopment and Cooperation be pleased 
to state:

(a) what steps Government have 
taken to encourage unanimity at 
Fanchayati Raj elections and with 
what results;

(b) whether even Monetary incen
tives have been given; and

(c) the nature of such incentives and 
amount spent on this account?

The Deputy Minister of Community 
Development and Cooperation (Shri 
B. S. Murthy): (a) to (c). Unanimity 
in elections to Panchayati Raj institu
tions can be brought about only by a 
concerted effort to create the neces
sary public opinion in the country and 
also by appealing to the political par
ties to refrain from contesting the 
elections to those bodies on a party 
basis. The Annual Conference on 
Community Development and the Con 
ference of State Ministers of Pancha
yati Raj held in Hyderabad in July, 
1961 pointed out the need for unani
mity in the elections to Panchayati 
Raj institutions and the desirability 
of the political parties keeping them
selves aloof from elections to Pancha- 
yats. A suggestion was also made for 
the provision of certain incentives in 
the form of additional financial allo
cations etc. to institutions having un
animity and cohesion.

2. A note giving details of the steps 
taken by certain State Governments 
is laid on the Table of the House. 
TSee Appendix III, annexure No. 37].

High Cost in New Railway 
Constructions

rsbri Kunhan:
*85*. \ Shri T. B. Vittal Rao:

LShri Arjvn Singh Bhadauria:

Will the Minister of Railways be 
pleased to state:

(a) whether any investigation has 
been undertaken by the Railway Board
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as to the high cost for new railway 
constructions;

(b) if so, what is the result c f th® 
investigation; and

(c) when action is likely to be ini
tiated for reducing the cost of new 
railway links?

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) to (c). 
Cost of construction of a new line de
pends on:

(i) nature of the country,
(ii) standard of construction.
(iii) prevailing cost of labour and 

materials.

As the nature of the country is fix
ed, cost of construction depends on 
the other two factors. Standard of 
construction is determined by the 
needs of traffic. Facilities required 
immediately on opening the line and 
in the near future are only provided 
to start with. Materials are obtained 
through Iron and Steel Controller. 
D.G.S. & D.# Ministry of Commerce 
and Industry and contractors where 
almost always the lowest rates a:e 
accepted. Works are let out to con
tractors either on “ labour” or “ through 
rates” by calling tenders. Labour, 
when employed directly by the 
department, is paid at market rates 
prescribed by Civil authorities rr 
Minimum Wages Act. Quantum of de
partmental labour employed on a job 
is always subject to strict supervision 
at all stages.

Estimates are prepared for construc
tion works and detailed accounts are 
maintained about the expenditure. 
There are checks and counter checks 
at every stage by the Executives, A c
counts and Audit. There is thus no 
scope for unnecessary, wasteful and 
ivtravagant expenditure. Ad such 
the question of taking any further 
action does not arise.

Rolling Stock
225) Shri Hem Raj: Will the Minis

ter of Railways be pleased to state the 
rolling stock manufactured in India

for the narrow gauge lines during the 
years 1960 end 1961 separately?

The Deputy Minister of Railways 
(Shri Shahnawas Khan):

i960 1961
(upto July)

Locos . . ..
Coaches (in units) . 37 17
Wagons (in 4 wheelers) 1,036 188

Cholera Research Centre at Calcutta

2254. Shri Kodiyan: Will the Minis
ter of Health be pleased to refer to 
the reply given to Unstarred Question 
No. 880, on the 28th November, 1960 
and state:

(a) the progress since made in the 
setting up of a Centre for research on 
Cholera in Calcutta; and

(b) the total expenditure so far 
incurred by the Centre in this con
nection?

The Minister of Health (Shri Kar
markar): (a) A site for the establish
ment of a laboratory for the Choiert 
Research Unit has been tentatively 
selected within the compound of the 
Beliaghata ID. Hospital, Calcutta. 
Indoor treatment facilities have also 
been proposed to be made available to 
the Unit. Recruitment of the neces
sary staff will be made shortly.

(b) No expenditure has so far bctn
incurred.

Prices of Foodgrains

2255. Shri S. M Banerjee: Will the 
Minister of Food and Agriculture be
pleased to slate:

(a) whether prices of food-grains 
in the country have remained station 
ary during the period from May to 
July, 1961;

(b) if not, whether prices cam« 
down further; and

(c) if so, to what extent?

The Deputy Minister of Food and 
Agrlcnltnre (Shri A. M. Thomas); (a)
and (b). No, Sir; there has boon some
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seasonal rise in the prices of food- 
grans.

(c) Does not arise.

Overhead Bridge at Bamra and Garpos 
Stations

2256. Shri P. G. Deb: Will the Min 
lster 0!  Railways be pleased to state:

(a) whether over-head bridges will 
be constructed at Bamra and Garpos 
railway stations (S.E. Railway);

(b) if so, by what time; and

(c) the amounts sanctioned for the 
same?

The Deputy Minister for Railway? 
(Shri Shahnawaz Khan): (a) No.
Sir.

(b) and (c). Do not arise. 
Electrification of Stations

2257. Shri P. G. Deb: Will the
Minister of Railways be pleased to
state:

(a) when will the railway stations
between Sambalpur and Rourkela 
excluding those already electrified
enjoy the benefit of Hirakud power 
which is in its hinterland; and

(b) the progress made so far in de
ciding the issue; and

(c) the programme earmarked for 
completion of the work?

Th« Deputy Minister of Railways 
(Shri Shahnawas Khan): (a) to (c).
There are 12 stations between Sambal
pur and Rourkela which are not elec
trified so far. Out of these, power is 
available at present only at station 
and this has been programmed for 
electrification during 1061-62. The 
remaining 11  stations can be taken up 
for electrification only when low ten
sion power becomes available.
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Decline in Wheat Prices

2261. Shri AJit Singh Sarhadl: Will 
the Minister of Food and Agriculture 
be pleased to state:

(a) whether it is a fact that there 
has been a substantial decline in wheat 
prices affecting the fanners in Pun
jab; and

(b) if so, what steps are Govern
ment of India taking to stabilize the 
wheat price that it should not go be
low economic level?

The Deputy Minister of Food and 
Agriculture (Shri A. M. Thomas): (a)
and (b). There was some decline in 
the prices of wheat in Punjab after 
the harvest. The Government, how
ever, withdrew zonal restrictions on 
the movement of wheat, permitted the 
roller flour mills to purchase wheat

from the open market and also re
moved restrictions on advances by 
banks against stocks of wheat. These 
measures helped the prices to stabi
lize at suitable levels and safeguarded 
the interests o f the cultivators.

Late Running of Trains on South 
Eastern Railway

f  Shri Subodh Hansda:
2262 \ S h ri S. C. Samanta:

Will the Minister of Railways be 
pleased to state:

(a) whether it is a fact that all the 
long distance Mail and Passenger 
trains in the S.E. Railway ran late 
during the period from 13th May to 
18th May, 1961; and

lb) if so, the reasons therefor?

The Deputy Minister of Railways 
(Shri Shahnawas Khan): (a) No, Sir.
A statement showing the punctuality 
performance of Mail|Express and long 
distance passenger trains on the South 
Eastern Railway during the period 
:3th to 18th May, 1901 is laid on the 
Table of the House. [Set Appendix 
III, annexure No. 39].

(b) Does not arise.

National Smallpox Eradication 
Programme

2263. Shri Kodiyan; Will the Minis
ter of Health be pleased to state:

(a) whether the Pilot Project! 
started as part of the preparatory 
measures needed for the implementa
tion of the National Smallpox Eradica
tion Programme have been completed 
according to schedule;

(b) if so, the experience gained 
from these pilot Projects;

(c) whether the actual Eradication 
Programme has been launched; and

(d) if so, the details thereof?

The Minister of Health (ftlurt Kar- 
ouifcar): (a) Yes: except in Delhi.
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(b) The reports on the Pilot Pro
jects received from the State Govern
ments are being studied.

(c) Not yet.

(d) Does not arise.

Effects of Russian Live Antipolio 
Vaccine

2264. Shri Nanjappan: Will the
Minister of Health be pleased to state:

(a) the observation and effects of 
Russian live antipolio vaccine (pills) 
tried in Andhra Pradesh and other 
places in the country;

(b) which are the Institutes that 
studied the results and what are 
their recommendations; and

(c) if trials are successful, what 
steps have been taken for the prepa
ration of antipolio vaccine in the 
country?

The Minister of Health (Shri Kar
markar): (a) Russian live antipolio
vaccine has been used in the immuni
sation of 1,01,268 children in selected 
areas in Andhra Pradesh. As it takes 
a considerable time for immunity to 
develop amongst those who are given 
inoculation, the results are not notice
able immediately.

(b) The Polio Research Unit, Bom
bay, of the Indian Council of Medical 
Research and the Pasteur Institute, 
Coonoor, are studying the results of 
this trial. Their recommendations 
have not yet been received.

(c) It is proposed to manufacture 
live oral polio vaccine at two centres 
in India, viz., the HafTkine Institute, 
Bombay and the Pasteur Institute, 
Coonoor.

All India Institute of Soil Pedology

SMS. Shrimati Da Palchoodhuri:
Will the Minister of Food and Agri
culture be pleased to state:

(a) whether it is a fact that an All 
India Institute of Soil Pedology is 
being set up at Nagpur;

(b) if so, the progress made in con
nection therewith; and

(c) the details of expenditure to be 
incurred thereon?

The Deputy Minister o f Agriculture
(Shri M. V. Krishnappa): (a) to (c).
A scheme for the establishment of an 
Institute of Pedology and Soil Mecha
nics at Nagpur has been included in 
the Third Five Year Plan involving 
an outlay o f Rs. 60 lakhs. Prelimi- 
narmy action to implement the scheme 
has been initiated.

Electric Trains between Lucknow and 
Kanpur

2266. Shri D. C. Sharma: Will the
Minister of Railways be pleased to 
state:

(a) whether a proposal to run elec
tric trains between Lucknow and 
Kanpur is under consideration;

(b) if so, the details of the propo
sal; and

(c) when it is likely to be imple
mented?

The Deputy Minister of Railways 
(Shri S. V Ramaswamy): (a) No,
Sir.

(b) and (c). Do not arise.

Planned Development of Delhi

2267. Shri D. C Sharma: Will the
Minister of Health be pleated to state 
the progress made in its work by the 
High Powered Board set up recently 
to secure the planned development of 
Delhi?

The Minister of Health (Shri Kar
markar) : Orders for setting up such
a board were issued only on the 31st 
July. 1961. The Board has not yet 
begun its work.

Air Service to Kumaon Region

226* Shrimati IU Patehovdhari:
Will the Minister of Transport and 
Communications be pleased to state:

(a) whether it is a fact that a pro
posal to open up the Kumaon region
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of Uttar Pradesh with air traffic 
(Nainital to be linked by air with 
Lucknow) is under the consideration 
of the Government of India;

(b) if so, the progress made in con
nection therewith; and

(c) the financial implications of the 
proposal both as regards expenditure 
and revenue?

The Deputy Minister of Civil Avia
tion (Shri Mohiuddin): (a) and (b).
The Indian Airlines Corporation have 
decided to operate with effect from 
1st October, 1961, a twice weekly 
Dakota service Delhi-Haldwani-Luck- 
now during the Hill seasons viz May 
to July and September to November on 
the basis that the U.P. Government 
will subsidise the losses incurred by 
the Corporation in the operation of the 
service.

(c) The Indian Airlines Corporation 
have intimated that the cost of ope
ration of the service for a year on the 
basis of 160 one-way flights will be 
about Rs. 2*25 lakhs. It is not possi
ble for the Corporation to give any 
indication of the revenue at this stage.

Niphad Station

2269. Shri Yadav Narayan Jadhav:
Will the Minister of Railways be 
pleased to state:

(a) whether a decision to remodel 
the Station at Niphad on Central Rail
way has been taken;

(b) if so, when the work will begin; 
and

(c) what are the special features of 
this remodelling?

Hie Deputy Minister of Railways 
(Shri Shahnawas Khan): (a) No,
Sir. Tentative proposals are under 
examination.

(b) and (c). Do not arise.

Rice la Andhra Pradesh
t n i .  Shri Rami Reddy: Will the

Minister o f Pood and AfTieultnre be 
pleased to state:

(a) whether it is a fact that rice 
worth several crones of rupees could

not be trausported from Andhra to the 
other areas o f the Southern Zone on 
account of severe shortage in supply 
o f wagons;

(b) whether any representations 
have been received in this regard; 
and

(c) what is the action taken in the 
matter?

The Deputy Minister of Food and 
Agriculture (Shri A. M. Thomas): (a)
and (c). Yest soxne representations 
were received about inadequate sup
ply of wagons for despatch of rice 
from Andhra Pradesh to the deficit 
areas in the Southern Zone. It was 
found that at times quite heavy in
dents for wagons were outstanding at 
stations in the principal rice-produc
ing areas of Andhra Pradesh but later 
many of these indents were cancelled. 
The matter was brought to the notice 
of the Ministry of Railways (Railway 
Board) from time t0 time and they 
issued instructions to the Southern 
Railway to step up loading of rice and 
paddy by arranging bulk supply of 
wagons to certain stations where the 
demand was heavy and to extend the 
working hours of goods sheds to faci
litate loading of wagons. The posi
tion has improved to some extent as 
a result of the measures taken.

Train Derailments

2271. Shrimati Maflda Ahmed: Will 
the Minister of Railways be pleased 
to lay a statement on the Table show
ing:

(a) the number of times the wagons 
of goods trains were derailed and 
capasized On the Barauni-A rnlngaon 
Section of the NEF Railway during 
the period from 1st April, 1960 to 30th 
June, 1960;

(b) whether the reasons were ascer
tained;

(c) the number of claim cases es
tablished out of these accidents; and

(d) the total value to be compen
sated?
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The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) Two
accidents to goods trains viz,,

(i) Derailment of 703 Up on 2nd 
June, 1960; and

(ii) Derailment of 753 Up on 14th 
June, 19d0.

(b) Yes.

(c) and (d). 10 claims involving 
about Rs. 12.9 thousands have been 
received so fa*.

Joint Indus Commission

2272. Shri AJit Singh Sarhadi: Will 
the Minister of Irrigation and Power 
be pleased to state:

(a) whether the Joint Indus Com
mission considered the Pakistan dues 
under the Head “Disputed" to India 
for the period preceding Canal Water 
Agreement; and

(b) if so, how much is still due and 
the method of payment recommended?

The Deputy Minister of Irrigation 
and Power (Shri Ilathi): (a) No, Sir. 
As already stated in the Statement 
lain on the Table of the Hcurc on the 
14fh November, 1960, a settlement had 
b- cn reached with regard to the ‘Dis
puted’ charges payable by Pakistan 
under the Agreement of 4th May, 
*948.

A total sum of Rs. 62 0 lacs was 
agreed to be paid by Pakistan in final 
settlement of these charges. Accord
ingly a part of this amount, already 
deposited in ESCROW with the Re 
serve Bank of India, has been trans
ferred to India. The balance had al
ready been deducted from the Indian 
Financial contributions towards the 
costs o f replacement works. There is 
thus nothing due from Pakistan on 
thU account.

(b) Does not arise.

Seed Processing and Cleaning

2273. Shri AJit Singh Sarhadi: Will 
the Minister of Food and Agriculture
be pleased to state:

(a) whether any scheme has bean 
evolved to train workers in seed pro
cessing and cleaning;

(b) if so, whether the services of 
any foreign mission are being availed 
of; and

(c) the location of such institute 
for training of workers?

The Minister of Agriculture (Dr. 
P. S. Deshmukh): (a) Yes.

(b) Yes.
(c) Indian Agricultural Research 

Institute, New Delhi.
Porters at Katihar and Barauni 

Junctions

2274. Shri Bibhuti Mishra: Will the 
Minister of Railways be pleased to
state:

(a) whether it is a fact that the 
porters at Katihar and Barauni junc
tions do not display their numbers 
while on duty;

(b) whether it is also a fact that 
the passengers are often robbed of 
their luggage by the porters and the 
passengers are helpless because they 
do not get their numbers;

(c) whether it is also a fact that 
the porters at these two stations 
charge the passengers at a higher rate 
and they often misbehave with the 
passengers;

(d) if so, how many complaints have 
been received from January, 1961 to 
IS' 31st July, 1961; and

(e) what steps Government pro
pose to take up in this regard?

The Deputy Minister of Railways 
(Shri Sahnawas Khan): (a) No,
there have also been no complaints 
from the passengers in this respect-

(b) and (c). Yes, a few complaints 
relating to alleged theft o f passeng
ers* luggage, overcharging and rude
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behaviour have been received by the 
Railway Administrations.

(d) Twelve.

(e) A statement is given below:—

Statement

Tightening up of supervision to 
ensure rigid implementation of ex
tant orders relating to—

(i) exclusion of unauthorised 
porters from station premises;

(ii) verification of character and 
antecedents of porters before 
they are licensed;

(iii) exhibition in appropriate 
places of authorised rates of
porterage;

(iv) deterrent action against 
licensed porters in respect of 
proved cases of offences; and

(v) liaison with State Govern
ments in regard to apprehen
sion and weeding out of bad 
characters from railway loca
lities.

Tractors In Tripura
2275. Shri Dasaratha Deb: Will the 

Minister of Food and Agriculture be
pleased to state:

(a) the number of tractors in Tri
pura working under the Agricultural 
Department;

(b) whether these tractors are 
being fully utilised; and

(c) if not, the steps taken to utilise 
these tractors fully?

The Deputy Minister of Agricul
ture (Shri M. V. Krishnappa): (a) 9.

(b) and (c). The tractors could not 
be fully utilised due to difficulty of 
transport, non-availability of spare 
parts and inadequacy of service fad- 
lities. Arrangements have now been 
made with the local P.WD. to get the 
tractors repaired in their workshop. 
An agricultural workshop having a 
small unit for field servicing has also 
been planned.

Till the end of 2nd Five Year Plan, 
use of most of the tractors was limit
ed to a few tribal colonies. In the 
3rd Five Year Plan it is proposed to 
use them on soil conservation schemes 
and also on different programmes to 
be executed for the welfare of back
ward classes.

Production of Foodgrains In Tripura

2276. Shri Dasaratha Deb: Will the 
Minister of Food and Agriculture be
pleased to state:

(a) the total production of food
grains in Tripura during the last five
years;

(b) the total food deposit each year 
during the last five years;

(c) the total money spent for the 
purchase and transport of these defi
cit foodgrains; and

(d) the steps taken to over-con^ 
this deficit in foodgrains?

The Deputy Minister of Agriculture
(Shri M. V. Krishnapps): (a) The
estimated total production of rice, 
which is the only important food 
crop of the territory, during the 
last five years, is shown below.—

Year Production 
'In  Metric Tons)

1956-57 1,52,800
1957-58 1,2 m oo
1958-59 1,32,850
1959-60; M 5>460
1960-61 1,58,500

(b) The figures of food deficit 
during the last five years are as 
follows:—

Year

1956“ 57*
1957-J3„
1958-591959-60
1960-61

Ricc

r 20,458 
r 18,58*

17,166
1 7.559
10,687

When

2,187
1.149

?08

(in Metric 
Ton»-fou!

20,4 5{ 
19,* bo 
10.353 
18,708 
«»t395

(c) The total expenditure incurr
ed on the purchase and transport etc. 
of the deficit foodgrains during the
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last five years, amounts to Rs. 
5,48*90,320.

(d) (1) Reclamation of waste land.

(2) Use of improved seeds.

(3) Use of organic manures in
cluding green manure.

(4) Use of chemical fertilisers.

(5) Adoption of improved agri
cultural practices and the 
Japanese Method of Paddy 
Cultivation.

(0) Increased provision of 
irrigation facilities.

(7) Adoption of plant protec
tion measures.

Fallow Land in Tripara

2277. Shri Dasaratha Deb: Will the 
Minister of Food and Agriculture be
pleased to state:

(a) the total cultivable fallow land 
in Tripura;

(b) how much of that fallow land 
is within Reserve Forest areas; and

(c) the steps taken to bring fallow 
lands under cultivation?

The Deputy Minister of Agricul
ture (Shri M. V. Krishnappa): (a)
The rough estimate in 1959-60 was as 
follows:

(i) Fallow land other
than current fal
lows .. 38,900 acres

(ii) Current fallows 15,000 acres

(b) The information is not avail 
able because the territory has yet to 
be surveyed.

(c) (i) Land is being settled with
the deserving landless per
sons.

(ii) Agricultural loans are being 
provided for persons com
ing forward to bring addi
tional land under cultiva-
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(iii) Cultivators are being othe: 
wise persuaded through th 
field staff to bring fallow 
lands under plough.

and (iv) Where the existing ownei 
leave their land fallow, : 
is being taken over fror 
them under the Land Util: 
sation Rules and leased oi 
to others for cultivation o 
Barga system.

Production of Paddy in Tripura

2278. Shri Dasaratha Deb: Will th 
Minister of Food and Agriculture b
pleased to state:

(a) the production of paddy pe 
acre in Tripura during 1958-5S 
1959-60 and 1960-61;

(b) how does it compare with pro 
duction in other States of India; am

(c) the steps taken to increase pro 
duction per acre?

The Deputy Minister of Agricul 
turc (Shri M. V. Krishnappa): (a) t(
(c). The information is being collect 
ed and wiil be placed on the Tabl< 
of the Sabha as soon as available.

Manipur Agricultural Marketing Co 
operative Society

2279. Shri L. Achaw Singh: W il
the Minister of Food and Agrioulturc
be pleased to state:

(a) whether the Manipur Agricul
tural Marketing Co-operative Society 
now defunct, delivered some money 
to the Manipur Administration ear
marked for improvement of agricul
t t;v at the time of its liquidation;

(b) if so, the total amount left by 
the society with the Manipur Admi
nistration; and

(c) the names of organisations or 
institutions to which the money was 
allotted and the balance now avail
able for disposal?

The Deputy Minister of Agrtcnltare
(Shri lH V. Krishnappa): (a) to (c).
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the disposal of the Administration 
pending completion of liquidation pro
ceedings is Rs. 50,000. Of thi9 R s. 
16,000 has been given to the Primary 
Co-operative Marketing Society, 
Churachandpur. Proposals for utili
zation of the balance are under con
sideration.

Removal of Water Hyacinth Prom 
Loktak Lake

2280. Shri L. Achaw Singh: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that Rs. ten 
lakhs have been sanctioned for the 
removal of Water Hyacinth from the 
Loktak Lake;

(b) if so. how the money is being 
utilised; and

(c) whether the money is being 
allotted for removal of water hya
cinth from other areas in the valley?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) to (c). 
The Planning Commission have 
agreed to an allocation of Rs. 13.76 
lakhs for a Weed Eradication and 
Control Programme. A pilot project 
for the removal of Water Hyacinth 
from Loktak Lake has been proposed 
for inclusion in the programme. 
Details are now being worked out.

Food Production

99* S  Shri Singh:
\  Shri Nek Ram Negi:

Will the Minister of Food and Agri
culture be pleased to state:

(a) whether Dr. Hans Jenny—Soil 
Scientist of California University— 
who undertook an extensive study of 
the fertility of Indian soil recently, 
assessed that the food production in 
many areas of the country can be 
made double and even triple by 
applying enormous amounts o f che
mical fertilizers to the toil;

(b) the other main recommenda
tions made by him to step up food 
production; and

(c) any steps taken to establish 
plant nutrients as recommended by 
Dr. Hans Jenny?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) Dr.
Hans Jenny’s recommendations sug
gest that by using large amounts of 
chemical fertilizers especially syn
thetic nitrogen compounds, support
ed with phosphate and other nutri
ents, the agricultural production of 
the country can be considerably rais
ed.

(b) None. Dr. Hans Jenny's visit 
was chiefly to study carbon-nitrogen 
relationship in Indian Soils in re
lation to environment.

(c) The setting up cf fertilizer 
factories so as to produce large 
amounts of synthetic plant nutrients, 
has been assigned high priority and 
importance in India’s National Deve
lopment Plan. The Third Five Year 
Plan provides for a very substantial 
increase in the intake of fertilisers.

Train Collision at Andal Station

2282. Shri P. C. Borooah: Will the 
Minister of Railways be pleased t*
state:

(a) whether a hopper special ran 
into the rear of an Andal bound coal 
train, waiting for signals at a level 
crossing near Andal station on or 
about the 27th April, 1961;

(h) if so, what was the cause of the 
accident; and

(c) the casualties involved in the 
accident?

The Deputy Minister of Railways
(Shri 8 . V. Ramaswamy): (a) and
(b). At about 20.10 hours on 26.4.61 
(and not on 27.4.61) while Down 
Pandeveswar Pilot was standing at 
the signal of Harishpur Level Cros
sing Cabin between Ukhra and Andal 
stations on Andal-Sainthia section of 
the Eastern Railway, Down Hopper 
Special entered into the Block Section 
from the rear and collided with the 
Pilot train.

(c) Killed 3
Injured 7
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Calcutta Port Employees 
228S. Shri P. C. Borooah: Will the 

Minister of Transport and Communi
cations be pleased to state:

(a) whether the Calcutta Port 
Commissioners’ employees observed 
a demand week fora May 1, 1961;

(b) if so, what were their demands; 
and

(c) what is Government's attitude 
to those demands?

Hie Minister of Transport and
Communications (Dr. P. Subbara
yan): (a) The staff of the Accounts 
Department of the port are reported to 
to have formed an Accounts Staff 
Section Committee. The members of 
this Committee obsefved a “Demand 
We^k” from 1st May 1961, by wear
ing badges.

(b) Tlu* Committee demanded a 
categorical announcement before the 
1st May 19i31 as to when the decisions 
of the Committee for the Classifi
cation and Categorisation of Class III 
and Class IV Employees in Major 
Ports would be published. The Com
mittee also wanted the adoption of 
suitable measures by Government for 
giving effect to the favourable re
commendations of the Second Pay 
Commission subject to readjustment 
at the time of implementation of the 
Report of the Classification and 
Categorisation Committee.

(c) The Report of the Classification 
and Categorisation Committee has al
ready been published and the Cal
cutta Port Commissioners are taking 
steps to implement it. The Calcutta 
Port Commissioners have also decid
ed to accept in principle the recom
mendations of the Second Pay Com
mission, as adopted by Government 
for their employees. The Port Com
missioners are also taking measures 
for the application of these recom
mendations to their employees.

Rural Credit Position
MM. 8hri P. C. Horooah: Will the

Minister of Community Ttirrtlopuni 
and Co-oporatlon be pleased to state:

(a) whether the rural credit posi
tion at the end of the Second Five

Year Plan period has been surveyed;
(b) whether there is a scheme to 

provide co-operative rural credit 
under the Third Five Year Plan; and

(c) what are the outlines of the
scheme?

The Deputy Minister of Community 
Development and Co-operation (Shri
B. S. Murthy): (a) No.

(b) Yes.

(c) The outlines of the scheme are 
as under:—

SI. Particulars Targets
No. for Third

Plan

1. (<0 Organisation of new ser
vice co-operatives . 30,000

'b) Revitalisation of existing 
societies to function as 
service co-operatives . 55,000

2. Membership of agriculturl
credit societies including
service co-opcrativcs (in
lakhs) 372-00

3 Short & Medium-term loans 
to be advanced by primary 
agricultural iredit Co
operatives and service 
cooperatives (Rs in crores) 53000

4. Long-term loans (outstrnd-
ings) issued by land
mortgage Banks (Rs in
crortrs) • 150 00

5. Agricutlural families to be
covered 62%

(Note:—Figures for items: (a) to
(b) are for the last year of the third 
plan).

Power cut in Delhi
f  Shri P. C. Borooah:

2285.  ̂ Sardar Iqbal Singh:
I Shri A. M. Tariq:

Will the Minister of Irrigation asd 
Power be pleased to state:

(a) whether one of (he major 
generating plants at the Central
Power House at Raj ghat suffered
some technical deterioration in Mur, 
1961 necessitating drastic cuts in
power consumption in the capita];
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(b) if so, how far Delhi's indus
tries, hospitals and offices suffered on 
this account; and

(c) the measures adopted to remedy 
this?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) and
(b). The 9,600 KW Turbo-Alternator 
set in the ‘B’ Station of the Delhi 
Electric Supply Undertaking was laid 
off at 23.15 hrs. on the 6th May, 
1901. No serious damage or technical 
deterioration was detected. Nor was 
any load shedding resorted to on that 
account. The set was commissioned 
back at 10.30 hrs. on 10-5-61. On the 
same day, at 11 A.M., the ash con
veyor of a Boiler in the ‘A ’ Station, 
failed, resulting in minor interrup
tions of supply to the industries fed 
from the Shahdara, Jama Masjid, 
Fountain and Darya Ganj feeders, 
and load shedding was resorted to in 
rotation of 30 minutes duration each 
from 11.07 hrs. to 13.27 hrs. on 10.5.61:

In is  resulted in some interruptions 
of supply in the Safdarjung Hospital 
and some offices in New Delhi.

(c) Action is being taken by the 
Delhi Electric Supply Undertaking t 
remove unauthorised extensions. 
Adequate provision has also been 
made by the Undertaking for aug
mentation of the generating capacity 
during the Third Five Year Plan.

Augmentation of feeders supplying 
power to the New Delhi Municipal 
Cimmittee is being undertaken by 
the Delhi Electric Supply Under
taking and is cxpected to be com
pleted shortly. This work, when coir- 
Dieted, will help to minimise th* 
break-downs of power supply in 
New Delhi.

A  Committee is being appointed to 
review the power supply position ana 
to recommend the measures that 
should be taken to ensure the supply 
o f adequate and reliable power to 
consumers in Delhi.

Allotment of Wagons to Kanpur
2286. Shri S. M. Banerjee: Will the 

Minister of Railways be pleased to
state:

(a) whether it is a fact that no 
wagons have been allotted to Kanpur 
for the movement of foodgrains ana 
pulses to Madras State from April.
1961 to the 30th June, 1961:

(b) if so, whether a quota was 
fixed previously for Kanpur;

(c) whether this has resulted Id 
shooting up of prices of these com-
modies in the South;

(d ) if so, the steps taken by Gov
ernment to allot wagons; and

(e) the reasons for non-allotment 
and action taken in the matter?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) No.

(b) to (e). Do no4, arise.

Medical Cojjeges In the Third Plan
2287. Shri A jit Singh Sarhadi: Wilt 

the Minister of Health be pleased to 
state:

(a) whether the schedule of start 
ing 15 medical colleges in the hird 
Plan period has been decided;

(b) whether the location of thtfrt*
15 colleges has also been decided; and

(c) if so, the details thereof?

The Minister of Health (Shri Kar- 
markar): fa) and (b) No.

(c) does not arise.

Foreign and Coastal Vessels
2288. Shri Kalika Singh: Will the 

Minister of Transport and Coauranl- 
catiefts be pleased to state:

(a) the number of foreign going 
rrssrli which entered the various 
ports of India during the year 1950
60 and ham do the figures compare 
with the oorersponding figures of pre
vious two years, port-wise;
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(b ) the total tonnage of the afore
said vessels port-wise;

(c ) the number of coastal vessels 
that entered those ports along with 
the total tonnage port-wise;

(d ) the total dead weight tonnage 
of imports port-wise; and

(e) the longest and deepest vessels 
In linear measurement as also the 
biggest in terms of gross tonnage 
which entered the aforesaid ports 
during the year 1959-60 giving the 
length, depth and tonnage of each 
vessel?

The Minister of Transport and 
Communications (Dr. P. Subba
rayan): (a) to (e). A statement giv
ing the requisite information is laid 
on the Table of the House. [See Ap
pendix III, annexure No. 40J.
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Dispatch of Parcels on Southern 
Railway

2291. Shri A. K. Gopalan: Will the 
Minister of Railways be pleased to 
state:

(a) what were the conditions im
posed on “Deshabhiman" Daily of 
Koch>kode, Kerala, for reviving the 
facility of sending newspaper parcels 
on a monthly account system by the 
Southern Railway authorities;

(b ) whether these conditions were 
fulfilled by the Paper’s management;

(c) whether the facilities were re
vived only after the lapse of con
siderable time even after fulfilling the 
stipulated conditions; and

(d) if so, the reasons for the in
ordinate delay?

The Depaty Mia titer of Railways 
(Shri Shahwwas Ehaa): (a) The
conditions were;—

(i) The amounts due for des
patches during December N.
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payment for which was 
authorised by the ‘Desha -

• r bhiman' by cheque which 
however, was dishonoured by 
the banker, should be remit
ted.

(ii) The firm should pay the dues 
for the despatches made in 
January, February & March 
1961.

(iii) The firm should furnish an 
additional security deposit 
of Rs. 1000!-.

(b) Yes.

(c) All the payments due and the 
additional security were realised dur 
ing April 1961 and the facility was 
revived from 1-5-1961.

(d) Does not arise.

fWIH

srwsr JPTIVT : WW
rtvi frfa trfr -rrH ifr r-n ■t**! fa :

( V  ) TT'M f-TTPT r r j  -4 fa
T  f a f f  f  i  O » 77 i f  f r s s f T  IT

=Hi-'f7T ith* jfir tfr>

i ) 7 ror w  Tfrurnr t \̂ '>

f fi i  (* to (jo sno iwwr) :« 1
( * )  ’T-T
*73 Tf iTT*T'T »T ^  *  f^T>T tftr Ijfr? 

% f'T" r^T  w rz  i z j i  *rir -
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P. ft T. Staff Quarters at Rourkela

2293. Shrft P. G. Deb: Will the
Minister of Trams port and Communi
cations be pleased to state:

(a) whether there was a general 
strike of P. & T. Staff of Rourkela 
in 1959 for want of adequate staff 
quarters at the Steel town; and

(b) if so, steps taken by Govern
ment to meet the demand?

The Minister of Transport and 
Communications (Dr. P. Subbarayan):
(a) No. A large number of postal em
ployees in the Post Office at Rour- 
kela, however, absented themselves 
on medical certificates during the 
period 3rd to 6th November, 1999 as a 
protest against non-provision o f resi
dential accommodation.

(b) With a view to providing resi
dential accommodation to the P. ft T. 
staff at Rourkela, 35 quarters have 
been rented from the Hindustan StMl 
authorities and allotted to the P. ft T. 
staff. Negotiations are under progress 
with Steel Project authorities for 
obtaining the land required for cons
truction of departmental quarters for 
staff.

Railway Tofftslcil Traiatag gefc— Is

2294. Start 8 m  Raj: Will the Minis* 
ter of Railways be pleased to refer to 
the reply given to Starred Questtoa
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No. 1386 on the 7th April, 1961 and 
and state:

(a) whether a copy of the report of 
the committee set up for the standardi
sation of the curricula in the Railway 
Technical Training Schools will be
laid on the Table; and

(b) which of its recommendations 
have been accepted and implemented?

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) Yes.

(b) It will take sometime before the 
337 recommendations made by the 
Committee are examined, decisions 
taken and implemented by the Rail
ways.

Train Accident at Katihar

2295. Shri Assar: Will the Minister 
of Railways be pleased to state:

(a) whether it is a fact that a seri
ous train accident was averted on the 
30th June, 1961 morning at Katihar 
station when two trains faced each 
other on the same track;

(b) if so, the details thereof;

(c) whether Government have made 
any inquiry as to how the two trains 
came on the same track facing each 
other; and

(d) if so, whether any person was 
field responsible for this and the 
action taken against him?

Tib") Deputy Minister of Railways 
(Shri 8. V. Ramaawamy): (n> *nd
(b). On 30-6-1961 at about 04 15 
hours. 34 Up Passenger train was re
ceived at Katihar station on North
east Frontier Railway, on the line 
which was already occupied by 33 
Down Passenger train. The Driver 
of 34 Up Passenger train controlled 
his train at a distance of about 100 
yards from the engine of 33 Down 
pasaanger and thus averted an acci
dent.

(c) and (d). According to the find
ings of the Boquiry Committee, the

averted collision occurred due to the 
failure of human element. The offi
cials held responsible are being dealt 
with.

Rice and Wheat from U.S.A.

22%. Shri P. G. Deb: Will the M in 
ister of Food and Agriculture be
pleased to state:

(a) the purchase price of rice and 
wheat imported by India from U.S.A. 
and Burma in the years 1959-60 and
1900-61 respectively;

(b) whether "-he above imported 
foodgrains are being distributed to 
the public at lower rates than the 
imported price; and

(c) what is the price fixed by Gov
ernment?

The Deputy Minister of Food and 
Agriculture (Shri A. M. Thomas):
(a) The total cost, inclusive of freight, 
handling etc., of rice and wheat im
ported from U.S.A and Burma dur
ing 1959-60 and 1960-61 are approxi
mately as under:—

Vo ars

C o u n t r y &Gryin I96O-6I
Rs Rv

per md p .  r md.

l-.S.A. Wlu-.ir 14-0.1 f.} 01
r  s a . Rice J onp. 23 • S6 2 \ OI

grain)
B u r m a Rico Coar.c W  14 IS-S7

(b) Yes.

(c) The selling prices of f.o.r. desti
nation are as under:—
W h e a t  Rs 14 -

maund
Burma Hicc (Coarse') Rs. 1 6 -  per md
U.S.A. Rice (Long grain) Rs. 22 - per md.

Agriculturists from U.S.A.
f  Shri Radha Raman:

‘ \ Shri Shree Narayan Das:

Will the Minister of Feed and Agri
culture be pleased to state:

(a) whether some batches of young 
farmers from the U.SA. have arrived
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or will arrive in India and stay in 
Indian villages for some months; and

(b) if so, the number of young 
farmers to be included in each batch, 
duration of stay and the work they 
will be assigned to do and the agency 
at State and village level that is to 
deal with them?

The Minister of Agriculture (Dr. 
P. S. Deshmukh): (a) and (b). A
group of 4 young farmers (3 boys and 
1 girl) is expected to arrive in Octo
ber, 1961. According to the Young 
Farmers Association who have spon
sored the visit, they will spend 4 
months with different farm families 
sharing their day to day life and par
ticipating in their work. They will 
also suggest simpler and better 
methods of agriculture to the local 
units of the Association.

Paflsenier Amenities

f  Sardar Iqbal Singh:
\  Shri A 1VL Tariq:

Will the Minister of Railways be 
pleased to state:

(a) whether Government propose to 
provide any amenities to passengers 
and Railway staff on the Bhatinda- 
Hindumalkot Section during 1961-62.

(b) if so, the details thereof; and

(c) if the reply to part (a) above 
be in the negative, the reasons there
for?

A e  Deputy Minister of Railways 
(Shri Sbahnawax Chan): (a) Yes, Sir.

(b) Passenger amenities.
(i) Shellamac flooring on passen

ger platform at Gidder Baha.
(ii) Flush type latrines at Abohar.

(iii) New station building at Kilan- 
wali.

Staff ament tie*:

Flush type latrines in the Guards 
and Drivers running room at Abohnr.

(e) Does not arise. . .

Surplus Agricultural families of 
Kerala

2299. Shri A. K Gopalan: Will Ihe 
Minister of Food and Agriculture be
pleased to state:

(a) whether the Kerala State Gov
ernment have approached the Central 
Government for help in settling sur
plus agricultural families from Kerala
I i  Other parts of the country;

(b) if so, what are the possibilities 
of such settlement; and

(#) whether Government of India 
have taken any specific steps in this 
regard?

The Minister of Agriculture (Dr
V S. De&hmukh) (a) to (c) In Hi 

< ond Five Year Plan, a provision o i  

Hs. 4M lakhs was made for scheme** for 
j e-settlement of landless agricultural 
workers from one Slate i n  another. 
Accordingly, all the Static1 Governments 
weie asked to submit suitable schema 
for necessary financial assistance. In 
response, a scheme envisaging rev i
1 lament of 1,000 families of landless 
agricultural workers was rm sw xl 
from the erstwhile* Travancore Cochin 
State involving a total expenditure of 
Rv. 39 lakhs Preference was for re. 
settlement. in Mysore and Assam, but 
the land required for the purpose 
could not be found in these Stales. 
After dicussions with the Govern
ments of FCerala and Madhya Prade*h, 
a scheme for the resettlement of 250 
families in the Bhopal Region of 
Madhya Pradesh was approved by <he 
Government of India and an amount of 
Pjs. 1,83,350 was sanctioned on 11.7 1937 
for resettlenwnt o f  50 families dur<nj£ 
1957-58. The scheme could not. how
ever. be implemented as a *11 table sit* 
could not be located by the Govern
ment of Madhya Prad^h in the 
Bhopal Region In October, 1908, the 
State Government offered some lands 
in the districts of Guna and Shivpuri,



4539 Written Answers AUGUST 24, 1961 Written Answers 4540

This offer was accepted by the Kerala 
Government. But in January, 1961, 
the Government of Madhya Pradesh 
intimated that the land which was 
selected for settlement of Kerala 
families was a forest land and that the 
Forest Department was unable to 
make this area available. In June, 
1961, the Government of Madhya 
Pradesh told the Government of Ke
rala that a compact block of 1800 
acres of culturable land, which could 
be utilised for resettling 50 landless 
families, was available in village 
Kharguan, Tehsil and District Panna, 
and that if they were agreeable to 
resettle landless workers on this land, 
they might depute some responsible 
officers to inspect it. The reaction of 
the Government of Kerala i.s awaited.

Postal Envelopes

2300. Shri N. R. Muniswamy: Wi; *.
the Minister of Transport and Commu
nications be pleased to state:

(a) whether if is a ia< t that in
Madura city State) post
offices. If) nP postal < nvelopes were 
not available for thiee we»'kx in the 
month of June, 1961; and

(b) if so, the reasons therefor?

The Minister of Transport and Com
munications (Dr P. Subbarayan):
(a) No Sir The.e was. however, a 
temporary shortage of 10 riP inland 
letter cards but supplies were rushed 
immediately from the neighbouring 
offices.

<b) Does not arise.

Claims of Retired Persons on 
Northern Railway

tttl. Sardar Iqbal Sin«h: Will ;he
Minister otf Railways be pleased to 
state:

(a) whether Government are aware 
that a large number of claims of re
tired persons on Northern Railway 
(Frroiepore Division) are pending for 
settlement for the last several years; 
and

(b) if so, what is the number of such 
c as-js and what steps Government pro
pose to take to expedite disposal of
such cases?

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) and (b). 
There are 27 settlement cases out
standing for over one year on the 
Ferozepore Division. Efforts are being 
•made to finalise these cases as early 
a* possible.

Corruption Cases

2302. Sardar Iqbal Singh: Will the
Minister of Railways be pleased to 
state the number and nature of cases 
of corruption committed by Railway 
employee.-; during the year 1960-61 in 
the Fe: >zepore Division of the North
ern Railway?

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) No. of
:ase.-: 24.

( I)) Nature of cases:-—

(i) Accumulation of wealth ais-
proportionate to known sourc

es of income.
(ii) Acceptance of illegal grati

fication,
(u.) Cheating.
(iv) Misappropriation of Govt,

money,
(v) Falsification of records.
tvi) Misuse of Ralwav materials,
(vn) Accepting materials bt!ow

specification,
(vi l) Misuse of passes and PT.Os. 

and
(ix) Underweighment of consign

ments.

National R ani Water Supply «a4 
Sanitation 8th«me la Panjak

, M,  /  Sardar i'ba] Slack:
**•*• \  Shri D. C. Skarwa:
Will the MlnUter of Health be pleas

ed to state the total financial provision
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for implementing the scheme of Natio
nal Rural Water Supply and Sanitation 
in Punjab year-wise during the Second 
Five Year Plan periodT

The Minister of Health (Shri Kar- 
marfcar):

Year Total
financial
provision

(Rs. in lakhs)

1956-57 Nil
1957-58 1 0 0 0
1958-59 4 4 0 0
1959-60 . 40*00
1960-61 . 60 00

Total tor sccond Five Year Plan 154-00

Drainage Scheme for Ferocepur

2304. Sardar Iqbal Singh: Will the 
Minister of Health be pleased to state:

(a) whether the Punjab Government 
have submitted any plan and estimate 
for the construction of the drainage 
scheme for Ferozepur in Punjab 
State;

(b) if so, whether Government have 
sanctioned any amount for this pur
pose; and

(c) if so, the amount thereof?

The Minister of Health (Shri Kar
markar): (a) Yes.

(b) and (e) The first instalment of 
the scheme has been approved by the 
Government of India at an estimated 
cost of Rs 2 50 lakhs on the 30th Jan
uary, 1961. The Government of India 
release assistance to the State Govern
ment by way of loan for all the ap
proved urban Water Supply and 
Drainage Schemes. It is for the State 
Government to sanction assistance for 
individual schemes.

Mobile Libraries

230S Sardar Iqbal Singh: Will the 
Minister of Railways be pleased to 
State:

(a) whether Government have fina
lised by now the scheme o f introduc
ing mobile libraries on the Northern 
Railway;

(b) if so, when the scheme is to come 
into existence; and

(c) the cost of the scheme?

The Deputy Minister of Railways 
(Shri Shahnawas Khan): (a) Yes.

(b) Shortly.

(c) Rs. 9,300 approximately.

Shifting of D.V.C. Headquarters
2306. Shri Muhammed Ellas: Will the 

Minister of Irrigation and Power be
pleased to state:

(a) whether it has been finally de
cided that DVC Headquarters will 
move fr^m Calcutta to Maithon in 
Bihar;

(b) if so, what are the reasons for 
such movement and actual advantages 
thereof;

(c) what is the estimated expendi
ture of capital nature to be incurred 
for movement of DVC Headquarters, 
basis of such estimate and when was
prepared;

Ul) what will he the annual recur
ring expenditure for the Headquarters 
at Maithon and how it compares with 
the expenditure at Calcutta;

(e) whether it is a fact 
that many employees of the 
DVC are already stationed at 
Maithon and conditions of their 
accommodation which are old 
construction quarters, are far from 
satisfactory and the same need imme
diate change; if so, whether expend) 
ture for the same ha* been taken into 
account in the estimate referred to 
earlier;

(i) what are the construction pro
gramme* of the DVC during the next 
five years and estimated amount for 
the same and how it compares with 
the past;

(g) whether it \% a fact that the Gov
ernment of West Bengal has declined 
to provide funds, for movement on the 
ground of unproductive schemes parti
cularly with reference to dearth of 
funds for productive schemes; and
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(h) what are the final decisions of 
the Government of India on this 
issue?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) A final
decision in the matter is yet to be 
taken in consultation with the partici
pating Governments.

(b) The move was proposed on 
grounds of economy, administrative 
convenience and increase in efficiency.

(c) About Rs. 167 5 lakhs. This 
estimate was framed in 1960. It pro
vides for additional office and residen
tial accommodation and other facilities 
necessary for shifting of the Head
quarters.

(d) The annual recurring expendi
ture for the Headquarters at Maithon 
has not so far been worked out.

(e) It is true that many employees 
of the Damodar Valley Corporation 
are already stationed at Maithon and 
they are occupying quarters which had 
been constructed some years back. 
These quarters are maintained and re
paired as and when necessary. No 
provision in this regard has been made 
in the estimate referred to at ‘C’ 
above.

(f) Besides the continuing schemes, 
the Corporation will undertake the 
installation of two thermal units of 
125|140 MW. each, construclion of 
water courses, etc. The tentative 
Third Five Year Plan provision has 
been placed at Rs. 8298 lakhs as 
against Rs. 5276 lakhs provided for in 
the Second Plan of the Corporation.

(g) Yes.
(h) As stated at (a) above, a final 

decision has yet to be taken.

fiwft * «r* fw ro  Fftrftnrt 
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f a

’■rfvw I  ir %
m?TT w  % ip r  it sftrcrcr
TH SR7PT T fr  »TOT t  ;

( ^ )  v fc  ft , 3TT IT>T % SRPfa 
Ttfrr *r v i  t ; sftr

(* i) *rt«fr k  f?H ifa*ri % m
jp f?T<7 V ?  f  ?
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Double Line from Nirfundi to 
Khnrda Road

2309. Shri Chintamonl Panigrahi:
Will the Minister of Railways be 
pleased to state:

(:u whether any survey was made 
for constructing a double line connect
ing Nirgundi to Khnrda Road via 
Mundali;

(b) if so, when this double line in 
this section is proposed to be complet
ed;

(c) when this survey was under
taken; and

(d) the reasons for the delay in 
living this double track?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) Final
location survey for doubling the sec
tion between Nergundi and Khurda
Roa.l via Naraj has been complett'd.

(b) By 1964.

(t ) March 1961.

(d> There has been no delay in the 
!: i;it ter.

Tribal Jhumias
2310. Shri Bangshi Thakur: Will the 

Minister of Food and Agriculture be
pleased to state:

(a; whether “ghasuri" tax is being 
charged or asked from the tribal jhu
mias of Tripura on cows and boars;

(b) if so, whether it is being charg
ed according to the provision of the 
Act; and

(c )  if not, whether Government 
have received any petition or memo
randum from the tribal jhumias of 
‘Kulai’ of Kamalpur and Kanchanpur 
of Dharmanagar to stop charging of 
‘ghasuris* on cows and boars?

The Deputy Minister of Arrtcutture 
(Shri M V Krtahnappa): (a) Yes

(b> Yes

(c) The Administration, however, 
received a representation. A suitable

reply has been given to the petition
ers.

Community Development Movement

2311. Shri Hem Barua: Will the
Minister of Community Development 
and Cooperation be pleased to state:

(a) whether it is a fact that the 
Indian Co operative Union has sub
mitted a report to the Planning Com
mission wherein are embodied certain 
suggestions towards the improvement 
of the working of the Community 
Development movement in the 
country; and

ib) if su, broad outline of this re
port?

The Deputy Minister of Community 
Development and Cooperation (Shri
B. S. Murthy): (a) Yes, Sir.

ib) The broad outlines of the Re
port are:—

( i ) Adoption of institutional 
measures to extend benefits of the
Village Development Programme 
to small farmers.

in * Relating credit'to technical 
advice and foi this ensuring 
coordination in work of various 
Extension agencies vir. Com
munity Development Programme 
and cooperative agencies

(nil Reforming credit policies of 
Government and cooperative 
agencies to help cultivators.

(iv) Pooling and enhancing of 
nil available resources with 
various agencies for providing 
more credit

iv ) Rigid approach requiring 
all future development to be done 
through existing cooperatives not 
beneficial to weaker sections. *

(vi) Need for giving technical 
guidance to farmer to improve bis 
practices, }
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Bridge on Rupnarayan River

m i * /  Shri Subodh Hansda:
\ S h r i S. C Samanta:

Will the Minister of Transport and 
Communications I*  pleased to state:

(a) whether fresh tenders have 
been called for the construction of 
road bridge on the river Rupnarayan 
on Highway No. 6;

(b) if so, when;

(c) whether the tenders have been 
opened; and

(d) if so, whether it has been ac
cepted?

The Minister of Transport and Com
munications (Dr. P. Subbarayan):
(a) No, Sir. Tender of M|s Gammon 
India Ltd. has already been accepted.

(b) to (d). Does not arise.

Subsidy to Transport Charge*

2313. Shri Hem Raj: Will the Miais 
ter of Food and Agriculture be pleas
ed to state:

(a) whether it is a fact that the 
Central Government subsidises the 
transport charges in Himachal Pradesh 
territory;

(b) whether it is also a fact that the 
Punjab Government approached the 
Central Government for subsidising 
the transport charges in Lahaul and 
Spiti border district of the Punjab;

(c) whether it is a fact that the same 
conditions prevail in both these ad
joining hills of Punjab and Himachal 
Pradesh; and

Id) if so, the reasons for rejecting 
ihe Punjab Government's request?

The Deputy Minister ©f Food and 
Agriculture (Shri A. M. Thomas):
(a) to (d). The Government of India 
subsidize to some extent the transport 
charges on foodgrains distributed In 
Himachal Pradesh which is a Union 
territory All expenditure in Union 
territories has to be financed out of

the Central budget. The position of 
State Governments, such as the Punjab 
Government, is different as they have 
got their own resources and their own 
budgets and this explains why the 
Government of India could not subsi
dize from the Central Budget the 
transport charges for despatch of food
grains to Lahaul and Spiti in Punjab.

Sheep Breeding

2314. Shri Hem Raj: Will the Mims- 
U r of Food and Agriculture be pleas
ed to state:

fa) whether any sub-station of the 
Central Research Institute for sheep 
breeding is proposed to be set up in 
the Kulu Valley (Punjab); and

(b) if so, its location and the pro
bable expenditure on it?

The Minister of Agriculture (Dr P. 
S. Deshmukh): (a) Yes.

(bi Final decision On the location 
has not been taken so far. The ex
penditure on this sub-station during 
the Third Five Year Plan period is 
likely tr> be Rs. 2 lakhs.

*C*TT ’T? ?TTR SFf f̂ TT TT»i fa  :

( * )  *qT !TfS t  fa  
v  rnrjr, %

rnFT^rt if *T^T
*31* tft Jim W TR it Tl 311 

« fV

(« ! )  irfs gt. at ^  rfroiM  
"i^l 1*4 j R r i  aft W  f e n i m -

wvnr (* io  q© 
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Cooperative Development in Orissa

2317. Shri Chintamoni Panigrahi:
Will the Minister of Community 
Development and Co-operation be
pleased to state:

(a) whether the Orissa State Gov
ernment have submitted any schemes 
for co-operative development for 
1961-62;

(b) if so, what are the schemes; and

vc) what financial assistance has 
been given to Orissa for this purpose 
in 1961-62 so far*>

The Deputy Minister of Community 
Development and Cooperation (Shri
B. S Murthy).(a> and (b). Yes Sir. 
The Orissa Government has submitted 
schemes o f cooperative development 
involving an outlay of Rs. 36.00 lakhs 
for the year 1961-62. A statement 
lo w in g  scheme-wise break-up of the 
above outlay together with physical 
targets is laid on the Table of the 
House. I See Appendix III, annexure 
No. 41].

(c) The National Co-operative Deve
lopment and Warehousing Board has 
no far released an amount of Rs. 3.06 
lakhs (Rs. 2*03 lakhs as loans and 
Rs. 1*03 lakhs as subsidies) being the 
first quarterly instalment of Central 
assistance for co-operative develop
ment schemes coming within the pur
view of the Board.

Institute of Fertiliser Technology

2*U Shri Kodiyan: Will the Minis
ter of Food and Agriculture be pleas
ed to state:

(a) whether Government have any 
proposal to establish an Institute of

Fertiliser Technology during the
Third Five Year Plan period;

(b) if so, the main features of the
proposal; and

(c) the name of the place whi re 
this institute is to be located?

The Dep)uty Minister of Agricul
ture (Shri ML V. KHshnappa): (a)
to (c). A scheme for the establish
ment of an All India Fertilizer Techo- 
logy ITnit at Sindri has been included 
in the Third Five Year Plan to take 
up the following work:—

(i ) Study of problems relating to 
manufacture of high analysis 
fertilizers;

(ii) Improvement of manufac
turing processes with most 
economically available materi
als and sources of power;

(iii) Improvement of development 
methods for granulating ferti
lizers;

(iv) Development of the best 
methods for formulating and 
and mixing fertilizers for most 
economic use by cultivators;

(v) Development of suitaUe 
methods for protecting ferti
lizers from damage during 
storage and transport.

Deep Sea Fishing Station

2319 Shri Kodiyan: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Government have any 
proposal to establish doep sea ftaning 
station* during the Third Five Year 
Plan period;

(b) if so, the number of station? to 
be established;

O ) th*» estimated cost of the pro
posal; and

(d) the nftino* of places selected for 
locating these stations?
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The Deputy Minister of Agriculture 
(Shri M. V. Krishnappa): (a) Yes,
Sir.

(b) Four.

(c) and (cl). A provision of Rs. 200 
lakhs has been made in the Third 
Five Year Plan for expansion of the 
existing stations at Bombay, Cochin, 
Tuticorin and Visakhapatnam and for 
setting up four new stations at Vera- 
val, Mangalore, Paradwip and Port 
U .

Floods in the Country

f  Shri Warior:
I Shri Kodiyan:
J Shri M- ®- WuAore:
 ̂ Shri Balakrishnan:
\ Shri D. C. Sharma:

Shri Achar:

W i l l  the Minister of Food and 
Agriculture be pleased to state:

(a) the details of the food and other 
■crops lost on account, of recent floods 
i;. various States;

(b) whether tie- \ .irious States 
have approached Go\ernn»cnt for any 
help; and

*(') jf so. the help rendered?

The Deputy Minister of Agriculture, 
(Shri M. V. Krishnappa): (a) Infor
mation has been asked for from 
State Governments and will be laid 
on the Table of the House on receipt

(b) and (c). Only the following 
States have approached the Govern
ment of India for financial assistance:-

< 1) Government of Maharashtra— 
A Ways and Means advance 
of Rs. 3 crores was asked for 
and sanctioned.

(2) Government of Kerala—A 
loan of Rs. 19.50,000 and a 
grant of similar amount in 
addition to an ad-hoc grant o f 
Rs 140.29 lakhs, has been ask
ed for. This request is under 
consideration.

A request for increasing the annual 
quota of rice by 20,000 tons 
i.e. from 2:0 lakhs tons to 
2*2 lakhs tons was received 
and accepted.

(3) Government of Mysore—A 
request for an ad-hoc assis
tance of Rs. 10 crores has 
been received. The matter is 
under consideration.

T.B. in Orissa

2321. Shri Chintamoni Panigrahi:
Will the Minister of Health be pleased
to state:

(a) whether the avocation to Orissa 
for anti T.B. work in the Third Five 
Year Plan have been finalised; and

(b) if sot how much has been alio 
cnted to Orissa for this purpose?

The Minister of Health (Shri 
Karmarkar): (a) and (b). The pro
vision made for anti-T.B. work in the 
Third Five Year Plan of Orissa State 
is Rs. 25 00 lakhs.

Maharashtra State and Third Plan
2322. Shri Nagi Reddy: Will the

Minister of Irrigation and Power be
pleased to state:

(a  ̂ whether Government have re
ceived any communication from the 
Maharashtra State Government re
garding Third Five Year Plan in view 
of the fact that the Khadakvasla dam 
would have to be reconstructed all 
o 'e r  again after recent floods: and

if so, the details thereof?
The Deputy Minister of Irrigation 

and Power (Shri Hathi): (a) The
reply is in negative.

(b) Does not arise.

Baakara Chera Area, Tripura

2123. Shri Dasaratha Deb: Will the 
Minister, of an# Agriculture be
pleased tto state:

(a) whether the Baskara Chera 
area. Tripura (starting from the 39
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mile post to the 47 mile post) has been 
reserved for plantation;

(b) whether the plantation works
have been started;

(c) if so, how many tribal Jhumia 
■families are likely to be affected by 
the plantation; and

(d) what steps are being taken to 
provide alternative occupation to those 
Jhumia families?

The Deputy Minister of Agriculture
(Sbri M. V. Krishnappa): (a) Yes.

(b) Yes.

(c) No tribal Jhumia which was 
resident in the area before the reser
vation was notified, is likely to be 
affected.

fd) Docs not arise.

Baskara Cher a Area, Tripura

2?,*4. Shri Dasaratha Deb: Will the 
Minister of Food and Agriculture be
pleased to state:

(a) whether any list of the starv
ing families of Baskara Chera area, 
Tripura has been submitted recently 
to Government.; and

(b, if so, what remedy has so far 
ibeen taken in this matter?

The Deputy Minister of Agriculture 
<Shrl M. V. Krishnappa): (a) Yes.

<b) Such families as were found on 
investigation to be suffering have 
been given a loan of Rs. 25 each. 

Jhum harvesting has started and a 
number of fair price shops are in 
-existence.

General Strike on Western Railway

2326 Shri M. B. Thakore: Will the 
Minister of Railways be pleased to 
state:

(bj the number of striker* who 
have not yet been taken to their 

jobs and number of strikers 
v h o  have been dismissed during 
general strike in July last year. Divi- 
Mon-wise on Western Railway; and

(b) whether it is a fact that some 
strikers are victimized only ql the 
report of A S M.?

The Deputy Minister of Railways 
(Shri Shahnawax Khan): (a) (i)
Number o f strikers not taken back to 
their original job (but on reduced 
posts as disciplinary measure) Divi
sion-wise on the Western Railway:
Headquarter Office 1
Bombay Division 45
Banxin Division 5
Rat lam Division 4
Rajkot Division g
Bhavnagar 2
Ajmer 7
Ajmer Workshops 7
l)ohad Workshop 6

T o t a i . 86

(ii) Number of persons dismissed 
during the general strike Division- 
wise on the Western Railway.

Baroda Division—4.
(b) The allegation is not correct.

Incentive Bonus Scheme

2326. Shrimati Ila Palchoudhuri:
Will tne Minister of Transport and 
Communications be pleased to state;

(a) whether it is a fart that the 
Calcutta Port workers are against the 
introduction of the incentive bonus 
scheme;

(b) if so, the reasons advanced by 
the port worker^ for being against 
the implementation of the scheme;

(c) whether discussions have re
cently been held between representa
tives of the Government of India and 
Calcutta Port workers in this con
nection; and

(d) if so, the results achieved?
The Minister of Transport and Cetn-

munications (D r P. Subbarayan): (a)
to (d) It is presumed that the ref
erence is to the Incentive Tbnnage 
Sclieine prepared by the Calcutta Port 
Commissioners for their cargo handl
ing labour. Discussions were held in 
New Delhi in June this year under
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the chairmanship of the Labour Minis
ter, at which representatives of the 
Unions concerned and the Calcutta 
Port Commissioners were present. At 
that meeting, then* were some differ
ences of opinion on th details of the 
scheme. The Chief Labour Commis
sioner and the representatives of the 
unions concerned and the Calcutta
Pnrf rnrvtrvti«ion<'?^ S'TV’e di?-
cussed the outstanding points  ̂ as a 
result of which the differences have 
been narrowed down. The matter 
has now been referred to Government 
for a d vision on those points on
which agreeme nt has not been reach
ed so far.

National Highways and Bridges in 
Orissa

2327. Shri Chintamoni Panigrahi:
Will the Minister of Transport and 
Communications be pleased to state

(a) whether the amount to be
t'Hutted for the construction of
National Highways and Bridges in 
Orissa in the Third Five Year Plan 
has been finalised by now;

(b) if so, what amount; and
(c) the names of the projects for 

which the amount has been allocated?

The Minister of Transport and Com
munications (Dr. P. Subbarayan): (a)
Yes, Sir.

lb) Rs. 904 lakhs (including the
development credit afforded by the
International Development Associa
tion).

(c) A statement of the projects for 
which the amount has been allocated 
is laid on the Table of the House. 
(Placed in Library. S-ee No. LT-3159/ 
<•1 1 .

Metering System of Telephone in 
Cuttack

2328. Shri Surendrmnath Dwivedy:
Will the Minister of Transport tad 
Communications be pleased to state:

(a) whether there is any proposal to 
introduce metering system of tele
phone in the city of Cuttack;

(b) whether any decision has been 
taken in the matter;

(c) if so, whether materials for set
ting up the necessary equipment have 
been supplied to the Cuttack centre; 
and

(d) if so, when the scheme is likely 
to materialise?

The Minister of Transport and Com
munications (Dr. P. Subbarayan): (a)
Yes.

(b) Yes.

(c) Some materials have been re
ceived at Cuttack.

(d) The installation of meters will 
be taken up as soon as the remaining 
materials are received.

Transfer of Various Centres to Orissa 
Circle

2329. Shri Surendranath Dwivedy:
Will the Minister of Transport and 
Communications be pleased t<> state:

(a) whether any decision has been 
taken to transfer Rourkela, Jharsugura 
and Koraput centres of the P. and T. 
Department to Orissa circle;

(b) if so, when this is likely to 
materialise0

The Minister of Transport and Com
munications (Dr. P. Subbarayan): (a)
and (b). The Postal Units are al
ready in Orissa Circle. As regards 
tiansfer of tele-communication assets 
in this area to Orissa Circle, the 
matter is under consideration.

mra % w w  *  «nr-

xrM. % WTH ifaa *T**TT
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m  v tn  fa  1

( * )  WT *TT*T I  P*
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Destruction of Poodstuffs

2S32. Shri B. K. Oaikwad: Will the 
Minister of Pood and Afrkulture be
pleased to state:

(a) the quantity of foodstuffs des
troyed in Government godowns due to 
heavy floods in the second week of 
July 1961 at Poona; and

(o) the cost of foodstuffs so des
troyed?

The Deputy Minister of Food and 
Agriculture (Shri A. M. Thomas): (a)
The sudden and heavy flood at Poona 
washed away 10 tonnes of wheat and 
damaged 6268 tonnes (6196 tonnes rice 
and 72 tonnes wheat) which became 
unfit for human consumption, out of 
n total stock of 7091 tonnes (7019 
tonnes rice and 72 tonnes wheat) held 
by the Central Government in the 
jjodowns at Poona.

(b) The cost of damaged stocks is 
approximately Rs 30 74 lakhs.

ProjecU in U.P.

2333. Shri Kalita Sinfh: W ll the 
Minister of Irrigation and Power be
pleased to state:

(a) the projects relating to U.P. 
State examined by Central Water and 
Power Commission (Water Wing) 
during 1959-60 and 1960-01 are still 
under examination;

(b) the projects relating to U.P. 
State examined by Central Water and 
Power Commission (Power Wing) 
during 1959-00 and 1960-01 are still 
under examination; and

(c) the decisions taken thereon for
inch!«rir*n in the Third Five Year Plan 
or still pending for consideration for 
inclusion in the Plan?

The Depot? Mfarister of Krrftgatkm 
aad P»wer (Shri Hathi): (a) to (c).
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A statement is laid on the Table of 
the House. [Placed in Library, See 
No. LT-31600 61].

Cremation Grounds near Government 
Servants’ Colonies

2334. Shri Balraj Mad h ok: Will the 
Minister of Health be pleased to 
state:

(a) what arrangements have been 
made to provide cremation grounds 
neavabout the various colonies for 
Government employees; and

( b ) if not, the reasons therefor?

The Minister of Health (Shri
Karmarkar): (a) Cremation ground 
exists at Narauji Nagar (South Vinay 
Nagar* Provision has also been 
made in the Draft Master Plan for 
Delhi and sites for the "purpose have 
been indicated in the I,and Use Plan 
at several suitable spots.

(h) Does not arise.

Training in Village leaders’ Camps

2335. Shri Balakrishnan: Will the
Minister of Community Development 
and Co-operation be pleased to state:

(a) whether field data has been col
lected from the States regarding the 
training in village leaders’ comps; and

<b) if so, the result of the evaluation 
and orientation of the village leaders’ 
camps in different States?

The Deputy Minister of Community 
Development and Cooperation (Shri 
B. S. Murthy): (a) and (b). Yes, an 
evaluation of village leaders' camps 
has been conducted by the Programme 
Evaluation Organisation of the Plan
ning Commission. Copies of these re
port are available in the Parliament 
Library.

Construction of Grain Elevator

2 m  Shri A char: WiU the Minister 
of Food and Agriculture be pleased to
state-

(a) whether there is a proposal to 
construct a Silo (grain elevator) with

the capacity of 50,000 tons and if so, 
whether Government is taking any 
foreign technical and other aid in the 
matter; and

(b) the place where it is going to be 
c onstructed and the capital investment 
involved7

The Deputy Minister of Food and 
Agricuture (Shri A. M. Thomas): (a)
and (b). Yes. Sir. The question o f 
construction of silos at the ports is 
under consideration. So far( only an 
agivi-ment has been executed with 
CEKOP (Polish Government Trade 
Organisation) for the preparation of a 
Preliminary Project Report for the 
construction of a silo at Bombay or 
Madras out of funds available from 
the Credit agreement with Poland. 
The amount of capital investment 
iikely to be involved in the execution

the project would be known only 
on receipt of the Preliminary Project 
Report

Oil Tanker Run Aground

2337 bhri Raghunath Singh: Will
the Minister of Transport and Com
munications be pleased to state:

la) Whether an oil tanker BURMAH 
SAPHIRE ran aground on the morn
ing of the 22nd July 1961 near the 
marine oil terminal of Bunker Islands 
near Bombay; and

(b) if so, the reason thereof0

The Minister of Transport and 
Communications (Dr. P. Subbarayan):
(a) Yes, Sir. It ran aground on the 
Butcher Reef.

(b) The vessel ran aground due to 
a navigational error. A departmental 
enquiry is being conducted by the 
Deputy Conservator of the Bombay 
Port Trust.

Setting up of a Diesel Looomotive 
Factory at Varanasi

2S3S. Sferl Raghuttath Singh: Will
the Minister of Railways be pleased 
to state

(a) whether Government are intend
ing to open a diesel locomotive engine 
factory in Varanasi; and
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(b ) if so, the site selected for the 
purpose7

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) and (b). 
It has been decided to have a diesel 
locomotive manufacturing factory in 
the Public Sector. A formal decision 
about the place of its location has not 
yet been taken.

New Sugar Factories

["Shri Raghunath Sineh*
2333 Shri G. K Jedhe- 

Shri Pangarkar:
Will the Minister of Food and Agri

culture be pleased to state whether 
the Government of India have decid
ed not to issue anv more licences to 
open new sugar factories?

The Deputy Minister of Food and 
Agriculture (Shri A. M. Thomas):
Yes, Sir. In view of surplus produc
tion of sugar in the country, it has 
been decided not to license any fur
ther capacity in the sugar industry for 
the present.

Rural Co operatives and Marketing 
Co-operatives

2340. Shri Tangamani: Will the
Minister of Community Development 
and Co-operation be pleased to refer 
to the reply given to Unstarred Ques
tion No 1894 on 17th March, 1961 and 
state:

(a) whether all the Rural Co-opera
tives and Marketing Co-operatives 
planned for Second Five Year Plan 
have been completed;

(b) if so, report of the experience;

(c) whether information is avail
able regarding co-operative banks and 
co-operative central banks;

(d) how are these central banks 
working; and

(e) whether there it one bank in 
each District as in Madras State*

The Deputy Minister of C w n iiK r  
Pgvsiopm—I and apsratt—  ( M  
fe. 8. Mnrtfcy): (a) Yes, Sir.

(b) Those co-operatives are indiffer
ent stages of development and most of 
them have worked for one or two 
years only. It is therefore too early 
to report on their experience.

(c) and (d). Yes. Information re
garding working and the progress of 
activities of these banks is available in 
the biennial ‘Review of the Co-opera
tive Movement in India’* and the 
annual “Statistical Statements relating 
to the Co-operative Movement in 
India'' published by the Reserve Bank 
of India The latest published review

for the period 195(5— 58 (ending 
June, 1958) and “Statistical iState- 
ments" for thi. period 1959-60 (ending 
June, 1960)

i e ) It is generally recognised that a 
central co-operative bank should ordi 
narily cover a district. There are. 
however, some exceptions. At pre
sent there are 400 central co-operative 
banks in the country.

Consumption of Milk

2341. Shri Tangamani: Will the
Minister of Health be pleased to state:

(a) whether any estimate has been 
made of per capita consumption of 
milk at present; and

<b) how does it compare with 
Asiatic and Kuropcan countries?

The Minister of Health (Shri 
Karmarkar): (a) The average con- 
Mimptinn of milk and its products in 
India, as revealed by surveys carried 
out during 1955 to 1958, in 2*81 o z .  per 
head per day.

(b) The information is being col
lected and will be laid on the Table 
of the Sabha in due course

Rural Electrification

tU t. Shri Tangamani: Will the 
Minister of Irrigation and Power be 
pleased to state:

(n) whether Government are grant- 
u.g loam for rural electrification on 
the basis of recommendations of the 
Study Group on Rural Electrification;
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(b) if so, the amount given to 
Madras State during 1959-60 and 1960
61; and

(c) how much is allotted for all the 
States during 1961 62?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) As a
result of the recommendations made 
by the Study Group on Rural Electri
fication a scheme for financing rural 
electrification schemes was introduced, 
offering loans to State Governments 
for the last two years of the Second 
Five Year Plan, on the same terms 
and conditions as were admissible 
earlier under the Programme of Ex
pansion of Power Facilities for In
creasing Employment Opportunities. 
Under this scheme, interest only is 
payable on the amount of the loan 
during the first five years. Thereafter, 
interest as well as principal are re
payable in twenty-five equated annual 
instalments.

1 1)) A loan Hs 1.07 lakhs was 
sanctioned to the State Government 
during 195i>-60 under the Employment 
Opportunities Programme, which was 
mainly intended for rural electrifica
tion schemer. No proposal for Central 
assistance for rural electrification was 
received in the Ministry from the State 
Government tor the year 1960-61.

(c) A provision of Rs. 10 crores has 
been made in the budget for 1961-62 
for granting loans to the State Gov
ernments for rural electrification.

Health rnits on Southern Railway

2343. Shri Tangamanl: Will the
Minister of Railways be pleased to
state:

(a) whether Health Units will be 
opened in the Southern Railway during 
1961-62: and .

tb) what are the Health Units in 
Southern Railway at present?

The Depaty Minister of Railways 
(Shri Shahnawas Khan): (a) 3 Health 
Unit* have already been opened and
4 more will be opened during 1961-62.

<b> 76.

Electrification of Stations on Northern 
Railway

Shri Daljit Singh:
Shri D. C. Sharma:

Will the Minister of Railways be 
pleased to state:

(b) the number of Railway stations 
on the Northern Railway which have 
been electrified during 1960*61 and 
1961-62 so far; and

(b) the number of Railway stations 
which will be electrified during 1961
62?

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) 45 sta
tions were electrified during 1960<61 
and 5 stations have been electrified 
from 1-4-1961 to 15-8-1961.

(b) 37 stations are proposed to be 
electrified during 1961-62

Quarters on Northern Railway

2345 Shri Daljit Singh: Will the
Minister of Railways be pleased to 
state:

(a) the number of quarters con
structed cm the Northern Railway 
for Railway employees during 1960-61 
and 1961-62 so far; and

(b) the number of quarters propoi- 
ed to be constructed during the Third 
Five Year Plan period?

The Deputy Minister of Railways 
(Shri Shahnawas Khan): (a) (i) 1036
during 1960-61

(ii) 336 during 1961-62.

(b) About 10,000 quarters are ex* 
pected to be constructed during the 
3rd plan period.

Effect of Floods in the Country

2141 Shri Mohammed Ettas: Will the 
Minister of Pood and Agriculture be 
pleased to state:

(a) what would be the effect on the 
next trops due to the unprecedented
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floods in the various parts of the 
country; and

(b ) whether there will be any effect 
on the price of foods due to recent 
floods?

The Deputy Minister of Agriculture 
(Shri M. V. Krishnappa): (a) It is too
early to assess the effect of floods on 
foodgrains production.

(b) So far, prices have not shown 
any significant rise in the flood affect
ed areas and whatever rise in prices 
has been noticed is mainly due to 
off-seasonal factors. It is difficult to 
forecast the behaviour of prices in 
future.

Boys High School, Dlnapur

2347. Shri Assar: Will the Minister 
of Railways be pleased to state:

(a) whether it is a fact that a 
memorandum has been submitted to 
the Minister alleging several irregu
larities in the Boys Railway High 
School, Dinapur (Bihar); and

(b) if so, the action taken by Gov
ernment in this regard?

The Deputy Minister of Railways 
(Shri Shahnawax Khan): (a) No, Sir, 
but a representation addressed to the 
Railway Board has been received.

(b) This has been sent to the 
Eastern Railway for disposal.

Eleetridty for Ferro-Manganese 
Industry

2348. Shri P. C. Borooah: Will the 
Minister of Irrigation and Power be 
pleased to state:

(a) whether the Federation of 
Indian Chambers of Commerce and 
Industry has demanded that electri
city should be made available to the 
industry in general and the Ferro
manganese industry m particular at 
cheaper rates as an export promotion 
measure; and

(b ) if so, what is Government's 
decision on this demand?

The Deputy Minister df Irrigation 
and Power (Shri Hath!): (a). It is
understood that a suggestion to this 
effect was received at the last meet
ing of the Export Promotion Advisory 
Council in so far as the Ferro-manga- 
nese industry is concerned.

(b ) In order to assess the quantum 
of help that would be necessary from 
the export promotional angle, tat 
producers o f Ferro-manganese have 
been requested to furnish the data 
regarding cost of production etc. so 
that an analysis could be made of 
the problem involved vis-a-via the 
international ruling prices.
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Ganguwal Power House

2351. Shri P. C. Borooah: Will the 
Minister of Irrigation and Power be
pleased to state:

(a) whether the Ganguwal Power 
House will inevitably have to be shut 
down early next year.

(b) if so, the reasons for the closure; 
and

(c) for how long the closure will 
continue?

The Deputy Minister of Irrigation 
and Power (Shri Hath!): (a) No, Sir.

(b) and (c). Do not arise.

Maternity and Child Welfare Centre 
at Kitchner Road, New Delhi

2352. Shri Ram Garlb: Will the 
Minister of Health be pleased to state:

(a) whether it is a fact that the 
Maternity and Child Welfare Centre 
at Kitchner Road, New Delhi is still 
housed in tented accommodation;

(b) whether it is a fact that the 
premises of the Centre was flooded 
with water due to rains on the 2nd 
August, 1961 and the stores kept for 
use in the Centre have been spoiled 
and cannot be used now for the bene- 
ftciaries;

(c) if so, what is the estimated loss; 
and

(d) whether it is a fact that the 
staff nurses' tents meant for their 
residential purposes have also been 
razed to Che ground and if so, what 
pucca arrangements are proposed to 
be made for the accommodation of 
these nurses?

The Minister of ttealth (Shri Kar- 
markar): (a) Yes.

(b) Yes.

(c) About Ri. 90/-.

(d ) The nurses* tent was damaged 
due to wind and heavy rains. It has 
been decided to construct a perma
nent building for the Maternity and
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Child Welfare Centre near the present 
location.

Sub-Letting of Stalls by the Contrac
tors at Rewari Station

2353. Shri Ram Krishan Gupta: Will 
the Minister of Railways be pleased
to state:

(a) whether it is a fact that most 
of the contractors at Rewari Station 
have sub-let theft1 stalls and carriages; 
and

(b) if so, the action taken or pro
posed to be taken against them?

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) and (b). 
The matter is under investigation by 
Northern Railway who will take 
necessary action, which includes ter
mination of contracts in respect of 
proved cases of subletting.

Blood Bank at Agartala
2354. Shri Dasaratha Deb: Will the 

Minister of Health be pleased to state:

(a) whether Government have any 
scheme to introduce the operation of 
the blood bank branch in Agartala 
V. M. Hospital (Tripura) during the 
working of the Third Five Year Plan 
period;

(b) if so, when the work will be 
started; and

(c) what quantity of blood is being 
imported for use In Agartala V. M. 
Hospital every year and from where 
the same is generally Imported at 
present?

The Minister off Health (Shri Kar
markar): (a) No.

(b) Doeg not arise.
(c) At present only very o c c a 

sionally blood is obtained from Cal
cutta by the Administration. Relatives 
of the patients at times bring blood 
at their own cost.

Efforts are however being made to 
increase the donor panel; when a 
sufficiently big list is available there

will be no further need to call on 
the Calcutta Blood Bank.

All India Agricultural Service

2355. Shri AJtt Singh Sarhadl: Will 
the Minister of Food and Agriculture
be pleased to state:

(a) whether any steps have been 
taken to have an All India Agricul
tural Service as recommended by the 
Nalagarh Committee Report; and

(b) what steps have been taken 
to raise the status o f agricultural
services?

The Minister of Agriculture (Dr. 
P. S. Deshmukh): (a) The proposal is
still under consideration.

(b) Besides the recommendation for 
formation of an All India Agricultural 
Service, the two other recommenda
tions which were made by the Agri
cultural Administration Committee 
with a view to raising the status of 
the agricultural services in the coun
try were the following:—

(i) Raising the pay scales of the 
employees of the State Agriculture 
Departments with a view to bring* 
ing them on par with those pre
vailing in the other Departments 
and attracting suitable technical 
talent.

(ii) Recognition of the State 
Agriculture Department as a 
major Department

With regard to the recommendation at
(i) above, the State Governments nave 
been asked to send specific proposals 
for revision of pay scales. This is one 
of the many recommendations in the 
implementation of which the Govern
ment of India have decided to assist 
the State Governments by sharing the 
additional cost involved on 50:50 basis 
during 1900-61 and 1961-62. The 
Government o f Punjab have already 
raised the pay-scales o f the employees 
in certain categories of posts in the 
State Agriculture Department. Some 
of the other States like Madras and 
Assam are considering the raising of
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the scales of pay of the Agriculture 
and other Departments on the basis of 
the recommendations of the local Pay 
Commissions. Proposals from the 
other State Governments are still 
awaited.

Regarding the recommendation at
(ii) above, almost all the State Gov
ernments have informed that the Agri
culture Department is treated as a 
major department.

8.C. and S.T. In Railway Board 
Secretariat Services

2356. Shri Shankar Deo: Will the 
Minister of Railways be pleased to 
state:

(a) the number of reserved vacan
cies which occurred from April, 1955 
to April, 1961 in Railway Board's 
Secretariat Services for Scheduled 
Castes and Scheduled Tribes grade- 
wise and the number of such candi
dates recruited and confirmed against 
such vacancies;

(b) whether it is a fact that the 
various orders issued by the Ministry 
of Home Affairs for the out-of-turn 
confirmation of Scheduled Castes and 
Scheduled Tribes candidates in the 
above services have been ignored by 
the Railway Board; and

(c) if so, the reasons therefor?

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) The in
formation is given in the enclosed 
statement

[See Appendix III, annexure No. 42].

(b) and (c ). No, Sir.

12 h rs .

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC 

IMPORTANCE

F lo o d in g  o r  c e r t a in  r e s id e n t ia l  
C o l o n ie s  in  D e lh i d u e  to

HEAVY RAIN

Shri BalraJ Madhok (New Delhi): 
Under Rule 197, I beg to call the atten
tion of the Minister of Health to the

following matter of urgent public 
importance and I request that he n a y  
make a statement thereon:

The flooding of residential houses in 
Diplomatic Enclave and other residen
tial colonies of Delhi due to the heavy 
rain-fall on the 2nd August, 1961.

The Minister of Health (Shri Kar
markar): As a result of heavy rain in 
the early morning of 2nd August, 
1961, the flooding of residential 

colonies was reported in the follow 
ing areas : —

(i) Chanakyapuri (Diplomatic 
Enclave) near Malcha Marg.

(ii) Jorbagh Nursery ;n front of 
houses No. 60 to 130.

(iii) In the residential area of 
All India Institute of Medi
cal Sciences, west and east— 
on either side of the Meh- 
rauli Road.

(iv) In G.I. Blocks Vinay Nagar. 
Besides this, certain local accumu
lations were also noticed in certain 
roundabouts and in the low lying 
huts in Rajasthani camp near Vinay 
Nagar and the Harijan Basti at the 
Reading Road end.

It appears that a statement is 
desired on the flooding due to stop
page of natural flow of rain water 
due to construction of Link Road 
without culverts at suitable places. 
In this connection it may be stated 
that the flooding in Chanakyapuri 
(Diplomatic Enclave) may not pro
bably be due to the construction of 
Link Road. This road was construct
ed during November, 1960—Janu
ary, 1961 in accordance with the re
commendations of the Traffic Ad
visory Committee for diversion of 
traffic during ceremonial occasions 
including the visit of Queen Eliza
beth. This road had already been 
provided with two culverts at the 
time of construction. From the topo
graphy of the area between the 
Ridge and the Sardar Patel Road ft
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is apparent that all rain water in 
this area has its natural drainage 
towards Chanakyapuri and actually 
culverts draining this area pass 
through the Sardar Patel Road on 
either side of the newly constructed 
Link Road. The entire water, how
ever, was cleared within an hour or 
so. To improve the situation, the 
New Delhi Municipal Committee pro
pose to demolish the pipe culverts 
which are no longer necessary and 
also to provide additional surface 
drainage to the Link Road.

The position in regard to other 
colonies is given below : —

(ii) Flooding in Jorbagh Nur
sery—This was mainly due 
to the collapse of the boun
dary wall at the Fire Station 
into the adjoining drain 
which was completely block
ed by the debris. It is pro
posed to widen this section 
in this reach so that easy 
passage of water is made 
possible.

(iii) Flooding in the residential 
area of the All India Institu
te of Medical Sciences— 
There is a depression bet
ween Green Park and West 
of the residential colony of 
the All India Institute of 
Medical Sciences. A storm 
water barrel of 8 feet dia
meter had been constructed 
by the C.P W.D. when deve
loping the residential colony. 
During the last showers, it 
appears that the barrel en
trance behind the residen
tial quarters got choked and 
there was a heavy aceumla- 
tion of water which ultimate
ly broke the compound wal
ls of the residential areas of 
th* All India Institute of 
Medical Sciences and over
flowed across the Mehrauii 
Road. It is felt that the size 
of the barrel is not sufficient 
to take the discharge of the

entire area of Green Park- 
1100 acres plot and part of 
Hauz Khas. This is receiving 
the attention of Government.

(iv) Flooding in Vinay Nagar— 
This was due to blocking of 
the water passage on account 
of the construction of main 
sewer Line by the ude 
of the Ring Road. Similar was 
the case in certain quarters of 
Kaka Nagar where the drains 
had to be clossed temporarily 
for the construction of the 
main out-fall channel. The 
obstruction has, however, been 
removed.

It may be mentioned that although 
certain areas got flooded due to the 
heavy intensity of the rain-fall on 
2.8.61, the entire area was free from 
the flood water in about a couple of 
hours after the rain-fall. This was only 
due to (i) the interception arrange
ments having been provided as per the 
suggestions of the Reddy Committee 
and also (ii) the main drains being 
kept ciear and free from being choked. 
The Reddy Committee which was ap
pointed in 1958 for planning measures 
against floods and similar calamities in 
Delhi had remarked as under: —

“The drainage is primarily affec
ted by the intensity of rainfall 
and the intensity as on 20th /2 1st 
July 1958 may not be expected 
for a long time to come. Provi
sion of drainage system for such 
unusual cloudbursts, which may 
only occur very rarely, Is there
fore not a justifiable proposi
tion on account of the excessive 
costs, both initial and recurring. 
There is no doubt that certain 
amount of calculated risk has to 
be taken in not designing tne 
drainage system to meet the re
quirements o f the heaviest rain
fall so far recorded or *ver expec
ted. This accords with the 
accepted principles o f design In 
in practice everywhere."
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12:0*7 hrs.

BUSINESS OF THE HOUSE

Shri Khushwaqt Rai (K hen): I
have a submission to make and that is 
with regard to the adjournment 
motion that you have disallowed. I 
do not want to say anything about 
that. But, since the flood situation ;ri 
the U.P. is serious and alarming, I 
would request you to ask the hon. 
Minister to make a statement either 
on Monday or Tuesday.

Mr. Speaker: There will be a dis
cussion on the general flood situation.
I am sending this adjournment motion 
to him. He will make a statement 
relating to the U.P. also.

Shri S. M. Banerjee (Kanpur): 
That is next week. It is stated in 
today’s papers that 113 people have 
died and 10,000 villages marooned 
and 10 lakh acres of land flooded. 
There should be immediate help from 
the Centre.

Mr. Speaker: Shri Khushwaqt Rai 
tabled an adjournment motion. Next 
week or early next week—we wiil 
have it on Monday if possible.

Shri S. M. Banerjee: The Centre
should immediately give help. The 
hon. Minister comes from U.P.

Mr. Speaker: A number of people 
are anxious about the U.P.

The Minister of Irrigation and Power 
(Halls Mohammad Ibrahim): So far
as the previous floods in the U.P. are 
concerned, I have placed a statement 
on the Table of the House. As far as 
the recent floods are concerned, I am 
prepared to make a statement today 
or tomorrow or the day after as you 
like.

Shri S. M. Baaerjee: You better
admit the adjournment motion, Sir. 
He h u  taken it very lightly.

Papers Iaid on the 4576 
Table

Mr. Speaker: I will treat this ad
journment motion as a Call Attention 
Notice. The hon. Minister may 
make a statement regarding the situa
tion in the U.P. tomorrow. This will 
be treated as a Call Attention notice 
and will be called tomorrow.
12*09* hrs.

PAPERS LAID ON THE TABLE
R ules under the D rugs A ct

The Minister of Health (Shri Kar
markar): I beg to lay on the Table a 
copy each of the following Rules 
under sub-section (3) of section 33 of 
the Drugs Act, 1940 : —

(i) The Drugs (Second Amend
ment) Rules, 1961, published 
in Notification No. S.O. 1124 
dated the 20th May, 1961.

(ii) The Drugs (Third Amend
ment) Rules, 1961, published 
in Notification No. S. O. 1449 
dated the 24th June, 1961.

(iii) The Drugs (Fourth Amend
ment ) Rules, 1961, published 
in Notification No. SO. 1588 
dated the 8th July, 1961.

[Placed in Libraryt See No. LT-3143/ 
61].
O rders under Esse n tial  C o m m o d it ie s  

A ct

The Deputy Minister of Food and 
Agriculture (Shri A. M. Thomas): I
beg to lay on the Table a copy each 
of the following orders under sub
section (6) of section 3 of the Essen
tial Commodities Act, 1955: —

(i) The Rice (Madhya Pradesh) 
Price Control Order, 1961, 
pub ished in Notification No. 
O.SR. 1042 dated the 14th 
August, 1961.

(ii) The Rice (Madhya Pradesh) 
Price Control (Amendment) 
Order, 1961 published in Noti
fication No. G.S.R. 1045 dated 
the 17th August, 1961.

(iii) The Rice (Punjab) Second 
Price Control (Ninth Amend
ment) Order, 1961 published

AUGUST 24, 1961
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in Notification No. G.S.R. 
1046 dated the 17th August, 
1961.

[Placed in Library, See No. LT- 
3155/61].
12*11 hrs.
STATEMENT re: ALLEGED FAI

LURE OF IAC TO PROVIDE 
ACCOMMODATION TO PRESI
DENT’S DOCTOR

The Minister of Transport and 
Communications (Dr. P. Subbarayan);
Hon’ble Members have heard what I 
stated on the 11th of August, 1961 on 
the alleged failure of the Indian Air
lines Corporation to provide accommo
dation on their service from Patna to 
Delhi on July 20, 1961 to Dr. T. N. 
Banerji and Dr. Raghunath Saran. As 
promised during the discussion on the 
1 1 th, I have had further enquiries 
made to ascertain tre exact circums
tances in which two seats could not be 
provided to enable the two doctors to 
travel together to Delhi on 20th 
July.

Before I proceed to furnish the de
tails, I think it will help matters con
siderably in understanding this com
plaint if I were to draw the atten
tion of the Hon’ble Members to the 
exact sequence of events connected 
with this incident. As we all kntow, 
the President took ill on the even
ing of 19th July at about 8-30 p.m. 
and the very first bulletin regarding 
his health was issued only at 1-30 
p.m. on the 20th. Dr. Saran was con
tacted by Rashtrapati Bhavan on the 
telephone on the morning of 20th and 
requested to proceed immediately to 
Delhi with Dr. Banerji. Therefore, 
at the time Dr. Saran contacted tha 
Indian Airlines Corporation booking 
office at Patna to secure the two seats 
required by him, Le. at about 10 a*m. 
on the 20th, no one at Patna, with 
perhaps the possible except'on of Dr. 
Saran, could have been aware of the 
nature or seriousness of the illness of 
the President The public became 
aware of the seriousness tff the illness
only very late in the day on the 10th

Alleged Failure of IAC4578 
to provide Accommoda

tion to President's 
Doctor

and, therefore, at about 10 a.m. on 
the 20th when Dr. Saran contacted 
the Patna office of the Indian Airlines 
Corporation for two tickets and men
tioned that he was proceeding to 
Delhi in connection with the Presi
dent’s illness, the Traffic Assistant 
tfould not have been aware of the ur
gency of the visit without a specific 
indication of it by Dr. Saran. I am 
giving this background so as to en
able Hon’ble Members to assess for 
themselves objectively the alleged 
failure of the Indian Airlines Cor
poration to show greater initiative in 
the matter.

At the time Dr. Saran approached 
the Indian Airlines Corporation book
ing office, only one scat was available 
ex-Patna to Delhi. The on*y manner 
in which another seat could have been 
made available was by contacting 
the Banaras stat on or by persuading 
some other passenger to stand down 
or, if need be, by off-loading some 
freight. Such enquiries for explor
ing the possibility of securing an 
additional seat would naturally take 
some time to be completed. Infor
mation available at that time regard
ing the booking posit on at other 
stations did not admit of any definite 
commitment being made for the other 
seat. In the absence bf any know
ledge at that time on the part of tne 
Traffic Assistant as to the urgency of 
the journey, he did not take the ini
tiative to approach his officer or him
self contact any other station to get a 
seat released, or ask any other passan* 
ger to stand down, wh ch course of 
action, HonT)le Members will appre
ciate, can be adopted only in excep
tional circumstances. But as Dr. 
Saran (unable to get an immediate 
and definite assurance of a «eat) did 
not wait but preferred to go by train, 
the failure of the Traffic Assistant to 
make further enquiries, as stated ear* 
tier, is perhaps understandable. It is 
in this context that I stated on the 
11th that no passenger was asked to 
vacate the seal This position has 
been confirmed again by the further 
enquiries made.
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[Dr. P. Subbarayan]
Further enquiries have revealed that, 

had there been standing arrangements 
by which these stations could com
municate with each bther at fixed 
hours before the arrival of the flights 
to ascertain the load position, it 
would have been possible to accom
modate last minute requests in a more 
satisfactory manner. This is a pro
cedural matter which I as asking the 
Corporation to review with a view to 
taking suitable remedial measures, 
wherever necessary.

12 14 hrs.

MOTION RE, THIRD FIVE YEAR 
PLAN—contd.

Mr. Speaker: The House will now 
proceed with the further consideration 
of the following motion moved by 
Shri Jawaharlal Nehru on the 21st 
August, 1961, namely:—

“That the Third Five Year Plan, 
laid on the Table of the House 
on the 7th August, 1961, be 
taken into consideration.” .

Now, the hon. Minister.

Shri Harish Chandra Mathur
(Pali): Mr. Speaker, Sir, will you allow 
at least some of us to speak?

Mr. Speaker: I have allowed eighteen 
hours already

Shri Surrendranath Dwivedy (Ken- 
drapara): I want to put just two
questions to the hon. Minister, before 
he starts his reply.

Firstly, I want to know whether
the Planning Commission has re
vised its policy or has permitted the 
States to sponsor new projects which 
will require money during the Plan 
period, and has also given the free
dom to the States to negotiate with 
foreign countries either for loans or 
for investments in new industrial un
dertakings.

Secondly, I read in the newspapers 
that the Governor bf Orissa, while 
addressing the inaugural session of 
the Orissa Assembly, referred in the 
course of his speech to the new 
schemes that the Government of 
Orissa proposed to undertake during 
the Third Five Year Plan, and he has 
also indicated that the schemes would 
require more money than what had 
been provided for the State of Orissa 
in the Third Five Year Plan. There is 
also the statement Of the Chief Min
ister of Orissa that he will somehow 
or other get Rs. 300 crores beyond 
what has been provided in the Plan 
and see that the projects will be 
carried out in the State of Orissa. I 
want to know whether this authori
tative statement that has been made 
by the Governor has been made in 
consultation with the Planning Minis
ter or the Government of India, or 
whether there was any discussion 
about these Plans with the Planning 
Commission.

These are the two questions which 
I want the hon. Minister to answer.

Mr. Speaker: Now, the hon. Minis
ter.

Dr. Sushila Nayar (Jhansi): I 
was given to understand that the time 
for the debate will be extended.

Mr. Speaker: No, I have already
given 18 hours.

Shri Harish Chandra Mathur: May 
I make a submission that at least in 
respect of the Third Five Year Plan 
which we are going to implement, 
certain Members who want to parti
cipate should be given an opportu
nity? We want that there should be 
response from all quarters. But if 
you are not going to give opportu
nities even to Members of Parlia
ment who are anxious to participate, 
how do you think that the country 
has participated in the formulation of 
the Plan? If you are not going to 
permit us to give our react'ons, how 
can you say that the country is parti
cipating in the formulation of the
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Plan? I have been sitting here in this 
House for three days continuously, and 
you promised me an opportunity yes
terday. But if this is the feeling with 
which we shall go from here, name
ly that we have not been given an 
opportunity to participate in the de
bate and make our feelings known 
and to give our comments, then, what 
is the feeling that is going to be 
created in this country? What feel
ing can we create if we go with a 
feeling of disappointment?

Mr. Speaker: There are as many
as five hundred odd Members in this 
House, and it is not possible to 
accommodate all of them. When Shri 
Harish Chandra Mathur got up yes
terday, I told him that some other 
hon. Members from Rajasthan had 
already spoken. I wanted to give 
opportunity to at least tone Member 
from each State. Shri Harish Chandra 
Mathur pointed out that the other 
representatives who had spoken had 
represented on only one aspect, and, 
therefore, he wanted to present the 
other aspects. I told him that if 
there was time, I would certainly 
allow. But he will appreciate that 
all the five hundred odd Members 
may not be able to participate, even 
if we sit for five hundred days to get 
along with this report.

After all, this is a not a new thing. 
I think, on a prior occasion, I be
lieve, about six months or eight 
months agoy when the Draft Outline 
was before the House, I allowed an 
opportunity to  Members; I appointed 
Bg many as five committees, and all 
hon. Members, without exception, and 
from all sections of the House, were 
thoroughly satisfied with the oppor
tunities given to them to make repre
sentations and also the manner in 
which the hon. Ministers responded 
and reacted to those representations. 
After all these stages, with the Draft 
having been before the country, 
before the House and before the com
mittees of the House, the final plan 
has come now.

In the Business Advisory Commit
tee, we decided the allotment of time, 
and we allowed 18 hours. We sat for 
one more hour bn each of the three 
days when the Plan was being dis
cussed. Still, certain hon. Members 
may not have opportunities. For 
that purpose, shall I go on extending 
this debate?

Now, the hon. Minister will proce
ed with his speech.

Shri Harish Chandra Mathur: If
you could kindly extend the time by 
at least one day, it would be better.

Mr. Speaker: There will always be 
some persons who may not still be 
able to participate.

Shri Ram Krishan Gupta (Mohin- 
dergarh): Most of the areas in my
constituency are backward and 
under-developed. So, I may be given 
an opportunity.

Mr. Speaker: I have called other
hon. Members from the Punjab.

Dr. Sushila Nayar: This is a very
important matter. There would be 
no harm if you extend the time.

Mr. Speaker: I shall give her an
opportunity on some other occasion.

Shri Jamal Khwaja (Aligarh): 
After all, this is the Third Five Year 
Plan, and opportunities should be 
given to hon. Members.

Shri Harish Chandra Mathur: We
want to make contributions on a par
ticular subject.

Mr. Speaker: There will be many
other opportunities: Now, the hon.
Minister.

The Minister of Labour and Em
ployment and Planning (Shri Nanda):
As I rise to submit my reply to the 
discussion on the Prime Minister * 
motion regarding the Third Five Year 
Plan, I have, of course, before my 
mind, the criticisms, the views and 
the suggestions to which so many hon.
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Members have given expression, but 
much more so, I am conscious of a 
sense 'of awe at the immensity and the 
complexity of the tasks which are 
Involved, and the great effort that 
they call for. At the same time, I 
feel thrilled at the promise wh.ch 
the Plan holds of a very substantial 
advance to the future of our dreams.

The Third Five Year Plan offers 
the prospect of a very large step-up 
in production in almost every field. 
There is going to be a qualitative 
change in the structure of the eco
nomy of the country in a very signifi
cant manner, but more impoTtant 
than all this is the fact that the Plan 
w 11 lay firm foundation for a self- 
reliant and self-sustaining economy.

In the course of the last three 
days, numerous questions have been 
asked, various issues raised, and 
attention drawn to a number of things 
which according to the hon. Mem
bers, have either not been done at 
nil or not been done properly. These 
are important points. But owing to 
the limitation of time, I propose to 
address myself to the more important 
of them, that is, those which have an 
intimate and close bearing on the 
basic content of the Plan. On this 
occasion, my main concern is with the 
theme that the objectives of the 
national Plan having become agreed 
goals for the people in this country... 
( Interruptions.) I shall establish 
that these are also accepted by the 
hon. Member, Acharya Ranga. Now 
our basic task is to devise ways and 
means for the quickest realisation of 
these aims and objectives.

My case is that the strategy em
bodied in the Plan is the correct 
strategy. Nothing else can give better 
results and any significant departure 
from this strategy will only retard 
progress. We have made striking 
progress in many directions during 
this period. But it must be conced
ed that result has not been good 
enough—it could have been better.

There are, as I see it, three main 
sources of deficiencies: to some ex
tent, certain defects in the planning 
stage and to a larger extent failures 
in implementation; there are also cir
cumstances over which we had no 
control and they made their own con- 
tr bution. In the period intervening 
between the discussion bn the Draft 
Outline of the Third Five Year Plan 
and the present occasion, two clear 
gain are dicernible for the national 
Plan. One is that nobody now talks of 
a smaller size of the Plan or. that the 
Plan is too ambitious. Everyboay 
realises that, if at all, the Plan 
should be 'of a somewhat bigger size. 
Secondly, there is a great deal of 
accord among us, without exception 
in this House— and I daresay outside 
—about what should be the future 
shape of India as far as its economic 
and social aims are concerned.

Acharya Ranga and Shri M. R. 
Masani made eloquent speeches. So 
far as Acharya Ranga’s presentation 
was concerned, I may disagree—and 
I do disagree— with many of the 
things which he said, but it was a 
fairly open, straightforward presen
tation.

An Hon. Member: Just like an 
Andhra!

Shri Nanda: In the case of Shri 
M. R. Masani, it was, of course, more 
sophisticated as may be expected from 
him, more tangled and it was of a 
dubious quality. As I judge from the 
amendment and from the speeches, 
the Swatantra Party agrees with the 
following objectives—I have called 
them from their amendment: a rising 
standard of living for the people, rapid 
development of the economy of the 
country, greater equality, reduction of 
d sDarities, no concentration of econo
mic power, no monopolies, more ex
ports and no undue dependence on 
foreign countries. I hope they accept 
these objectives because these are 
just what they have said. If that is 
so. then I think this statement more 
or less underwrites the Tfeird Five
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Year Plan, so far as they ate con
cerned. (Interruption). I will ex
plain it.

In the case of Acharya Kripalani, 
there was emphas s on certain as
pects, specially on implementation. 
No cleavage of a fundamental charac
ter appeared. This makes things very 
much simpler and more amenable to 
the exercise Of reason and logic. I 
shall endeavour to reach the minds of 
the hon. friends opposite. (An Hov. 
Member: Impossible).

The Minister of Railways (Shri 
Jagjivan Ram): Which Acharya?
There are two Acharyas.

Shri Nanda: I have said that there 
is not much of difference of opinion 
as far as the speech of Acharya K ri
palani is concerned.

I would like to remove whatever 
resistance there is to the concepts 
embodied in the Plan. I believe that 
any reservat ons that they have will 
be removed. It was said by my hon. 
friend, Shri Asoka Metha, that we 
stand on the frontiers of a new world 
and we are hesitating. He also quot
ed somebody. Our approach to the 
Plan is one of confidence, and there 
are reasons for it. We have learn the 
lessons; we have applied our minds 
earnestly to the experience of the past 
years and we are acutely aware of 
the drawbacks which retarded pro
gress to some extent, both in the 
method of implementation and in the 
quality o f our planning. Now, we 
have worked tout a programme of 
concerted effort in order that the 
programmes and projects w hch  are 
incorporated in the Third Five Year 
Plan are executed efficiently and eco
nomically.

1 shall make one point clear at thi? 
stage. This is about the task of imple
mentation. The point was made yes
terday about the responsibility of the 
people and of the Government for 
implementation of the Plan. I must 
state it dearly that in the present cir
cumstances of the country the State

is taking a leading role in rebuild
ing and strengthening of the eco
nomy and therefore, in the task yf 
implementation of the Plan. There
fore, any failure that occurs will be 
largely our responsibility.

But there are twto other factors to 
which I would like to draw attention. 
We have to draw the people into the 
Plan, much more than has been done 
so far. They have to be made more 
aware of the implications o f the Plan 
and of their responsibilities in that 
connection. When this comes about, 
they will be in a better pbsition to 
exercise the sanctions—powerful sanc
tions—for implementat On and they 
will also be able to make their fuller 
contribution.

I also recall that several hon. Mem
bers referred to one or two other 
things which are very important in 
this context. They stressed the im
portance of a more favourable social 
and political environment being crea
ted. This is a quest on of attitudes 
and outlook of the people. It is cer
tainly indispensable that there should 
be greater social harmony and politi
cal unity in the country go that our 
plans succeed in a full measure.

I have mentioned some t>f the basic 
factors which determine the measure 
of success. I have no hositation in 
stat ng, I think it should be on be
half of all of us that in the matter of 
this Third Plan and the subsequent 
plans India is going to succeed. This 
country is going to make big strides 
in the years to come. The ground fbr 
this confidence is that there is a vast 
untapped reservoir of resources, both 
human and material. Our people 
have the capacity and intell gene* 
and given a favourable environment 
the tools and necessary training, I am 
sure, they will render as good an 
account of themselves as any people 
anywhere.

Sir, we have undertaken vast pro
grammes of training. That is one 
assurance for the success of the Plan. 
We are creating an industrial base
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which would enable progressively to 
produce the tools that our people 
require. Since I have mentioned im
plementation, and this aspect is in 
the minds of many Members here and 
persons outside, I should say something 
more about it before I proceed to deal 
with the argument about the strategy 
of the Plan.

Implementation does arise as a 
major key to the success of the plans 
and it is apparent that as things have 
happened or con.sp red during the 
last few years, certain deficiencies 
have come to our notice. As some 
hon. Members have pointed out, cost 
estimates have risen; itme-schedules 
have not been adhered to and there 
have been bottlenecks resulting in 
under-utilisation of capacity created.

What do we propose to do about it? 
Sir, we have during the past two or 
three years, gone very closely into all 
aspects of implementat on and we 
have applied ourselves closely to exa
mine each deficiency that arose, each 
shortfall that occurred with a view to 
finding out what were the causes be
hind it. It may be lack of coordina
tion and deficiencies in the adm nis- 
trative procedures and defects in the 
methods of plann ng also. All these 
things have been looked into and I 
might make just a brief mention of 
some of these things, because, as I 
said, this touches the heart of the 
matter so far as the success of the 
plans is concerned

There are three or four main aspects 
of implementation relating to adminis
tration in general. Then, particularly 
(or an underdeveloped country like 
India which is devoting go much of its 
resources to industrialisation, impro
vement of transport and power, faci
lities etc. are very important We 
have to look after these things pro
perly. Then, there are the training 
programmes. One of the things which 
came in the way of full realisation of 
targets in the previous two plans was

deficiencies and shortages o f trained 
and experienced personnel. Whereas 
on the one side there were vacancies, 
there were idle persons asking for 
jobs, on the other side. There were 
places which could not be filled- In the 
Second Plan, because we were rather 
late to tackle this problem, this diffi
culty was experienced about shortages 
of trained personnel. In the course of 
the Second Five Year Plan, we had 
deait with it very adequately. It re
quires considerable time to train the 
personnel and to put them on various 
jobs in the projects. In the Third 
Five Year Plan too, adequate training 
programmes to meet the requirements 
have been provided. That is the 
second aspect.

Then there is the question of under- 
utlisation of the potential created in 
different fields. One aspect which is not 
less important though there are cer
tain other things which are more 
important, is that for the rural economy, 
planning at the village and at the 
block level is crucial. We have tried to 
introduce some changes in order to 
make it more effective than in the past 
In the case of large projects, the 
aspects relating to management cadres 
and advance planning are very impor
tant. What occurred so far was that 
some projects were taken up without 
giving enough time and attention in 
the earlier stages to work out all the 
details to conduct the investigations 
and to tie up all the various other re
sources which had to come into it. This 
is a difficulty which is connected with 
organisation and administration. For 
this purpose a series of steps have been 
taken. There are to be well-equipped 
techncal planning cells in each mini
stry concerned and steps are to be 
taken to strengthening the design and 
research units in the projects ensuring 
adequate arrangements within the 
Ministry of Finance for examining 
cost estimates assuring effective co
ordination between different stages or 
parts of the same project as well as 
in related sectors and for securing 
fulfilment of targets and time-sche- 
dules, insistence on advance planning
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and accurate estimation of costa. 
Special units are to be set up within 
individual projects for assisting the 
management in keeping down costs, 
raising productivity, setting norms and 
checking performance.

How are the big plants and enter
prises going to be run? There is the 
question of autonomy, the delegation 
of powers and of decentralisation. That 
is important This is being done. 
But at the same time the other require
ment is that there should be some 
means of judging their efficiency, and 
for this purpose, norms of standards 
of performance have to be evolved. 
We should know who have not done 
well, so that appropriate action may 
be taken in time. That is a very 
important aspect of implementation. 
We used to receive reports. But in 
the meanwhile certain things had hap
pened; and bottlenecks had arisen and 
it was rather late when the reports 
came. Apart from the annua] review 
to which the hon. Member Acharya 
Kripalani referred, and it is going to 
be provided for. there will be conti
nuous assessment of the working of 
these projects.

I have given just an idea of the 
steps that are beinsr taken to ensure 
running the enterprises properly and 
efficiently and for fuller utilisation of 
the industrial capacity that has been 
created. Then come* the question of 
phasing and proper selection. Regard
ing the local plans to which I refer
red . .  .

Acharya Krtpalanl.. (Sitamarhi): 
May I point out that all these things 
ware told during the course of the 
discussion on the Second Five Year 
Plan—every thin * that the hon. Minis
ter is saying now?

Shri Nanda: Of course, then also we 
were aware of the importance of im
plementation, but there are certain 
specific things which were not clear
ly worked out at that stage. About 
this question of advance planning, we 
did not know enough then. And cer
tainly our capacity for better planning

has increased for the reason that in 
the First Plan we had very little of 
statistical tools, and of basic informa
tion. We were in a better position in 
the Second Plan and we are in a very 
much better position in the Third 
Plan. During the past ten years, our 
capacity has increased and so has our 
knowledge.

1 have said something about imple
mentation and now I turn to a major 
question raised here, the rate of 
growth in this country. But before I 
do that, I shall say a few words about 
a long portion of the speech of 
Acharya Kripalani devoted to the 
shortfalls. It is all correct; the figures 
have been quoted from a report pub
lished by the Planning Commission 
and various other official publications. 
The hon. Member Shri Asoka Mehta 
said that we should have devoted a 
whole chapter to this aspect but 
Acharya Kripalani made a chapter 
out of it. My only comment is this. 
Here is a picture, a canvas. There is 
a dark dot here and a dark spot there. 
You bring together all the dark spots 
in one place and make it a black 
picture; that is not the true picture; 
the real picture is very different.

Acharya Kripalani: The Treasury
Benches bring all the bright spots 
together. They do one Job and I do 
the other Job.

Shri Nanda: If we had followed his 
line of prudence and wisdom, then 
he would have had no material to pro
duce his speech because all that he 
said about shortfalls is given in the 
Plan and other official documents.

Shri Ranga (Tnali): You are the 
Government

Shri Nanda: Then do not say both 
the things. The question was raised 
about the Plan. Acharya Kripalani'* 
argument was: it there are variations 
from the targets contained in the Plan, 
then what is the Plan? It If a defec
tive plan and a defective plan is 
worse than no plan. That is what 
Acharya Kripalani said; as If a little
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light is worse than darkness. Plan
ning is a continuous process. We go 
on improving our technique and the 
methods as we proceed. We may not 
get 100 per cent results in the first or 
second stage but we have been prog
ressing in that direction. The point 
is this. We say that this is what we 
can do. There are many difficulties 
and complications to be faced in a 
country where there are 43 crores of 
people as participants. Moreover, in a 
mixed economy in which private sec
tor forms the larger part and with a 
sustantial non-monetised sector, you 
cannot have a very rigid Plan. Even 
in a fully regulated economy you 
cannot have a precise knowledge of 
what is going to happen five years 
hence. Things will always be chang
ing. But there should be no variations 
in the overall position.

You will have noticed that in the 
Third Five Year Plan there is this 
idea of physical planning and financial 
planning. There is the Plan outlay 
as differentiated from financial outlay. 
This is again, part of a better techni
que. Of course we wanted to do much 
better but the available resources were 
not quite adequate for the purpose. 
That was one impulse. We also felt 
that we could have taken upon our
selves to do something more as extra 
resources became available. I may 
state here that in the latest budgets 
there were signs of the financial situ
ation improving and therefore, we 
could take a more optimistic view of 
the future. But the main considera
tion was that we might have more 
resource* but not enough ready pro
jects. Therefore it was decided that 
we should have preliminary work 
started in a number of directions so 
that at the appropriate time we could 
go ahead with those projects.

Now, the rate of growth seems to 
have caught the fancy of some hon. 
Members. Everybody is talking about 
the low rate of growth in India. We 
are before the bar of public opinion

and economic judgment. What are 
we doing? We claim that we are 
making a success of our Plans to a con
siderable extent and yet in the list of 25 
underdeveloped countries India stands 
at the bottom, with the exception of 
four or five countries. That was 
the impression created here in the 
House and outside. The material in 
the publication from which this is 
drawn does not lend itself to any such 
interpretation; it does not lead to any 
such conclusion. The hon. Members 
who have dealt with this aspect should 
appreciate that the calculation of the 
rate of growth depends upon the way 
in which we are dealing with the 
figures, it depends primarily on the 
rate of investment in proportion to 
national income or the gross national 
product. There is a definite relat:on- 
ship between the two. That shows 
the efficiency of our execution of pro
jects. the efficiency of investments and 
also the degree of capital intensity, 
etc. It is true that the figures are 
low for India but the actual figure is 
more than the one quoted here 
because in that publication the last 
year of the Second Plan was not taken 
into reckoning. It is slightly more 
than eight per cent and when allow
ance is made for the omission, natu
rally the average goes up. Leaving 
that aside for the moment, let us take 
the figure as it is. What is the conclu
sion? I have got the figures. The 
rate of investment in Jamaica was 
21 per cent and for Israel 26 per cent. 
Now. in India it is 8 per cent Now 
what rate of economic growth can 
you expect from this? Then, there is 
another factor. In India’s ca«e. the in
flow of resources was one per c*nt out 
o f this 8 per cent. In the case of 
the inflow was 21 per cent out of 26 
per cent. Where is the comparison? 
They get so much foreign aid which 
helps to create a huge investment in 
that country.

The question may be asked: why are 
we not able to raise investment o f 
that order? I do not think that the 
point of view which has been put for
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ward by the hon. Members opposite 
at all synchronises with this kind of 
approach. When they talked about 
our low rate of growth, they thought 
possibly that there was something 
wrong with our economic policy and 
therefore, there should be a change. 
This is also the view taken by the 
Federation of the Indian Chambers of 
Commerce and Industry. Some hon. 
Members from that com er charged us 
for going so slow and such expres
sions as “galloping” “ trotting” com
mon to horse racing were used. They 
said that we must do better. I must 
first deal with that part. They are apt 
to overrate themselves and try to 
overdo things but we are not going to 
follow that advice because our ap
proach in these matters is not a doc- 
trinnaire approach. We want to get 
the best results but not at the expense 
of solid progress. So far as this side 
is concerned, how do we manage to 
do better? Financial resources can 
be in the form of taxation, loans, 
more of small savings or more foreign 
aid. But they say, “do not become 
dependent on foreign countries.” Take 
the question of external assistance and 
taxes. Their approach is that the 
taxes are already too high. How are 
they too high? The tax burdens have 
to be put on the broad shoulders 
which can bear them and not on the 
poor people who cannot bear them. 
That is true enough. What is the 
proportion of tax revenue to G. N. P. 
in India as compared to a rate varying 
between 20 to 30 per cent in soma 
advanced countries? It was 8*9 per 
cent in 1960-61 as against 7*6 per cent 
in 1961-52. Over all these years, It 
cannot be said that taxation has been 
a crushing burden at all. If we want 
a still higher rate of growth within 
the ambit of pattern o f investment 
laid in the Plan the investment-output 
ratio is going to become higher. It 
means that we will have to put in 
more resources in order to arrive at 
the goal of t5-vear perspective and 
get a per cnvlta doubling of per capita 
income wh<ch means so far awav. 
If we do not want to make mo much 
further and choose to postpone ii,

then something has to be done. But 
both Acharya Kripalani and Shri M. R. 
Masani are in no hurry. Shri M. R. 
Masani said yesterday, "you  cannot 
develop quickly; it will be a century 
or half a century.”

Shri M. R Masani (Ranchi—East): 
I did not say that. I said that you 
need foreign capital for half a century 
in order to develop faster.

Shri Nanda: Otherwise, without
these capital goods, etc., you cannot 
progress. I am going to explain it.
He said: “No jaim today no jaim
tomorrow, and fly in the skies till you 
die.”

Acharya Kripalani: The generation 
will die.

Shri Nanda: May be, but so far as 
they are concerned, their generations, 
their children, their children’s child
ren and grand-children will have died 
before that stage comes. This is the 
kind of strategy or economy that they 
are presenting. ( Interrputions) .

Shri Ranga: What does your consci
ence say?

Shri Nanda: We were told that this 
is the eve of the election, and that this 
is an election Plan. No *eve of 
the election* Plan is going to 
contain that material which you can 
fling at us. I cannot understand how 
Shri M. R. Masani who has consider
able acquaintance with economics can 
at all subscribe to a line of thought 
which is totally contrary to economic 
sense, but I do not say that. {Inter
ruptions) . About the rate of growth* 
Shri Asoka Mehta pointed the exam
ple of Iraq and some other countries.
It was nald that Iraq got it mainly 
from oil. The situation in one country 
is verv different from another. We 
are try in g  to develop— it  is not being 
liked—the bas(c industries. They are 
capita]— intensive. Some countries may 
prefer to have juxt consumer Indus* 
tries and go on merrily. We do not 
think that that is the right course.
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1  now come to another aspect, the 
strategy of the Plan. That is the 
main question. Are we doing any
thing wrong, as was alleged by some 
hon. Members? There are very seri
ous allegations. We are asked, ‘ ‘Accord
ing to your strategy, the way in 
which you are proceeding about this 
Plan, what will be the consequences?” 
The consequences, as they say, are 
inflation, misery for everybody, un
employment and dependence on for
eign countries and various other 
evils that they can possibly imagine. 
These are the consequences that are 
going to flow from this approach of 
planning. Therefore they say it is 
all wrong. They mentioned inflation, 
erosion of income, the State sector 
becoming predominantly monopolistic, 
and so on. The hon. Member talked 
of monopolies which grow because of 
the Plan.

Shri M. R. Masani: The State be
comes a monopolist.

Shri Nanda: Their objection is to 
bigness. What is the remedy? The 
remedy is very simple. They suggest
ed some ingredients for the recipe. 
The first no heavy industry; second, 
no public sector; third, no foreign aid. 
These are the main ingredients of the 
recipe.

Shri M. R. Masani: Quite wrong:

Shri Nanda: These could be prov
ed. I have got copies of their 
speeches. The hon. Member might 
even now say anything also he has in 
mind.

Shri M. R. Masani: Restoration of 
competition in the service of the 
people)

Shri Nanda: I am sorry I forgot
to mention one more ingredient. I 
would be most unfair to them if I 
did not mention it; I just lost sight of 
it; it is very important It is, “no 
control and no regulation of the eco
nomy.”

Shri M. R. Masani: I said, “mini
mum regulation and minimum control; 
not the maximum.”

Shri Nanda: These are the four
legs on which they stand. The hon. 
Member told me, perhaps in a fit of 
absent-mindedness, that he happened 
to read a book by a gentleman called 
Bauer. This gentleman seems to be 
an old acquaintance of my hon. friend.

Shri M. R. Masani: I have never
seen him.

Shri Nanda: I was told that he has 
something to do with the establish
ment and development of the Forum 
of Free Enterprise. At any rate, he is 
thinking on those lines.

Shri M. R. Masani: Till four days 
ago, I had not even known of Prof. 
Bauer’s existence. He is a Professor 
at London University. That is all I 
know.

Mr. Speaker: Anyhow, they think
alike!

Shri M. R. Masani: I am very
happy that such an eminent authority 
happens to think on my lines and is 
not on the side of my hon. friend.

Shri Nanda: All that I wish to say 
about that is just two or three words. 
Of all the eminent economists in the 
world today, there will be hardly any 
person belonging to thi* generation 
who will say like that.

Shri M. R. Masani: Who says so?
Shri Nanda: There will be very

few, at any rate. Anyway, I may in
form hon. Members that so far as the 
current trends in the world are con
cerned, the position broadly speaking 
is this. Take England for instance. It 
has a conservative government Know
ing that their rate of advace is not 
good enough, what are they doing? 
They call labour and industry to sit 
together and *ay: "Have * Plan; do
something to ensure that there is pro
per allocation of resources.”  Tfeat Is
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economic planning. That will bring 
in regulation of all kinds. Next, take 
the United States; I believe that is a 
good enough country to refer to, which 
the hon. Member, Shri M. R. Masani, 
w ill agree. The Government of 
U.S.A., is urging on every Latin 
American country to whom they 
already give some aid or promise such 
assistance to go in for integrated 
planned development. The main ob
jection of my hon. friends over there 
is to heavy industry. Is it not so?

Shri M. R. Masani: No, the obses
sion with heavy industry.

Shri Nanda: It is a matter of de
cree; there is no thermometer to mea
sure these things, except that there are 
certain economic needs of the nation. 
Therefore, certainly, it will be insane 
to set up huge plants, the products of 
which cannot be utilised at subse
quent stages. But I do not think there 
Is any fear of that; so far as we are 
concerned. We are still not getting all 

products; we are not self-suffi
cient and we are trying to produce 
them. Therefore, where is the ques
tion so far as the degree of need is 
concerned?

Mr. Speaker: He said that the idea 
o f  self-sufficiency Is wrong.

Shri Nanda: I shall deal with that 
also. So, the idea of self-sufficiency Is 
wrong and the idea of dependence is 
right!

Shri M. R. Masani: Economic co
operation in the world.

8hri Nanda: Whoever told Shri
M. R. Masani that this Plan, aiming 
at self-sustaining and self-reliant eco
nomy in a period of fifteen years or 
so, excluded international collabora
tion? I think that collaboration in the 
form of international exchange of 
floods and services is going to be on a 
much higher level after fifteen years 
that it is today.

Shri ML R. Masani: What about im
port of machines?

Shri Nanda: I think his association 
wfth friends who ere non-economists

J94 (ai) LSI>—6.

has possibly wasted his knowledge of 
economics! We do not want to continue 
import of machines for ever. We want 
to build up our own capital goods and 
machine-building capacity, which will 
build the machines which in turn 
will produce the consumer goods. 
What is the alternative? We cannot 
start manufacturing capital goods in a 
day; it takes such a long time. Their 
prescription is begin with the con
sumer goods. There are two ways of 
producing consumer goods. One is 
without machines, doing it with the 
hands and go on doing it. Of course, 
hon. Members will ask, what will hap
pen with the increasing population, if 
there are o machies to produce aH the 
things? There will be destitution, star
vation and privation of the worst kind. 
The second course is to produce con
sumer goods with Ihe aid of machines, 
but for that you need not make the 
machines which could be inportod 
from outside. How long shall we do 
that?

13 hr*.

When the hon. Member asked, how 
do you pay, the question is, what do 
you pay, with? You consume every
thing and then how do you pay for all 
you choose to import? Is it not bet
ter policy to reduce your dependence 
on foreign countries? Again the whole 
question boils to dependence on foreign 
economic aid. So, this is the only way 
o f getting rid of dependence on foreign 
countries. In a period of 10 or 15 
years, we try to stand on our own 
legs, otherwise, we have to go on im
porting even machines for producing 
consumer goods. The hon. Member 
will, no doubt, realise that in a period 
of about 15 years, what i* going to 
be the norm of volume of the capital 
goods that will be required in the 
process of large scale investment. Who 
Is going to give us all that and how 
are we going to pay for it? You will 
have to send away practically every
thing you produce to pay for the im
ports. That is what is going to hap
pen. This Is the strategy. I thought 
that the consequences of such a policy 
should be absolutely clear. Then they 
say, the Third Plan is based on the
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Soviet model. We know that. There 
is the Swantantra model, which is de
pendence on foreign countries perpe
tually. (Interruptions). That is one 
ingredient.

The second is public sector. They 
have an aversion for the public sector.

Shri Tyagi (Dehra Dun): I would 
request the hon. Minister to throw 
some light on the plan which they 
have decided about the method of re
payment of loans. Those plans also 
may be explained.

Shri Nanda: Yesterday *my collegue 
explained all that. That is a common 
problem. But here is an attack on the 
basic strategy of the Plan. There are 
three things. They are averse to the 
public section. They think that the 
public sector takes away the freedom 
and it sets up monopolies.

Shri M. R. Masani: Is not the LIC 
a monopoly? Is not the STC becom
ing a monopoly?

Shri Nanda: Monopoly of the whole 
nation is no monopoly at all. Mono
poly of a section is a monopoly. When 
everybody has a thing, it is no mono
poly at all.

An Hon. Member: What about bure
aucracy?

Shri Nanda: In all those big bus
iness houses, do you think, it is per
sonal administration there? It is 
bureaucratic administration.

Shri Ranga: It is worse here.

Shri Nanda: In the public sector,
it will be possible in due course to 
hand over the management to decen
tralised autonomous units. It is not 
possible to do so in the private sector, 
(fnrerruption).

There was some talk of an unholy 
alliance between State capitalism and 
big private enterprise. I can assure 
the hon. Member that there is nothing 
o f this kind happening in the country. 
Goverment has a positive role in en
suring that the country develops fist 
that there is social Justice and social

security. We are familiar that indi
genous industry wants protection 
against foreign goods. That kind o f 
normal control or action by the State 
is not considered intervention. Inter
vention in favour o f the people is not 
considered wrong.

Acharya Kripalani: Government
and people are equal.

Shri Nanda: I ask the hon. Mem
ber, does he seriously believe that if 
there had been no State intervention 
in these things, the sovereign people 
would have got an opportunity to got 
into these things? All the opportuni
ties would have been appropriated by 
the bigger business houses. Now, at 
any rate, there is some attempt* 
through licensing, etc., to spread out 
the opportunities among small people 
also, otherwise they could not have 
come in.

Acharya Kripalani: May I remind
the hon. Minister that he himself said 
that private enterprise never prosper
ed so much as under our Plans?

Shri Nanda: That also is true. The 
private sector should have no grouse. 
It would not have expanded to half the 
present size during the past decade, i f  
it had not been for the public sector. 
It makes use of all the basic facilities 
which have been created in the shape 
of economic overheads.

Therefore, it is no doctrinaire ap
proach. We have to see that we deve
lop to the utmost extent. If it had 
not been for the public sector, could 
the hon. Member ever imagine that 
even this limited growth that has 
taken place during the last ten years 
could have been achieved? Even the 
rate of savings and the investment rate 
were so low. znagine, if the Govern*- 
ment had not through various devices 
attempted to mobilise the domestic 
savings and also to secure foreign aid, 
what could have been the pace o f de
velopment It is not a question o f 
ideology. It is not a doctrinaire ap
proach. It is a philosophy of develop
ment (Interruptions).

Skri Raaga: That is dtoctrinsfcps.
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Shri Nanda: I will say simply
development, not philosophy of deve
lopment

Then, they do not want any controls 
and regulations.

Shri Masani: We want minimum,
essential regulation.

Shri Nanda: WThen there is war, 
every country introduces regulations 
and allocation of resources. Here is 
a war on poverty and unemploy
ment. There is a scarcity of resour
ces. When there is abundance, there 
is no need for regulations. But as 
long as the resources are not abun
dant, there has to be some kind of 
priority in favour of more urgent 
claims; the things which are more im
portant for the nation, have to be done 
first. How can you afford to allot 
cement and steel for big mansions 
when medium and small-scale indus
tries are being starved of these key 
materials?

Shri Tyagi: Steel is exempted ac
cording to them.

Acharya Kripalani: The black-
marketeer is getting the materials; he 
*ets more than he needs.

Shri Nanda: Thrc may be some
thing of this kind happening. But 
then, do you want the whole market 
to be turned into a black market? By 
not having any regulations, the whole 
thing goes into the black market. 
Then, where is the gain to the society? 
Let us together try to get rid of these 
malpractices and rectify them. Simply 
because you get a foot sore, you can
not cut your foot.

Next I will take up another ques
tion. The hon. Member asked, “You 
have adopted a socialist pattern. What 
are you doing about it? It must be 
admitted that so far our advance in 
this direction has not been quite ade
quate. But R Is not negligible. It 
hag not been adequate for the same 
reason which I explained. In the ear
lier stages of development, if you push 
the idiological considerations two far

and thereby hamper progress, you are 
really not helping anybody at all, at 
least not the poor people, whom you 
want to raise. Ultimately, the most 
important element in the socialistic 
pattern is that there should he more 
and more abundance. That is the first 
element

Shri BraJ Raj Singh (Ferozabad): 
Abundance for whom, for a few?

Shri Nanda: There must be total
abundance before it can be shared by 
anybody. The question of who gets it 
arises only when there is something to 
be shared. And, I concede immediately 
one point, that we cannot go on think
ing of a day when the abundance has 
arrived and meanwhile do nothing to 
realise those social aims like removal 
of inequalities, narrowing down of dis
parities and raising the levels of living 
of the weaker sections. I agree entire
ly that if you neglect it, you would not 
have the desired progress and abun
dance, because if these people are ne
glected they would not allow you to 
march ahead. Therefore, side by side 
you have to do that also. I believe. 
Sir, that we are doing that to the ut
most extent possible.

I wish to explain to hon. Members 
about the lines of advance towards the* 
socialist goal. When we are in a bet
ter position, when we have stabilised 
the economic situation and created a 
fairly firm base for industrialisation 
and, morc than anything el*e» when we 
have developed our administration 
properly—that is where we are lack
ing—then it will be easy to make a 
quicker advance. I think if we try to 
go faster more and more complications 
will arise.

In the matter of socialistic pattern,
I could give to the hon Members, if 
they choose to have—the question o f 
time will o f course arise the various
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directions in which progress has been 
made. There are mainly two ap
proaches to this question. One is, we 
try to lift the man at the bottom. 
Therefore, one main consideration, in 
tact the main line of advance towards 
a socialist pattern in this country has 
to lie in this direction. Think of the 
minimum needs of everybody in the 
country. Let everybody in thiR coun
try be assured of a basic minimum, a 
national minimum in respect of food, 
clothing, shelter, education, health etc. 
I think when we have done that, we 
would have set a new pattern of socia
list society.

There was a talk of the weaker sec
tions in particular the agricultural 
labour, and the indusrial labour. They 
are all suffering. I know that the re
port of the Second Agricultural Labour 
Enquiry Committee does not reveal 
any great improvement. That is true.

Shri Braj Raj Singh: Does it say
that the situation has worsened?

Shri Nanda: No, that is a wrong
reading of it. It is slightly better in 
some respects. Still it is not good 
enough. What do we do for them? The 
population is going up and at the same 
time the pressure on land is increas
ing. The only way to help them is 
through industrialisation. When we 
talk of industrialisation, it is not as if 
it is something that is in conflict with 
the interests of the people in the rural 
areas. The only way to absorb the 
surplus labour in villages is through 
greater industrialisation Industrialisa
tion need not be away from the rural 
areas. We have to bring much of that 
close to the rural areas. We have to 
build an agro-industrial base in the 
villages. I think that should be the 
second element in the socialist pattern. 
Another element of socialist pattern in 
our vast country has to be a balance of 
development, balance as between rural 
and urban development, and the re
gional balance. The whole question of 
regional disparity has been talked at

length in the course of this discussion. 
What hope is there for poorest sections 
in the rural area? The population is 
increasing with the result that there 
is less need for their labour and the re
sult is that their wages go down. 
Similar though not at par is the case 
with the middle clas. When the cduca- 
cational output exceeds the demand the 
price for their services also goes down. 
Therefore, the only way out is rapid 
economic development. That is the 
only answer, so far as middle class 
people are concerned.

You will see, Sir, from the various 
chapters of the Plan that enormous 
expansion is taking place in various 
sectors. What we accomplished in 
the past decade, we are now aiming to 
achieve over a five-year period in the 
Third Plan. There has been enormous 
expansion in training of various grades 
of technicians including engineers, doc
tors and personnel to man agricultural 
services and community development 
etc. There can be no other answer 10 
their problems. So far as agricultural 
labour is concerned there is vast, 
amount of construction going on in the 
country which provides them employ
ment opportunities.

This, briefly, Sir, is the position. I 
can share with hon. Members plenty 
of material about what we arc doing 
or propose to do in the matter remov
ing and preventing concentration of 
economic power. A series of measures 
have been taken but the major step in 
that direction, I repeat, is the ex
pansion of the public sector. The pub
lic sector has to grow absolutely and 
relatively, and that is the main guaran
tee for preventing concentration o f 
economic power This has to be done 
In various other ways also for instance, 
through providing much wider econo
mic opportunities for the small man. 
That is the real private sector. Sir, 
the few big business houses—that kind 
of giantism or something which the 
hon. Member there said—do not cons
titute the entire private sector. They 
form a distinctive sector of their own.
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They are not at present a competitive 
sector. The real competitive private 
sector is what we are npw aiming to 
develop (An Hon. M ember: Question). 
We are now helping to develop a large 
number of small entrepreneurs, parti
cularly in small-scale industries. That 
is going to be the real private sector. 
Then there is the co-operative sector 
which we are also trying to develop 
We believe that progress in these 
directions will insure against concn- 
tration of economic power in the hands 
of the few. We are doing a number of 
things to help these people. There are 
the various financial institutions, the 
industrial estates and various conces
sions etc. have been provided for 
them. Recently there has been a twist 
in the licencing policy in their favour. 
There is now greater vigilance exercis
ed on company management and so on. 
Some progress has been made on rural 
electrification. More has been done in 
the Second Plan than in the First 
Plan and much more is going to be 
don(> in the Third Plan. Even that 
is not enough. Even as opportunity 
arises we have to be prepared to do 
something more in that direction.

Regarding land reform measures— 
that is part of the same theme—I think 
considering the circumstances of the 
country we have done fairly well. It 
is not that we have done all that we 
would have liked to do. The imme
diate aim now is to ensure that the 
rents are reduced and a good measure 
of security is secured to the tenants. 
We have to achieve what we have been 
saying all these years in the Congress 
programme, that is, to make the tiller 
the owner of the soil. It has been 
provided for in the legislation in most 
of the States but not enough has been 
done about that in practice. The need 
is for more effective implementation 
of the policy.

Then I come to the question of re
duction of disparities. Hon. Members 
will have noticed in the Plan docu
ment a policy statement about reduc
tion of disparities in incomes. It is 
very difficult to ssy that from tomor

row nobody will have more than 30
times the minimum income. It is not 
a question of just lobbying about it, 
we have to secure it  But the ap
proach has been very properly defined. 
We have mentioned the report of the 
Taxation Enquiry Commission where it 
is stated that the difference between 
the highest and the lowest income 
should not be more than 30 times. I 
ttynk even 30 times is not too high, 
and it should be our effort to secure 
that aim, as early as possible, through 
various means. It is not feasible for 
me to indicate all these devices here. 
Those weaker sections about whom we 
have talked so often have to be helped 
through extension and reform of social 
services. There is a complaint that we 
have not done enough in that direction. 
The increase in outlay under social 
sciences in the Third Plan is fairly 
large, though it may not be quite 
enough.

Sir, I have dealt at some length 
with the aspect relating to 
socialist pattern about which 
we need not have any kind of 
hesitation, or be apologetic about it. 
We think that is the right thing for this 
country. It is not that some person 
should continue to sit on the large 
mass of people and do things. It 
concerns the people themselves: it is 
their creative energy which is being 
harnessed and it is they who are go
ing to manage everything since every
thing belongs to them. The aspect 
will have to be carefully worked out 
as to how to transfer more powers and 
functions to the peoples’ organisations 
specially the Panchayat* and co-opera, 
tives. There is no time for me to 
elaborate that idea.

I now come to the question of re 
gional disparities. This is a question 
which is very near the heart of all 
hon. Members, because every hon. 
Member from every State thinks that 
he belongs to a backward region.

Shri Tymgi: Not in urban areas,

Shri Nanda: Yes, not in urban
areas. All the States are backward 
But there is s degree of backward-
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ness and there is some degree of ad
vance, and we have to observe the two 
together when we make plan alloca
tions. We have, in fact, taken note of 
that whoa we made allocations to the 
States in the Third Plan.

An hon. Member said that we had 
promised that an agency would be set 
up for continuously watching the pro
gress towards reducing regional dis
parities and doing something about it.
I may say that a Working Group has 
been established in the Planning Com
mission for that purpose. At the time 
when allocations were made, we took 
a number of factors into consideration 
and an effort was made to do much 
more for those States which were 
lagging behind or which were back
ward generally, or in particular fields. 
As we have maintained, it is not pos
sible in a very short period to cover 
the whole of this field and bring all 
the States or areas to an equal level. 
It is simply not possible because of the 
diversities of resources, population etc. 
Till we have placed ourselves in a 
better position regarding the capacity 
to give more assistance, our resources 
should concentrate for some time on 
points where they will give an ade
quate return. In the last analysis 
whore the Central assistance is to 
come from, If the Centre has not ^ot 
sufficient sources?

Therefore, in the present circum
stances, there is a limit to what can 
be done in the way of redress of 
regional disparities. Yet, I find that 
we have not done so badly even now. 
I have a paper with me which divides 
the States into three groups. Group 
'A ' consists of Bihar, Orissa, Madhya 
Pradesh and West Bengal; Group ‘B’ 
of Maharashtra. Gujarat, Andhra Pra
desh, Madras. Mysore and Punjab; 
Group <C' of Assam, Kerala, Rajasthan 
and Uttar Pradesh. The groups are 
in the order of the extent to which 
they have advanced in the matter of 
investments in major industrial units. 
The picture that emerges from this 
comparison ngarding how much of

the total investment in both the pub
lic and the private sectors has gone 
to the three Groups is not at all un
satisfactory. In the Second Plan, the 
percentage for Group ‘A ’ was 73*2 the 
figure in the Third Plan is 55 per cent. 
It has gone down. It is plain that 
unless it goes down, the share of others 
cannot rise. In Group ‘B\ the earlier 
percentage was 23*4. Now it is 29 4 
per cent. In Group ‘C\ which is the 
worst off, it was 3*4 in the Second 
Plan; now it stands at 15* 6 per cent. 
The same pictur® comes to the sur
face if we take the public and private 
sectors separately. So far as the pub
lic sector is concerned, Group ‘A ’ had 
86*9 per cent before; now it is 73 per 
cent; for Group ‘B’ it was 12 per cent 
before and now it is 18 per cent; for 
Group 4C’ it was 1 * 1 per cent before 
and now it is 19 0 per cent. It is 
clearly visible that every effort is 
being made to lift the backward areas. 
It is acknowledged that it is not 
enough, but as 1 said, there are in 
practice limitations on what we can 
do in this direction. As we will grow 
in strength, it should be possible to do 
much more later on.

Shri Tyagi: Will these figures be
available Statewise?

Shri Nanda: Yes.

Shri Braj Raj Singh: If the figures 
were Statewise, then he will not have 
a case to go on. Because, there is 
no sense in tagging Assam with Uttar 
Pradesh.

Shri Nanda: It is a question of the 
degree of development, and you can 
have all the figures, because we do not 
build a case except on strong founda
tions.

Shri Khoshwaqt Rat (Kheri): Why 
do you not give the figures Statewise?

Shri Nanda: I have done that in
order to make it more meaningful, 
otherwise, there will be a vast array 
of figures and you may not be able to 
understand anything.
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Mr. Speaker: He wants to arrange 
them according to the groups.

Shri Nanda: I can assure them that 
w e have not placed any advanced 
State in the lower category or back* 
ward State in the higher category. We 
have done it according to the degree 
o f backwardness or advance.

Shri Shree Narayan Das (Dar- 
bhanga): In this particular context,
a State should not be taken as a unit, 
because in particular States there are 
areas which are backward. For ex
ample, in Bihar itself, north Bihar is 
backward whereas South Bihar is not 
so backward.

Shri Nanda: After all, when we
make allocations, we do not deal with 
groups; we deal with each State. When 
we make allocations for the Plan, we 
deal with the precise situation in each 
State, and it is only the emerging 
picture that is taken into consideration.

Mr. Speaker: Are there no State
plans? Are these not tagged to the 
State plans? Shri Shree Narayan Das 
points out that there are backward 
areas within the States. A State may
be a forward one, but there may be 
some backward areas within that 
State. What happens to that area?

Shri Nanda: It is a very legitimate 
question. This matter has been ex
ercising our minds. It has been dis
cussed here and at the time of making 
the Plans for the States. We draw 
special attention of the State Govern
ments to their own backward areas 
and ask them to produce specific 
schemes and proposals for the benefit 
of such areas. That effort is in pro
gress.

Coming to the question of prices and 
inflation, it is not the monopoly of 
Swatantra party alone. It is exercis
ing the minds of all of us generally. 
We were charged that our Plan takes 
it for granted that there is going to be 
a big increase in prices during the 
period of the Third Plan. The Plan 
does not postulate a considerable in

crease. It only brings out the fact 
that in the course of the five year 
period there may be relative fluctua
tions. It does not contemplate any 
appreciable rise in the prices of essen
tial goods. I may also add here that 
over the pest decade, the prices in 
this country have not risen more than 
in a number of other countries. But 
I do not take shelter behind that, as 
that is not a good enough position to 
take. During the last five years, there 
has been a considerable rise in prices 
and it is a serious matter. We can
not take it lightly. Therefore, I feel 
that we have to take very great care 
to ensure that the price situation does 
not get worse during the Third Plan.

What is it that we propose to do so 
that this experience is not repeated? 
There are two things. One of the 
reasons for excessive rise in prices in 
the Second Plan was, I believe, that 
deficit financing was rather heavy. 
In the Third Plan deficit financing has 
been kept within a certain limit which 
is deemed to be non-inflationary I 
will explain that. In the Third Plan 
there is going to be substantial in
crease in production including that 
of consumers' goods. We anticipate 
an increase in national income to the 
extent of over 25 per cent. Wc have 
to see that the genuine requirements 
o f the economy for more currency and 
more credit are met. Beyond that, 
we do not go on creating more money. 
Now, it is not a very precise exercise. 
Therefore, we have to be watchful. We 
have to seet to it that such trends do 
not emerge which will make things 
more difficult all round. To my mind, 
the greatest guarantee against sharp 
rise in prices is the expected increase 
in production.

Shri Indrajlt Gvpta (Calcutta— 
South West): What about indirect
taxation?

8 hrl Nanda: I may answer the hon. 
Member immediately. An excess of 
indirect taxation is bad It is not said 
in the Plan that it is going to be all 
indirect taxation. It is a wrong in
ference. Hie domestic savings
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•re to be mobilised for the Plan 
through several kinds of devices which 
®lso covers taxation both direct and 
indirect.

Shri S. M. Banerjee (Kanpur): 
What is the percentage?

Shri Nanda: I will tell you, I have 
got it worked out. Indirect taxes 
during the period of past 10 years, 
should have been responsible for in
crease in prices by half a per cent. 
That is a rough way of putting it. 
These calculations were made by the 
Finance Ministry sometime back. Wc 
think direct taxes also in certain 
ranges of incomes may be hard. I 
think, much more important is the 
problem of evasion of taxes. That 
is a problem of administration and a 
little bit of decency. People should 
own their obligations and meet them.

Shri Harish Chandra Mathur: May
I ask the hon. Minister a question 
when he is dealing with the question 
of prices which he may kindly clarify? 
He said that prices in other countries 
have risen higher. It will po. *t out 
Egypt. The Index number of wholesale 
prices was in 1951, 108 as against 102 
in 1959. There are half a dozen coun
tries where the prices have risen much 
more. There are half a dozen coun
tries where developments have taken 
place equally well, but prices have not 
risen. I will not go into that. My 
question is this Here is a book which 
has been given to us by the Finance 
Ministry. We find there that so far 
as wholesale prices are concerned, the 
wholesale prices were 110 in 1951 and 
they are 1 1 1  in 1959. In the wholesale 
prices, there has been no rise what
soever. In was 110 in 1951 as against 
111 in 1959 whereas the consumer 
prices were 93 in 1951 and they are 
114 in 1959. This means that there is 
either something wrong about the ad
ministration or something wrong about 
distribution. The wholesale prices 
remained in 1959 what they used to 
be in 1951. It is only the retail prices 
which have risen.

&  r  . Motion re.

Shri Nanda: I knovŝ  something:
about it. The Working Class Cost o f 
Living Index at some centres has fo l
lowed very closely the movement in 
the Wholesale Price Index. I do not 
think this will be the correct position.

Shri Harish Chandra Mathur: This: 
is the book which has been provided 
to us by the Finance Ministry.

Shri Nanda: We will have to see 
the figures and interpret them. I 
know figures of cost of living index,
I know figures of wholesale prices. 
What has happened is that at some 
stage, the increase in food price was 
a major contributory factor. Later 
on, the position has improved. Raw 
materials have been throughout a 
major factor in the rise Tbc> answer 
to that is provided in the Third Plan 
itself. Ample provision has been made 
both for consumer goods and raw 
materials by way of investments, sup
plies, etc.. so that we secure produc
tion of that order, so that food and 
raw materials which enter into indus
trial production are provided and there 
is no great risk of prices rising higher. 
This is the position.

There are factors whi'h are favour
able: that is deficit financing control
led to the genuine needs of the eco
nomy, production of a level which is 
going to be more than adequate for 
the purpose of maintaining the price 
level and also a certain amount o f  
provision for exports. Hon. Members 
wanted to draw my attention to that 
aspect, i.e.. exports. That is. of course, 
most important. It has a bearing on 
prices. Just as 1 mentioned the fav
ourable factors there are two features 
which are not very satisfactory. First
ly. m our foreign exchange reserves, 
there is no cushion. We have to ex
port even at the expense of a certfctai 
amount of domestic consumption. It 
may create strains in the country. 
These are absolutely essential and in* 
escapable, if we want to carry 00 
smooth development. We are getting
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all the foreign aid for our plants, etc. 
But, maintenance of the economy 
which is growing has to be met out 
of earnings in foreign exchange. 
Therefore, that is very important. The 
key of the solution to this problem 
in one word is Productivity. You can
not just go investing. Investments 
must yield higher returns. Of course, 
we have got some improvement in 
yield. Agricultural yields have im
proved. Wheat and rice for example. 
Productivity must be raised both in 
respect of the working classes and 
other classes. If this is not done, there 
is not going to be a successful advance 
towards those aims which we are 
setting out here.

Shri M. R. Masani tvlls me about 
the working classes, that we are try
ing to keep them down by legislation 
which Drevents them from going on 
strike. He tells me. Let him know, if it 
were not for the good of the workers 
themselves, the system would not have 
been functioning. I put it to all when 
I took over—to all sections, workers, 
employers and State — I said, if you 
do not agree to continue this system 
of adjudication, etc., I am here pre
pared to offer that we shall suspend 
this legislation. Here was a crucial 
test. Nobody was prepared That is 
because the working class strength is 
not 80 much as pitted against the 
strength of the employers, that strike* 
can succeed unless there is a big 
general strike which will not be per
mitted. There must be some way of 
getting on equal terms with the em
ployers. There it is. There is the 
power of the State. It is not the em
ployer who comes to us for adjudica
tion generally. Th* workers come. 
We exercise the po\* :r  which we have 
assumed to get some opportunities for 
getting justice.

1 realise that I am taking a little 
too long. If I have to answer all the 
things that have been said here, it 
may take the whole day—after all . .

Shri PraUut Kar (Hooghly): This 
is for five years.

Shri Nanda: For example, I thought 
of dealing with the question of re* 
sources. At any rate, let me dispel 
some doubts on this question. Ques
tions are being raised about the re
sources pattern; how are you going 
to get all that from the current reve
nues, when in the Second Plan it was 
a negative amount. This is explain
ed by the fact that every year, nor
mally there is an increase in revenue 
receipts because of the new taxes that 
have been levied. A much more im
portant factor is this. In the Second 
Plan, we did not take sufficient ac
count of the needs of the non-deve- 
lopmental expenditure and the main
tenance expenditure in respect of 
development programmes already 
completed. The procedure here is, 
when a Plan closes, all current ex
penditure incidental to all those 
schemes does not figure again in the 
Plan. It becomes a liability on the 
current revenues. That W£te not pro
perly and adequately allowed for 
earlier. This time all that has beer* 
done.

I can explain also each item. I 
would rather not take too much time, 
unless there is anything very import
ant, which I have omitted.

Shri Ranga: You have got every
thing in the Ramayana.

Shri Naraslmhan (Krishnagi ri):
What about new railway lines?

Shri Nanda: It was lurking in my
mind that something I had missed. I 
want to announce it here. There were 
some doubtg about two railway lines; 
one from Hassan to Mangalore and 
the other from Bangalore to Salem.

Shri S. M. Banerjee: There are so 
many lines. Let all the lines meet 
together.

Shri Nanda: I will just take one 
moment. Because one is tacked on 
to a port the port has been included 
and without the railway line, that will 
have no meaning. Therefore, they go 
with the ports.
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Shri ChlnUmonl Panigrahi (Puri): 
T he Paradip port also comes in.

Shri Nanda: Paradip comes in its
ow n way.

Shri Ram Krlshan Gupta What 
•about the Ludhiana-Chandigarh line?

Mr. Speaker: Is Chandigarh on the 
43eacoast?

whrcft (* * *  w
< i r f r  3fr  frT T ?  f a  W T  

^«n «PRT«fit *r t h *  ?n?5T
3TTH»fi ?

Shri Nanda: I think I have expos
ed a front on which possibly I can
not meet more challenges now. I 
would now pass on to something else.

Shri M. L. Dwivedi (Hamirpur): 
What about backward areas? Noth
ing has been said about them.

Shri Nanda: The hon. speaker him
self took up cudgels on behalf of the 
backward areas, but the member was 
•engrossed in something else when I 
answered his questions.

Mr. Speaker: The hon. Minister has 
answered them. Shri Shree Narayan 
Das had raised this point.

Shri Naraslmhan: Both the lines
will be taken up?

Shri Nanda: Both the railway lines 
are in the Plan. One is connected 
with the port, namely the Hassan- 
Mangalore line. The other stands by 
itself.

I am being reminded that 1 have 
not said anything about unemploy
ment. About unemployment, I should 
say something in a very few word*. 
In spite of the fact that the Third 
Plan is going to be s° much bigger, 
and it is going to be equal to the 
First and the Second Plans put toge
ther, it is still not possible, through 
the normal investments, to make full 
provision for all the new entrants. 
Out of 17 millions. 14 millions are 
going to be given regular employ
ment, arising out of various invest

ments. S millions remain. If 3 mil
lions had remained like that, then the 
back-log of 9 millions would have 
become 12 millions. It would have 
been a tragic thing, if we had allow
ed things to go on in that fashion. 
Therefore, a decision was taken. It 
may not be possible to give regular 
employment at a certain level for 
everybody, but we should attempt to 
give some employment at some level 
to everybody at least those now com
ing into the current of the new labour 
force. Therefore, there is this provi
sion for rural works, of Rs. 150 crores. 
This is not a part of the financial 
limit; this amount will accrue by ex 
panding our resources for mainly in 
the States and also possibly to some 
extent at the Centre. We have to try 
to give employment in the rural areas, 
various kinds of employment. There 
will be two benefits flowing from that. 
The first is this. Here is idle man
power, and here are idle unused re
sources. Why not bring them toge
ther and add to the development 
level in the rural areas? Soil con
servation, minor irrigation and a num
ber of other things can be done; and 
these people can get employment at 
village rates or near about.

The other question that was asked 
was this, namely when are you 
hoping to liquidate this back-log 
of unemployment? The answer is 
'Over a number of years’, because the 
assumptions cannot be made as to 
what the structure of the Plans will 
be. what the pattern will be and so 
on, but I presume that over a period, 
say, the next two Plan periods, 
though we may not be able to give 
necessarily regular employment, at 
any rate, this kind of employment 
should be available to everybody, and 
there should be no back-log in that 
sense. That is the hope. It depends 
upon how successful we are in doing 
the tasks arising out of the T^iird 
Five Year Plan.

Lastly, there was the question about 
the political unity in the country, 
with regard to the Plan. I am not 
really competent to deal with that 
subject, and I hope that the Prime
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Minister would certainly give an 
answer to that on some occassion.

Shri BrmJ EaJ Singh: Is the hon.
Minister talking of political unity?

Shri Nanda: If the Plan is to
succeed, and it will have to become 
the Plan of the whole nation, then 
the ruling party should not claim it 
as its own Plan, and if the other 
parties also have to give their full 
support, then they should be able to 
claim it also. Otherwise, they will 
always go on talking about the short
comings and shortfalls. Then, there 
was also the question of social 
tensions rising in the country. My 
brief answer is this, that apart from 
any kind of patching up, here is a 
Plan which we do not claim as the 
Plan of the ruling party. It is a 
Plan of the nation. In making the 
Plan, everybody has the credit, but, 
for all the shortfalls, the discredit is 
due to the ruling party.

Shri Ram Sewak Tadav (Bara- 
banki): You can take both the things, 
and you can see what happens.

Shri Nanda: But the proper
approach is that all of us, when we 
go into the field must feel that the 
Plan is everybody’s and we must 
bring out the shortcomings and also 
the basic merits. In order to see that 
the whole people line up behind the 
Plan, it is very necessary that in all 
parts of the country, there should be 
social harmony, and there should be 
political unity in this sense that 
politics should not come in the way 
o f the progress of the Plan; that doe3 
happen occasionally.

Therefore, I think that after my 
have tried to unfold before the 
House the meaning of both the broad 
basis of the Plan and the direction in 
which it has to go forward, the people 
will realise more and more what it 
means for them, and I expect that 
there will be, in the course of the 
Third Five Year Plan, so much more 
of public participation and so much 
o f understanding of the Plan, that this

factor will become one o f the biggest 
elements for the success of the Plan, 
that is, it will become truly a people's 
Plan both in its conception and in its 
implementation.

The amendment o f Shri Naraaimhan 
may be accepted.

Shri Surendranath Dwivedy: My
questions remain unanswered.

Mr. Speaker: The hon. Member
must be satisfied with whatever the
hon. Minister has said.

Shri Prabhat Kar: The hon. Minis
ter has not touched about the wage 
policy to be pursued in regard to 
labour during this period. On the 
question of the rise in prices, he has 
said that the pace will not be the 
same as what it was during the Second 
Plan, because there will be less deficit 
financing. From 1^54 to 1956, the 
rfcse was from 105 to 124. Even if the 
pace is not going to be so much during 
the Third Plan, still, the rise in prices 
have got a direct touch with the wage 
policy. The hon. Minister has net 
discussed this part at all.

Shri Ranga: These arc two
chapters in the Plan on this matter.

Shri S. M. Banerjee: The hon.
Minister has talked about the political 
unity and the national approach to 
the Plan. My hon. friend Shrimati 
Parvathi Krishnan read out a circular 
in which it has been stated that Gov* 
ernment servants as a whole cannot 
even attend an election meeting 
organised by the political parties. 
How are Government going to 
explain this? This is a very import
ant point.

Mr. Speaker: The hon. Member
does not belong to any political party.

Shri S. M. Banerjee: But, I have
my politics.

Mr. Speaker: I understood from
what the hon. Minister stated that he 
wanted to make it a national Plan, 
and, therefore, he appealed to all tha 
politca] parties.
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Shri S. M. Banerjee: What about
individuals?

Mr. Speaker: He only appealed to
the main political parties to treat it as 
a national Plan, and he said that if 
there was any credit, it would go to 
them, and he would be prepared to 
take discredit if any. Some hon. 
Member said that he will take this dis
credit also. Let him do so by all 
means. The hon. Minister did not 
appeal to government servants. He 
never thought that they would become 
political parties.

Shri S. M. Banerjee: I appeal to
you to look at it in an impartial way. 
You are upholding the banner of 
democracy here.

Mr. Speaker: 1 agree. I have been 
allowing a number of opportunities to 
hon. Members. Even day before 
yesterday, this matter was raised.

Shri S. M. Banerjee: You have mis
understood me.

Mr. Speaker: Government servants’ 
attending election meetings is a differ
ent question. It is not in the Plan.

Shri S. M. Banerjee: 1 cannot say 
anything to government servants on 
the Plan. ( Interruptions).

Mr. Speaker: It is not part of the 
Plan—the question of government 
servants attending a public meeting 
where they have to decide for whom 
they have to give their votes. It is a 
different matter.

Now, is it necessary for me to put 
Shri Ranga's amendment to vote?

Shri Ranga: Yen.

Shri S. M. Banerjee: Let him with
draw it; otherwise, we will defeat it.

Mr. Speaker: Does he want a divi
sion also on this?

Shri Ranga: Yei.

Mr. Speaker: This is not the time 
for division. Many hon. Members 
have gone away for lunch. I will take 
this up at 4*30 p .m . All parties and
groups may arrange for all their 
Members to be present at the time 
of voting.

13*52 hrs.

INCOME-TAX BILL— contd.

Mr. Speaker: The House will now 
take up further consideration of the 
following Motion moved by Shri 
Morarji Desai on the 18th August 
1961, namely: —

“That the Bill to consolidate 
and amend the law relating to 
income-tax and supe.-tax, as 
reported by the Select Committee, 
be taken into consideration.”

The time taken was 3 hours and 
20 minutes out of the 7 hours allotted. 
Therefore, 3 hours and 40 minutes 
remain. Shri Naushir Bharucha, who- 
was in possession of the House, may 
continue his speech. A number of 
hon. Members want to speak.

Shri Ram Krishan Gupta
(Mahendragarh): I also want to
speak.

Mr. Speaker: I shall call upon those 
hon. Members who had no opportunity 
to speak during the debate on the 
Plan. I will give call Shri Harish 
Chandra Mathur and Shri Ram 
Krishan.

Shri Harish Chandra Mathur
(Pali): I am not interested in speak
ing. I only got up to enquire.

Shri C K. Bhattacharym (West 
Dinajpur): An opportunity may be
given to this aside also.

Mr. Speaker: Let hon. Members
rise in fhgir seats. I will call them 
one after the other.
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Shri Nanshir Bharncha (East 
Khandesh): I had just begun my
speech on the last occasion. I said 
that the Income-tax Bill was, on the 
whole, acceptable, but I also said that 
that did not mean that it was free 
from deftcs. It is to these defects 
that I shall invite the attention of the 
House.

Before I do so, I should like to pay 
a tribute to those draftsmen who 
have drafted this measure which is 
highly complicated. If with all the 
attempts to simplify this legislation, 
it has not been practicable to do so, I 
believe it cannot be attributed to the 
fault of the draftsmen; it can only 
be ascribed to the complexities of 
life which have increased so much 
that a measure of this type cannot 
be too very simple.

The Bill, as it has emerged from 
the Select Committee, contains cer
tain notable departures from accepted 
principles and it i.« to these that J 
desire to inviie tin- attention of the 
House. One of the clauses, that is. 
clause 10, on page 14, deals with 
incomes which are not to be includ
ed in computing total income. The 
House will observe that universities 
or other educational institutions have 
their incomes excluded from the 
computation of the total income.

13*55 hrs.

[Mr. Deputy-Speaker in the Chair]

But it is strange that at the same 
time, under clause 1 1 , even educa
tional trusts would be taxed to the 
extent that the unspent portion of 
their income exceeds 25 per cent. I 
cannot understand the logic of it— 
excluding universities and educa~ 
tional institutions from taxation on 
the ground that Government want to 
encourage education and in the same 
breath, subjecting to tax a private 
agency, having the same aim, which 
deserves to be encouraged. That is 
why I say that there are certain de
partures from existing practice which 
are not logical and, therefore, the

attention of the House should be in
vited to them.

Then take another example. Sub
clause (23) of clause 10 exempts from 
income-tax the incomes of associa
tions for the encouragement of 
cricket, hockey, tennis etc., on the 
plea that a nation that plays and 
indulges in physical exercise is 
always healthy. But on the other 
hand, when there are trusts which 
provide for better housing for the 
poor, which make for the same aim, 
namely, a healthy nation, we keep on 
taxing them. I ask, what is this 
conflict of aims and objects so far as 
Government are concerned. If in one 
case it is accepted that education or 
public health must be encouraged, I 
see no justification for taxing other 
sources which aim at the same purpose 
just because they happen to be in the 
private sector, so tt> say.

However, there is one notable 
departure which I welcome very 
much, that js. the exemption of other 
gratuities suoject 1 u a ceiling of 
Rs. 24,000 or 15 months' salary, 
whichever is less. Prior to this 
amendment, there was an irrational 
distinction between government 
employees and private employees. I 
am very glad that this distinction has 
been removed. But still I cannot 
understand the logic of one thing. 
Why should we restrict it to 15 
months' salary? If a generous 
employer wants to give a gratuity 
exceeding that amount—after all, 
gratuity is a lifetime saving; it comes 
once in the life time of a person— 
why should that be subjected to tax?
I think there should be no ceiling 
whatever in this connection.

The most controversial clauses, in 
respect of which I desire to take 
some time of the House, are clauses
II to 13. They relate to income-tax 
on incomes of trusts for charitable or 
religious purposes. First, I propose to 
analyse clause 11, because the full 
import of it has not yet been under
stood. While some amendments hava 
been made by the Select Committee 
I am o f the opinion that the amend*
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[Shri Naushir Bharucha]
ments are not altogether satisfactory. 
Analysing clause 11, it will be found 
that this clause charges the unspent 
income of trusts in excess of 25 per 
cent. The Select Committee has made 
a change, 4tor rupees ten thousand, 
whichever is higher” . In other words, 
anything in excess of Rs. 10,000 or 25 
per cent will be chargeable to income- 
tax, if the amount is not spent. This is 
the operative part of clause 1 1 .

Then it provides for other types of 
trusts. In the case o f trusts, the income 
of which is partly applicable or usable 
for charitable or religious purposes, 
which are created before the com
mencement of the Act, the 25 per cent 
rule would be applicable; if they are 
created after the commencement of 
of the Act, they are not entitled *o 
exemption.

Then it deels with tho«e types of 
trusts which promote international 
welfare. If they are created after the 
1st April 1952 then exemption to the 
extent of the income applied for such 
purposes in India is given; if they are 
created before 1st April 1952, exemp
tion is given to the extent to which 
such funds are applied to such pur
poses outside India.
14 tin.

Before I explain my objections to 
this clause, I shall briefly mention 
that certain exemptions have been 
provided by the Select Committee 
which would very much minimise the 
mischief of the clause as it stood ori
ginally. The Committee have laid 
down that if investments are made 
in trustee securities and if certain 
amounts are earmarked for specific 
purposes and that fact is indicated to 
the Income-tax Department, the 
incomes without being subjected to 
income-tax would be permitted to be 
accumulated. Now. I examined what 
would be the effect of this clause 1 1 . 
As I said before, trusts with long- 
range objectives will very consi
derably suffer. For example, there 
!a the question of the housing of poor. 
Even where you permit the income 
to be accumulated ftor ten year*—

it it not very difficult to comply 
with the conditions required for 
accumulation for ten years, that 
can be done— would it be possi
ble to build out of that accumu
lation another building for the poor 
people? There are many trusts. Tliey 
have donated buildings. Out of rent3 
accumulated you keep on construct
ing. That is a task which can be per
formed after fifteen years or more. But 
all these long-range objectives will 
definitely suffer inspite of the relaxa
tion made by the Select Committee.

Take another example. Sometimes 
a donor donates land. He has got a 
vacant plot of land. He says: I donate 
this land; let the trustees raise the 
amount and build a structure for the 
poor. It will take years before you 
can raise the necessary amount. In ihe 
meantime, the income will start being 
taxed. Often it happens. I know of a 
case, in which I am trustee, where 
a polytechnic was to be constructed. 
The matter became the subject of 
litigation in a court and the result was 
for five vears the case is pending in 
the Surat Court; the case has not been 
reached. The income of whatever 
donations were there, they had per
force to be accumulated. After tfc* 
Surat court gives its judgment, it may 
go to the High Court and after the 
High Court gives its judgment it may 
perhaps go to the Supreme court* 
which means another ten years will 
lapse and till then the trust will have 
to keep paying income-tax on that. 
The result will be that the polytechnic 
will never see the light of day.

Take another case. Let us assume 
that A donates a sum of Rs. 10 lakhs 
and he tells the trustees; you find the 
land and also find money for construc
tion of the building. His ten lakhs 
will serve as the maintenance fund 
He says you may keep the revenue 
income of the Rs. 10 lakhs and cons
truct the building. Ten lakhs of rupe
es will give you a yield of Rs. 40,000 
a year. Out o f that Rs. 10,000 will be 
exempted: the other Rs. 30,000 will be 
taxed. It is true you can save Rs. 90,000 
also for a number of years. But after
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ten years income-tax will have to be 
paid at a heavier rate, with the result 
that income-tax at a higher scale will 
be charged and practically half the 
amount will be swallowed up in .the 
payment of the income-tax. In other 
words, the nearer you reach the stage 
of fulfilment of your long-range objec
tive, the heavier income-tax you 
have to pay. I, therefore, submit that 
the ten year rule is really no solution.

Sir, I am not quite sure in my mind; 
I have not studied the whole thing in 
detail. Depreciations are set aside, 
sinking funds are set aside, amounts 
are set aside for maintenance, re
newals, repairs, etc. but not spent. 
Will they fall in the category of un
spent amounts and therefore be liable 
to taxation? Depreciation, of necessity, 
has to be accumulated over the service 
life of an asset, which in the case of 
a building may be eighty years. What 
happens to all that? How can you 
expect the trustees not to set aside 
depreciation? If the service life of a 
building is eighty years, you must set 
aside depreciation at 1.2 per cent or 
whatever it comes to over a period of 
eighty years. Will that be counted as 
income to be taxed? Very probably, 
yes. It is not spent. What happens to 
that after ten years? You start pay
ing income-tax on that? I think that 
the whole thing requires to be more 
carefully looked into. I have moved 
an amendment saying that instead of 
10,000 make it 20,000 and instead of 
ten years make it 12 years. I am not 
sure that is going to improve things 
very much. This amendment is with
out abandoning my fundamental 
objection to the principle in the hope 
that it will minimise the mischief, 
because any more drastic amendment 
has no chance of being accepted by 
this House.

The reason is: let the smaller trus
tees not suffer. The effect of it will 
be this. When clause 11 comes into 
operation, it will impose a very heavy 
burden and effectively prevent trus
tees from going in for long-term 
objectives. And what is more impor
tant, It might infuse in the trustee*

a spirit of extravagance. Why not 
spend, instead of letting the Govern
ment tax? Therefore, expenditure will 
go up. There will not be proper hus
banding of the resources of the trusts.

What are the Government’s reasons 
for doing this? Do they want more 
revenue? Then, surely this is not a 
source that they should tap. They 
should not tax charity and generosity. 
Or is it their apprehension that the 
funds with the trustees will remain 
locked up if the trustees are un-enter
prising and they will not be put to 
use. If that is so, the proper thing is 
to take action under the Public Trusts 
Act—not under this. Or is it that if 
they do not alter this, then Govern
ment revenue is being defrauded. If 
they say that, it means that they pre
sume every trust to be a fraud and 
therefore from the start they impose 
the tax. This is not correct. Gov
ernment has to come with sounder 
justification for the amendment of the 
Act in this respect.

Sir, clause 12 refers to income-tax 
from voluntary contributions. If I 
receive voluntary contribution will 
that be income? They say it won't 
be income, because it is casual dona
tion. But if one trust helps another 
trust, it becomes income. Sir, I really 
do not understand the logic of it. I 
stated that there are certain notable 
departures from logical reasoning and 
this is one of them. If donation by
A, who is an individual need not be 
regarded as income why is donation 
by trust X which is composed of K
B, C. D, E, F, G individuals, re
garded as such? Have the Govern
ment considered what will be the effect 
of this? Cooperation between trusts 
will become impossible. Often what 
happens is that one trust has got a 
land; another trust has got so much 
unspent money; then the third trust 
may donate maintenance. The three 
pool their resources together. Tliere Is 
always an effort to pool the resources 
o f various trusts on a voluntary basis. 
That wiH be hindered. Therefore, f  
think that this will stop the coopers -
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tive principle being practised by 
trusts. Often smaller trusts are help
ed by bigger ones. Hereafter they 
will not be helped and trusts cannot 
get together for furthering bigger ob
jectives of charity which are outside 
the scope of small or medium-sized 
trusts. Government should give 
stronger reasons for justifying this 
type* of legislation.

Coming to clause 13, this clause 
deals with application of section 11 to 
certain cases. In certain cases it is not 
to be applied. It means that clause 11 
is not to be applied in the case of cer
tain trusts, which are provided for 
private religious purposes. One can 
understand that. Then trusts created 
after this Act will come under this, if 
they are communal, communal in the 
sense that if they are for the express 
bneflt of any particular religious com
munity or caste. Originally as the 
Act stood,—as it stands today— in sec
tion 15(c) only ‘religious communi
ties’ is the phrase which is used; to 
that ‘caste’ is added and ‘race’ is 
added. I can understand caste being 
there. But I cannot understand what 
is the idea of race. Does that mean 
that a person cannot have charitable 
trust for the Aryan race? Is he 
afflicted with communalism if he pres
cribes it for the Aryan race or the 
Dravidian race? What is the idea or 
purpose behind it? I am not in a posi
tion to grasp it. What is more, it 
does not give any concession to such 
trusts which we know, in common par
lance, are communal trust*?. What is 
the logic behind it? What does it mat
ter if there is a private philanthropist 
providing for the education o f a par
ticular community? What does it 
matter so long as the Government is 
not in a position to provide education 
for everybody? How does that 
damage your national sentiment? Is 
It not a national point of view that 
everybody or a maximum number of 
people should be educated and any
thing that contributes to the national 
purpose. In however indirect a way.

should be encouraged How can that 
be labelled communal? The one effect 
that it will have is that the springs 
of charity will dry up immediately. It 
Is rather peculiar. Most of us here 
may not like the idea and say: why
not the children of all communities 
have the advantage? But often it 
happens this way. In particular towns 
where small charities are established, 
usually particular communities reside. 
Do the Government think that these 
provisions cannot be evaded? They 
can be evaded; it is not as if they can
not be evaded. A ll that you are ask
ing the Trustees to do is to say in a
particular way and to act in a diffe
rent way. All these things can be 
done. They say that it is against 
national integration. What is against 
national integration? If the Govern
ment cannot provide housing for the 
poor, why should the Government say 
that nobody of a particular communi
ty shall be benefited by the charity of 
a particu'ar individual or community. 
To that extent the burden of the Gov
ernment is lessened. I think that the 
whole clauses, notwithstanding the 
fact that religious communities aro 
put down here must be thoroughly 
revised.

Coming back to this question 
of religious communities and 
religious trusts for religious communi
ties. Let us take the instance of a 
trust for the maintenatice o f a tem
ple. When I establish a trust for the 
maintenance of a temple it is bound 
to be a religious trust. I cannot invite 
all and sundry to come and take 
advantage of it. You are taxing reli
gion. Why should not private peo
ple have this liberty so that those 
who profess that particular faith 
should have the freedom to worship 
without being taxed for benefiting a 
particular place of worship? I am 
unable to understand how you can 
make the religious charities cosmopo
litan charities for the maintenance of 
temples: by their very nature they are 
not. There should have been provi
sion excluding this type o f charities*
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We are taking this fad of emotional 
integration far too far. If any
thing is going to be regarded as dis
crimination against a community, it 
is where the economic benefit is given 
to one community and whe*e it could 
have equally been extended to others 
but it is being deliberately denied to 
them. One can understand it. When 
a man wants to provide maintenance 
to a particular place of worship or 
to a particular community should that 
be regarded as communal? In that 
case the logical conclusion is that all 
existing mosques, churches and tem
ples— whatever they are— are all 
communal; that is the conclusion. I 
think equity requires that it should be 
revised.

Clause 13 says that such trusts will 
not get the benefit. Then those trusts 
where the donor has reserved to him
self certain interest—that is to say, he 
has not completely divested himself 
from the subject-matter of the trust 
— are not exempted. This is a very 
common experience in Bombay and 
perhaps in othe:- places also What 
actually happens is this When a 
donor gives some amount or, say, a 
building for residence of the poor 
people, he says: there are forty fiats 
in this building a»;id out of them three 
flats are reserved for my poor rela
tives. Surely. I have got the light to 
say that much without being com
munal. But under this clause—no, I 
cannot do that. The income of the 
whole building is liable to tax because 
the donor has reserved some inton st 
for himself or his relative as defined. 
It is a very ticklish problem and some 
exception should have been made. For 
instance, in Bombay the donors have 
given some money for the establish
ment of a medical college and they 
have said: my trustees will have the 
right to nominate one or two boys of 
my community or my relatives for 
admission to this particular collcgo. 
There again, some interest is reserved 
for the donor, according to this clause, 
so that the entire income of that col
lege will become taxable. All these 
things have not been taken into consi
deration It is most unfair to say that 

9*4 (A i) LSD—7.

when the donor gives money for the 
establishment of a college where 200 
students can study and when he says 
that five or six persons should be 
nominated by my trustees, the whole 
thing becomes subject to income-tax.

I <now come to another important 
question— the present clauses 32 and 
34. It is I think a peculiar historical 
development that under our existing 
tax depreciation is permitted on ships 
or for buildings plants and machinery, 
and furniture, and nothing else. I 
really do not understand why this 
should be restricted—that is, depre
ciation allowance— only to this type of 
capital assets. I think there is some 
force in Mr. Masam’s arguments that 
this should also be extended to mines, 
quarries, copyrights and many other 
capital assets which have limited ser
vice life. I really do not understand 
what is the logic behind it. If you say 
that the capital asset which gives you 
income, namely house or factory, de
preciates on a scale to be prescribed, 
why not mines or quarries which are 
also capital assets giving you income 
should not be depreciated. I think it 
requires to be looked into. Provision 
should bo made not only for this but 
on all the capital assets on the basis 
of service life which can be very well 
calculated.

Coming to the question of income 
not chargeable when arising from
trusts which are irrevocable. The Bill 
provides that if the trust i* irrevoca
ble during the lifetime of the settlor, 
it is free from income-tax. It is so 
when some sort of a transfer has 
taken place and if such transfer is 
irrevocable? during the transferee’s 
lifetime. It says that if a trust is 
made before the 1st o f April, 1061 and 
if it is irrevocable for six years, then 
only it will be exempt. Trusts made 
after that day, even if they are irre
vocable for six years, cannot be 
exempt What is the logic behind it? 
There should not have been any
date line prescribed because, if a per
son makes a trust irrevocable for six 
years, it means he is very serious 
about that trust and if for some rea
son or other it is made revocable after
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six years, certainly he will be liable 
to pay tax. Where is the difficulty? A  
donor before making a trust perma
nently irrevocable desires to make it 
irrevocable for a particular period to 
see how it works and then he makes 
certain changes and makes it perma
nent. So, this thing ought not to have 
been there.

I would again invite the attention 
of the House to clause 88 (5) (3)
where a donor is exempt only if dona
tion is given to an institution not ex
pressly for the benefit of any parti
cular caste, religion or community and 
therefore, as I said, those arguments 
which I advanced in the case of 
clause 11  today apply with equal 
force here also. It has been provided 
that a donor cannot be exempted if 
there is any provision for transfer or 
application of fund for the benefit of 
the donor. I gave the typical ins
tance where the donor has retained a 
negligible right. Some such exception 
to cover these cases should have been 
provided.

I will come to one more point before 
I conclude and that is the question to 
which Shri Masani and Shri Morarka 
drew pointed attention. It is about 
the liability of directors of a private 
limited company to pay income-tax 
There can be arguments advanced 
both for and against in this case. Sup
posing there is a firm of seven people. 
That firm of partners is liable to pay 
income-tax and all the debts in the 
event of a dissolution of the firm. Each 
individual partner of the firm is liable 
to pay the entire debts. What is after 
all a company of seven people, if 
instead of calling themselves a firm, 
they convert themselves into a private 
limited company? Therefore, it can 
be argued that just because they 
change their cap and call themselves 
a private limited company, they 
should not be given greater freedom 
in escaping the payment of income- 
tax. That is one way of arguing. Of 
course, so far as new directors are 
concerned, they cannot be liable, be
cause it is obvious that it cannot be

said that if income-tax remains to be 
paid or remains unpaid, it is due to 
the negligence of the new directors.

Shri Damani (Jalore): The rate
of tax for private companies is more 
than that of an individual. That point 
should also be taken into account by 
the hon. Member.

Shri Naushir Bharucha: There rire
arguments—both for and against.

Mr. Deputy-Speaker: The hon. Me
mber should be brief now.

Shri Naushir Bharucha: I will
conclude in two or three minutes. 
The argument was that this section 
operates retrospectively. Against 
whom will it operate retrospectively. 
It will be against those directors who 
have mismanaged the affair and who 
are responsible for not paying the due 
income-tax. Therefore, it cannot be 
said that retrospectiveness works such 
an injustice. At the same time, my 
hon. friend Shri M. R. Masani pointed 
out that if today, the directorship 
of a private limited company may be 
made responsible for income-tax, why 
should not the State Government say 
that it should be made responvble 
for sales-tax? Why should not some 
onr else come and say that he should 
be made responsible for other dues 
to Government? Why should not 
Government say that they should be 
made liable of payment of various 
taxes, and finally, why should not 
someone else come and say that he 
should he made liable for all other 
dues? What is sacrosanct cbout 
Government debt and what about the 
debts due to poor people? Therefore, 
this is the thin end of the wed"* I 
am of the opinnon that public enter- 
pr: ses, or corporate enterpriser, 
which are based upon the aspect o f 
limited liability of directors and 
shareholders, would be jeopardised; 
and even private limited companies 
are vast concerns. This principle 
will prevent corporate enterpi ise* 
from operating in a large area. I have 
tabled my amendment limiting
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the mischief to three years. The idea 
is that there should not be a per
manent sword hanging over the 
director. Just as the Government 
expects that the director must be 
honest, it must be equally diligent 
to recover the dues, and three years 
is more than enough.

In conclusion, I will say that as a 
whole this Bill is welcome. The 
draftsmen have done a good job of 
it. Though the Select Committee has 
made certain provisions less stiff, tne 
Bill as it has emerged from the Select 
Committee, will still dry up tne 
sources of charity and prevent hous
ing for the bodies to be constructed.
I appeal to the Government to ex
clude completely the educational 
trusts which are wholly and exclu
sively devoted for the promotion of 
education. I appea] to the Govern
ment to do at least this thing. Many 
defects have been removed, but I am 
sure experience may point out still 
further defects. On the whole, if I 
am asked to pass my judgment on the 
Bill, barring these points to which I 
have referred, : might say that the 
Bill is a welcome measure, and I hope 
that on the whole it may se ve the 
purpose which the Government have 
in view
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*fw ft f  1 t < r  ^ t w  v r  #  w t n  w i m  
S t n m  9 3 T  » t  I  f W  W T ¥  v t  i f t  #

f l I W I  WWT I I f f  W ^ w
r n ^ r f  | *r enrhfrr |, w r t  tnrr 
fpmi irm ffe  <rfw f* m  r m
|  % f c » r  « m  9 « * t  v m r m  w n r f

*  (  * *  ^  *  **1 *  % ^  *
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[«fr
TJRTT $ ,  I T W r a f f  V t  3 * p f  T * F T t

f ^ f t  m s r  q i r  «PTfTT ft , 

v t  ^ t  < s ^ 's i g t n  «t*i<i 1 ft ,

an*t % m ^ t  ft s fa  *r? Hr,
T * f t f  ft riYr s*far jr3*r ^  t̂tjt 

f e n  «rarr ft ?ft tft «re it f t t  |  
fa  «T$ r̂rcpft % *mr *  ft eft «T$ 
V^f *T*Uf%V ft irtr fati <1

* r  s » f a t  w n n r  t ^ w r f N n  * n n r r  a n  

w v m  |  1 4  * n r w  m ^ T T  j  f n r r  ^ t f  

« n * 4 t  f o t f t  i t  * * * f  u t  

t m  |  «F^T5ft %  v n r ^  i f  p t

f a t f t  W T O  V H T  %  W t r  f a r

if t^ t ft ?ft
*T P T  faPTT 3TT<7 I ? * fa :T  *T T O T t  

JTj! Tift fa  V»TT ^  ? m  «TT
i f t T  3 * f a t  fa -= R  2T?<T iT J T T  fa lT T  ^ T  
iTTT'Tr «TI I 4 %  ft t r ^  sfflT >ft ft 3fT 

f j p S f r T F r  *T f a ^ f f  v t  3TT% ft , * T R T  * R  

<ttt*  ft w k  ^r ft fa  *T5ft-
%  f a t r  j j n  $ ,  ¥ t  ?nrt 

iTtr 1$, u r s f f ^ f ^ t  * t  3f t  ft,
■?*fa» % far* *nr ■<< tfl? r*f m *
jsH t v 't  4  t p ?  ft 1 s n
?TT? %  j f t  im *r  5T^% %  *T P T H

ft, S T O t  4 fa v T P T  «P *Tm tTT»TT WTT 
fj * f t r  ^ t ^ t t  g  f a  * ? ;  r r  >rt 1 w

^  %  f a r T *  * f t  * * *  ft # *TT^ f W -  

qtftr*. it i m  M  ^  ft «ftr q»T5ft
« * f a T » W  m i l  i f  %  ^ t  f a ^  STT^t ft I *TTT 

y o .o o o  < m sn fa j
5' t ^  <TT * 0  T T # Z  ^  H « r m  «TTW 

T T  « T ^  ft, f f t  *n? T ^ T t

^ fa  4^wife 5m  if ^ir rftr 
s m m n r  ^ r ft %  i t  f a ^ H T  
I  I >1? T f t  > T? R ^ |«r W R  I
iftr m  *m> v ttv t w t r  wpn w rf^  1 
f  ? v t t  4  ^ t  v f v n r  m > * T - i » R r  

ft fa  « m  n  
fit^ #  * r  v w»r*r»

■ 3 *far T T ^ i h n :  i f  i t  N t t w  %, # f a  T ^ t  

ft rsr frrfr w  »nfr *Fm  tt s^ir

»T *T^T T̂T fcJTT ^FT |

Shri Morarka (Jhunjhunu): So far
as clause 40(c) is concerned, it would 
serve the purpose which the hon. 
Member is enunciating actually. I 
d*o not know why he wants its de
letion.

Mr. Deputy-Speaker: He wants
the purpose to be served without a 
clause.

v t  Tnrfa^ *n f *<rf : 4 f^ n r

Vo % 5fT̂  >T ^fT^T p I 5?m

fl^rt a rm  *T w  fa^T »T*rr ft 1

?* m  A ^ RmpT c^=n g 1 ?r?msT 

if  *1?  * f  WPTT ^ i f ^  I

sptqNm % »tt«t T tf rrtiYirs:

ft f t  SrH *i fH> VTV

VT f̂ cTt J|4 r̂ *f> TT̂ T ?5T?

v r  j r m  ?ft ^ f a t  w  ? r  »t  v ^ u f t  

ft  3trrrift 1 5 »tt wnr ^  f^ n ft  

ct*ff % MliM TT?ft ft, snfa^

f.T'ft ft, j i f  t ^ T T

i f t  t»«P w « ^ t  ^  ft 1 ^  v r

r;^  ff wnnr f»» ift 4  vinn

^ U R n  f  f a  i r t t  ?t *h t  i f  f i s t  *r n iT  ft f a

* T &  ^t wft *rt q^ff itht 

^ t  w t  <ftf»i?! v r  f r * n  » n n  ft 1 « p i t  f a 4 t  

% ^  fitfrif?' tux rrn  ft

fa  « m  «ft s fiw  % t n  «n q«<hr
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H T  ^ T T T  ^  j f  f l i H  *TT *i

«TT v^q €t fftft»ft ?ft far WTC

u ?  s r f H ^ t T  ?»«tt 5 f t  f  f %  q ^ r f  s m  
ft ^nrr v t ftfto  >ft « p r  *ft * t  

*mr H  gft JR?ft ft, * $ t
3^TVt U M \  I  ̂ Spuft^JJsi VT7
ft i*̂ > Jî *)<i Pnn if (ftr
V ? f^TT fa  q^rjf ^TFT *ft f l fto  <TT |t
tfV am* >tt rftt *tt «pp- wrq ft <n 
g?r s V *  ^  ft 1 g r r  t t  * v  zf .fr  r r f f a  
%  s t o  f t m z  n z  «i-<i f V T  w k  t o  3 * t %  

? n * A  * p t t ,  j * t t  m  3 *T ft

* M % Pi11, 1,!?' f̂T| 1̂ if f*«TTT
S » * t  j t W T  f l k  ^ JT T  * r t  7 * J T

5fT?ft tfrr v*z?. *TF=r ~m t o  ft w* fr^n 1 
PT TT vrV ^T^TT RJT ?^T t^^tt (
tp?f % *tt ft ft *f^rr *n£=rr ?  f r  n* 

!% *rm i=T> ft * t j t  ■?*?% 
r r c  i i  f. 1 *rsr f f t  ? « ft  ( tm r r r  q r  f t  

3n?fr k f r  7*1 q r  r r t  z m  *  ^  1
% Nr?r ~ i*f*  ftp ?  ?! r?Tr S i?  f t  n t  ft
t**f ft fT rr*»*Ti-^T ir rfhr-f ’TTH'IT
>ft m f j r T  ft 1 w  ft? s p r %  f f t r \m f t  

t t o r  5 ffc *r  *rT > ft T T t f t » *  

f m t f t ?  t t  f f t  ft 1 r t
jmf'Tr tfte* ffr

P. f ^  %  '-ft» T T  ^ ^ n h r  € r  

T̂T ft I ft JTRTr f  Hr ?T>IP* ^PHT <TT 
=T?T STHT ^Tfrft, 3*1 frt

* n r 'm  w r  f t ’ ?j nt V f m f f t r r f  wr*r 
%  fr^~r *im i  ^  t t  T T ^ t  %

l o , o o O j  ^ o  000 tT ^ T  c o , o a o  T ,o

< f t » H  T n r ?  * t  J r f t  ft 1 < n f ^  i f r w f V  

«nrr ■3ft v* wt «if ft 1 A ffttrn vrrn
w t? p tt f  f « i  t o f o n i  i x i t i r f t ,  I T 5  
i * z 4  fF (T  4T#f ¥ v i f  ip f -# f r t  Jr ®TT 
v r f  T t t  i * v  ^ T i i  i r f t i  ft, 
f i R  * r q >  f t  7?  ^ r r  v r r  f a i r  i r i *  
|  1 ^  W t T«r-ft t o  ft * t  w t i  
*n|f an% 1 1 #  Wr Wr rtEWf % *rfar*

^V!(T |̂ 1^*1 ^1 ^ W to
ft̂ ft êo, ftot ffr ?x°, ftot vt

Yoo <ftr y,o o ^o *n f«v
f * m T | t ,  < r t r « » !r > f t i in r f t ^ f ,  w
w  m*rf ft ^  p r  f  1 vw fftifi q t  
^rfftfr^T TtFT...............

fto r^Jo ffo  (* r m )  •
»T3rjTT VT ^TT ?nft %STT T^TT I

«ft tm 'ft f  M if v r f  : *nr$''t 
?5TfT ,̂ ~3H wft*nrwr M<i 1 jnr-

^ft % ft U7, ITPTT STfft ft. $
m  * m  w fv^ R tvr ft 1

fspT % TT'T TV̂ T̂  % fsra sf-TPft- 
f̂.\ ft, T ift TfT fm  ff.̂ IT im i  %

fiPTW ft Pf* 5 oo , ifoo So 4 »̂ N*
f̂ rftr ft ^Tf-sr % wq ftf»m  n r  
ft 1 J *r f^  *m  fq -^ r  ft ff: tnft m -  
ftm  ?fmt ^rtf?r$ fV  ’fr n ’ i  fT *r  
f r  fftn ^PTrfr^if f̂ r m  n f 'm r 
f ^ m  j f R T  =fTfCTr f T  q n r s n f ^  %* f f .
fi ’w m  t o  f o r  ^  » t  ft %ftr vmr »nfr 
n rftf ft ’ f t n ’ T :q T T ir  q r f t  ft ftr 
m n r i m  ft t o  v z  fft*r m f r  ft 1
T**FTJ tft W  ft C*T ^Tffft 1

v»rfft^ ft  «rf | fo  >nn^f 4»n
l O T  7 1  I tPTT frfftfftrreH fur.TMf 
ft. ftf«f*fTisH fHhr fftvmr 5m  ft, 
tffr m *  f t o t  nvr ft -jrft *r Nvr*rr w  
*w m  fnr ft r*r r m r  ft wz 
fjTT̂ ft t\ f̂»fsrej t\ unft ft 1 A wnmT 
p ft: ujtwt ft frft f^Y»r
^  jq  ft irt v»if*nrt frr frm ir tr  
|, ft fto  fft^ 'Trrt ipnrr v n ft  m  » m  
vrft f  1 «rf mA <F*nfft*rt ft w f  Pwr 
armr I  ? T f t f  im tt p i  ft
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[*ft TPT fa ?  TITi W i]
% fsp 4 ^ 4  WTO
VT*m f^nrr, in f  >ft 
fr ftTH fe q  »T ’trpTT $  f e m  f a

IT̂ T̂ Tt Tt Vt^ ^ sr  ?V -Jlicfl J eft i  T*T 
fTT?: '4fyT» Vl’flfn'iH SRT% *?t
*t>lfi|?i ^7% fa  inrr ^  t«i«i 
<PT tTF’JT ’T7' %rn rff *^MI5T
s n w ,  *rnr + i ^ h  ^  ?fr 1
CTRT ?ft 5T̂ f t  n?, *Tlf5T T̂>T $ fa
■j*t fin=r v  fMr •n^’rfH ^  *
ft%  *n ?rm f a f a ^  ^  '?’■ «h h  *  k 1 

Jift 7 ^ 7  w  ^ h t k 1 wm n?.
qnrpft <a v m  k ? £̂\ 1 m

A ?m  *r f a ^ r  t̂jt fa  <rft *r4^Tt r̂t 
* t t r  *nm k 1 p j  n ^
5 R T T T  » R T  f a  J T ' ^ T f  *Tt fiT f^ lT H  

53T a?, fftnr =517%̂  1 3tv T^r-r v?, 5«rr 
fa  *T?> ST̂ nT, iftx 7*TT *flty % ^TT

?tt w f r m f r m  « V
*r f i r o  fsnr n jts ’m *
•T 3»T HW MV T'T '̂t W  W*-
yef v t  5T 7 t  1 4  fa t r *  vrsn w t t  
g fa  tn fa r  jftft % i^T rrz'i
f*R  *n=ri *rr «rt v m  t t ?  ir
4.Tf«RH frr *rui <taT ^  sr ^ 1 

^fhnr ^r?si v  •, ■ay >
*w<H ÎVT̂ T k I TT̂ T

& 1 4  f*rw 5m r  jj fa
tttwpt *t ?f.»r9r r̂rirsr «n<T $

V»e,«oo f e  | mfWT 3THT % S ’
$ Jnfas ’ ft 5Tlff «PT  ̂ S FHT I

q«* iwfo s o  3^tfn«A :
VI *!T# ^  FVT’ft % W rt if SIlfnH 

^TT ^ I

rwrftr^ m f  w f  : #  
•^Tw^rt^rrr^Tj^i^jitfW fTTO'W Et

t f t  ’ fH f  1 *t?j T tt m\ % *nfi^ 
?fT m*mT «frt ^  t '

5 T ?  4 ' ?TPTT g  R=lf<W «l!?r 

JTHT% *TT I vrq^ft <TT ^  f?*T cTfat ^ 
d H 'l 't  1̂ M * 1  8p V H h ! 7" "?TT~

^ 7  T7 T̂̂ fr »lf ^ I t  »m T T  ^ fa  ?7T 
T F T ’ T V  STTT W  T t f  # T  ;JT?r =TFT 

fa^?T *n jT  ^  rft  fa^TT * R T  ^  I T * r « '  flTfT"

«r»f sjf ^ r  3rrft n i  f. m m  u?. k »
t?%  m  >T?rr ? h t  «n fa  m ?  v t i  f̂t
’^ ••H 'fl *T 'T t  ?TT
SIS>«K*} ^  T O  <?, TVfr^iA

^ fa  st -jmr n'tr
P #  jf ?iq- T^iV JT>in w *  f  

w r f a  ^ f a r  ^ r i p r  ^ i f  spt ssz f n ^ r f t  

k I m  *T^f:rft ? 1 T faffT?TR 
*mu -sTranr 1 s fa   ̂ 1 rrrc v  
W i f r r  qj?% 5fr i f r  ’s o f s i  ^ t n  ^ r r t  

* *  <TiFT *T3T TTm 1 m  %■
»mnr F ^ t  trm fa
f T P ^ R T  3 F *  f a n T  v f r  F"l P w < » M  f U T  
m  7 ^ * r  ^ ^ t v t  ^ rc r, *rfr»" i ^ h  ^ » r r  

FfTJTt ^  JT? s r f a T ’ T T  ■JTHTTK 
% fam  7TOT I

T̂fâ r pt% »rm 4  jjk 
^ t t  ^t?wt  ̂ fa  i w  T̂ m  i m  i w
1>t TW^T f T T  ’ f r ,  'P r T » n f  f T * T  

^ ft  n ( * h >  ^  4 » i» i s ^ t + i * j n  %  w r  
h t v  | > t t  ? # ^ n f ?  q r  - j t o  u n r  
r ^ M i «  t ^ t  ft 1 i r r ?  w f t f  v t
f w w  "T^t f  f a  v r * r  ^ x ft f  t  ^ * r ,  

w ^ f f  *h r  «jt fT m r j>i ^  t 
<Twt f a n ? f t  ^  w P w i  |  f s r c *  ? t W  
rft’T ifrr vnrf ft * m  t t  t| |  %fa^r 
* t ? r « r T 7 t f  1 w r e w w *

f t m  |  1 $  % » n r
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* r » T  |  fo f T  ^  ?  I % f ^ T  I T T T  

3TT 1'1 'Ji'l «t»11*11 *T m  ^  'JTT V  W 1 « l  < 3J|fT 

T f n° ^mr ^rrfr $ in
«T> I *1 'PT?f § ;H T’’ <T«TC: STW5 «l 
'T F T  fft»TT I :P T T *(T %  T T

s r m  eft * t ^ k  t o t  zm s i s > 4 ^  * 
«nj?r ^ 7  %ift 1 A »TRnT j? fa  

^ r a f j r  3ft m j i ^ v i t  ^ tp t  aprr^

% l ^ T V  S T ^ I  iT ^ T T  I 5ft

mr^fr »t ^rm ^   ̂ 3f?t tt

fa  Srf JTT rffa' fft JHT̂ T CT*T =jr»TT ff, 
*T?T T 3 £ H  i ( H  •T’ T f^TT

V W"-!J H P T  ̂ T  ^ T T  ^ T f e j)  I

f ? 5  ^ P T f ^ iT T  >r*ft f  jf l  f a  f.
^ T T / ^ R T  i t  - ^ T  ^ T R T

P. I W  f\ f s r t i K T f t  l O T i f r  W f  ^  

% rfr f a  V  %■ *rp ?  * r w  j t ^i -

^ t  wijit, « f m  w f r  f V f 5* ^  ^

9ft W T  3ft 5 T ^ r  £ , '1 ?  f3 FT  5 f m f % f* T P T -  

51^1 *T d *l 'p n ^ T = T  i t  ^ il*i fa^TT ^

sm rv s*r fa*r I; w  »pnrsT 
>ft £ fa  *hk f i n m  fafawfspr it 
^ n r  ?ft f ^ r  ^ p f t  ^  *TnT * tt* t * t ^ t t

TT W 1 , •3'1̂ 't If^rT TT jft f̂t
t o t  < r ft  ft, t f t  t h t t ^  n

^ J * T  * 7  3fT V I

* ? m  « r f v T  A  f «  * k * t  w r s a r
jf I ^  P f  f ^ * i  V T  7 ^ |i |r |  V T ? fT  ^  I

^  T T H 'F W ’ I  • T T T O T  H<(lS«?,

ftr^ws ^Jret % art f r f t i  fci ft  |  w  
f i r s r ^ « r T t i T ( ^ r % f 5 T t ^ ^

ffnw v  =t r ^ ^isrr w t t  j  w f fa
* f  f  ftp  T P f t  T T  f s R P  f i 'W T

^ I

»H[ siNr | ff? q v  w fljT w * p r v r -

^ i n r  y t  f r r  f%trr »nn
t  1 ’T ^rr^rrg- f r  w  % w  ?t^ 
i f  W  TT# T^T <TTlv T T  H t  
f W r r  ? t  3TTTT 1

q|PT 4  t t  >an̂ r m fiR -
% *5TT3T x ^TT“^ il'*i ^  d ^
^ w r  ^ f3w5p f r v v f t
mf'Ti»TT V t  fS 'filW  ffrqT ’ HIT {t I fipT 
VTTT’Tt % « l ? ^ «
*s r£ t T t  W t ?  q fr  ft ^ r r t  «rnpr f m  
<pV r r r » T  r r ^ n r ^ t  qr«fr«Hr v r  
?r^; % 3fr f r f t f  ̂ r  ft?ft S ^  ftm  
fjp^T >nn ^  f a  <Tt >rfnr< ^  jfjiT
T T K T  ^pq- JR rft 3TT T^ [ ^  g^ppf j jfjj  
T R > T  ^  % f a  T T #  T R
wf<Ti>p- TmTRTT FT?  % ? H  $ I 3 ^ f t  
^ T T W fl^ iR T tt  V ^ P R T , «TThr^t V ft T H T  
jn FT?*ftrT?rrT t t  r r f f  smft ^ 1 ^
« n f w  &z ft  ^ jp ft ¥ t  t t s
<^W 35TP5T WTT ^  f, irtr 
^ t  W r t  % f'TTt ^rtftm 5Tjft WTT̂ I
Tarrrr frir^T v t  ^ T fj^  <n p r  
T T  f w  fT Tffr I P T  f ^ r  i t  3TT f w  
f ^ ^ t t  m f w r  i # f H H  ^  »nft I  
M  JT? hmIh <ll+fl V *fT 4 » R 7  
W T fW T  V*t ^t »rtt |  H ^ p i T f  %  1W
<riOm> v t  ^< H i jcnr r̂t7- fT 'fw fV  
%  fr itr  f ? w * r  i m  v r  H if v u T  « f r r  
m f w f t  ft  v t  ift t T T ^ r

m fv f w  ^  frvtfV  if W 1 
*r ijt «At t f̂Trpf art | n  wh

$  1

*P T  ¥ t  4  graw % w n rt tw<tt 
^ n p n  f  w? 4 M f w * r  ft  w r

«ftr t i f f  « m w * w f  i
it  ^  WT ^ I 7 V  %  H | H 4  

t v t t  w T f j r |  1 ^ r ^ r i v f t w  %  <vp| 
% « *  p  1 j i  v i * m
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t h t  * p r ]

fifl* t  I 3^  'TT ^  5T?Y
*P? t  I W HHflnl f  fa  *n[

I  1 *r̂ *f % ^  ^
t$r H fsR^T T f^ r m  ^  fc 

«f|r fsR^r ftm ^ r ^rnfr ft 1

 ̂ ft fa  3ft 'T R f^ n
I I  ^T <rr ^  *TPT TPT I

«TR JT̂ t rft^Tft < T5pfp r

f V T T ’ f R l T  *rPT> 5>llh l * l5l ; T %  * l K  i f  ft I

^  i p m  t f t  * p f  g r ^ r  %  > rn T ^

vl^l ft I T*T fa*l V '? < FVPT ? 5 vS 
5 *  JTTfT it f t a  ^ rtr  ft 1 *m * t  *
*i i M i.^HI Mini ft f®P T̂T J I ̂  i**fd

^  XPTr f T W r f j P "  T ?  «ft  W + i

**rif tft t^ t *ptt ft 1 ^fa ft fa
> ^ c  ip & P T  5 ? fa  T P - *r  f r f 4 > P » U H  

?rf*m ^T 3TT ft I $ *T*TOrfT jj fa
s ? m  * m  'T '̂far ^  «n fa  3*r
FTR  ^T f«)^H fTTte faOT jfTTT I 

T STW  • tiM 'i SPTHT jTTrf ft 3 « f a  S P T 7 

j f i f  h I " J H  %  f a 7*  *TT

f ^ W = f t 4  w n t  T T ^ f t  T i f f

ft m  ? O T  i w  f^ r  *f 'T'ft *Tt
7*ft 3TTtf I

w  fa  w r m  t k  ft. *nrm
3f» < JT R T  fr p p T  kTT *?? 3 p n #  %  

i J T l f t W  < R T  5m  «TT I j f l  * m * P T  

t ^ f t* T  «JT * ?  * * T  *T W  V T  =nff W T T  «TT 
f a  fa ra %  ^ = r  f a "  3 n ^  ft. f s R ^ t  

n<^j l i f , ^  V T̂PPT
I fflfatr 4  ’PiFTT T̂frTT g fa  tRT 

WN li'WW Vt
ft, «hit w n  ^ 3 R  vr t w ?it 
|[. »w^ t??5T^T ?rffar jt̂

I f a ^ r f v r t w ^ T  « fr m w n r ? ? v »  
| fa ^ f f  fxifrz wk fiwT am ,̂ 
«ftr i»r f a w  ^  Tnrft 
<ir m  n v W  i t  *nft fHV ^rfi^ fa

r t  i f  5fr ^ p f p t R p t  m ^ r  ^ r p n

^Tq WFf* ^ ^ y * *  I

^tv ^ f% vrnr  ̂  ̂̂  % r̂frr^
f̂t *iM*l VT fj^m *T

«tr% g^rr ff ftr
i f t  %, ^r rnrnr

fs5c^ % VT^T ^TR VT Vrf̂ TTT WT77TT I 
^ F T  f i t  % r f ^ T  r f f f r r  ^  «TT

^  3fT «TT T 7 ! ^  ^  ^

^T ^  ftrT % r̂frnr fe n
*̂1MI I

TT t*CR ^ iM  
^ T  ' P 1?: f < M w i  ^ i ^ r i i  g= 1 ^ r n r  

* «  % iff^T ^  i r t  ^ fa  wmli't 
*P ^  ? n f a * p  r

*R T ffT  % fa s T  i f  7*T ^ ffl

fif^jfr t t^ t  ^ T f g f r  %fr t  fr  >Fft 1

3TT ^ T H H I  ^ H 7 i f  7SRT ^ ^ f i f f t T H

^ 4 t t h  f - » n r i  *rm=rT k mn m ^ p - - t t ~  
r*T <fn r̂r f̂ r*. fa^T ittt ^ f r̂ 
V l f w r  T T ^ T  9 f? f ff T f j? 7 ?  ft I 1% 
3*1  %  f S ^ T R - f a ^  «PT ir T T 'T  * r  

I 4  ’TT f a  W  5TTT f ^ T  %

3 f f n r  T^T i=nTPT t n f 'C T ’ T T 7  ^  TTTTlT

tTWST f f  XTcfr I T T t f a  ^ » fr r p T  f ^ 7 T ?

»f ^  a k  ®f̂ T »mr ft fa  f j^ s -r ff
%  « p t t  a ft s ’ p f t  t p >  s r f y  #

*T«PT 5ITT v p w  ^  % f a  ^  t ^ Y
?rtnf ip if ? sir fa jsf*r w
 ̂ I  ̂fâ tai*i «ii*Tl *T T̂ iVl if 

tm ft TV*T W  t  1 
v r fw w  vt v t i  qr^f s^f ^ fa  3H 

TT r5^ Î *fW*n 1 ̂  VT I 
w f n ^  4  1TK W T  I  f a  w  w w  f f t  n i f »  
fa*rr TTtf irtr wwn hw a y»iw i t  
^  w fa ^% *4fw  *n*nr tth % 

f a t r .  n - n  ^  * r ^ t  t t w  T T  
w ^ m r r  m n w  %  P t t t ,  f ^ f  *r  i f f
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f r T S R i f t H  * r r f ,  3 * %  t p F n r c  

O T T  ^ fT T  fif^T T T T ^ T T  r f t  f ^ T  T O T f
% fu r  far f^RT Tnn ft ar$ ^tt 
zt*n 1 4 ^ H U d i  g  f*F  f a n  v t  w r
*TT p T T T  * R f> * R  H < W  V t

* > h i  f t ,  ^ t  s * r  f t n r  V t  < T R  ^ T  
*\4+\ ^TT ITVFT̂  ?ft ft ftp 
*F7 r m  3 tttt sftr rrfTzpr r̂g f̂t v t
T̂TTT 1

XTTTV7 5TTOT £t*TT fa r  
f«f»H f̂ >Cl*f| ^*rfF jf| ft I 5*rfarr 

*T f ^ T T  ^ H T T T  j j  %  * P P  fTTT * f i? t  fflr 
^T7  S * i + H  ^ T R '^ T  M I  W T^rT ft T T  T3 *T % ’

T ^ tt t o h  # * t %  jtt* r - ?r ? f r  ^ t r  
q i^ T T . m f w r  * f t  T O  llf*? !*T T 'T r ! 

SR TT̂ T f̂ F TO *£1 Tf- 1  <t< rJ^t jft^ 
*rr TO, rfgtiliFl wrr *TV SjV TOT PT^T 
t t  ^Frnrr ?t*tt tot i

4  t o  **fr ?rrr*T * r m  
^ T ^ T T  g .  ^ T  *T %  T O 7^  ^ £ T ,  fa r  

^ T F T  * T * R  T 5 T  T O ? T C  T O  ft fa r  rrfvq-JT  
^  £ 1, T W t * y f t  £T, ift7 ■jfT 77TTTT 
^TPT ft :M^t ^TKT *T *4l<51 far*TT 
1TTTT I

f W  i p f T f c w  T T  ^ T T F T T  * T V 7 t  «FT

to t ft t o  4 t o jt t t  jr fa: wpr ^  ft, ^  
f q j r  ^ r f r  < p t  * t o t  ' i in ^ T  5 *z * f t  q f j f t  
f a  t r v t  jf^ r  f a r m  t o t  ft 1 
o t  f*Hfwi ir 4  ?rra*r % *tt»r <?>#£*?

f w  t f t  T iip T T  jr 1 *t*t  
H * * - n  *  ^  t j t r
^fn w  ^  «fr «ftr ftnr ▼̂ p? % 
3 W T  ^ 1̂ 1 » n f t  ^ f ? ¥ t  ^ t s t p x
ftri t f i f t f  c  > ifTW ft I f*!% ITFT 
v w r  H^TT W&  f  %  < h n ^ t  W l l  

f i P R T  I f w  & F 4 T  *PTT f t , p r  
% ^r i m *  m  nfv*r ft m  3ft 
^ f t  f t  n̂ w i t  i

frnr-^nf A vr
\̂S0, ^\3l, iffr

^ ft  f t ^ H T  ^ T f t f l  g  I V ’ T T T V  

V t  ^  «T?TT W % ^ T  « T ^ R  f f t f  V r r t t  

C T P T  V t  ^ ft I T N  ^3RT%

^rnrr % ^tttt ¥ i ^ tt w»r H4»̂ t ft 1 

4  yinprr g fv  1 5 ^ w  ft 1 unrttvr
r̂ XFZT f̂t Pf UHT t^F

^TRTT ft. T?T Wl * ^ 1 ¥ ̂  ^  4 )4 f

T̂TT W?ftT ^TTF#t % Pfim TTPTT ft 
Ti ^RT ^  rrfnr?: ^t vJH’fTT I
f r m  f̂t Pro w  *j# vt qTw f̂t ^nrnft ft 
^  4  WfT'TT 5 «F*T ft I rrqr ^7% ^ 
5'H^FH T W  fTT ^ F  ^ - T T  t

^Tf^TT q  ^?TT  ̂ PF PT ’ 3^ VT
f̂t ? m  f w  httt, irtr wrir % v*r w

rpft ^TF#t T^t T̂TT |

^»T%  q TV T -^ P T  j f t  *T^TTT Jft 3m T

% vrr ^ n t  jft ^nrj ?rrfv ffr ^rrd
fnr ?t 1

?T ^ ir  J? I ^  % » r M  
^Tf^TT TT̂ t ft f :̂ 3TT rrfrg^ Vt Jt 
TO ^t ^ttt q\r r̂ner-m̂ r 

^  ^ 3 R  « t r  ?fr » ^m r 

ft f v  ^ r  v n r  ip  3 T * f R  v t  tr^r w y r  

to^t n*fM̂  ^r »ptt ft 1 r t  ^npr-’fhrr 
^ t r  *t  -ft p r  w r r  «rr f i n .  f v o T  m r r  ft f v  
^ r  ^ f t  5 r R » r  1 4  > r * n m  jf f v  
yn r yt y y r  ^ y rtpny
ijt  a r R - ^ r f n r ^  %  < p r m  w y r  ir  

ft, ^ r  5>njt ? t  » r ^ ,  w i f  p r

^=T fTT T T T  PmT% i? V T W V  f T  I T ? ,  t ft

51m  f » T  # w  »n rrir  v r  w y r  w  
tw ttt *ri 1 p r  f 'r i ’ p t  *nr ^  vqrvr 
o j R ^ q f t  T ^ f t  1

15 hrs. '

i n f i r  i t  4 j t ? * t  ^ r  w t t h  f » r r ¥  

¥t o r *  f’THPn ^rnm $, f̂t ftf 
frfrF f %ff^r f?t ftw  fnrft ft I
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[*ft TPT

'Jtf ^r-^TRT fjifl ^
*Um 5TH TTfVt̂ v̂ j qr ^r|f^ '̂ PTPJT T̂T 

| t  ^WcTT g f^T? T̂frT 
^  I V FTX «|q*i*lcr rjff^srt ^  7^r*T

v t^ t wr^rft *ft %  snr ?oo  
V T T V  ^ T  * t £  rTT ^ T

f^T *T inft ^TR- ^Tf̂ TT ^ f f  T^ft, 
rTTf*r frspT nfTtr r̂ T'rJT t t  
<=pt m  1 ^  r m  w  ^  ?r w rr fr  *r 
^ < 1  s?t ^r^ft & 1

3TT cR^t^ *T̂ f T7TT I, W  
f^^TRT ^ fo  *̂T fw i  ^m̂ TT
«ftT w rir^  ^t rT^ *  ^  sum ^ft- 
^ tt f^TT r̂nr̂ rr, m fa  sfan r ^  ^ f r  
vw i i  «ftr trfrir^ w r  w m r ^  
«fp- nfr stt t o  1

Shri Amjad AH (Dhubri): Mr.
Deputy-Speaker, this Bill is being dis
cussed after the Select Committee has 
submitted its report and the Select 
Committee report is under discussion. 
It is a welcome measure. One redeem
ing feature of this Bill is that it has 
cut across party lines. It has not 
been objected to by any party on any 
occasion on party lines. Whenever 
a point came up for discussion, it was 
agreed to by all the parties after 
being discussed. That is the redeem
ing part of the whole thing.

It has also to be noticed that a lot 
of flexibility in all stages was agreed 
upon. The Finance Minister had, at 
more stages than one, announced that 
we are going to alter the prov sions 
of the law till the last moment. That 
of course has created some amount of 
confusion as it has got its own ugly 
features also. I shall give only one 
example of it to illustrate it. The 
Bill, when it was presented, started 
with an explanation to Clause 11.

explanation—

"In this section “property”
does not Include business *

As a matter of fact, when the Select 
Committee reported the same Expla
nation emerged as under:

Explanation—

‘T or the purposes of this 
section, “property*’ includes busi
ness undertaking.”

After the Select Committee has re
ported and the Bill was coming 
before the House, the Government 
has come with another Explanation. 
That, is in the form of sub-clause 
(4) to clause 1 1 . Here it says:

“For the purposes 'of this section 
“property held under trust” in
cludes a business undertaking so 
held, and where a claim is made 
that the income of any such un
dertaking shall not be included in 
the totel income of the persons 
in receipt thereof, the Income- 
tax Officer shall have power to 
determine the income of such un
dertaking in accordance with the 
provision Of this Act relating 10 
assessment;

“and where any income so de
termined is in excess of the 
income as shown in the account:, 
of the undertaking, such excess 
shall be deemed to be applied to 
purposes other than charitable or 
religious purposes and according
ly chargeable to tax within the 
meaning of sub-section (3 )” .

I have a fear that by the insertion 
of this just at the fag end, which has 
come as an afterthought, will give a 
▼ery large handle to the Income-tax 
Officers to open and objective to 
accounts which otherwise they would 
not have. This particular sub-clause 
(4) will give the Income-tax Officer 
unnecessary powers to go into the 
question of expenses bf the charitable 
trusts. For the matter o f that, ex
penses are the concern of the chari
table trusts themselves. Till now, it 
has not been done. Till now, the 
mode of expenditure was not ques
tioned. Now, under this sub-clause.
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it will be open to the Income-tax 
officers to go into the accounts of the 
business undertaking of the charitable 
trust and this will create complica
tions. That is my fear. Even at this 
stage, I appeal to the Minister to see 
reason that the Explanation which 
has been given on page 22 to sub
clause (3) can be retained, that is,

Explanation—

“For the purposes of this 
section, “property” includes busi
ness undertaking.”

I want that this amendment which 
has been proposed by the Govern
ment to be dropped and be not push
ed.

It was suggested in the Law Com
mission's report that the law should 
be made simpler or given a more 
simplified form by a Simple tax- 
Structure. As a matter of fact, the 
Law Commission, in its report on page
2, para 9 says:

“We would like to say at the 
outset that there can be no real 
simplification of the Income-tax 
law without a simplification of 
the tax structure. As this was 
be>ond the* purview of our work, 
our task of simplification has 
been greatly hampered.”

They say:

“We have examined the Income- 
tax Acts of other countries to 
study the scheme of arrangement 
of the sections and the manner 
in which analogous provisions 
have been drafted in those Acts. 
We have derived considerable 
help from them. We wish the 
Indian Legislature would simplify 
the tax-Structure of this country 
on the lines adopted by some other 
progressive countries.*

The Law Commission has also gone 
into this question in detail and into 
the statutes obtaining in other coun
tries like Canada, Australia, etc.

They had in their minds, when they 
were framing these proposals all the 
recent tax statutes enacted in India 
such as the Estate Duty Act, the 
Wealth Tax Act, the Expenditure Tax 
Act and the Gift Tax Act. They had 
examined the statutes and they had 
the provisions of these statutes in 
fram ng their proposals. I find, the 
reference to the Law Commission on 
this point was rather limited and 
restricted. Sto, they could not pf 
into this question. As a matter of 
fact, several persons who came to 
give evidence before the Select Com
mittee also had opined that a sim
plification of the tax structure could 
have been done and it could be done 
both to the advantage of the Income- 
tax department and the assessces. 
The assssee should know where he 
stands. Here, I have got in my hand 
a notice given by a comoany. and a 
very eminent company in India, name
ly the Tata Iron and Steel Co. Ltd.; 
it is a notice issued to the preference 
shareholders of the company. At 
page 10 of the Annexure to the 
Notice, they have stated:

“ If the correct interpretation of 
sub-clause (3) of section 3 of the 
1960 Act is that the Company 
should add 11 per cent to the sti
pulated rate of dividend and de
duct the Company's tax from the 
dividend payable on its preference 
shares, the proposed modifications 
entail a measure of sacrifice on 
the part of the ordinary share
holders as the additional amount 
expended in payment of dividends 
on the three classes of preferen
ce shares, if the deduction of the 
Company income-tax is not msde, 
will amount to approximately 
Rs 9 5 lakhs per year. This 
amount will come out of the 
general profits of the Company 
and therefore out of the profits 
belonging to the equity share
holders. However, the change in 
the system of taxation brought 
about by the measures referred to 
in paragraph 2 above resulted in 
certain compensating benefits to
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the equity shareholders of the
Company . . .

Here, they say that in spite of the 
fact that they have got efficient law
yers and solicitors, they have not 
been able to gather the actual mean
ing of the tax which they have got to 
pay on this account. How uncertain 
the position s.

Next, I come to two other import
ant clauses. I think these have been 
referred to already by my hon. friend 
Shri Naushir Bharucha and also
alluded to by my hon. friend Shri
M. R. Masani. The fin+t important 
clause to which I want to refer is 
clause 88 (5) (iii), which reads thus:

“ the institution or fund is *not 
expressed to be for the benefit of 
any particular race, religious com
munity or caste;**.

Then, again, if you turn backwards 
to page 23, under clause 13(b) (i) you 
will And the following wording:

‘‘if the trust or institution is 
created or established for the 
benefit of any particular, race, 
re I gious community or caste; or” .

This provision has been newly inser
ted. I am afraid that there is one 
danger here. Probably, this has been 
inserted in the name of emotional in
tegration, as they call it.

Under section 15-B of the present 
Income-tax Act, one bf the various 
conditions laid down for claiming 
exemption for donations to charitable 
institutions is that the fund should 
not be expressed to be for the bene
fit of a ‘particular religious commu
nity*. But, under clause 88(5) of 
the lncbmc-tax Bill now before us, 
the words are sought to be replaced 
by A rticu lar race, religious commu
nity or caste*. The addition of the 
words ‘race’ and ‘caste* it bound to 
create great difficulties and confusion 
to the Income-tax Department as

well as to the assessee claiming the
exemption.

As for the interpretation of these 
words, I have looked into the Oxford 
Dictionary, and I find that the word 
"race* is an ambiguous word, without 
any definite or clear meaning. Accord
ing to the Concise Oxford Dictionary, 
it means;

“Tribe or nation regarded as of 
common stock.*’.

According to Encyclopaedia Britan- 
nica, the wh’ole humanity itself is a 
race and this whole body may be 
further subdivided on the basis of
limitless factors, e.tf., cranial form, 
c o I o u t  groups, stature and nose form, 
ha r form, place of origin, religion, 
profession etc. etc. In India, we have 
various groups like Arjans, Dravi- 
dians, Mongolians etc. etc., and in
their present state it is not possible 
to say as to what group formed a par
ticular race. The word ‘caste’ also 
places us in another difficulty. Accord
ing to the Concise Oxford Dictio
nary, it means:

“ Indian hereditary class, with 
members socially equal, united in 
religion and usually following 
the same trade.’ ’.

In Encylopaedia Britannica, it is ex
plained that in the literature bf social 
science'*, no word was so nrsused and 
misinterpreted as the word ‘caste’. The 
truth of the matter is that no socio
logical entities have been discovered 
in Hindu India which were sufficient
ly alike in all their characteristics or 
sufficiently uniform or homogeneous 
in composition to Justify being classed 
tbgether under the label ‘Caste* used 
as a noun.

So, rather than replace the word
ings 'any particular religious commu
nity* by the words ‘race’ and ‘ca?te* 
etc. they may be better left as they 
are.

There are other conditions namely 
that regular accounts of the receipts
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and expenditure of the funds should 
be maintained and the fund should 
be constituted as the public charita
ble trust as well as registered under 
the Societies Registration Act. Tn.se 
are also quite effective limitations.

Many social welfare activities are 
being undertaken by private chari
table institutions. They may be known 
under any part cular label, that 
dots not matter. So long as they 
give the benefit to the public or to a 
section of the public, it does not
matter under what label they come. 
It has been stated very well by my 
hon. friend Shri M. R. Masani that 
charity begins at home. So, if a
trust or even an institution thinks 
lhat a particular community should 
get the benefit out of the trust or 
the institution, they should not be 
debarred from doing it, and if a
gentleman gives a donation in trie 
name of a particular caste, he should 
not be discouraged. Let it come 
under any label, but the idea of dis
couraging such charity by the addition 
of the words ‘particular race, caste' 
etc. should not be there, t*> avoid
confus on and difficulties to the De
partment as well as to the assessoe. 
So, these words may be deleted.

The Minister of Finance while ex
plaining clause 6 of the BjII has also 
tried to explain another thing. He 
has stated that the Committee did 
feel that while there was no case fo 
continuing the double advantage w ifi 
regard to tax liability wh'ch this cate
gory o f persons have been enjoying 
so far, they should be treated more 
as non-residents rather than as re
sidents, and he has stated that in order 
to eliminate the possibility of persons 
visiting India for a very brief period 
being regarded as resident, the tests 
relating to residents have been libe
ralised.

In this connection, a good deal of 
discussion has taken place. I would 
refer the Ministry tb the attempt 
which has been made by the Tyagi 
Committee in their report at page 61 
in paragraph 997. I think that will

benefit us. I th nk that it was men
tioned at the evidence stage also that 
if they could be defined as “business 
connections", that would facilitate 
taxing tne persons whom we would 
like to tax on their visit to India.

My last point is about clause 252, 
relating to the constitution of the ap
pellate tribunal. Sub-clause ( 1 ) o f
this clause reads:

“The Central Government shall 
coii'iitute an Appellate Tribunal
consisting of as many judicial 
and accountant members as it 
thinks fit to exercise the powers 
and discharge the functions con
ferred on the Appellate Tribunal 
by this Act.” . Under sub-clause
(3), Government want to recruit 
also from amongst persons who 
are otherwise qualified, on ac
count of their having been in the 
profession for ten years. I want 
to extend thi:, to the Department 
also, because in the department 
also there may be persons who 
may be equally qualified and 
experienced to be taken in and 
suitable for recruitment.

So on the whole, I welcome this 
Bill. It is a healthy law. Nothing 
better could be expected of an ad
jectival law on which *0 much atten
tion has been given. Our public men 
from all sides, and even people from 
Afr'ca, came to give us advice on this 
Bill I welcome this Bill.

Shri Heda (Nizamabad): The
Select Committee has done a very good 
job, studied the matter thoroughly 
and improved the Bill so that it has 
become more presentable. The pic
ture that has now emerged is clearer 
than it was at an earlier stage.

However, I would l:ke to offer my 
comments on three or four clauses. 
Clause 2 \% very important I would 
refer to two items under that clause.
In clause 2(22). an inclusive defini
tion of the word 'divided* has been 
given. This is a definite improve*
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ment. Therefore, the matter would 
be dealt with in a more judicious and 
better way then hitherto. However, 
this subject is such a difficult one that 
it is not so easy to make any defini
tion a perfect one. From this angle, 
there is a lacuna even in this defini
tion which is no doubt a very good 
improvement upon the earlier defini
tion.

In sub-clause (e) of this sub
clause, any payment of any sum by 
way of advance or loan to a share
holder or any payment on behalf of, 
or for the individual benefit of any 
such holder is deemed to be includ
ed in the word ‘dividend1. The lan
guage of this sub-clause is not very 
happy. Cases have arisen where the 
department has assessed a shareholder, 
who is a partner of a firm, and where 
the firm acts as financier to such com
pany. Where, at any time during the 
course of the previous year in a cur
rent mutual account between the 
company and the firm a credit appears 
in favour of the company, even 
though the account may sub
sequently turn into a debit against 
the company, that is, the amount 
is wiped out by payment of such cre
dit as the company has in the same 
account taken loan subsequently, the 
Incomp Tax Officer has treated the 
credit as distribution of dividend to 
the shareholder who is a partner in 
the firm. I think in this case this 
definition works very excessively and 
harshly. This cannot be the inten
tion of this sub-clause. Unless an 
amount by way of advance or loan 
remains outstanding at the end of the 
year and particularly on the date the 
company distributes dividend, such 
temporary advances of loans could not 
be deemed to be the distribution of 
a dividend to a shareholder. One has 
to make this type of financial arrange
ments when one is in charge of the 
affairs of a company.

Further, if the advance or loan is 
to a Arm, an association of persons of 
m Hindu Undivided Family, and on the

registers of the firm, the partner or 
the member in his individual capacity 
is the shareholder, then in such a case, 
an advance or loan made to the firm, 
the association of persons or the Hindu 
Undivided Family cannot be termed 
as advance to the partner or the mem
ber. Further, the language is un
happy in other respects also. In the 
case of payment to a shareholder, un
less it is an advance or loan, it can
not be treated as a distribution of 
dividend to him while where the pay
ment is on behalf of or for the indi
vidual benefit of any such shareholder, 
the word is ‘any payment’ and not 
‘any payment by way of advance or 
loan’. The words ‘on behalf o f’ or ‘for 
the individual benefit’ connote pay
ment not to the shareholder himself 
but to some other person but it must 
be on behalf of such shareholder or 
it must be for hi* individual benefit. 
It could not be the intention of the 
framers of this clause that a payment 
direct to the shareholder is restricted 
in its scope while a payment to a 
third person on his behalf has a 
wider scope. Therefore, this clause 
needs a slight modification and I do 
hope Government will reconsider this 
and come forward themselves with a 
suitable amendment.

Then I come to clause 2(15). The 
Select Committee has suggested that 
the words ‘not involving the carrying 
on of any activity for profit’ should 
be added. If we look at the language 
of clauses 11 and 12 of the Bill, it 
will appear that in the Explanation 
to clause 11, the word ‘property* is 
stated as not to include business while 
in clause 12 any income derived from 
business carried on by or on behalf 
of a trust for charitable or religious 
purposes will be exempt from tax. 
subject to the conditions subsequently 
stated. The Select Committee, in the 
Explanation to clause 11 has made 
the word ‘property* to include a busi
ness undertaking so that a trust of 
a running business or religious or 
charitable purposes is permissible so 
as to exclude its income from being
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taxable. Now, clause 12 which exempt
ed  the income from business carried 
on by the trust and by the institu
tions for charitable or relipous pur
poses does not ex :st. In its place, 
only sub-clause (3) of clause 12 ap
pears together with an additional 
sub-clause (2).

Therefore, the effect of this amend
ment in sub-clause (15) of clause 2 
is that any business involv ng the 
carrying on of any activity for profit 
cannot be made the subject matter 
o f a trust for charitable purposes if 
the object of the charitable purpose 
includes the relief of poor etc. Does 
it mean that after a property is made 
the subject matter of a trust for such 
purposes and is not business, can the 
trust later on ^tart carrying on busi
ness or earning profits to be utilised 
for such purposes? There is no point 
in restricting the word ‘property’ to 
property other than business where 
one of the objects of the tru^t is the 
relief of poor etc. A person may have 
only business and he wants to 2nake 
a trust for the relief of the poor etc. 
In such a case, he will be debarred 
from making the trust. In my opi
nion, such a restriction should not be 
levied

Then I come to clause 54 in which 
the purchasing of a *new property’ 
for the purposes of his own residence 
is only contemplated. The words ‘new 
property’ are ambiguous. Why not a 
purchase of any property for purposes 
o f  his own residence? A person may 
find an old house situated in a loca
lity not suitable to his requirements 
to  be sold and purchase another pro
perty which has been constructed by 
tom e other person either only recently 
o r  some yeais back. Then why should 
be not get the benefit of this clause 
as he would get if he purchases a new 
property?

The words *new property' are also 
ambiguous in another sense. A  per* 
ton may construct a house and use 
It only for a few months or even for 
m day. Can it be *aid to be a new 
property? It cannot be. Tbm  it
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would mean that he would be preclud
ed from purchasing it. Further, the 
purchase of such property should be 
at par with the construction of a new 
house so that if the owner either pur
chases another property or constructs 
a new house, he will be entitled to 
the benefit contemplated in clause 54. 
Many times it so happens that one 
is not yery intelligent in the construc
tion of the house. Instead of purchas
ing a vacant plot and then construct
ing a house himself, he would like 
to purchase a constructed house on 
a suitable plot. In that ease, he does 
not get the benefit of this clause. 
Therefore, the words ‘new property’ 
may be suitably amended.

Lastly I come to clause 271. No 
person shall be qualified to represent 
an assess£e in case in h’s own assess
ment a penalty has been imposed for 
concealing the particulars of his income 
or deliberately furnishing inaccurate 
particulars of hig income. Does this 
suggestion apply to legal practitioners 
and advocates appearing on behalf of 
an assessee? This is a very moot 
point. From this angle, the class of 
lr;,ral practitioners are agitated. In the 
case of advocates whose conduct is 
governed by the Bar Councils Act, 
will a matter relating to his own 
assessment debar him from carrying 
on his profession? If may be that 
In a particular case the Income-Tax 
Officer wrongly holds that the advo
cate is guilty of concealng the par
ticulars of his Income deliberately 
furnishing inaccurate particulars of 
such income and a pena'ty is Imposed. 
Immediately such an order is passed, 
the advocate will be debarred from 
practising or representing an assessoe. 
If otherwise qualified to appear in 
other cases, why debar him from ap
pearing in cases of the assesseetf 
Further, this order imposing penalty 
may be taken to be a finding of mis
conduct on the part of the advocate 
and a question may then arise whe
ther he would be debarred from car
rying on his profession altogether* 
This suggestion of the Select Commit
tee needs reconsideration and in my
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opinion the clause needs suitable 
change. The legal profession should 
be protected and they should be al
lowed to represent the assessees even 
though there might be complaints 
against their assessment of incomes.

With these few suggestions I again 
commend this Bill and would like to 
congratulate the Select Committee for 
the hard labour that they have put 
in and bringing the Bill in a present
able form.

Dr. Sushila Nayar (Jhansi): Mr.
Deputy-Speaker, Sir, I thank you for 
this opportunity to participate in the 
general debate on the Income-tax 
Bill. Sir, I wish to congratulate the 
Finance Minister for the very 
excellent amendments that have 
been proposed in this IJill. One 
of the mo-il important amend
ments, from my point of view, is the 
control that has been for the first 
time put on charitable trusts. Up till 
now, there were several charitable 
trusts which never spent their money 
on charitable purposes. They went 
on accumulating their capital from 
year to year From now on they will 
have to spend 75 per cent of their 
income in that very year on charita
ble purpose*. It is a very healthy 
provision.

Shri Naushir Bharncha: Whether
required or not?

Dr. Sushila Nayar: Twenty-five
per cent they can accumulate. They 
will have to spend the 75 per cent 
on charitable purposes. If they 
form a charitable trust, the presump
tion is that there is some need for 
charity in that particular field and a 
charitable trust has been formed for 
that purpose. If they do not need 
to spend the money, on charity for 
which that trust is formed, the pre
sumption may be that they have 
formed the trust merely to escape the 
income-tax, and that m not a very 
correct thing to do. Therefore, if 
they have formed a trust, they should 
spend their money on charity. If, 
however, they want to accumulate it 
lor a specific purpose, as for instance.

to build a hospital or a college build
ing, or some such thing, of public 
utility, they can accumulate all their 
income for ten years. That gives 
quite a lot of latitude.

The second thing which is very 
good is that if anybody carries on 
business with the money of the chari
table trust and the income is going 
for charitable purposes there will be 
no taxation on that income. This also 
is very healthy. It is very healthy 
in a country which has long-standing 
traditions of charity. You will remem
ber how in undivided India, in Lahore, 
there were hundreds and hundreds of 
colleges and high schools run entirely 
out of charity. There was even a 
medical college that was run by a 
charitable trust and there were many 
hospitals. Under the British we could 
not expect the Government to run 
many of the social services that were 
needed and charitably inclined indi
viduals came foiward and donated 
large1 sums of money for charitable 
institution*;, particularly in the field 
of education and to the field o f 
medicine.

Now, Sir, there is a tendency to look 
to the Government for help ir. most 
of these fields. I do not find any fault 
with tho^o who expect the national 
Government to meet the legitimate 
needs for social services in India. 
However, the resources of Govern
ment being limited, as we know they 
are limited, it is necessary for every
body to come forward and contribute 
his or her mite for early implementa
tion of some of the schemes of social 
services so that we can realise the ob
jectives of a Welfare State.

Now, a Welfare State, strictly speak
ing may be welfare State in which 
facilities for social services are pro
vided bv the State, but I think there 
are many fields which are not covered 
by the State in our country and the 
public can very well cover those 
fields to the best of their ability. 
To do so, therefore, it is neceaaary 
that they should be given incentives 
in the form of tax exemption to that
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they will contribute larger and larger 
sums of their income,; for charitable 
purposes. So far as incomes from 
business earnings out of trust money, 
are concerned, they have been ex
empted from tax. That is very good. 
But the limit of 7J per cent 011 one’s 
own income for expenditure for 
charitable purposes still remains as 
it was. Seven and a half per cent 
or 14 lakhs whichever is less— only 
that amount may be used by an in
dividual for charitable purposes **nd 
be taken out of hi.* tax calculation.

Sir, I feel rather sorry that the hon. 
the Finance Minister did not see fit 
to relax this limit. It is quite pos
sible that most people will not give 
more than 7i per cent. They may not 
even give 7J per cent for charitable 
purposes. But if there are fndiv duals 
who are inclined to give more of their 
income for charitable purposes, why 
should wo deny them the pleasure of 
doing that? It may be argued that 
they will do so in order to get out 
of a higher incomc-tax slab into a 
lower income-tax slab I say even 
if that is so, I see no harm in that. 
After all, there is a pleasure in giving 
voluntarily. But there is in every 
country a reluctance to hpve to pay 
income-tax. I agree that taxes are 
necessary and taxes have to be col
lected; taxes shall bo there and should 
be there But we should give people 
a voluntary method of spending their 
money for good purposes. Charitable 
purposes have been very well-deflned 
in this new clause: charity in order 
to b2 income-tax free will have to 
be non-sectional, non-regional and 
non-communal. With these provisos 
and after prohibiting even a distant 
relative of the man-money for charity 
or making a charitable trust, from 
becoming a beneficiary, 1 think there 
should be no attempt to curtail the 
amount of ones income that a 
man or woman may give for 
charitable purposes. Let us encourage 
them to give voluntarily. Everybody 
knows how much tax evasion is there. 
Instead o f leaving open wrong methods

of tax evasion, if a man or woman 
gives a substantial part of the income 
for charitable purposes in order to pay 
less income-tax, I think this latter 
course is far healthier and far better 
than the former. We do not accept tax 
evasion and we do not like to have 
tax evasion—I agree. But everybody 
knows, including the hon. Finance 
Minister end the hon. Deputy Minis
ter, that there is a very considerable 
amount of tax evasion and with all 
our efforts we have not been able to 
plug the loopholes. Let us be honest 
and let us open healthy avenues by 
which this desire for tax evasion can 
be stopped and in Its place a healthy 
outlet can be found so that people will 
give more and more money voluntarily 
for charitable purposes and even if it 
does result in a little bit of decrease 
in income-tax, it may be counter
balanced by the provision of the 
social services that can come up 
through these voluntary charities. 
There is a Jot to be said for doing the 
r'ght things in a voluntary manner, of 
one's own free will, than under 
compulsion.

Another thing that I wish to com- 
plment the lion Finance Minister on is 
the proviso by which although the 
income of the husband and wife in 
ordinary business where they tarn 
together or are partners will be con
sidered for taxation purposes an one, 
for professional groups like doctors 
and lawyers and others, it will not 
be considered as one but will be 
separate for each. It i« high time 
that a woman was not considered a* 
a mere appendage of man.

Mr. Deputy-Speaker: Let man be 
considered as an appendage of woman.

Dr. Ssflbila Najrar: Let neither be 
considered the appendage of the 
other. They are both individual*, 
they have their own personalities.

Mr. Depety-Speaker: Men are pre
pared to atone for the past tin* and 
are prepared to suffer now.
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Dr. Sushila Nayar: The people who 
suffered are not very anxious to make 
others suffer. Therefore, we want 
equal status and we are very glad 
that this proviso in the income-tax 
Bill has given equal status at least to 
the professional women and the income 
of the husband and wife will be con
sidered separately for taxation pur
poses. With these words, I commend 
this Bill and I once again congratu
late the hon. Finance Minister for the 
very excellent improvements that 
have been brought forward in this 
Bill.

Shri Damani: Mr. Deputy-Speaker
Sir, The Bill as it has emerged from 
the Select Committee exhibits defi
nite improvements on the original Bill. 
The Select Committee received many 
representations and memoranda and 
they also took oral evidence of 
many important persons from every 
walk of life and they have studied 
them before making the r recommen
dations. Whatever recommendations 
are made are very reasonable and 
suitable. In the Bill the language has 
been simplified and the clauses are 
arranged in n log’eal manner. Besides 
this Committer has plugged the loop
holes and reduced the harshness in 
the Kill. On the whole, the Commit
tee has been successful in its mission 
and I want to offer my congratulations 
to the Committee.

15 46 hrs.

I Dr. Sushila Nayab in the Chairl

Many hon. Members who have 
spoken before me have explained 
about the charitable institutions and 
made suggestions in that regard. 
Therefore, I will confine myself to 
one or two points only. The benefit 
given to a small trust with an annual 
Income of Ra. 10,000 will not be suffi
cient I think this amount can at least 
be increased to Rs. 15,000 so that the

smaller trusts can give more benefit 
in the long run and they can build 
more institutions which will be more 
helpful. Another thing I would like 
to submit is that if any person wants 
to create a trust with a provision that 
a part of the ineome is going to be 
spent for public purposes and a part 
for a particular community, it says 
here that the entire trust will not 
get exemption. I submit that ex
emptions should be given to the ex
tent of the amount that is going to 
be spent for public purposes and 
public utility and tax 011 a conces
sional rate cam be charged on the 
amount which the trust spends on a 
particular community. In this way, 
Government’s policy will be safe
guarded and the public will get the 
benefit. After all, a particular com
munity is also the public of this 
country. Some leniency should be 
given and I request that my sugges
tion may be considered sympatheti
cally. Regarding the development 
rebates, clauses 33 and 34 deal with 
them. Though some improvements 
h^ve been made, it still falls short 
of expectation The clause as amend
ed does n°t provide for development 
rebate to be made av<iilable where 
an individual or a Hindu Joint Family 
is succeeded by a partnership or a 
limited company. This would dis
courage persons coming to industry 
after doing 0 in* of p;oneering and ex
perimentation 111 a particular line. 
Again, development rebate will only 
be allowed on conversion from a firm 
if all the shareholders were partners 
in that firm immediately before suc
cession . On amalgamation it would 
be allowed only if ninety per cent of 
shareholders continue to be share
holders on amalgamation. This would 
effect genuine and bona fide transac
tions which generally take place. Tliis 
would also discourage development 
and I wish that suitable safeguards 
should be provided for such genuine 
transactions

1 come to tbe 23A companies. Clause 
104 deals with companies in whUfe 
public is not substantially interested
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and they should distribute the pres
cribed statutory percentage of their 
profits as dividend Many companies, 
instead of paying the dividend, apply 
their income to pay tax liabilities, 
trade liabilities or bank's borrowings 
which are genuine payments in the 
company's interest and should there
fore be allowed. In this connection. 
I want to submit that there are many 
new companies and their promoters 
are new. When the capital is not 
subscribed, compulsorily they have to 
take more than 51 per cent of the 
shares. They offered the share to the 
public but they are not accepted and 
so they are compulsorily brought 
under the clause 104. As they have 
to distribute a large percentage of 
profits they cannot invest further 
money for expansion or for new in
dustries. Therefore, some safeguard 
should be provided for in this direc
tion, If the funds are invested for 
expansion of an industry, for paying 
trade liabilities or bank's borrowings, 
the compulsion of a distribution of t 
certain percentage of dividends should 
be relaxed. Cases of new companies 
which float capital but which is not 
being subscribed are there, and they 
are compelled to take up the share. 
Therefore, it is essential that some 
exemption or liberalisation should be 
given in this regard.

Clause 70 provides for carry-for
ward of losses which would only be 
allowed if 51 per cent of the share 
capital remains in the hands at the 
shareholders. Shareholders and com
panies are two separate and distinct 
entities, and transfer of shares has no 
connection with tax liabilities of the 
company. Further, onus on the com
panies in this matter would be unjust- 
tifled. It should be properly amended 
as otherwise It would affect genuine 
companies, and honest companies 
would be penalised for no fault of 
theirs. H i is would create many com
plications and lead to harassment! of 
the companies by professional share
holders. There is need for a suitable 
modification so as not to affect genuine 
diaitfts in this matter.

About speculation and hedging 
losses, I would like to point out that 
clause 73 deals with speculation losses. 
1 feel that there should be a diffe
rence clearly made between specula
tion losses and hedging losses, though 
presently the Central Board of Reve
nue has issued instructions that hedg
ing losses should be excluded from the 
speculation losses. I would like to em
phasise that hedging should be allowed 
in one line and one sphere. There is 
no difficulty as far as the commodity 
market is concerned. The difficulty 
only arises in the case of dealings in 
shares Hedging is an assurance 
igaints possible losses and it is done 
against the tftock of investment. 
Hedging should be allowed in one 
line. All the scrips and shares are 
not on the approved list of the stock
* xchange in forward marketing. 
Then* are only a few scrips which are 
recognisv'd in forward trade. Any 
investor cannot hold shares for a 
certain line if they are not in the 
list. Investors cannot make any hed
ging against thi ir sale, even if they 
think that they will lose, if they do 
not hedge against their holdings. 
Therefore, this advantage of hedging 
will accrue to a few persons only
and not to every investor. So, my 
submission is that hedging against 
steel can be allowed against any
share which is the forward list of 
steel Any investment in textile and
steel can be hedged against any
scrip which is in the forward list.
If this is accepted, this difficulty will 
be* removed

I then come to director's respon
sibility on liquidation. Many hon. 
Members have expressed doubts refar. 
ding the directors* responsibility on 
liquidation of private companies It 
is a unique feature that has bean 
incorporated. Though the original 
Bill has been modifed, yet, the dirac- 
tors9 responsibility for payment o f 
taxes is Inconsistent with the Umitad 
liability o f the company. It would 
discourage honest parsons to come on 
the Board. The board of director*
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is a clear instrument of inviting vari
ous benefits from the banks and 
others. It would tell, therefore, very 
heavily on genuine business organisa
tions. The onus which has been 
placed by the Select Committee to 
prove that non-recovery has resulted 
not because of their gross neglect or 
breach of duty would be too much. 
Thf* onus should fall on the depart
ment.

Regarding the reopening of assess
ment, I still feel that the reopening 
of assessment un#er clause 149 should 
be restricted to eight years and not 
16 years, even where the escaped 
income exceeds Rs. 50,000. It is diffi
cult to keep the old records for more 
than eight years. The posts and tele
graphs offices also do not keep the 
records for more than three years. 
In big cities like Bombay, Delhi and 
Calcutta, to keep the records for 16 
years is a difficult task. All such 
investigations started on account of 
the second world war. Now, 16 years 
have passed, and if we continue this 
clause, with 16 years as the limit, It 
will be too much and the period 
should be reduced to eight years.

In conclusion, I would like to stress 
that there is a great need for expe
diting the assessments; more particu
larly the assessments up to Rs. 10.000 
should be completed within one year 
and for other incomes in exceeding 
Rs. 10,000 the assessment should be 
completed within three years. The 
periodical check-up, and assessment 
work done by the ITOs should be 
histened in this regard.

No simplification of income-tax is 
possible and complete unless that tax 
structure is made more simple. The 
eyes naturally would be on the next 
budget and it is sincerely hoped that 
efforts would be made to this sug
gestion and remarks r< the Com
mission, namely, that the tax struc
ture should be so simple that it could 
be followed, understood and calculat
ed by a person of ordinary intelli
gence.

Shri Frank Anthony (Nominated— 
Anglo-Indians): Mr. Chairman, I am 
sorry that the Finance Minister is 
not here; it is not a reflection on his 
very able deputy. I was hoping 
directly to persuade him in respect 
of certain provisions in this Bill. 
Quite frankly I feel that some of the 
provisions inserted for the first time 
in the Select Committee—when their 
real significance becomes known to 
the country at large— are such that 
there is likely to be not only a serious 
controversy but even a storm of pro
test. I am particularly referring to 
clauses 11 to 13 and clause 88. Quite 
by accident one morning when I 
picked up this Bill a few days ago, I 
was extremely perturbed. I wrote 
to the Prime Minister pointing out 
that in my very respectful view these 
provisions put in for the first time at 
the stage of the Select Committee 
would have a disastrous effect on 
charitable trusts maintained by 
minority group in tVs country. I also 
saw the Finance Minister. I believe 
♦he Ministry is likely to make some 
amendments. But I wish to know 
whether they will be far-reaching 
enough. As far as I can make out, 
certain of the new provisions will 
have a completely deadly effect on 
future charitable trusts.

Take clause 13. My hon. friend 
Shri Morarka will say—I have dis
cussed it with him too— “I think you 
are making unnecessarily heavy 
weather of these new provisions.” I 
do not think so. Perhaps my in
terests are somewhat narrow interests, 
but other people who are interested 
in charitable trusts—not only educa
tional as I am interested in education
al trusts—such as religious trusts and 
trusts for medical and poor relief, 
may feel that section 13 is a gratui
tous injury to the help by certain 
sections of the people, even if they 
happen to be community-based or 
otherwise. As the law obtains to
day, the term “charitable*’ compre
hends a trust even though it may be 
directly benefiting a group or com
munity based on language or caste or
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sub-caste. Any such trust which is 
genuinely directed to this purpose, 
even though the object may be a limi
ted tme, comes within the purview of 
the term “charitable” and is exempt
ed from income-tax.

16 hrs.

But under the contemplated amend
ments in clause 13, all future trusts, 
however genuine and however high- 
souled, if they are directed for the 
benefit of a particular community, 
whether based on religion, caste or 
sub-caste, will be subject to the inci
dence of crippling taxation. My own 
view is that genuine charitable trusts, 
if they are for the benefit of a par
ticular community—Sikhs, Muslims, 
Anglo-Indians, Hindus, etc.—will 
suffer, however high-souled they may 
be, as I said. We have to remember 
—I shall deal with this a little later— 
in our concern quite rightly for this 
secular motive in the State, sometimes 
we tend to over-reach ourselves.

We have to realise that not only in 
Ind'a, but in other countries also, 
people may seek salvation in many 
ways. I may apply the unction to 
myself of being particularly interested 
in education. My friend, Mr. Barrow, 
may be religiously inclined. He may 
be inclined to found and further re
ligious trusts. These are not un
worthy motives. But what are we 
doing? Because of furthering this 
secular motive, we are seeking to 
destroy all future trusts, if they are 
directed to helping a particular com
munity, whether it is educational, re
ligious. tor for medical purpose or poor 
relief.

*n>e public do not know the impli
cations of this. I do not think many 
of the Members of this House know 
ft.

Ck Banbir Simgli (Rohtak): They
know it fully well.

Shri Frank Anthony: My friend
probably is one of the most alert 
Members t>f this House.

Shri Narasimhan (Krishnagiri): 
Quite a few know.

Shri Frank Anthony: So also my
friend there. But when I was speak
ing to the Deputy Speaker three days 
back—he is a knowledgeable person— 
and so also Shri Mukerjee— I may not 
agree with his politics, but 1 certainly 
think very highly of his capacity 
otherwise— I asked them, **Have you 
looked at this Bill?" They said 
"No” . I asked, “Have you studied its 
implications?” . They said, “Naturally 
not; we have not the time to study it. 
It is a rather massive— we would not 
call it monumental—and complex 
measure” . I am certain that the 
public knows nothing about the im
plications. I do not know what the 
members of the majority community 
think. The majority community 
members have no rights in this matter.
I shall show later on that these pro
visions are repugnant to certain fun
damental rights granted to the mino
rities, but I am quite certain that 
large minorities in the country like 
Muslims, Sikhs and Christians will 
feel extremely injured because in 
effect, you are saying to them, “You 
will not be able to found nny trusts 
in future, however much you may be 
inclined to found a trust".

I know there are certain bodies 
that are able to distribute large 
amounts in charities. There is a par
ticular body I am aware of in Cal
cutta, which is able, for instance, to 
distribute Rs. 20 lakhs a year. I am 
interested in it. Most of it is collar
ed by the West Bengal Government, 
but some of it they are able to salvage 
from the clutches of the West Ben
gal Government, they spend for the 
education of a particular community. 
The whole object of what they run 
is to direct 90 per cent of their 
takings for charitable tobjects. If 
they are prepared to disburse Rs. 10
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lakhs for education, the Deputy Minis
ter will come along and say, “You 
w*'l pay full income-tax” . What 
would be the income-tax on Rs. 10 
lakhs which would ordinarily go to 
an educational trust? I cannot say 
offhand, but I imagine it should be 
in the region of Rs. 6 lakhs or Rs. 8 
lakhs. You immediately destroy the 
capacity to assist a worthwhile object 
by a piece of legislation of this charac
ter.

Ch. Ranblr Singh: The State will
give financial assstance.

Shri Frank Anthony: He talks
about State financial assistance. I 
say this with a great deal of regret: 
This is typical of the kind of confused 
thinking that so many of us fell prey 
to in this country. The State may 
have the will; it may have the spirit, 
but it has not the capacity to begin 
to implement the grandiose directive 
principles of the Constitution. You 
talk of free and compulsory education. 
Are you able to do it? Not in an
other hundred years will you be able 
to achieve this directive principle of 
free and compulsory education. But 
when people on their volition place 
burdens deliberately on themselves 
and give money to education trusts, 
you come in and say, “The State can
not do it, but you should not do it” . 
How can you say this, if we are a 
Welfare State not tmly in profession, 
but in practice? It will take at least 
hundred years for you to do this, but 
in the meantime, you are drying up 
all the wells of private and individual 
charities.

Shri C. K. Bhattacharya: We shall
get it in much less than 100 years.

Shri Frank Anthony: Let us hope 
so.

1 do not know the effect of clause 
11. Some people say that the provi
sion in regard to accumulation is 
adequate. Persons concerned with 
trusts tell me that this provision with 
regard to accumulation will be com
pletely inadequate, so far as large

trusts are concerned. It will enable 
them to accumulate up to 25 per cent 
only and it will largely hamstring, 
their real purposes. My friend, Shri 
Morarka, will say that is not the only 
limit. If you write to the income-tax 
officer and tell him that you want to 
accumulate beyond 25 per cent, you 
may accumulate beyond 25 per cent 
tor a period of 10 years.

I think the Government is going, 
at least by way of abundant precau
tion, to put in a clause at my instance 
seeking to add the words “at a time" 
after “ ten years” . My impression was 
that accumulation would cease at the 
end of 10 years. But Government say 
that it is not their intention and you 
may accumulate for a period of 10 
years at a time, so that you may con
tinue to accumulate indefinite
ly. You can accumulate for ten years 
at a time and you must distribute a 
certain amount; then you can accumu
late for another 10 years. So, at least 
the hardship that I contemplated there 
would seem to be qualified by this 
proposed amendment.

So far as clause 88 is concerned, it 
deals with tax on donations to charity. 
I think this is going to cause a great 
deal of resentment in the country. Shri 
Morarka and the Minister will say 
that in any case, donations directed 
along religious lines for a particular 
religious community have always been 
subjected to income-tax, even though 
they are donations for charitable pur
poses and all that we are now adding 
is “caste, community or sub-caste”  T 
feel that here the Government has not 
given sufficient thought to the matter.

I say that so far as linguistic and 
religious minorities are concerned, you 
cannot do this, and I say it advisedly. 
I have had occasion to argue two 
matters in the Supreme Court based 
on article 30 of the Constntution. What 
have we done? We have given these 
fundamental rights to the minorities 
rightly or wrongly. What is the effect 
of article SO of the Constitution? Sub
clause ( I )  of this article 30 says that 
any community based on language o r



4677 Income-Tax Bhadra 2, 1888 (SAKA) Bill

religion shall have the right to esta
blish and administer an educational 
institution of its choice.

Now, advisedly, the framers of the 
Constitution gave that and raised it to 
the status of a fundamental right; that 
is, the Muslims, the Sikhst the 
Christians or any other have the 
fundamental right to establish a 
communal educational institution. I 
do not say that is a good thing. I do 
not know whether that is being done. 
I do not know whether there are any 
wholly communal institutions in the 
country restricted to members of one 
particular community or caste or 
religion. I do not think so. It may 
be a bad thing, but in their wisdom the 
framers of the Constitution have, as I 
said, raised this to the status of a 
fundamental right, that every linguis
tic and religious group shall have the 
fundamental right to establish an 
institution of its choice. The Muslims 
can have a Muslim school, the Sikhs 
can have a Sikh school, the Christians 
can have a Christian school. Thai is 
a fundamental right.

Again it might be wrong—you have 
gone further. Under the second part 
of nrticle you have said that in 
giving aid no government shall dis
criminate against these communal 
institutions. You may scrap article 30. 
because you have placed an inhibition, 
a constitutional inhibition, on any 
government saying to a Muslim school, 
saying to a Sikh school, saying to a 
Christian school, we shalll give aid to 
others but we shall not give aid to you. 
That is the inhibition in article 30. 
Under sub-clause (2) of that article 
there is an obligation on Government 
to aid communal institutions. It may 
be a bad thing, it may not be a good 
thing; but there is a fundamental right.

Now, you may say that the Hindus 
also come under this inhibition? But 
you have not chosen to give 
the majority community any 
fundamental right I do not know 
what the reason was. When we were 
framing the Constitution perhaps we 
ware particularly high-soulad and we

were thinking in terms of the 
minorities. Todayf perhaps, we are not 
thinking so much in terms of the 
minorities, perhaps we think they are 
a bit o f a nuisance, they are a sort of 
inconvenience. Some people think, if 
you can assert the minorities away, 
then they do not exist; that is, as one 
of my very respected friends said, 
there are no minorities in this country; 
it is only because the minorities say 
they are minorities you have minori
ties. So, some people, as I said, may 
like to will them away, some may like 
to assert them away, and I hope there 
would be very few who would like to 
steam-roller them out of existence.

But here is a constitutional provi
sion, a constitutional fundamental 
right given to the minorities. You 
cannot place the majority community 
on the same level as th** minorities. 
You cannot say that the Hindus shall 
not do this. The Hindus have not been 
tfiven the fundamental right. You 
have given fundamental right in 
respect of education to the minorities. 
You have provided that the minorities 
can run their own institutions. As I 
said, it may be a bad thing. I liave 
a great deal to do with educational 
institutions. We do not run institutions 
for a particular community. We do 
not do it, but we have the right, and 
we have a further right that if we do 
run a communal institution we can say 
that the Government shall give us aid.

Now you say, no, you may run an 
institution, you may open it to every
body, but if the proceeds from that 
institution are disbursed in scholar
ships for a particular group, for a 
particular minority people who give 
big donations to that institution which 
is run on the basis of a fundamental 
right, then they shalll pay income-tax. 
I just do not understand it. I say, if 
this matter is tested, if somebody is 
prepared to go to the Supreme Court, 
my own humble view is that it would 
be struck down, because they say that 
you cannot, on the one hand, make this 
grandiose provisions to the minorities 
and, on the other hand. In fact take 
them away.
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[Shri Frank Anthony]
Madam, I would ask the Government 

to give some thought to this matter, 
and not to say that under the old 
provision income-tax cn donations to 
religious communities were already 
there. If that provision was there, it 
is bad. That provision may have been 
there before 1950, but after 1950, after 
the coming into operation of article 
30, you cannot say to a minority that 
it shall not run a communal institution 
and if Government cannot say that a 
particular minority community shall 
not run its own institution, afortiori 
they cannot say that they shall not 
give aid to that institution. How can 
you say that to a minority community, 
that they shall not give aid? I do not 
understand it. It does not make sense.

Then there is another. I was one of 
those people who were strongly 
opposed to donations being made for 
political purposes. I think it is going 
to be one of the most corrupting 
influences in our public life, and it is 
a bad thing, it is a pernicious thing 
Yet,— I am open to correction—Shri 
Morarka is more conversant with 
income-tax law than I am; if ever he 
is in trouble in respect of the criminal 
law I would be in a better position to 
help him—so far as I can imagine, for 
the moment, a donation by a company 
made to & political party will be free 
from income tax. That is my own 
view, and that is the view of many 
people whom I have consulted and 
who appeared to me as income-tax 
experts. If a company makes even a 
donation of Rs. 2 crores— there are 
companies which are in the nature of 
industrial empires— to a political party, 
it will say that all these donations are 
for the purpose of its business and thus 
secure exemption from income-tax for 
donations made to political parties. 
That Is my own view. Is it not reac
tionary? Is it not completely 
indefensible? If that is the law, and 
the income-tax experts say that is the 
law, that political donations from vast 
industrial empires to political parties 
should be exempt from income-tax, 
how can you subject to all the crip
pling incidence of our high rate of

income-tax the donations made hy 
minority sections in aid of education— 
I am not pleading for religious institu
tions. Some people who may be 
religiously inclined may say, why not 
have exemption for religious institu
tions also. . . .

Shri Narasimhan: You are pleading 
for religious charity.

Shri Frank Anthony: I am pleading
for education, and I say that so long 
as the State cannot undertake its duty 
of giving education free to the children 
of this country, it is a sin that you 
should penalise people, whatever 
group they may belong to, for helping 
their own children if need be. They 
may not have the resources. We are 
a microscopic minority. We skimp 
and we scrape. If we do not skimp 
and scrape, we have to destroy our 
own trusts. Why? We are a minority. 
We were given certain educational 
guarantees because of the special 
conditions, because of the special diffi
culties in which our schools are large
ly functioning. Those special grants 
given to us under article 337 have 
ceased to operate from 1960. But after 
I had seen the Prime Minister—
because he knows that you cannot 
change a certain matrix, whether it iB 
economic or educational, which has 
emerged over a period of 200 years, 
you must allow a certain period of 
evolution—he has asked the State 
Governments ad hoc to give these 
grants to the less fortunate children 
of my community. But I am living on 
charity from year to year. One gov
ernment may give it, another govern
ment may not give it. What am I 
doing? Am I doing something so 
criminal? Because the State has not 
got the capacity, because some States 
may not have the will, because they 
do not want to help a particular com
munity, mine is the only community 
they will not help.

Dr. M. S. Aney: That charge is
denied by me. It is not correct to say 
that. Yours is the only community 
which will not be given this considera
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tion. The State will not do that kind 
o f thing.

Shri Frank Anthony: Because there 
are no schools run by State Govern
ments through the medium of English, 
which is my language. Every other 
person will have institutions subsi
dised and run by Government through 
the medium of his language. It is only 
my community that has no schools 
which are subsidised or run by Gov
ernment. We have been given a 
fundamental right. Twice I have won 
cases in the Supreme Court affirming 
that right. We are the only people 
who will get no aid. Is it a crime that 
we seek to give our children aid when 
we are not getting aid, when out of 700 
per cent increase in educational grants 
between 1937 and 1957 educational 
grants have gone UP from Rs. 15 crores 
to Rs. 115 crores—700 per cent 
increase, and not one Naya Paisa of 
that increase has accrued to the benefit 
of an Anglo-Indian child, because 
there is no English-medium school to 
which indigent grants arc* given. And 
when I am building up educational 
trusts. I have been given, as I said, the 
grandiose fundamental right under 
article 30. Now you say “Wo are not 
giving you vour constitutional guaran
tee after 1960 in regard to the 
English-medium schools” and, at the 
same time, you are destroying every 
kind of effort at self-help for my com
munity. I do not understand it It is 
only my community that knows where 
these difficulties occur. There is so 
much of tendency to pontificate, 
because people belonging to the 
majority community do not know the 
condition of living as a minority.

Shri C. K. Bhattacharya: If the hon. 
Member will permit me and if I may 
interrupt, the interpretation that 
article 30 allows the setting up of 
special institutions for the Anglo- 
Indian minorities is not correct

Mr. Chairman: Order, order. The 
hon. Member will resume his seat. If 
one hon. Member is speaking and if 
another rises, if the hon. Member who 
is speaking sits down, then he is yield
ing the floor. If, on the other hand, he

continues to speak, the other hon. 
Member cannot speak, because two 
hon. Members cannot be in possession 
of the floor at the same time. So, if 
Shri Anthony does not want to yield, 
he can go on.

Shri C. K. Bhattacharya: My point 
is that Shri Anthony is interpreting 
article 30 to suit hig own purpose, and 
that is not a correct interpretation. 
Article 30 says that special institutions 
can be set up by religious minorities 
for themselves. I put it to Shri 
Anthony: is he a religious minority? 
Are the Anglo-Indians a religious 
minority0 Only the Christians might 
constitute a religious minority. In 
that case, Shri Anthony must not claim 
a particular advantage for English
speaking schools, because there are so 
many Christians studying so many 
Indian languages. I8 Shri Anthony 
agreeable to allow the Indian Chris
tians in his own institution? Is he 
prepared to allow the Bengali-speak
ing Christians in his institution? I 
say that he is not correctly interpret
ing article 30. He interprets it to suit 
his case

Mr. Chairman: My suggestion is
that the hon. Member may give his 
Oflme and speak after Shri Anthony 
has spoken. That would be a better 
way of e xpressing his ideas. Now Shri 
Anthony may continue.

Shri Frank Anthony: I do not know,
probably it is a digression. Article 30 
applies, not only one-fold but two-fold 
to my community Both in the 
Bombay School case in 1954 and in the 
Kerala reference, the Supreme Court 
has affirmed that here * community 
which has a double guarantee; it is not 
a community based on language, It Is 
a community based on religion.

The point I am trying to make is 
this, that I would ask for some kind of 
clarification with regard to educational 
trusts. There may be an equally 
strong rase with regard to other 
trustes—let peaple who feel strongly 
about religion and trusts of other 
character plead their case—but I am 
earnestly pleading with the Govern
ment: why not exempt not only the
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tShri Frank Anthony]
existing trusts, why not exempt the 
future educational trusts as well? 
Exempt them. At present under 
clause 13 existing trusts are exempted.
I say: exempt the future educational 
trusts too from the purview of income- 
tax. And I would also ask that clause 
88 be amended so that the donations 
to educational trusts, even the existing 
educational trustsi will not be subject 
to income-tax. I would ask the hon. 
Deputy Minister to use her influence 
with her senior colleague and get some 
exemption, both on clause 13 and 
clause 88, so that the educational 
trusts, future trusts as well as existing 
trusts, so far as donations to these arc 
concerned, will be exempt from in
come-tax.

I will conclude by saying that I do 
not want in any way to dampen the 
enthusiasm of the Treasury Benches 
in this rather perverse perspective in 
which they have underlined at the 
moment the secular democracy. I do 
not know what we mean by secular. 
Perhaps, the dictionary meaning is a 
little different and we have adapted it 
more or less. I think we mean that 
we are striving to achieve a society 
where people will not think in terms 
of community and religion and so 
forth. Somebody has said that the 
literal interpretation of secular is 
irreligious. I do not think we are 
seeking to develop a society which 
abandons religion and religious princi
ples. But may I, with great respect, 
submit this to the Treasury Benches? 
Let us not legislate in terms of some 
misconceived notion of secular demo
cracy.

Many years ago— I am reminiscing— 
I wrote an essay which was acclaimed 
and I was given a Viceroy's gold 
medal, and I remember the first line 
in that essay, and I think what I said 
there is almost a maxim, is that 
citisenahip is the right ordering of our 
several loyalties. Now today we ob
serve that do not realise that 
Indian citizenship is the right order
ing of our several loyalties. We have 
loyalties to our families. We have loy
alties to the community In which we 
Immediately live. We have loyalties

to our religion. I do not know whether 
these small loyalties which can be 
ordered and the right ordering of 
which will represent the citizen
ship, whether that is going to be 
a crime in India. Do not 
people in other countries, secular 
democracies, countries which have 
achieved a stage of development in 
this democratic process which we will 
take probably hundred years to reach, 
do they not think in terms of their 
families? Do they not think in terms 
of their religion? Do they not think 
in terms of their caste, probably 
differently spelt? Where you have
got human society, you will have
this range of loyalties. What are 
we trying to do? Are we trying
to ignore them or are we trying 
to destory them? Is it a bac
thing for some person to think thn4 
he will achieve spiritual salvation b\ 
donating to his church, or his r e 
gion, or his temple, or mosque or 
Gurudwara? I do not know. I can 
understand this, and I will support 
it, and support it to the uttermost 
You do not penalise people who ex 
ploit religion; pou do not penalise 
people who exploit the community 
in order to create estrangement, bit
terness and hostility, but when some 
poor chap, whatever the motives, 
thinks that he is going to achieve 
and some future existence and wants 
to make a trust for charity, you say 
“no, is repugnant to our ooncept of 
democracy” . I do not know pro
bably it may be repugnant to our 
concept of human nature, because 
human nature, in the ultimate an
alysis, as I see, is response to the 
numerous loyalties, and I want the 
Treasury Benches to understand it. 
When I spoke to the Minister, he 
said “ No, we will never have a secu
lar democracy unless wc destory all 
these different sort of loyalties*'. If 
you destroy the loyalties, then you 
will destroy the Indian as an integ
rated, sound and balanced person.

I do sincerely hope what I have 
said win be conveyed, probably not
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quite in the language I have said it. 
to the Minister, and I would parti
cularly ask the Deputy Minister that 
she may persude him to make some 
amendments in the Bill which will 
give some kind of relief, particularly 
to educational trusts.

16 .29 hrs.

[Shri Heda in the Chair]
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Shri S. M. Banerjee: On a point of 
order, Sir,. . . .

Ch. Ranbir Singh: I am dealing
with religious and charitable trusts, I 
know the Income-tax law. It applies 
to Punjab. Why do you worry?

Mr. Chairman: He is riling on a
point of order.

Shri 8. I t  Banerjee: My point of
order is very simple. We are discus* 
sing the Income-tax Bill. Religious 
trusts also come in. But, he is dis
cussing Punjab politics.

Ch. lanM r Stagh: No; I am not dis
cussing Punjab politics. Punjab Is a 
part of India. Punjabis pay income* 
tax —  (Interruptions) .
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Shri S. M. Banerjee: Master Tara 
Singh is also a citizen of the country. 
Why should he be attacked? (Inter
ruptions).

Mr. Chairman: There is no point of 
order in this. The hon. Member may 
continue.

16.SS hrs.

[M r. Speaker in the Chair]
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16 S3J hrs.

MOTION RE: THIRD FIVE YEAR
PLAN—contd.

Mr. Speaker: Order, order. We will 
now resume discussion of the hon. 
Prime Minister’s motion regarding the 
Third Five Year Plan.

I shall now put the amendment of 
Shri Ranga to the vote of the House. 
The question is:

That for the original motion, the 
following be substituted, namely: —

“This House, having considered 
the Third Five Year Plan, laid on 
the Table of the House on the 7th 
August, 1961, disapproves of it 
because—

(a) it U unrealistic and impro
vident;

(b) the threat of additional taxa
tion, the continued retort to 
deficit finance and the unco

vered gap between resources 
and outlay will lead to higher 
prices and the aggravation of 
the prevailing inflation and a
continuing erosion of the al
ready low real income of the 
mass of the people resulting 
in a disincentive to save and 
invest and a high-cost econo
my which will make it im
possible for Indian exports to 
compete in the world’s mar
kets;

(c) while the desirablity of en
couraging equity capital com

ing from abroad at its own 
risk is neglected, there i° too 
much dependence on foreign 
loans leading to the country's 
future being mortgaged;

(d) the undue emphasis on heavy 
industry resulting from a 
dangerous obsession with ac
hieving autarchy vithia ten 
years and the comparative 
neglect of agriculture and 
consumers’ goods industriei 
will inflict privation and 
misery on the mass o<f the 
people and diminish the pos 
sibilities of providing maxi
mum employment;

(e) the doctrinaire bias in favour 
of the State sector of the eco
nomy and the drawing away 
to it of the people’s savings 
tilts the scales against the 
development of the people's 
competitive enterprise and the 
economy of self-employed 
people in favour of a plethora 
of controls and quotas «nd 
curbs and of State monopo
lies and private monepelies 
distributed among ihos* 
favoured, thus placing th» 
national economy in «  *tra»g)if 
jacket and retarding the 
growth of the national pro 
duct and income;

(f )  the insistence on fostering col
lective farming under th* 
name of joint co-opcra*ive
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farming to the neglect of 
family farming will retard 
agricultural production and, tf 
persisted, in. result food 
shortage and famine condi
tions and reduce the peasants 
to servitude;

vg) no adequate effort is dis
closed in the Plan to dispel 
existing regional disparities 
and to foster the progress of 
underdeveloped areas;

(h) the provision of huge sums of 
public money for distribution 
by the Union to the States and 
by the States to local organi
sations will, in the absence of 
a non-partisan approach and 
suitable checks, lead to poli- 
f ’ rnl :nfhi ’nee being brought 
to bear on the administrative 
apparatus with consequent 
waste and corruption; and

(i) the Plan is against the in
terests of the Indian people 
since it would reduce the 
living standards of the pre
sent generation, concentrate 
political and economic power 
in a few hands resulting in 
the proliferation of bureau
cracy, over-centralisation, the 
attenuation of States' rights, 
the truncating of the workers’ 
right to organise for collective 
bargaining and to go on 
strike, and the ultimate ero
sion of parliamentary demo
cracy and the fundamental 
rights of the citiaen embodied 
in our Constitution/'

Mr. Speaker: Those in favour may 
Wndly my ‘Aye*.

S u m  Hen. Member*: Aye'.

Mr. Speaker: Those against may
say *No\

Several Hon. Members: ‘No’.

Mr. Speaker: I think the 'Noes*
have it.

Some Hon. Members: The ‘Ayes’
have it.

Mr. Speaker: Hon. Members in
favour will rise on their seats. I will 
note down their names.

Shri Ranga: Do you want Members 
to rise in their places?

Mr. Speaker: Yes. I will note down 
their names.

Shri Ranga: We have no objection 
if you think it is proper.

Some Hon. Members: There are
Uli.j two.

Shri M. R Masani: I think, Sir,
a Division has been demanded.

Mr. Speaker: All right. L t  the 
Lobbies be cleared.

The Lok Sabha divided.

Shri Lachman Singh (Nominated— 
Andaman and Nicobar la lands): My
vote hag not been recorded. ! want 
to vote for ‘Noes’. But I have pressed 
the button ‘Abstention’

Shri Ram Krlshan Gupta: I want to 
vote for ‘Noes’. My vote has not been 
recorded.

Shri Raman (Narasapur): 1 want to 
vote for ‘Nnc*s\ My vote also has not 
been recorded.

Dr. K. B. Mm o i (Badagara): I want 
to vote for 'Noes'. My vote has not 
been recorded
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Division No. 4]
‘Chandram ani K alo , Shri 
D e b , Shri P .G .
M asan i, Shri M .R . 
M atin , Q a*i

A bdu  Latif, Shr i 
A c h a r , Shri 
Achint R am , Lai a 
A lv a , Shri Joachim 
Am jad A l i , Shri 
A n ey , Dr. M . S.
Anthony, Shri Frank 
Balakrinhanon, Shri 
Banerjee, Shri S. M .

B an e rji, Sh ri P. B.
Bhakl Darshan, Shri 
Bhargava, Pandit M .B . 
Bhattacharya, Shri C. K . 
Birendra Bahadur Singhjt, Shri 
Brahm Praksxh, Ch.
Brajeawar Praiad, Shri 
Chanda, Shri Anlc K  . 
Chaturvcdi, Shr i 
Chettiar, Shri Ramanathan 
l)a|Jit Singh. Shri 
Dam ani, Shri 
D a i, D r. M . M .
D asappa, Shri 
Datar, Shri

Dwivcdy, Shri Sundreanath 
Ghodasar, Shri Fatehainh 
Ghoaal, Shri Aurobindo 
G hoth , Shri M  . K .
G oray, Shri 
Gupta ,Shri Indrajit 
Gupta, Shri Ram Krishan 
Hathi, Shri 
Hcdtt, Shri 
Hem R aj, Shri 
Hukam Singh, Sardar 
Iqbal Singh, Sardar 
JaciivanR am , Shri 
Jbunfhunwala, Shri 
Jinachandran, Shri 
Jogendra Sen, Shri 
Joahi, shri A. C 
Jyotishi, Pandtt J. P. 
KanUngo, ahri 
•Car, Shri Prahhat

AYES
Rahralazmi, Shrimati 

Ram Garib, Shri 

Ranga, Shri

NOES
Karmarkar, Shri 
Kasliwal, Shri 
Khan, Shri Sadath Ali 
Khan, Shri Shahnawaz 
Lachman Singh, Shri 
Mafida Ahm ed, Shrimati 
M alti, Shri N .B . 
M a jh i.S h r iR . C.
M alhotra, Shri Indcr J. 
Maniyangadan, Shri 
Masuriya D in , Shri 
Mathur, Shri Harish Chandra 
Melkote, D r.

M enon, Dr. K . B.
Mithrn, Shri Bibhuti 
M ishra, Shri L . N .
Mishra, Shri M . P.
Mishra, Shri S .N .

Misra, shriiB.D. B .D  
Minru, Shri R. P . 
Mohammad Akbar, Shaikh 
Morarka, Shri 
Mukcrjcc, Shri H .N .
M u rty, Shri N .S .
Nanda, Shri 
Naranimhan, Shri 
Nayar, Dr. Sushila 
Nehru, shri JaWahar lal 
Nceru Shrimati u m a. 
Pudam D ev, Shri 
Pahadia. Shri 
Palaniyandy, Shri 
Pandcy, Shri K . N .  
Panigrahi, Shri Chintmam  
Parvathi Krishnan, Shrimun 
Patel, Shri Rajeshwar,
Patil, Shri Nana 
Pattabhi Raman, Shri C. R. 
Radha Raman, Shri 
Raghuramaiah, Shri 
Rai, Shrimati Sahodrabai 
Raju, Shri D .S .
Ram Shankar Lai, Shri 
Raznam, Shri

[ 16.39 hrs
Soren, Shri D eb i 

Sugandhi, Shri 

Thakore, Shri M .B .

Ramaswamy, Shri S .V . 
Ramaswamy, Shri K .S .
Ranbir Singh, Ch.
Rane, Shri
Rao, Shri Jaganatha

Reddy, Shri K .C .
Reddy, ShriN agi 
Reddy, Shri Ramakshrina 
Rup Narain, Shri 
Sadhu Ram, Shri 
Sahu. Shri Rameshwar 
Samanta, Shri S.C.
Sanghi. Shri N . K .
Sarhadi, Shri Ajit Singh 
Satyabhama Devi, Shrimati 
Sen, Shri P .G .
Shah, Shri Manabcndra 
Shankaraiya. Shri 
Sharma, Pandit K .C .
Shastri, Shri Lai Bahadur 
ShaMri S .vami Ramananda 
Shree Norayan Das, Shri 
Siddiah, Shri 
Singh. Shri L . Achaw 
Singh, Shri M .N .
Singh. Shri Ramciih Prosad 
Sinhu, Shri B. P.
Sinhn, Shri K . P.
Sinha, Shri Satya Narayan 
Sinha, Shrimati Tarkeahwar i 
Snbbarayan. Dr. P.
Subramanyam. Shri T  
Sumat Prasad. Shri 
Swaran Singh. Sardar 
Tangainani. Shri 
Tantia. Shri Rameahwar 
Tariq. Shri A . M  .
Tiwari, Shri R. S.
Umarao Singh. Shri
Upadhyay, Pandit Muniahwar Dull
Varma, Shri B.B.
Wadiwa, Shri 
Wilaon, Shri J.N .
Wodeyar, Shri

Mr. Speaker: The result of the divi
sion :s as fellows:

Ayes: 10; Noes: 132

The ‘Noes’ have it, the amendment 
is lost.

The motion wa§ negatived.

Mr. Speaker: Now, 1 shall put Shri 
Indrajit Gupta's amendment to vote. I 
understand that both his amendments, 
namely amendments Nos. 3 and 4 have 
been combined. I shall now put the 
combined amendment to the vote of 
tke House.

The amendment was put and neg** 
fived.
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Shri Naushlr Bharucha: My amend
ment may also be put to vote.

Mr. Speaker: I shall now put Shri 
Naushir Bharucha’s amendment, 
namely amendment No. 5 to the vote 
of the House.

A m e n d m e n t  N o .  5 w a s  p u t  a n d  n e g a 

t i v e d .

Mr. Speaker: I shall now pul the 
substitute motion contained in Shri 
Narasmihan’s amendment to the vote 
of the House.

The question is:

“That for the original motion, 
the follow.ng be substituted, 
namely:—

“This House, having considered 
the Third Five Year Plan, laid on 
the Table of the House on the 7th 
August. 1961, places on record 
it> general approval and acceptance 
of the objectives, priorities and 
programmes embodied in the Plan 
and cans upon the States, Union 
Territories and the people of Ir,d*a 
to adopt it as the Nation’s Plan 
and to carry it out with determina
tion and achieve its targets ” . ( 1 )

T h e  m o t i o n  w a s  a d o p t e d .

Government of Maharashtra, tele
graphically.

Yesterday, I received the follow
ing telegram from Shri Karanjia.

“RECEIVED SUMMONS REQUEST 
FORTNIGHTS EXTENSION FOR 

REASONS STATED IN LETTER 
ALREADY SENT RESPECTS 

KARANJIA BLITZ'*.

Shri Mahanty (Dhenkanal): Res
pects what?

Shri Surendranath Dwlvedy (Ken-
diipara): He knows that after •
fortnight, there will be no session.

Mr. Speaker: I have also received 
telegraphic confirmation from the 
Chief Secretary, Government of Maha
rashtra, Bombay that summons was 
duly served on Shri R. K. Karunjia.

The letter referred to by Shri 
Karanjia in his telegram has not yet
been rece ved. As and when it is re
ceived. we shall see.

Shri Braj Raj Singh (Firozabad): 
What happens next?

Mr. Speaker: Off hand, I am not able 
to say Let me wait for the letter. 
Let us see, and then I shall place the 
proper motion before the House

16.43 hra

TELEGRAM FROM SHRI KARANJIA

Mr. Speaker: I want to make an an
nouncement. As I informed the House 
on the 21st August, 1961, I sent one 
copy of the summons to Shri R. K. 
Karanjia by registered post on the 
21st August and also three copies of 
the summons to the Chief Secretary 
to the Government of Maharashtra, 
Bombay, for service on Shri Karanjia. 
Copies of the summons were also 
communicated to Shri Karanjia direct
ly and through the Chief Secretary, 
894 (Aw LSD—9.

Mr Speaker: Would the House like 
to resume discussion on the Income- 
tax Bill now, or shall we start with the 
discussion on scarcity of raw jute to 
be raised by Shri Indrajit Gupts?

The Minister of Parliamentary 
Affairs (Shri Satya Narayan Stnha): It
is not necessary to proceed with the 
Income tax Bill. We may take up the 
other discussion now.

Mr. Speaker: Very well.
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16.45} hrs.

BUSINESS ADVISORY COMMITTEE 
S i x t y - six t h  Report

Shri Rane (Buldana): I beg to pre
sent the Sixty-sixth Report of the 
Business Advisory Committee.

Mr. Speaker: We went into a num
ber of items, Bills for the next week 
etc., and the report contains the allo
cation of time for these things.

16.46 hrs.

DISCUSSION R E :  SCARCITY OF
RAW JUTE

Mr. Speaker: The House will now 
take up the discussion on the state
ment laid by the Minister of Com
merce on the Table of the House on 
the 16th August, 1961, regarding the 
block closure observed by the Indian 
Jute Mills Association ow'ng to scar 
city of raw jute.

Shri Indrajlt Gupta (Calcutta-South 
West): In initiating this discussion on 
the statement laid by the hon. Minis
ter of Commerce in this House on 
the 16th August, in response to a call- 
ing-attention-not>ce, regarding the 
block closure observed by the Indian 
Jute Mills Association owing to scar
city of raw jute, I would like, at the 
outset, to bring to the notice of the 
House that th»s discussion is being 
raised at a time which seems to b*:- ex
tremely critical for the whole jute 
industry and the jute trade.

Frwn the newspaper reports that ws 
have seen this morning, we find that 
there have been a series of confer
ences and discussions held in Calcutta 
during the last two or three days, 
between the Chief Minister of lh* 
State and representatives of the Indian 
Jute Mills Association and also of 
ccrtain trade union organisations, on 
matters arising out of this problem. 
We also read in the papers that to
morrow, the 25th August, there is

going to be some sort of conference 
01 meeting in Delhi between the re
presentatives of the Indian Jute Mills 
Association and the Central Govern
ment to discuss probably the question 
of the fixation of a floor price or mini
mum price for raw jute. I do not 
know whether that is correct or not, 
but certainly the Minister will con
firm it, arid I hope that he will also 
take the House into confidence as to 
what line Government propose to 
follow in this regard.

There is also an item of newr in 
this morning’s newspapers, which I 
hope is also true, which says that the 
Indian Jute Mills Association has is
sued a circular to its member-mills 
advising them to withdraw the re
strictions on production which they 
had imposed at the beginning of this 
■month, wh'ch means the restrictions 
which have been imposed in the form 
of allowing individual mills of the 
Indian Jute Mills Association either to 
curtail the working hours or to seal 
looms or even to close down, if neces
sary. according to the amount of raw 
jute which they had in their mill- 
stocks.

It now appears that as a result o f 
these confabulations in Calcutta, and 
as a result of the agitation which baa 
been carried on persistently on behalf 
of the workers and the jute growers, 
some results are following, and it is 
certainly a welcome sign. I hope that 
all the interests concerned, namely the 
Central Government, the Stat* Gov
ernment, the employers as well as the 
workers and the jute cultivators* in
terests will all consider this question 
in a rational and reasonable manner, 
so that the long-term interests of fhis 
great national industry of ours can be 
properly safeguarded and protected.

Now this statement which related to 
the question of block closures was 
primarily meant in the first instance; 
to raise the issue of the effects of *~hia 
on labour. But it was dealt with by 
the Ministry of Commerce and Indus
try and therefore the statement laid 
on the Table on the 16th has dealt,
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in the main, with other questions of 
production and consumption of raw 
jute etc. But I have first to point out 
what I consider to be certain serous 
inaccuracies in this statement 
which is the prime reason for my 
wanting to raise this discussion.

Here it says on page 2, that the pro
posal of the IJMA to either be allow
ed to bring about another block closure 
of mills—'that is to say, the *hird 
closure in the month of Augu>t—or 
alternatively to bo allowed to seal an 
additional 18 per cent of their loems— 
there being 1 2 i per cent sealed al- 
icady—was di-cu.ssed by the repre
sentatives of the IJMA with th? \Vest 
Bengal Government and the latU'v did 
not agree to the proposal. I ubmit 
that this statement by not so much 
stating something w r̂ong as by making 
an omission puts the West Brnpal 
Government itself in a rather awk
ward posit on. because the fact <> ( the 
matter is that this disapproval of the 
IJMA’s proposal was also shared in 
by the Central Government— I ao not 
know by which Ministry; tha* i s  not 
•rnv job to know. They will V I1 us.

It is qu tc* evident from th': public 
statements made by the State Labjur 
Minister, Shri Abdus Sattar as weli as 
by Dr. B. C. Roy—who made his >tat*. 
ment yesterday quite alrealy and 
categorically—that ‘Neither the Gov
ernment of India nor the West Ben
gal Government agreed to such a 
step being taken inasmuch a* they 
were not quite satisfied that the jute 
situation was such as to warrant 
closure of the mills’.

It »n»v be due to oversight or some
thing, but this statement by implying 
that the respons bility for disapprov
ing of this proposal belonged only to 
the West Bengal Government has 
done an injustice, because the fact of 
the matter, as stated quite clearly by 
the State Ministers, is that the Centra) 
Government also expressed their dis
approval of this move o f the UMA. 
Therefore, the matter takes on much 
more importance.

What happened after that? Despite 
this disapproval, both from Delhi and 
Calcutta, the UMA gave permission 
to it* member mills to take any such 
action as they pleased on the basis of 
their own calculations of their raw 
jute supply. Here the statement says, 
4It is reported that a few mills 
have stopped working intermittently 
for two or three days at a time for 
want of raw jute, but no mil! has so 
far been closed for longer periods of 
more tnan one week*. This again, I 
submit, is perhaps due to inadequate 
information with the Commerce 
Ministry Actually, three Ministries 
should be present here to deal ade
quately w'ith the different aspects of
this problem; the Labour Ministry )«
involved, the Agriculture Ministry if 
concerned and of course, the Com
merce Ministry is alsb there. There 
are aspects with which perhaps Shri 
Kanungo may not be able to deal a*
adequately as I would like him to.

The statement made is an incorrect 
one The fact is that after the IJMA 
gave freedom of action to its memebr 
mills, the position which has develop
ed—as far as I know—upto >e?teiday 
was that three mills have closed 
dou'n completely, On the plea of not 
having any raw jute in their .stock?. 
They are the Gourepore Jute Mill?, 
the NafaTchandra Jute Mills and the 
Prabartak Jute Mills. Many of the 
mill> have closed down at least one 
shift out of three. Many of the mills 
have reduced their working hours,- 
which were already reduced, from 48 
to 45 and from 45 to 42!,— further to 
35 per week, at least 10,000 looms 
have been sealed by a large number 
of mills, which means that about
25,000 to 30,000 workers have been 
affected, that is to say, rendered 
unemployed

Just as a matter of illustration, I 
would say that one of the big groups 
of mills, the Jardin? Henderson 
Group, which has got half a doz*n 
mills under its control, has decided 
to seal an additional 18 per cent of 
their Iboma—which was th? original 
proposal of the UMA As a result of
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[Shri Indrajit Gupta] 
this, there has been considerable 
unemployment. A considerable numb
er of people have been laid off or 
rendered unemployed. In three mil’ s 
at this very moment, namely, the Fort 
William Jute Mill, the Howrah Jute 
Mill and the Kamarhatti Jute Mill— 
in front of the gates of those mills— 
some of the workers have had to 
resort to hunger striker.

So what I am saying is that in this 
statement, which I have quoted earlier, 
there is an attempt to minimise ‘‘he 
impact of these developments on 
labour. I say that a very serious 
problem has been created and it 
should not be minimised. I hope that 
this morning’s news, that under pres
sure the IJMA has at last agreed to 
withdraw the>e restrictions imposed 
in August is correct. But of course, 
theTc is no guarantee for the futuiv 
as to what they might do again. As 
far as the policy of block closures 
which they pursued in June and July 
last is concerned, the point I wish to 
make is that the manner in which 
the Government have acceded at every 
step to the demand of the IJMA was 
totally unjustified and the manner in 
which it has been carried out has 
really inflicted a grave injustice on 
the workers as well as on the future 
of the growers.

I have no time to go into the 
history of these block closures, whHi 
were brought about by IJMA with a 
three-fold purpose. One purpose was 
to boost up the prices of their manu
factured jute goods which al>o had 
begun to fall. These couple of months 
is the traditionally slack season, when 
our foreign customers do not place 
their orders; they hold off from the 
market. Therefore, the prices of 
manufactured jute goods had begun to 
slump.

The hon. Minister knows, as well as 
even  body does, that the market in 
jute goods and raw jute is one of the 
most highly speculative markets. By 
holding off from purchase they wanted

in their traditional capitalist method 
to effect a fall in prices; the IJMA by 
restricting production was interested 
for its own purpose in bringing about 
this block closure of the mills.

Their second motive was to influence 
the prices of the coming raw jute 
crop. Everybody knows this. This 
matter will be debated tomorrow •ils'o. 
But I am afraid a new set of Ministers 
will be sitting there. I am told the 
Minister of Food and Agriculture will 
deal with this matter tomorrow. So 
we will have to repeat all this 
tomorrow. Anyone who knows any
thing about jute, knows that the jute 
crop this year has been very good; 
some people say that a bumper crop 
has begun to come to the market 
Instead of expressing in my words, 
it would be better for me to quote a 
paragraph from Dr. B. C Roy‘s state
ment of yesterday.

Mr. Speaker: Why don’t they
organise a cooperative society for 
spinning?

Shri Indrajit Gupta: It is not a
question of spinning.

Mr. Speaker: It is a question of
cooperation by means of which the 
jute growers can sell their raw jute 
direct to the Government or to the 
mills, instead of having to pass 
through middlemen.

Shri Indrajit Gupta: But if the
mills are closed?

Mr. Speaker: All the mills are not 
closed. In South India they have 
formed cooperative spinning mill 3. 
What is the use of going on asking 
those people who have refused? The 
other alternative is what I said.

Shri Nagi Reddy (Anantapur): We 
can nationalise the mills.

Mr. Speaker: Why don’t you ask
these people tb organise themselves 
into a cooperative society?
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Shri Indrajit GupU: There are
other problems pertaining to this 
industry to which I shall refer later 
on.

Dr. B. C. Roy says:

“At the present moment, the 
jute-growers are entirely at the 
mercy of the buyers, consisting of 
the Jute millowners and other 
intermediaries, not only inter
mediaries. These tw*o groups of 
people, who happen to be dealers 
in jute fibres, can make the jute 
growers absolutely helpless and 
the latter have no other alternative 
but to depend on chance. That 
should not be the case. If jute 
production is to be made perma
nent and reliable feature of the 
State, and if such production is to 
be promoted, it is essential that 
the jute-growers must be assurer! 
of a floor price.”

It stands to commonsense that at 
this time the jute grower, the jute 
cultivator, has no holding power; he 
is forced to part with his raw jute 
the moment it is ready. This is the 
psychological moment; this is not the 
first time as this has happened so 
many times in the past with the jute 
mills association. It is so powerfully 
organised and has its network of 
agencies and middlemen throughout 
the jute growing area. At this moment 
they are attempting by various means 
to exert pressure upon the jute culti
vators to part with the jute at the 
lowest possible prices they could get 
This is the position which they have 
been trying all this time. It may bo 
argued that the fixation of the mini
mum price of raw jute shtould be done 
before the sowing season. That is 
true; that is a valid argument. But 
the fact remains that this has not been 
done, for whatever reasons it may be.

17 hrs.

Mr. 8peaker: As in the case of tea 
where it is all planned in agreement
with the Tea Board—*0 many acres

and so on— is there any such plan in 
regard to jute to be grown in accord
ance with the demand?

Shri Indrajit Gupta: Nof Sir. That 
is the whole trouble and that is why 
we are arguing this point so 
vehemently.

Mr. Speaker: There must be some
planning so that there is no wastage 
of jute. There must be a marketing 
society so that it may be sold. If 
nobody takes it, they should have a 
spinning and weaving mill on their 
own. gradually. That is the next best 
to nationalisation.

Shri Indrajit Gupta: So, that was
the second motive to r>rce the price 
down. Thirdly, there is another point. 
After many years a jute wage board 
hjs been appo nted last year by the 
Government of India to go into the 
question of jute mill workers* wages.
So, there is an attempt by the UMA to 
influence the wage board’s decision 
because bv creating an artificial atmos. 
phi re of crisis it wants to show that 
the industry cannot work normully 
because the raw jute supplies are 
not available, etc. and so they are 
forced to work on restricted time and 
so on. They are thus attempting to 
influence the wage board into deny
ing the workers their legitimate 
claims. The question may be asked 
whether there is really any shortage 
of raw jute. If one takes the absolute 
figures of the total raw jute crop, there 
is no doubt that last year the raw 
jute crop as a whole was somewhat 
smaller than the average annual out* 
put. But, the point is this. What 
steps were taken in time? Here ii 
the UMA wh’eh boasts, correctly, of 
being the best organised and perhaps 
the most powerful sectton of the 
private industry in our country, an 
industry that has earned for us Rs. 
130.150 crores every year as foreign 
exchange, the bulk of it from the 
dollar area and is the only industry 
of this country of this magnitude 
which is completely left unregulated 
by the Government and is permitted
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to have complete and undisputed 
control over everythiog from the fixa_ 
tion of the raw jute price, the way 
of regulating its own production, 
controlling exports, its working hours, 
its labour conditions on a umfurm 
basis. At no stage is Government 
either in a position or willing to inter
vene and to impose any firm control or 
regulate it in the larger public interest. 
This is what has been going on. On 
the one hand, we find a big hulla
baloo raised by the jute mill-owners 
about the shortage of raw jute. On 
the other hand, it is on open secret 
that with n the Indian Jute Mills 
Association, a large number of mills 
were opposed to this block closure for 
the simple reason that they had ample 
stocks of raw jute. The whole 
trouble is that some mills had enough 
and some mills had less . . .

Mr. Speaker: The hon. Member's
time is up.

Shri Indrajit Gupta: I will require 
some more time, Sir. Besides, a 
number of hon. Members wh'o.-e 
names are here are not present. Some 
of them are not here.

Mr. Speaker: I will give him five 
more minutes; he has taken a 1 read;/ 
fifteen minutes.

Shri Indrajit Gupta: The fact of 
the matter is that a number of mills 
as has been proved now during the 
month of August, were not able to 
carry on as they had not enough jute 
stocks, and a number of mills which 
have indulged in dubi’ous practices— 
speculation, hoarding and purchase 
and resale of raw jute— may be in a 
position where their stocks had 
dwindled. But th? Jute Mills’ Asso
ciation, because c.f its organised hold 
on a number of mills, compelled all 
of them, in the interests of less effi
cient and less honest mills, to go in 
for block closure. I want to know 
from the Government which gave 
licence for 100,000 bales of jute 
cuttings from Pakistan to be imported 
as an emergency measure. I would

like to know from the hon. Minister 
how much of that was availed of by 
the jute mills and how much have 
they have actually purchased. I want 
to know that when the price of l'ong 
jute in Pakistan is fairly reasonable 
at the present moment, why did they 
not come out, as an emergency 
measure, saying that long jute imports 
also will be permitted for two months 
on open general licence?

Now, we find that responsible 
quarters including Ministers of State 
Governments aTe repeatedly saving 
that although jute has come to the 
market, strangely enough, the mills do 
not show any interest in buying it. 
They are not buying it. This i? 
the position; the prices are going 
down and the prices have fallen. 
The prices have fallen over the 
last three months from Rs. G2 
per maund to Rs. 31 or Rs. 32 
per maund which is the latest quota
tion in the Calcutta market yesterday. 
If there is scarcity of a commodity, do 
the prices fall or g o  up? I think it is 
a matter of the common law of supply 
and demand. But here we find a 
curious thing. There is jute scarcity 
but the prices are going down from 
Rs. 62 to Rs. 30 a maund!

Mr. Speaker: Is it said that the milis 
arc closed for want of sufficient raw 
material?

Shri Indrajit Gupta: That is the only 
argument. I would say that even the 
block closures could have been avoided 
if the IJMA, with its central control, 
had been asked by the Government to 
share out the stock to mills which had 
not ample stock, to hare out the loss 
and then adjust the accounts later on. 
But nothing of the kind was done. No 
rop-tructive suggestions came forward. 
Every time they rushed to Delhi, most
ly by-passing the State Governments 
also and they went back to Calcutta 
and said: '‘Delhi has given permis
sion.” We know all that The West 
Bengal Government had many a time 
pointed out that without consulting 
them, they go straight to Delhi and



alter getting the thing done they go 
back. So, the West Bengal Govern
ment has no option but to rubber- 
stamp that decision.

Mr. Speaker: The merchants have
evidently copied hon. Members here!

Shri Indrajit Gupta: They are very 
clever people.

Shri Prabhat Kar (Hooghly): They 
get the things done where we fail.

Mr. Speaker: Just as some hon.
Members by-pass the State Govern
ments, the merchants also are doing 
it!

Shri Tangamani (Madurai): When
they come to the Centre we may have 
to counter it!

Shri Indrajit Gupta: I also wish to 
draw attention to the statement made 
by the Jute Dealers’ Association of 
Calcutta, who are also important peo
ple in the trade, right from the first 
day, they said that the bloekclosurc is 
a manoeuvre and that though there is 
an absolute shortage, it is not such as 
to warrant such a drastic action. Since 
last June, over one year now, they 
have been carrying out these restric
tive practices. First there was a ceil
ing of looms; and then there was 
reduction of hours of work, and then 
this block closure; these were always 
on the plea that there was scarcity of 
raw jute.

Therefore, my submissions are, 
firstly, on this question of further res
triction of production, the Government 
must make it clear to the IJMA that 
no further artificial restriction of this 
type will be permitted. In fact, the 
IJMA in a statement was forced to 
admit a thing which even five days ago 
they were denying, namely, enough 
raw jute is now coming in the market.
I am also glad that Dr. B. C. Roy has 
been able to persuade them at least to 
come out with that admission. So, no 
more restrictive practices should be 
permUted. For one thing, you must 
consider the 200,000 workers who are
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involved in this industry. They have 
been subjected to a continuous wage 
cut over the last year. I was a mem
ber of the Wage Board. I know how 
frustrated they are. This Wage Board, 
consisting of Government representa
tives and the trade union representa
tives unanimously recommended a 
small minimum increase— as an interim 
measure— or a relief of Rs. 3.42. 
Even that relief has proved to be no 
relief because what they got from that 
has been more than taken away by the 
fact that their hours of work have 
been reduced to such an extent that 
their wages have been cut. Not only 
that. Not only have the workers’ in
terests have suffered, but the long
term interests of the industry and the 
export markets are being seriously 
injured That is my point, be
cause this is the way restrictive 
practices are imposed. The prices of 
hessian and sanking are put up. That 
is why our foreign customers tend to 
use substitute materials. They ore not 
interested in an industry which is con
tinuously manoeuvring the prices 
against them, because of these artifi
cial methods, apparently approved by 
the Government. It is an extraordi
nary thing.

I can understand the claim that the 
prices should not be too high for 
foreign markets. But that is not the 
malady. The malady is not the ques
tion of highness of prices. The malady 
is that there is no stability. One day 
the price is down, the next day it Is 
manoeuvred up and there iv specula
tion in the Phatka bazar of Calcutta, 
famous in jute circles. How do you 
expect foreign customers to go on deal
ing with us? That is why they arc 
turning to other countries or to substi
tute materials. If these thing* are 
allowed to continue in a few years* 
time, the result will be, a few enter
prising mill-owners who want to make 
as much profit as possible within a few 
years may be able to do it, but in 
another 10 years, this great national 
asset will be ruined. The golden flbre 
of Bengal is slowly being frittered 
away and watted. That aspect should

BHADRA 2, 1883 (SAKA)
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be seriously considered by Govern
ment.

Secondly, there is the question of 
fixation of minimum price for raw 
jute. I hope the Government will take 
Us into confidence and tell us what 
they propose to do, since I am to'd 
negotiations are going to be held to
morrow. My contention is that the 
minimum price of raw jute must be 
fixed at a level which will give the 
raw jute cultivator a proper economic 
price, covering his cost of production 
plus a slight margin, so that he may 
have some incentive to go in for jute 
cultivation in the next season also. 
Otherwise, we find this cycle from 
year to year. One year the prices are 
downgraded and the grower is not able 
to get an adequate price. Next year, 
the production becomes smaller and 
the prices are pushed up in the specu
lative market. The third year again 
the opposite cycle takes place. This 
is not good for the jute industry at all

Therefore, prices must be fixed and 
those prices should be statutorily en
forced. Or, if Government js not will
ing to take such a step at this stage, 
!et them do two things at least. Let 
them announce publicly that if the 
prices of raw jute fall below that 
minimum, Government itself will enter 
into the market and purchase the raw 
jute directly from the growers. Let 
Them say so and give some confidence 
to the cultivators. The Minister 
Knows the system at present very well. 
Even before the raw jute is ready, it 
is already mortgaged to moneylenders 
and middlemen. So, I would suggest, 
let the cost of production be properly 
assessed. Speaking about Bengal—I 
do i\0{ know about other jute-produc
ing areas—the cost of production is 
somewhere in the neighbourhood of 
Rs. 35 to Rs. 40 per maund. Let a 
proper assessment and a survey be 
carricd out. Let prices be fixed at an 
economic level, which will give the 
grower a return on his cost of produc
tion and Also some incentive for grow
ing jute in the fields next season.

Jute

My third suggestion, which is very 
neccssary and I think the Government 
choir'd consider it, is the question of 
bigger intervention by the State in the 
expert trade of jute goods. At present 
it U limited practically to trade with 
ihe socialist countries. That is more 
or less on a Government to Govern
ment basis and it is good. The STC 
is act ng there and our exports to these 
socialist countries have gone up sub
stantially in the last two years, 
although they still represent a very 
small percentage of the total.

Bui as far as the so-called tradi
tional markets are concerned, to which 
w'c are tied, just as wo are tied to the 
Com:i*cnwealth markets for all our 
ex;,orl‘:—I do not know what is going 
io happen *0 it because of the ECM— 
the ivhole of this jute export trade is 
v:rtuc'.iiy tied to two or three 
markets—North America, South
America and Ausfralia. The trade is 
left entirely to > e  private sector. 
Only 111 (• IJMA a v  financed and sub
sidised Vy Government to do their own 
research, send out delegations and so 
e;v Hut the poirt is, it is high time 
this fori ign exchange earner was 
proper1; regu’ateu to sew* the inte
rests cf ihe * C'Uiii »*y and the country’s 
economy. For that purpose, this valu
able < pnnoi be r =11 entirely in
the hands of the private sector.

With reference to the traditional 
market, therefore, my suggestion is 
that at the two ends, at the raw mate
rial end and at the finished goods 
end—export trade—at least as an in
terim measure the Government should 
enter into the field and nationalise or 
take over or do it themselves direct
ly. They should purchase all raw jute 
and the export trade should be chan
nelised properly through the ST.C. 
In this way the industry should be put 
on a more stable basis. I would have 
suggested that the whole of this export 
trade should be nationalised immedi
ately. I find Shri Kanungo is already 
shaking his head. I know they will 
consider that to be too drastic p step. 
But, any way, as Mr. Sattar, our State 
Labour Minister has said in his state
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ment, IJMA is a very very powerful 
fcrce. This is what he said:

“ IJMA, he added, was a power
ful and well-organised body which 
could create pressure, even a 
crisis.”

We know that very well. Our people 
who have been dealing with the jute 
workers’ movement for the last 20 
years know how Government faces up 
to that pressure of IJMA. It rather 
hesitates to face up to it. Now there 
are some signs. Some cay that we are 
expressing and saying things because 
elections are coming. I am very glad 
that the elections have an effect on 
both sides. It is good. I welcome It. 
After all, Dr. Roy will also have to go 
to the voters. We have also to go. 
Let us both compete, the government 
and we, to see how we can get the 
votes. Let us put it in a very straight 
way to the jute cultivators and jute 
workers. Let us use the interim period 
before elections to stand up to IJMA 
which had bullied and brow-beaten us 
for so many years. Together let us 
stand up to them. What are you afraid 
of? Let us say that this kind of 
monopoly, racketerring which 
is being allowed in this in
dustry will not be allowed any 
more in the interest of the lakhs of 
workers and other people who are 
connccted with the industry. The 
whole economy of my State practical
ly depends on this industry. Let us 
say that this will not be proper and 
the State is going to take adequate 
measures to control and regulate it.

Mr. Speaker: Shri Banerjee.

Shri S. M. Banerjee (Kanpur): Mr. 
Speaker, Sir, . . . .

Shri Bibhntf Mishra (Bagaha): Jute 
is not grown in Kanpur.

Shri S. M. Banerjee: There are
some Tiills in Kanpur. There has been 
h block closure

Shrimatf P im th l KrUhaaa
(Coimbatore): Jute is of national im
portance.

Mr. Speaker: Shri Banerjee sent in 
his name earlier. There are some 
hon. Members v . o are interested and 
who continue taking interest in cer
tain subjects. Every hon. Member is 
entitled to take part in any discussion.

Shri S. M. Banerjee: He did not
care to move' his Calling Attention 
Notice. He had forgotten about jute 
at that time when I moved it.

The Minister of Commerce (Shri 
Kanungo): Till what time is the de
bate likely to continue?

Mr. Speaker: May I know who are 
all the hon. Members who want to
participate?

Some hon. Members rose—

Mr. Speaker: I find there are seven 
hon. Members. How much time will 
the hon. Minister take?

Shri Kanungo: I will try to be as
brief as possible and take only 20  
minutes.

Mr. Speaker: That means about 1 | 
hours. We started it at 4*45. We 
have spent half an hour. It is 515 
now. If we take hours more, we 
will conclude it by 6*45. I leave it to 
the House. It is an important matter. 
Or, we can go up to 0 00 and have one 
hour tomorrow.

Some hon. Members: Yes, Sir.

Mr. Speaker: We will sit up to •*00p 
today and have one hour tomorrow. I 
have got the names of hon. Members 
who stood up now. Only they will be 
called. Each hon. Member can have 
ten minutes only.

Shri S. M. Banerjee: Ten minutes 
from now.

I have very carefully gone through 
the statement made by th* hon. Min* 
inter and I And from the statement 
that the proposal to observe the block 
closure has been put before th« Gov
ern ment of India and the GovciJ*menl
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of West Bengal earlier and it was with 
the approval of both the Governments 
that the Association decided on this 
step. The decision was taken to tide 
over the period of difficulty caused by 
the acute shortage of raw jute in the 
use of raw jute and the adjustment of 
the consumption of raw jute with 
available supplies, pending the arrival 
of the new jute crop, when the posi
tion was subject to review. So, my 
submission is this.

Mr. Speaker: As Shri Sen wants to 
go early to catch a train, will allow 
him to speak after Shri Banerjee. 
Then I will call Shri Prabhat Kar.

Shri S. M. Banerjee: With the two 
mills in Kanpur and another in Saijan 
wa, there are three jute mills in Uttar 
P.adesh. One of the mills in Kanpur, 
the Maheshwari Devi Jute Mills, is a 
member of the IJMA, whereas the 
J. K. Jute mill is not a member of the 
IJMA. But it is most unfortunate 
that both the mills closed as a result 
of the block closure, though after in
vestigation it was found that one par
ticular mill, the J. K. Jute Mill had 
enough material to pull on, and with 
great difficulty, with the help of the 
State Government, and the labour
machinery, we were able to persuade 
the J. K. Jute Mill to restart the mill. 
The IJMA, with the help of, or after 
consultation with, the Central Govern
ment and the West Bengal Govern
ment, decided to have this block clo
sure. I want to know from the hon. 
Minister whether the State Govern
ment of Uttar Pradesh was also con
sulted in this, because there were
three mills in Uttar Pradesh, and my 
information is that the UP Govern
ment was never consulted before tak
ing this decision, and it was only the 
IJMA, the State Government of West 
Bengal and the Central Government 
which decided among them«*elves,
without consulting the other State
Governments.
1 7 .»  hr*.

[Shri H*da in the Choir] 
Another difficult situation has arisen. 

The total number of workers affected

by the block closure is estimated at 
1,85,000, inclusive of 72,000 badli work
ers riot entitled to lay off compensa
tion. This matter was never consider
ed. When I wrote about this to Shri 
K. C. Reddy, : had a letter from him 
that this is most unfortunate but, after 
all, this had to be done, for what could 
be done if there was no raw material 
available. He also assured that Gov
ernment would see that the m ill-own- 
ers pay their lay-off allowance. But 
here are 72.000 workeis, out of a total 
of 1,85,000 who are not entitled to such 
lay-off compensation. I wish to know 
from the hon. Minister whether they 
have also considered that this block 
closure had affected badli workers, 
who are known as substitutes, so ad
versely and, if so, what steps are being 
taken to see that they are also paid.

Then I want to put another question 
to the hon. Minister. Wh«n the IJMA 
decided to have this block closure on 
the ground that they were not having 
raw jute or the required raw ju*c to 
run these jute mills, what steps did 
the Government of India take? Did 
they institute any enquiry to ascertain 
whether this so-called crisis was genu
ine or not0 Because, my information 
with regard to the mills functioning in 
UP is that there was no question of 
shortage. When the interim award of 
the Jute Wage Board was given, it wras 
only these three mills, not the mills in 
West Bengal, that did not implement 
that award. It is very unfortunate 
that the meagre amount that is recom
mended as interim relief by the Wage 
Board of Rs. 2*75 and 3 42 was not 
implemented by any of the jute mills 
in Kanpur or in Saijanwa. On the 
other hand, they are ready to follow 
any instructions from the IJMA about 
block closir*e. But whein the UMA 
asks them to implement the Wage 
award, they refuse. They went in with 
a writ to the Allahabad High Court. 
Still the case is pending in the Allaha
bad High Court.

My submission is that the Govern
ment should have enquired into the 
whole affair, whether this crisis was
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a genuine crisis or it was only an 
annual feature or it was meant actu
ally to deprive the workers or influ
ence the Wage board’s decision. We 
are sure the Wage Board is going to 
decide on some increase for the work
ers.

The position is this. The current 
forecast in the case of jute crop for 
1961-62 seems to be favourable. But. 
the actual extent of crop could be 
estimated only when the new jute crop 
sta ts coming at the end of this 
month, t was reported that the arri
val of the new jute crop was delayed 
for want of rain which was very much 
necessary for baling operations. Since 
the rural areas of West Bengal have 
had adequate rains during the last 
week, there are favourable chances of 
the new jute crop coming into the 
market shortly. This should ease the 
situation to a considerable extent.

1 have very carefully read the state
ment. I would have welcomed the 
statement had it come from the I.J.M.A. 
But. I personally feel that this is a 
carbon copy of a statement issued by 
the I.J.M.A. Is the I.J.M.A.. so powerful 
that they could influence the* West 
Bengal Government and possibly 
hoodwink the Central Government 
and get some statement as they want
ed to issue, to suit their own needs 
and their own requirements? I am 
constrained to believe that the \J.MA. 
is really powerful.

About the meeting which is going 
on or which is going to be held to 
morrow about the fixation of prices. I 
believe, some floor price rhould be 
fixed. Shri S. K. Patil, our rood Min
ister, in Calcutta issued a statement 
and said that the Government have 
decided to fix a minimum price for 
raw jute. I do not know whether the 
Central Government will be able to 
fix up a floor price or not but the 
I.J.M.A. with its influence has defini
tely floored both the West Bengal 
Government and the Central Govern
ment. I would request that ail these 
matters should be taken into conside
ration. Especially, when a particular

mill is hot a member of the I.J.M.A., 
is that mill entitled to close down on 
the basis of the decision of the 
I.J.M.A.? This is a matter to be investi
gated upon. Both the mills are 
functioning in Kanpur. The question 
of badli workers or the future closure 
of the mills depend upon the Central 
Government. Immediately they decid
ed to close, immediately they posted 
a notice on the notice board regarding 
closure, I intimated it to the Central 
Government or rather the Minister 
and I requested them to take imme
diate action. I am sure that this crisis 
which the I.J.M.A. is going to create 
is to work as a pressure cti the Gov
ernment for fixation of prices and 
moreover, whatever they have accu
mulated, they want to increase the 
price of the finished goods.

With these words, I fully support 
the contention of my hon. friend Shri 
Indrajit Gupta and request the hon. 
Minister to let us know what the pre
sent position is and how they are 
going to tide over this crisis which, to 
my mind, is not so serious as it pre
tends to be, and whether in future, 
they will take adequate steps to see 
that a decision taken by the I.J.M.A. 
in their meeting is not forced upon 
the State Government or ihe Central 
Government. The Central Govern
ment must take into confidence the 
State Government of Uttar Pradesh 
also where there are mills. It is not 
that the State Government of West 
Bengal and the Contra! Government 
take a decision just to please the 
.r.J.M.A. and it is forced on the State 
Government of Uttar Pradesh, which 
the State Government or the trade 
unions are not going to tolerate In 
future.

«&• d r  m m flr
Vgl’SJJ, WJfT T O  ft  ffRnjT * T  * * * * *

"fro ft ifr fci*  m  fr
f r  r tt ft  m fn  tCtr fW t 3 *
% *  I ,  aft %  < iri* nr*# vp

*nr it K 1 vn r y e  % 
f t *  tr ^  fta t  m  f *  *fW f %
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< r^  g fa  5 5 m  T^rr % 5frfiR, 
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jft^ T  JT »T < T ^ T  5 T K  f r r  i r f t  JT

snm jt 1 ^  fa r  "3vvt 41 4 t^ j t  
% 3TT$ ’  »f̂ T WHT
<I? CT T̂ T ‘<Tra TT f̂t ^  %

8 , T«fhT I , «nrr *<r3
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n ftw  %
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fsRr VT'jft ft, eft f*HT <fTT
^r’TRff 5^5 I f  TOT f t  I tffarff % 2TTff 
Jr jtj| ^4i ^ 1

f f f  frm  % fa  ffr
Tnft TffT ftpRT ^Tf?rr | flfgf ffef 
ffTffTff % ?Tff I f  TO f  I W T  ^TffTt
^*tt ff#t fff^nrr, fft * n f m  *h ft  <^ff 
*i*T ? 5ff *P5T TTT *Pt ff 3ff W  
ffT  ̂ TT ffm  «T̂ TT, f^T W Rpft ?ff qr
Ppp- % 1 wpr w  ^tsft, m-ii 

wrftr w  5Tff i f  fftrr if 1 ^ ffr  f a  
«rft r r j f r r  »T9T ff vfrr #■, <r^«rr r v r r ;  
! i r ? f f  w  t o t  fc, T J t t f r

< 1  «rn £ n v ^ i n i  
ff<rf *jpr 'Pff fffpi^r ^ 1 sfr»r w  ffffft 
it jtth ’T’t % 1 T^rffffit? vr frnr « f
T O T  ifrr f f j f f  f f  f f t f f  f f f f f - f f ^ f 7  pTTTT

’ffff * r  P, 1 !r > f t  ffjff »nrr m  r  n ft
I fffK7 ffTJT UW 5PKT TffT ffTffff 

 ̂ I ffffa^  ffw ft  T ^t^rr TT ffWTTT,
ffTtrrr ftffr ^Tfim 1

Shri Prabhat Kar: I am glud my
hon. colleague, Shri Indrajit Gupta, 
has raised this riiHcussion txvause it 
gives an opportunity to us to placc 
before the House exactly the state of 
affairs that is continuing in the jute 
mills in West Bengal.

It is being said that mo far as the 
jute mills are concerned, they arc 
not under the control of the State 
Government and they have got *uch 
a pull with the Central Government 
that they can decide their own course 
of action and can go ncot-free, It is 
not only being Raid; it is being p oved 
now. We And the statement by the 
Chief Minister of West Bengal that 
this is a cash crop which is very vital 
to the economy of West Bengal and 
naturally this state of affairs should 
not be allowed to continue. But so 
long these things are allowed to move 
in their own way under the direction
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o f the Central Government and with
out their really going into the matter.
I would say it is because of the ignor
ance that they possess or at least 
manifest evidence of ignorance, if at 
all.

The othe/ day we had a discussion 
about the fall in prices of jute. The 
reply of the Government was that the 
prices were ruling at Rs. 51. During 
the last seven days, according to 
figures given in the papers, the prices 
are going down and they have gone 
down to Rs. 36. It is strange that 
Government do not know about this.
I do not know whether these facts 
are being deliberately concealed or 
they are represented as the IJMA 
wants them to be represented. This 
is the state of affairs.

This block closure is alleged to be 
due to the shortage of raw jute. As 
we have pointed out while discussing 
the matter with the State Govern
ment, it may be that in some of the 
mills there is a shortage of raw jute 
because of their not properly hand
ling the jute or their having resold 
it. But in the majority of cases, jute 
stocks are there and it was not neces
sary to have to resort to block closure. 
If it was at all necessary, some jute 
mills might have to be closed, but 
the other jute mills may have conti
nued But the IJMA not only with a 
view to put pressure on the jute 
growers but also perhaps to boost up 
their exports, have impressed upon 
the Government—or, I should say, 
forced the Government—to agree to 
their proposal for block closure

Today it is being admitted that so 
far as this allegation of shortage of 
raw jute is concerned, it is comple
tely a myth in the sense that when 
raw jute is coming in the market, 
they are not purchasing it. The result 
is that prices are going down. If 
really there is shortage, can anybody 
nay that the raw jute coining in the 
market will not be purchased? When 
It ts really going abegging in the

market, how is it not possible for 
them to purchase it? They had three 
intentions. One was to boost up the 
prices of export with a view to earn
ing more profit. The other was to 
deprive the workers, numbering about 
two lakhs of their legitimate wages. 
The third thing was that they want
ed to see that the prices of raw jute 
went down. That was the intention 
of the block closure of the mills and 
the Central Government was a party 
to such a demand of the Jute M 11s 
Association, in regard to a commodity 
which is most important and vital for 
earning foreign exchange

Sir, since 1959, when the price of 
raw jute was going down, we have 
been urging on the Government to fix 
the minimum price of jute. They 
refused to do so. Today the Chief 
Minister of West Bengal says that 
there is a case for it and it should be 
done A . my hon. colleague, Shr 
Indrajit Gupta said, this ip the year 
of 19(11,—February of 1952 is :>oon 
coming. In 1959 it was not thought 
necessary, although all reasonable re
quests were made. The House may 
be aware that at that time the price 
of raw jute went down to Rs. 30 a 
maund. Next year, less area was 
under jute crop and because of that 
prices went up. Prices no doubt went 
up, but the poor cultivator did not get 
even the amount which he should 
have got. From the cultivator it was 
purchased for Rs. 50: when it passed 
from the cultivator to the middleman 
the p rce  went up to Rs. 70. Because 
of the high prices which prevailed last 
year, this year the crop is good; the 
acreage under jute was larger than 
last year’ s. Following their usual 
method, there has been block closure 
of the mills. Their policy is to curtail 
product:on, not pay the full wages to 
the workers: when the raw jute comes 
to the market not to purchase it and 
the jute grower is forced to sell it at 
a price fixed by the IJMA. This policy 
results in the penaHsation of the culti
vators: they will not be paid their due



share, or fair prices; the workers will 
have to suffer in the form of loss of 
wages.

In regard to their attempt at boos
ting up of prices, there are parties 
stronger than even the IJMA. It may 
Lc* possible for the IJMA to force 
the Government to agree to their 
demands, but it is very difficult to 
make the importers from abroad to 
purchase at the prices fixed by IJMA. 
The Central Government is having a 
meeting. But who are the persons 
who are going over there? Is it the 
representatives of tht sections who 
are affected, representatives of dea
lers, shippers, workers or cultivators? 
No. it is only the IJMA and the Cen
tral Government. I do not know 
whether even all the State Govern
ment's representatives who are in
terested in the jute trade and jute 
crop would be present. It may be a 
talk between tht* IJMA representatives 
and the Central Government.

Now, an important point arises. 
This is a very important crop so far as 
the State or West Bengal is concerned. 
Enough bungling has been allowed by 
the inaction of the Central Govern
ment The time has come when the 
matter w 11 have to be dealt with 
with a stronger hand. That is why I 
suggest that so far as the buffer stock 
is concerned, under no circumstances 
should they be allowed to be dealt 
with by the IJMA. Government should 
take charge of the buffer crop and 
Government should also fix the mini
mum price. They should go into the 
market for purchasing the raw jute 
and at the same time encourage more 
and more exports. We have, for the 
past three days been discussing the 
Third Plan and speaking about en
couragement of exports. Here is a 
commodity which is one of the most 
important foreign exchange earners. 
But it is left at the mercy o f persons 
who have got no other intention but 
to earn profit and increase their profit 
at the cost of government revenues, 
at the cost of workers and at the cost 
of cultivators. This should not be
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allowed. This matter should be borne 
in mind because under no circums
tances the jute cultivators or the jute 
workers are going to allow such 
things because they have raised in a 
movement and they have gone on 
hunger strike. Today we find that 
this is the state of affairs in the IJMA..

Mr. Chairman: The hon. Member's 
time is up.

Shri Prabhat Kar: One sentence,
Sir and 1 have finished. Now that 
the problem has been understood by 
the Government, I hope that they 
would deal with it squarely so that 
there may not be any further occasion 
for such a th ng.

Shri A. C. Guha (Barasat): Sir, the 
question of the price of raw jute came 
up before this House many times from 
the time of the Korean boom in 1050
51. Repeatedly, the Members of this 
House, belonging even to this side of 
the House made the demand that the 
m.mmurn price of raw jute should be 
fixed to safeguard the interest of the 
#lower. The Government’s ground 
for the refusal of that demand was 
that the jute goods were more or 
less solely an export commodity and 
so we had to depend upon the export 
market. Therefore, we cannot fix any 
minimum price for raw jute. This is 
a very lame excuse, that they are 
giving. The year before last, 1959, 
there was a crisis in the jute market 
and the price of raw jute fell down 
to nearabout Rs. 20 and repeatedly 
from this side also demands were made 
that the Government should come for . 
ward with some proposal of price sup
port. At the lant moment, Govern
ment came forward with a scheme for 
the State Trading Corporation to pur
chase raw jute. That came almost 
something like a joke because I think 
the STC could not purchase more than 
4-5 lakh maunds o f jute. It couM- 
not touch even the fringe of the prob
lem Last year there was a bad crop 
and the price of raw Jute shot tip at 
an abnormally high rate. Not that 
the whole benefit of this price was

BHADRA 2, 1883 (SAKA)
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received by the growers. I think a 
major share of it went into the pocket 
of the intermediaries. Then also we 
tried that something should be done 
to control the price.

No industry can hope to flourish 
with such sudden variation in prices 
ol’ the raw commodities. In 1959 the 
price was near about Rs. 20 but in 1960 
the price went up to about Rs. 60— 
three times the price of the previous 
year. Naturally our customers ab
road became shy of purchasing it. 
But the blame is on the Government, 
their utter negligence and persistent 
refusal to understand the problem led 
to Ih s position that now the foreign 
customers are thinking of substitutes. 
Some years ago, the problem was not 
tackled properly and so some jute 
•mills were set up in some foreign 
countries, particularly European coun
tries. That hampered our jute indus
try. Pakistan has also started jute 
mills and they are also producing jute 
goods which is another handicap for 
us. We are no longer in the happy 
position of being monopoly producers 
of jute—raw or manufactured goods. 
So, the Government should be all the 
more careful because the jute goods 
give Us a foreign exchange of Rs. 125 
crores to Rs. 135 crores annually, and 
if properly nursed, they will bring us 

much more foreign exchange.

This year a crisis has been created 
practically by the IJMA by starting 
a sort of pressure tactics. I am not 
using these words “pressure tactics” 
by myself. I am quoting it from the 
words used by the Minister in the 
Government of West Bengal who 
was a Member of this House up to 
1957. He has used this word, and it 
has been quoted by the Mover of this 
motion also. All along the Govern
ment’s plea has been that the IJMA is 
a very powerful and well-organised 
body. I think that that is all the more 
reason why the Government should be 
more careful about dealing with the 
IJMA. In 1950 or 1951, when there
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was the Korean boom, I think the 
Chairman of the IJMA was nominated 
as the Jute Controller on behalf of 
the Government of India.

Shri Indrajit Gupta: Mr. Walker.

Shw A. C. Guha: So, it is practically 
from the beginning of our Independ
ence that we have been surrendering 
the jute policy to the IJMA. I do not 
wish to make any personal insinuation. 
But, if the Government have taken 
care to enquire into the personal earn
ings of the Chairman and other mem
bers of the IJMA in those days, if 
even the income-tax department has 
made a proper enquiry into it, then, 
many revelations would have come to 
the' notice of the Government. Any
how, this is not the first time that I 
am making these allegations or com
plaints. I have been repeatedly mak
ing them. Only four days ago I made 
this complaint, namely, that the Gov
ernment had practically surrendered 
their initiative as regards the jute 
industry to the IJMA. The statement 
la d on the Table of the House on the 
16th of this month is a sorry docu
ment. It has been drafted bv the 
Secretariat, by people who have hard
ly any contact with the problem or 
with the people affected by the jute 
industry.

About the labourers, I think my hon. 
friends on that side have made their 
remarks. Anyhow, even at the time 
of the block closure, the labourers 
were getting some lay-off compensa
tion or something like that. But as 
regards the jute growers, they are 
practically ruined financially by these 
tactics resorted to by the IJMA every 
year at the beginning of the jute sea
son. The price of raw jute has gone 
down not to Rs. 32 or Rs. 35 per 
maund—it may be the price at the 
mill gate— but really to Rs. 25. Rs. 26 
or Rs. 27 in the rural market. That 
is the real price now in the rural mar
ket. There is always a big gap bet
ween the rural market and the mill 
price—the gap being filled up by the



intermediaries profit. Even today, I 
have received a letter that the price
ox raw jute in the rural market is 
about Rs. 25 per maund. The cos: of 
production cannot in any case be less 
than Rs. 35 to Rs. 40 under the pre
sent circumstances. Even the Chief 
Minister of Wesi Bengal has made a 
suggestion that the minimum price of 
raw jute should be fixed. I think the 
Central Government will now take up 
the matter seriously and try to do 
something. But immediately some 
steps should be taken to check the fall 
in prices of raw jute. The jute grow
ers have not sufficient holding power. 
They cannot hold the jute in their 
houses. They must sell it. But if this 
annual tactics of the Indian Jute Mills' 
Association 15 allowed to go on new, 
then the price will still fall down even 
though they have now declared that 
they will start working all the mills. 
They have got sufficient stock with 
them. They can be slow in making 
their purchases. So, something should 
be done immediately to give a price 
support or to push up the price 
of raw jute In the rural, 
markets I do not mean the raw jute 
price prevailing at the mill gate.

This industry in all its three phases 
is a monopoly industry. The inter
mediaries who are the purchasers of 
raw jute, the millowners and the ship
pers or the exporters are all practi
cally the same set of persons appear
ing in different roles. This monopoly 
control must be broken. I would 
suggest that as the scheme was in 
1959, the STC should be asked to make 
purchases of raw jute in rural makets 
through the warehousing corporations 
or co-operative societies or whatever 
machinery they can set up. The pri
vate intermediaries should not be 
allowed to make purchases as and 
when they may choose. Shri Phanl- 
bhusan Sen presents a very pitiable 
picture of the jute growers. The poor 
jute grower brings the raw jute to the 
market from 10 or 12 miles away. The 
intermediaries say, “We would not 
purchase it**. The poor grower has to 
sell it at whatever price the interme
diaries offer. Such a condition should
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not be allowed to continue. Therefore, 
the STC or some other Government 
machinery should be put into opera
tion to make purchases of raw jute in 
rural markets.

Also, the export of jute goods should 
be taken over by the STC. That is a 
very much easier things. I can under
stand there may be some difficulty in 
setting up organisations throughout 
the rural markets in Assam, West 
Bengal, Bihar and certain portions of 
Orissa and UP also. But as regards 
export, there is no such difficulty. STC 
can immediately take up the work of 
exporting jute goods to foreign mar
kets without leaving it to private initi
ative.

My suggestion i9 that a minimum 
price should be fixed and that should 
be done immediately, so that this year 
the jute growers may get a proper and 
economic price for their production.
I know there cannot be any price Axed 
for all times; it will vary according 
to market conditions and world de
mands. The purchase of raw Jute 
should be done immediately from this 
year through the STC or some other 
Government machinery. The export 
of jute goods also should be made 
through the STC. We should see the 
position of the Government of India 
and the Government of West Bengal. 
This association i.e. the IJMA. has 
been flouting the directives and instru
ctions of the Government of West 
Bengal and of the Labour Minister o f 
West Bengal. He is a small person 
and they could have the courage to 
flout his instructions. It requires a 
personality like that of Dr. B. C. Boy 
to cajole the jute mills association to 
come to some reasonable frame of 
mind. It is not because of the Govern
ment. but because of the personality 
of Dr B. C. Roy, I should say. This
Government should take a more Arm
attitude about this jute industry. 
Otherwise, our whole export of Rs. 130 
crores or Rs. 140 crores annually
would be in difficulty and we would
not know what will happen to it ulti
mately. Those who are only interest
ed in personal profit of the1 day should

t'94 <Ai) LSD—10.
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not be entrusted with this important 
monopoly (unction of purchase, 
manufacture and export of jute.

Shri N. B. Maiti (Ghatal): Sir,
this crisis is a mill-made crisis. It has 
been made by the Indian Jute Mills 
Association. This crisis has got the 
most baneful effect on the jute gro
wers of the country. In the chain, the 
jute growers have been the worst 
sufferers along with the labour popu
lation. This link consists of the
Indian Jute Mills Association at the 
apex, the traders and the middlemen 
and the labour and jute growers. Un
less both the State and Central Gov
ernments take adequate measures, it 
will be very difficult for the industry 
to survive. The growers of jute have 
always been the playthings in the 
hands of the Indian Jute Mills Asso
ciation. Sometimes they lower the
prices and sometimes they push up the 
prices a little. In this way, year after 
year they have been suffering. There 
is no stability in this industry.

IS hrs.

I am very sorry to observe that even 
the Central Jute Mills Committee is 
also a hand-maiden in the hands of 
the Indian Jute Mills Association. It 
is a thing which h^lps the industry, 
and it is monopolised by this Associa
tion. What has got to be done in 
this respect? My hon. friend Shri 
Gupta has suggested certain things 
Shri Guha has also suggested certain
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things. I would suggest that two sets 
of work have got to be taken up in 
hand by the Government. The Central 
Government in consultation with the 
State Government should either fix 
up a minimum price of jute— Shri 
Gupta suggested, if I remember corre
ctly, Rs. 45 . . .

Shri A. C. Guha: There cannot be 
a price fixed for all times; prices will 
vary according to market conditions.

Shri N. B. Maiti: The fixation of
F 'ice of jute b is  been a problem for 
many years. For 20 years or even 
more this has been there. Therefore, 
there should be some fixation of price. 
If the mills do not buy the jute, then 
I would suggest that Government 
should enter the field and take over 
the jute production. My suggestion 
is thut the Government
should take upon itself the task of 
producing jute so that the mills may 
come to the proper frame of mind.

Mr. Chairman: Shri Ghosal:

Shri Aurobindo Ghosal (Uluberia): 
Mr. Chairman, Sir

Mr. Chairman: The discussion
would be continued tomorrow at
5.0 p .m . The hon. Minister may con
tinue tomorrow.

18.03 hrs.
The Lok Sabha then adjourned till 

Eleven of the Clock on Friday, August 
26, 1961 /Bhadra 3, 1883 (Saka).
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Southern Railway .
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WHITTEN ANSWERS TO 

QUESTIONS-coiUd,

ZJ.S.Q. Subject C o l u m n s
No.

2292 Forest Development in
Delhi . . . 4533-34

2293 P. Sc T. staff quarters at
Rourkela . • . 4534

2294 Railway Technical Training
Schools . . . 4534-35

2295 Train accident at Katihar 4535-36
2296 Rioe and wheat from U S, A. 4536
2297 Agriojlturists from U.S.A. 4536-37
2298 Passenger amenities . 4537
2299 Surplus agricultural families

of Kerala . . . 453*-39
2300 Postal envelopes . 4539
2301 Claims of retired persona

on Northern Railway . 4539-40
2302 Corruption cases . 4540
2303 National Rural Water

Supply and Sanitation 
Scheme in Punjab . 4540-41

2304 Drainage Scheme for
Ferozepur . 4541

2305 Mobile Libraries . 4541-42
2306 Shifting of D V C  Head

quarters . 454*~43
2307 Block Development Com

mittees in Delhi . 4543-44
2308 Block Development Officers

in Delhi . . . 4544
2309 Djjble line from Nirgundi

to Khurda road . 4545
2310 Tribal Jhumias . 4545-46
2311 Community Development

Movement . 454*
2312 Bridge on Rupnarayan

riv e r . . . 4547
2313 Subsidy to transport chirge* 4547-48
2314 Sheep breeding . 454!
2316 Telephone connections . 4548-49
2317 Cooperative Development

in Oriisa . . . 4549
2318 Institute of Fertilizer

Technology . . 4 4̂9-50
2319 Deep sea fi thing stations . 4550-51
2320 FlooJs in ths C3oncry . 4551-54
2321 T. B, in Orissa . 455a
2322 Mthara^itf* State and

Third Plan . . 49f t
2323 BaskaraChcx* area, Tripura 4559-53
2324 Baskara Chcrra araa*

Tripara . . 4553
2325 General strike on Western

Railway . . . 4553*54 *

WRITTEN ANSWERS TO 
QUESTION&^oontd.

U S #  Subject r p t m t i
No,

2326 Incentive Bonus Scheme . 4554-55
2327 National Highways and

bridges in Orissa . 4555
2328 Metering system o f tele*

phone in Cuttack . 4555-46
2329 Transfer o f  various cantraa

to Orissa Circle . 4556
2330 Correspondence with State

Governments in Hindi . 4556-57
2331 Guar export 4557-58
2332 Destruction o f foodstuff* . 455!
2333 Projects in U P. . 4558-59
2334 Cremation grounds near

Government servants* 
colonics. . 4359

2335 Training in village leaders*
camps . . . 4559

2336 Construction o f grain ele-
" t o r  . . . 4559-60

2337 Oil tanker run a ground 4560
2338 Setting up of a diesel loco

motive factory at Varanasi 4560-61
2339 New sugar factories . 4561
2340 Rural Cooperatives and Mar

keting Cooperatives . 4561-62
2341 Consumption of milk . 4561
2342 Rural electrification . 4562-63
2343 Health units on Southern

Railway . 4563
2344 Electrification of stations on

Northern Railway . 4564
2345 Quarters on Northern

Railway . 4564
2346 Effect of floods in the

country • 4564*^5
2347 Boys High School* Dinepur 4J63
2348 Electricity for Ferro-man*

ganesc industry . 4565 66
2349 Dairy firming in Rajasthan 4#69- 9/
2350 Railway croaaugs in Bikaner

Division . 4597
2351 Ganguwal Power House . 459s
2352 Msteraity and Child Wet-

fir Centre at Kitchner 
Road, N:w Delhi . 45**~*9

2353 Sub-letting of stalls by the
contractors at Rswiri 
station . . . 4569

2354 Blood Bank at Agartala . 45fe~?o
<055 Aii India Agricultural

service . . . 457*"7*
2356 S.C. and S.T. in Railway

BMti Secretariat Services 4571
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CALLING ATTENTION TO 
M ATTER OF URGENT 
WJBLIC IMPORTANCE . 4571— 74

Shri Balraj Madhok called the 
attention of the Minister of 
Health to the flooding o f 
residential houses in Diplo
matic Enclave and other resi
dential colonies of Delhi due 
to the heavy rain-fall on the 
2nd August, 1961.

The Minister of Health (Shri
Karmarkar) made a statement ,
in regard thereto.

PAPERS LAID 
TABLE .

ON THE
4576-77

(1) A copy each of the follow
ing Rules under sub-section
(3) of section 33 of the Drugs.
Act, 1940 :

\jij T n : Drugs (Sccond Am- 
c.Umern) Rules* 1961 
published in Notification 
No. S.O. 1124 dated the 
20th May, 1961.

(ii) The Drug* (Third Am- 
endmcnt; Rule*, 1961 
published in Notification 
No. S.O. 1449 dated the 
24th June, 1961.

(#W) The Drug* (Fourth Am
. endment) Rules, 1961
* published in Notification 

No. S.O'. 1588 dated the
* 8th July, 1961.

(4) A  copy each of the fallowing 
Orders under sub-section (6j 
of section 3 of the Essential 
Commodities Act, 1955 *

(i) The. Rice (Madhya Pra
desh ) Price Control Order*

* 1961, published in Noti
fication No. G.S.R. 1042 
dated the 14th August> 
1961.

{ii} The Rice (Madhya Pra
desh) Pricc Control (Am
endment) Order 196** 
published in Notification 
No. G.S.R. 1045 dated 

. ih*; 17th August, 1961.
{iii) The Rice ̂ Punjab) Second 

Price Control (Ninth Am
endment) Order, 1961* 
published in Notification 
No. G.S.R 1046 dated the 
17th August* 1961.

COLUMNS

STATEM ENT BY MINISTER 4577— 79

The Minister of Transport and 
Communications (Dr. P.
Subbarayan) made a statement 
regarding the reported failure 
of the Indian Airlines Corpo
ration to provide accommo
dation for the pjnonal physi
cians to the President by their 
Patna-Delhi flight on the 20th 
July, 1961.

M OTION RE. THIRD FIVE 
YEAR PLAN . . 4579—4620,

4687— 93
Discussion on the motion re.

Third Five Year Plan conti
nued. The Minister of La
bour and Employment and 
Planning (Shri Nanda) replied 
to the Debate . The substi
tute motion by Shri Ranga 
was negatived through a Divi
s io n , Ayes 10 ; Noes 132. The 
substitute motion:, by Sarva- 
shri Naushir Bharucha and 
Indrajit Gupta were also nega
tived. The substitute motion 
moved by Shri Narasimhan 
was adopted and the discus
sion concluded.

BILL UNDER CONSIDERA
TION . . . .  4«»>— 87

Further discussion on the mo
tion to consider the Income- 

tax Bill, 1961, as reported by 
the Select Committee, moved 
on 18-8-61, was resumed.
The discussion was not con
cluded .

REPORT OF BUSINESS AD
VISORY COMMITTEE
PRESENTED . . 4695

Sixty-sixth Report was presented.

DISCUSSION RE. SCARCITY 
OF RAW JUTE 4695-M 7a8

Shri Indenit Gupa raised a dis
cussion re : scarcity of raw jute.
The discussion was not con
cluded. *

AGENDA FOR FRIDAY,
AUGUST 25. I96I/BHADRA
3, 1883 (Saka)

Further consideration of the 
Income-Tax Bill, 1961 and 
passing of the Bill and consi
deration of the Private Mem
bers' Resolution.

GMGIPND— LS II—984 (Ai) LS— 1-9-61— 8*s«




